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[mhkSabkamﬂate!mome.
| MR, SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Shri S N. Misra—
absent. I have to make this observation.
In this question the hon. Member had asked
for some information and the information

given runs into 50-60 pages. We were cal-
culating that cach question will cost at
least Rs. 3-4,000 and printing will cost about
Rs 10-15900 Tt isa pity that the hon.
Member is not there. Next question.

Sick Industries

*662. SHRI NIHAR LASKAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased tn state :

(a) the steps being taken to place the
ailing industries on bealthy lines; and

(b) whether Government propose to
scrap all the sick mills and reconstruct
them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) A statement is laid
on the Table of the House,

(b) There isno such proposal under
consideration.

Statement

One of the important tasky of Govern-
ment is to help sustain the growth of indust-
rial production. Governmaeat recognise
that the spectre of sick/closed thl
undertakings is 4 malaise which uluud’

2

affects production and therefore requires to
be combated effectively, Government have
therefore, applied themselves to this problem
in the following ways :—

(1) Government bave established the
National Textile Corporation under the
Ministry of Foreign Trade to acquire and
run business of such sick/closed textile units
taken over under Industries (Development
& Regulation) act, This Company was
incorporated during 1968 and had, by mid-
April, 1972, taken over the management of
45 textile units all over the country with
a view to rehabilitate, renovate andjor
mﬂmh tbﬂ!!.

(2) To help expedite the take over of
industrial units Government have recently
amended the Industries (Development &
Regulation) act (effective from 1-1-1972) so
as to confer grearer power regarding investi-
gation into and taking over of sick/closed
upits which have been mismanaged or
where production is being adversely affected.
These powers themselves have a deferrent
effect on wrongful closures of factories.

(3) A separate cell has been set up in
the Ministry of Industrial Development
to:

(a) coordinate investigations and tak-
ing over proceedings initiated under
the Industries (Development &
Regulation) Act so that expeditious
decisions of Government are arrived
at on the cases investigated or
reviewed under the provisions of
Industries (Development & Regu-
lation) Act, and

to review constantly the health of
the industrial units in consultation
with the Director General, Technl-
cal Development and the Depart-
ments of Company Affairs and
Bankiog.

(4) 'The role of the Industrial Reconst-
fuction Corporation of India Ltd., Calcutta,

)
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is being increasingly widened so as to enable
it to provide reconstruction assistance to
atck/closed units, especially in West Bengal.
Though this Corporation started functioning
only about a year back, it has already made
a notable contribution in easing this problem
by sanctioning till 2'st April, 1972 reconst-
ruction assistance to 44 units, (of which 43
units are in West Bangal) to the tune of
Rs. 6,59 crores of which a sum bf Rs. 1.86
crores has already been disbursed. Further-
more, the Corporation has beemn able to
arrange through other banks, financial assist-
ance to the extent of Rs. 4 45 crores during
this period, The number of workers in-
volved m these 44 units works out to
35077,

(5) Government of India have also
provided financial assistance to the various
textile and non-textile units to the tune of
Rs. 11614 crores, and Rs 701 crores res-
pectively,

(6) Government are also considering a
proposal to set up a public sector Corpora-
tion to manage sick industrial uwmits in the
non-textile sector taken over under the In-
dustries (Development & Regulation) Act.
This matier is, however, still in an explora-
tory stage.

While Government are anxious that mo
deserving industrial unit is allowed to close
down, there are obvious constraints of finan-
cial and managerial resources and Govern-
ment cannot possibly take over all closed
upits irrespective of considerations of their
merits and economical viability. Govern-
ment have necessarily to be selective in its
approach in this regard and resort to ‘take-
ovérs’ only where this would be in confor-
mity with over-riding consideration of public
interest.

SHRI NIHAR LASKAR : T have gone
through the statement; the hon. Minister
has been good emough to give a lot of in-
formation. [ have nothinsg much to ask.
May 1 submit that when the sick mills are
closed, it leads to the unemployment of
thousands of workers. The hoa. Mindster
says on page 3, that the Government are
cohsidering a proposal to sst up & public
sector Corporation to wminage the sick in-
dysirial units in the monctextile sector taken
over, [should like to know the _progress
on thiy
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SHRI MOINUL HAQUE CHOU-
DHURY : This matter is under the consi-
deration of the Govermoent for checking up
certain details which were referced to a
committes of the Secretaries and 1 under-
staad that they are to finalise their decision
shortly, Government would go into it and
decide.

SHRI DINEN BHATTACHARYYA :
So far as West Bengal is concerned, no
textile corporation has yet been set up.
There are about twenty textile mills closed.
What steps do the Government propose to
take in respect of those closed factores,

SHRI MOINUL HAQUE CHOU-
DHURY : So far as the State is concerned,
we do not set up a separate textile corpora-
tion, There is & corporation for the whole
country. As regards the textile mills in
‘West Bengal [ can give the actual position,
as at the end of December 1971. Fourteen
mills continue to be closed . ..

I am sorry. The position is, 12 textile
mills employing 13,372 workers and one
power loom employing 538 workers were
closed, All the rest of the textile mills are
fit to be scrapped; they cannot be reopened.
Of these, 4 had alrcady been taken over.
In 4 eases, investigations were ordered and
reports are awaited. In another case, the
report has been received and it is under
consideration of the government, In one
cave, the report was received and after con-
sideration, it was decided that it cannot be
taken over by the Government. In anothet
case, the survey is attempted through the
State Government. With regard to the rest
of the two cases, one is under liquidation
proceedings in the High Court and the
other is wound wup.

SHRI RAGHUNANDAN LAL BHATIA:
May I kpow if the Punjab Government has
recommended taking over of the Hemla
Embroidery Mills in Amritsar and if so,
what steps have been taken in this regard ?

SHRI MOINUL HAQUE CHOU-
DHURY : I would not be able to answer
it without notice,

MR, SPEAKER : It is a specific ques-
tion. Tt noods sdvande notice.

, SHRI, SHEAMNANDAN MISHRA
May I know what- proportlon of ¢he tots
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textlle production is contributed by these
sick mills ?

MR. SPEAKER : That is a separate
question and it needs advence notice be-
cause it requires a lot of calculation.

ot qaw fay : war o wew wa
# 7 5 fir vaT Ry & W ¥l
& ofew faee § Wt w1 ag &% wgA
qrarf ar @ !

SHRI MOINUL HAQUE CHOU-
DHURY : Icangive the npumber ol sick
mills in U. P. but I do not have the details
of their names, etc. There are 24 closed
units employing 4357 workers.

SHRI S.B. GIRI: 1Is it true that
Alcock & Ashdown engincering concern,
which 18 a defence-oriented concein, has
been closed down two months ago and if so,
18 Government prepared to take it over in
view of the existing unemployment prob-
lem ?

MR. SPEAKER : There are so many
mills, This is a general question :

“(a) the steps being taken to place the
ailing industries on healthy lines;
and

(b) whether Government propose to
scrap all the sick mills and recons-

truct them 7"
You are asking about particular mills.

SHRI SUBODH HANSDA : From the
statement, [ find that the Industrial Recons-
truction Corporation bas giver financial
assistance to 44 units and out of them 43
are in West Bengal. [ would like to know
how many of them fall within the category
of small-scale units ?

SHRI MOINUL HAQUE CHOU-
DHURY : The Corporation generally gives
losns to big units. If they have deviated
and given loan to some small-scale units, I
am sfraid I cannot give the information

SHR] PRABODH CHANDRA : Do
pot the Government feel that taking over
of these sick mills means putting s premium
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oh inefficiency and has it come to the notice
of Government that in many of the sick
mills that are Hkely to be taken ower by
Govcrament, imaginary debts are created, so
that the Government may pay all thos
debts 7

SHRI MOINUL HAQUE CHOU-
DHURY : It is true that if, without look-
ing imto the matter closely we take over a
mill, it may put a premium on mismanage-
ment, That is why there is a provision for
investigation, except in an unusual case,
Government therefore, goes into the econo-
mics of each cases and looks into the nature
of the debts etc. Thero had been cases
where we had not taken over some mills,
although they were closed. Because, we
found that we would only be saddling the
:lu:h-n with uncalled for or unjustified lisbi-

SHRI SAMAR GUHA : The Minister
in his reply referred to the closure of only
textile mills in West Bengal. But the ques-
tion relates to ailing industrics as a whole,
Is it not a fact that a large number of facto-
ries, like glass factories, and engineering
concerns, particularly in Howrah district
which is well known for small-scale indast-
ries, and in other parts of West Bengal, are
lying closed or sick ? 1If so, what is their
number and what steps are the government
going to take to reopen them ?

SHRI MOINUL HAQUE CHOU-
DHURY : The hon. Member is correct.
The closed mills are not ooly textile mills
but others also; but the question related to
the textitfe mills On 14.71 in West Beagal
336 textile and other mills were closed. 88
of them were re-opened by 31.1271 and,
therefore, the number came down to 232.
The workers who get employment on account
of re-openning numbered 27,920. By 34.72
the number of closed mills came down fur-
ther to 161, which means another 71 were
opened, giving employment to approxima-
tely 13,000 people. Heace, our effort is
continuous. I may also inform the hom.
M-mber that during the period 1.1.71 to
18.4.71 we had investigated 7 non-textile
cases,

SHRI MANORANJAN HAZRA : May
I know how many textile mills have been
taken over by the National Textile Corpoe
ration and by the Indusirial Recenstruction
Gorperation '?
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SHRI MOINUL HAQUE CHOU-

DHURY : So far as the Industrial Reconst-
ruction Corporation is concerned, I am
afraid, 1 bave not got the figures The
Textile Corporation h-s so far taken over 43
textile mills.

SHRI P. VENKATASUBBAIAH : May
I know whether the government propese to
take some of these ailing industries in the
identified backward arcas where though the
industries have been started, they hawe not
been doing well If so may I know whether
any special consideration is shewn to such
of those industries in the identified backward
arcas ?

SHRI MOINUL HAQUE CHOU-
DHURY : Whenever wo take up a closed
mill we do not make any distinction between
backward and other arcas. But when we
take the final declsion certainly, oune of the
considerations is the backwardness of that
area,

Radio Station Trichur

*664. SHRI C. JANARDHANAN :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government propose to
raise the present status of the Radio Station
at Trichur to an independent Broadcasting
Statlon; and

(b) if so, the time by which it is ex-
pected to be implemented 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Yes, Sir.

(b) September, 1972,

SHRI C. JANARDHAN : Thaok you.
I have no supplementaries,

SHRI R. BALAKRISHNA PILLAI:
May I know whether the governmient pro-
pose to raise the status of the Alleppy radio
statlon, as the most powerful station im
South India ?

MR SPEAKER : He has gone from
Trichur to Alleppy.

SHRI R BALAKRISHNA PILLAI;

MAY 3, o7
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. e
by the Alleppy station, it is a related ques-
tion.

SHRIMAT1 NANDINI SATPATHY :
In Alieppy we have a 100 kw medium wave
transmitter. If the Trichur station is up-

graded, naturally, the programme will
be transmitted over wide areas and most
parts of Kerala will be covered.

SHRI C. K. CHANDRAPPAN : May
1 know from the Minister whether 1t is a
fact that the Alleppy station of the AIR is
défective ?

MR. SPEAKER : This question does
not arise out of the main question, which
was about Trichur station.

tehfewa 21 & Fanta W afz

#665. ®ro wEIT NATY : 4T WETA
@t ag ao N F91 KO fF

(%) w7 g o7 fawre Tdfass
¥ & ffw ¥ gfg s 71 §;

(w) afz gt, ) w31 gewe ¥ g7 A
7 grafeaa Feq £ NE ww fay §;
104

(m) afz gi, At fem @sgdY B Wi
fean @ & fay ?

A ¥ Tw WA (st ge
wxgw) : (%) & (7). 0% faacg am
TIH T T@T AT § |

(®) o g, defiga grfar)wear
40,000 &0 o §z wfaad ¥ agre
2,28, 000 #z sfaag wx & € §

(=) aar (7). @nfeq &x § 37 &<
w18 aar fafer & & gfdf & e
&3 & d&ur ¥ @rg Ao Ao d¢ AR
& fordy vt errgda/wagey ard fey
qy § N aeg ¥ dfea § v ghedt
# 1,10,000 &2} wr wifear fraa s
* wfafesr 1,18,000 & 1 wifcr &
X syt gy § 45 gheet o wfe-

Since all the Trichyr programmes arp relsyed 38 firgr war & |
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TR EE I EY T
oot aoerd 6% A ® wfewr  fg qhe wier g s

aw areie feg wu o ardy fsd mr
L ¥ ¥o yHeha, STIYT 10,000 10,000
2. rene, aat 10,000 10,000
3. 7 qarg, o W 10,000 —
4, chwfam STEORAT A
wfean, drare 20,000 -
5. arfrery v defergm
TAEYdz  FTOREA aqr
=t anw tgd, wre -_— 10,000
6. T FrE o 5,000
7. #var Rz grfgre dawg-
¥z wreaiew - 5,000
8. e “ghemw
FEFINT n?ﬁziw‘a — 5,000
9. Tty w2T ¥ sfegae dwwg-
¥z F1eoiem - 5,000
10. ghamar €z vefgaw
TFWIHT FTREIAR — 5,000
11. 3fear 2z yafgaa Jw=T-
¥z wTOERTA - 5,000
50,000 60,000
T 1, 10,000

¥ro wwEr N : & . &4 ¥ @
g¢ J@reT & WA W W we #
welt &Y% #Y gorew & 7

oft gy wox g @ ¥l W e SR
it Wi grf Wi vw g A wifw @
N 7F oW ¥ @ & ST T wig
aqT 4 e 9T o Ao &TW TAX WY
afe @ & g fre ad ) B af &
T gifaeagss Ho o &za I w
of fawre &, arfis o sa QY @%

T e g AT A S & e
gtz G qfens &RTW gRUT JANTR
qg R A W war § 7w Aw g

Newriwdar e o
wy?

aeqw wptaw : ol 3T 9o oY B
ifwrd

ot pow wor ¥u : T ¥ o) 9g sEw
woar wff § i o) ok Argde Yy @
€ & ar o) sfenw dwe ¥ § ow aifawe
arg ¥ §, fowr & orfworry oy
wroiew A ANl @, T w
dver e ¥ § | sty i ¥ fiar wr
§ 60 yThw & varT e oW W §
il o 1Bt dzey & fa¥y W
@u ¥ 45 gfiea # deeT by @

T
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fod oo AW dwex ¥ wwr WA
W agut | dfer oY © 9 g
¥ ST deet § wraw §, IawY qrawE
Nmyr @ of § &% wamar SR
dwet & 7 sbw ax W W gare A
aat )

SHR1I R. S, PANDEY : Is it not a fact
that Hindustan Aeronautics has lﬁhﬂ
for a licence for a new television set, which
is pending so long and no action bhas been
taken on it for the last two years ? In the
meanwhile some licences were given to the
private sector, 'Why this preference to the
private sector at the cost of the public sector ?

SHRI K. C. PANT : I am sorry my pre-
vious answer has made no impact on the
hon. Member. Coming to the auestion of
Hindustan Aeronautics, this application was
rejected by the Electronics Commission.

MR. SPEAKER :1 think this guestion
was answered in the House earlier,

SHRI K. C, PANT : There aro reasons
for it which I can give,

SHRI R. S. PANDEY : Sir, 1 seek your
protection. The statement of the Defence
(Production) Minister the other day gave the
impression that the application js pending
and that is why I put the question.

SHRI S, M, BANERJEE : He can mise
it in the party meeting.

MR, SPEAKER : There is no question
of protection, It is all about production,

ot fegfe e : ofims dwev
e dwx QA 0 few e fead 2
frww dew G @ € o fpge
feeR &1 ot qeer § ? ww s sf}
oY ¢ dwren ¥ of, ow IR sy o e
waw fipgerm ¥ aredy i oret agrer fem
wrowy ofe wat Wit ®y dfefeew o
wae @ o%, T £F auw o ww .
ey e fieedt o e § ot g
ot Brwer g -
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ot go wox g : agt A% At W'
st R—Jar wywrw ey war g fe
oY duwdfir ooy § sig aw @
Hufewr €Y # wrawawar g e o,
<o w@ @ww 2 arer 28 gore AfW-
fawe dzw wremT aavy o fAfed dww
waEl

O oo ag § e oY dwow gu &
w AW wi T @ ¥ ga fRaEree

ag wrk ¥ ¥ &N gu § | Feeslt T afew
art 2w #§ &% gu § 1 afew o vw 1R
fear§ sud smq 28 fs aga artan
v {rfgue smtew § waaq  afwe-
Ay Wz g sERw, dad
¥ ofere Gzt ¥z § FW w2
SR, dorw @z {efgaw s,
gfarar Rz defgae i, sder
Rz Gafigqm wRem, favare ¥
qrerfirr srotea, s ¥ os e
& oite ek vy wrage i o &0 & T
Fgfee g § dfwew qad s @
wa gr e ag kw3 S go £

off vw gon ware: & amw v
st gt § s wgan g fe iy
wurgen Hfufeys 321 w1 wlvw ¥ wfes
AT § X A% I Qe arfe W ¥
T wled war W TE¥ o @
ok ?

ot gsw wx o : o A gifweea-
Y ¥zw W JNrEw g agt ger &)
Wy wqr wft N svrew ¥z
G afer auic kv wamw
& amire ow gifrmraew 2o e dzw
o wilr | '
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frareh ot &' 7T w1 fugre & shfre
frrerer q¢ SwTY

e668. st waw faw T W
etfw fawre @01 g o & FT
win fr ¢

(%) war fagre & sovf &t & or
@ ool 9 wfa gfrz gv gt wfew
# e garew Arme T & wiafom =
fagre & siteifors fawre % & aaw §,
L 114

(=) #ar fagre & Aaifas frsa &
T ¥ 7@ FfearE | gx F@ § fag
e ¥ Ak wrdar A § A afe @,
T FEN v T T § 7

shltfre fawre swrem & It
(st fagvre swm) : (%) o1 (¥). %
feawr & wea o @ war

e

(%) aar (&). fagre vor & Y-
TX WA frmm, fage wow fagy W@,
Froft steitfrs oowi W dx awerd
e wifcat & wfer dSfew/aageny
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¥ faorelt e o oreft @ ) W gEe-
s arfemr ¥ g oo wwm e fagre
e fags A8 A shaifas fage g
WagT A v awl O A ¥ SN E
foe ot fage & far & #) anitec
W frr & et s @ e
T forqa gow ¥ w19 wm £

fiedy i A corfpr w4 ¥ gwh
® fea quat N ST ¥ TEAr qgar d
7% fawelt AY geF T &1 fadw s
TarAT gar §, fadry wy & o s fage
wur g | et fawrg Wl & faaeas,
1971 & fage Tor & N & §gum
Iufag) ot 9% sqm ¥ ag I@ @rg
7t @t fis wiifre s & fag faady
0NN A& it faast § aorw &
T Aol Tarat ¥ wYeifes oy WY
A 1 W § MY wva & k-
fires Fasre ¥ Wiz qar weat § ) waT
gadta & o T o W oA W,
aqfaa Igardl svqua v & fag, woa
& sfawrficdY & s ¥ &l

fafoer Tt # fawr gee ot @ goaTwe arfer (29-2-72 aw)  We—datT
wer g frewy Wty

. — - m——

¥R /A agodm e odw adSew @ sdm Al

10 fige a1 50 firo q70 250 fo wro 1000 fife aTe FEIT
20% qo. o% 30 uwe UFe 40%,qde Fe TEe UHe 50
50 figo A0
60%
q¥e YHo
1 2 3 4 5 6 7
1 arg W 20.68 20,09 17.38 1550 12.18
2 g™ 17.00 16.35 13.88 10.25 8.34
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1 2 3 4 5 ] 7
3 fogre—
1 faga @ 21,00 21.00 16.09 14,96 14,21
2o | MTgFwRAPE 1013 9.36 8.84
4 gum 18.46 18.01 15.33 14.55 1232
s gfeman 14.40 12.42 10.66 9.23 17.84
6 fgarw sw
gl
wrrg 6.78
7 weg oY Wi
%) Wy 11.12 9.37 6.45 6.08 584
®) 1w 8.82 7.07 4,73 436 4,12
8 @ 16.50 15.60 13.62 9.96 0.72
9 e yRW 16.50 16.50 14.06 13,10 11,95
10 sgrag-aw 19.00 19.00 11.59 10.63 9.41
Ly 13.02 11,76  9.94
11 dg3 16.50 16.50 10.18 9.04 8.01
12 amrde 20,00 20.00 15.97 13.69 12.04
13 shar—uw 16.10 16.10 11.50 11.50 1126
drore WTq 25.30 25.30 gtrarges « - &)
14 dora/anfg 12.80 11.50 9.53 8.24¢ 17.00
15 e —
77 ST aw 15.53 15.53 11.24 10,29  9.40
&aw '29.90 2990 g€ 3w g xT A ¥
16 afeeromyg—
wter 18.00 18.00 17.70 16.35 14,79
it 14.29 1.72  9.18
17 got siw 18.32 17.04 13.71 12.23 10.89
18 qo ¥ure 19.50 17.42 14.70 13.71 12.35
19 afgge 25.00 25.00 ot e g T T ¥
20 fagu—
m*““} 19.00 300  w ®
21 e 55— —_— w w o

feca) :—fagre ®) ghysy, oyt AR wiH fraw o o o vk v §
¥y fiyer O /frwyl B U §
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ot www fuw wyer: @ fEw
T ot O W rar A & fagre IO
ot =0y aoere & A A T R
fagre & s # A ez Fawelt w1 IT-
i w7 famig FA Q) wh @ A
wyw fear § f fagre # sefirs smaf
¥ fag faorelt o ax wfar @ s feeft
et § o ff §—ag A o s of
E1 &5 ol aew ¥ o wigm fw
o & & Tk ¥ frad R wwd
o s oy gair § fore) Faorelt o
Wy ey @ w g7 w@h
ag & T w1 wwrET § A I @ §
ff gy 2 T gk B gu §
@ Tsma gt wr &7 7@
oA A warE & & wow @@
aar g e Fw R W @ e
wrdart 5% a1 @Y § forew afcg vy
Ian s W sl WY, aife oz
Fwmd §, san\ aa Py A § ?

grg § o0 off ¥ AT g7 F Far
Efw 1971 % amaf gk &t amaf & war
wfegE 82717 sw 728 mw
oY srreqr ¥ AT W & A= Wy Rafa
g€ § st & fawre & faafadr & ok
W AT ATy § I gW FW &
femfas #? v QA WAl ®Y vy wand

ot fageae sary : AAdlT wEew X
go wer ¥ gg 7§ qur 9t s er gy
§ xw avg & firdt sl ar aOF &
oy % frrd 30w § ufag oa% e
% agt qu wiwe A faw g § e @
WTHTT q¢ FA4) gwear At aff fear aar
¢ | afen oyt a% ¥Aha aoRC w1 TAw
¢, ¥t e A fagre avwre w1 s
W aw o i wipse fear § e wat o
ool Y ¥ wfww § ot oAt W
O ¥ forg waw s wrd ) A W@
Fredr wrwr ot walk saer 3 Wik o€ o
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o arw Wt gAR s & ag wa arg Tf
galcfageeamwRAqar g fs a @
g g NF & q19 feare-fang #3r

ol wnw faw agwe: Moy oW
fear § s faare &8 A ;1 faax
gor § wT w1 frai fosar war ag W &t
FATIA |

ot fodeax warr: faqr gewe &
aamar ¢ s ag amer aft faamos g,
sifow &9 & w3t Saar 7 gur &1

st qam fesie fog: sy oo
IR AEANAY a7 v g e
fagre efiefedt ¥ a1 feae aoeTe &
0T e ¥ @ 3y N Feddw
fear § Pr fagre ¥facfed 1% &Y ot
¥ fear ormar § 96 &% N 1o A o
T @ B AT e ¥ agd, siafinge
AR & 377 & a7 & 55 F ageht o
KT Y §) omar ¢

@—MAT AT FEE X fagre
FTEXR T IH AR fr axwm
¥ AA—Ew T & S G G gR—
fogre aeee &g 5@ @ ® A g,
@fag qar £ W ad® oft qaar §
famd A 2T o9 gy awat B 7

sit fadvae ware : wgt a% 5@ wo-
a7 1 qare §, fagre awwe & W@ W
wq & g o0 o qe A ag ey
¢ afen ozt a5 ¥Q swwTd § KAl
feratf wtx faorelt warerr & gy 0 o
qarg § fomey vz @y fear oy o
faorsly & o & g vl §

oft twveaTe weh © ssew e,
w1 org fagre & 9w fregi & o g
frg® gu i s agt W =feaat oy
g 47 g W SA-SN W gy
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7A7 wrE A AN eef v 9T fewdr
2% o) wyeqr #G Wt T W @REew
#fagrawr I N aaf s NI
aw@E?

oft fadvare ware : fazre @awre d,
AW i ¥ o sdw @ fer wrEd
ITHY g Frw aw Fagraa 7T g fawrelt
B¥amw INeEr i &)

o) Ym wgrwrd : & sl Areaw @
qemT g § f fagre ¥ faorely w0 §ar
gt & wafeg fawelt &1 T @ W
vt § sefeg vt x@ arw &% aveEA
¢ fe dar grigigdfgs o @y O
¢ Suif wyrer feoeh G s & fag @
o #w @ @ & ga—dar a0t

g g ?

MR. SPEAKER : It does not arise out
of this Question.

SHR1 DINEN BHATTACHARYYA : It
arises because it relates to the cost of
elcetricity. Because of the low production,
the cost of electricity is high,

MR. SPEAKER : If you go by this
logic, then anything can arise.

SHRI DINEN BHATTACHARYYA : It
depends on you, Sir.

Rehabilitation of Thakur Paper Mills,
Samastipor (Bihar)

*669. SHRI BHOGENDRA JHA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question No. 591 om 17th
November, 1971 regarding the rchabilitation
of Thakur Paper Mills, Samastipur (Bihar)
and state :

(a) whether the Patna High Court has
since, delivered its judgment in the case
cpmcerning M/s Thakur Paper Mills, Samas-
tipur;

(1) if 50, the brosd outlines thereof; and
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(c) whether Government have taken
any decision to take over the paper mil 9

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) The Hon'ble High Court has ordered
for sale by public suction of the mortgaged
assets of company for the recovery
of the principal and interests on loan
granted by Industrial Finance Corporation
and Bihar State Financial Corporation. The
Hon'ble High Court has further ordered
that the sale of the property should take
place in the premises of the Court of the
District Judge, Darbbanga, and in the pre-
sence of the Presiding Officer of the Court.

(c) No. Sir.

st WY W owuw g, fagr
¥ fowdew # arg wdfafen § alx guis
¥ fagre & oY gTw¥ @ E W § Swr
vk & & 91 Tww TR,
fogre & gt v #Y @A gu
(). B @ @ ¥R g
adft oY WY gy ¥ warar §, W@ W
g0% 397 faer § go9) A sramw ¥ 9@
w7 $oeT @ mur 8, w@ard ¥ ¥wT W
wy § Afew eardr @il & daer fear g
fin agt ¥ ¥ waftg oy A & g7 fw
wTq et worar gay § Wi fiear @ vl
& 1 s Frg A fam oY § sEwY A
w34 w1 fady fagr mar § Wik ag ahd
agt & S ot oY & wow st
Fraar wgm fr v o2 faw & @ Wi
dram wad afen s s W
mfm # A S AN W@y R
gt § Ml wead ar fawre wwrew &
qIq T WG T TER!  WorATH ¥ Hig
urr §ar mlf ?

off fadwae sum : wwER X Iy
daar ot forgr § s 7g formr o= w ok
oy 37w ok o ) qg A R
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g€ w w1 daer §, formdk gafaw ag
sRag @ )

ot Wlrer wr: qEar gré A2 A T
agelt & fad wey 1 YT wgArd e gl
Frer eaifea §, waer w1 a7 g€ F@
e ar § v off, v fael & fad
ot oY of oft, fiparal 3 ot oA &
ol 600 uwy weftw % ¥ O s
wit g€ & = feafr ¥ w1 @@ 9w
& & ¥1¥ ¥ geedlaw i SReRA
q gradta w1& T 9T 3@ faw &Y Q@
FT ¥a°9 BT o1 @Y § fm wdi ?

weqw agra o fogeh e @A ¥
wY ag qare wrav @ )

off fadwax wa1a : Fsgw AP,
g€ 12 & A Qaar fzar § a¥ az ag
qe 7EY ST B |

oft Wvie wr : grE Wi A w9 ager
¥ fadr g femr &

weaw Age : W FUAT &3 91F,
gt atza & €vez AT X fear 1 wv
WA FTEN

off Wt vt : gERE W AT
W gary §1 g A @ @fw g
s qwe o ¥ gwawt fivar, gré M
¥ ftarft &7 oaRw fGar 1w IET
wng oT 39 fawr ® @ & fd Ew
farelty s & v oy & a1 A, @wT
oy o & ?

ot fag que sare ;. # wgr fs gk
W ¥ o dear frar § o8 SEX ¥ A@
weta aft vt § Fr gwre e faw WY
it | g 9 Y dewr Tt R @
forer % ety e fear o | Wl
Tw ae % ge< o A% wawr § fe gt
e ¥ gy fedw W fer § e fefge
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Y, o & Afrde ¥ w9 faw & w¥zy
% framm fivgqr o1 wefayr @ sew
A qxEq §3 @ § 7g A€ AT

st fagfe faw : fagre # @ fawr §
qF WETY AT @Y, g A grew o
8 gwrr W oY @ g€ § suw fage
* graa &Y @ wow &, ¢ feafd ¥ s
g gd faar Yy ¥FT awdt A ¥
sean wifs w-dAfaw g wige &)

sit fag e wavx @ g Y A qEATw
2, Forasr g oft fear s e &

SHRI BHOGENDRA JHA : Is Govern.
ment going to take it over ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUEB
CHOUDHURY) : I will explain the position,
This is a ten-tonne mill which, is an uneco-
nomic proposition. There is no question of
Government taking it over as such (Iner-
ruption) It is a ten-tonne mill . (Interruption)
If hon, members are not interested in listen-
ing to the answer, Y may be permitted to
sit down, Sir.

As I said, it 1s a ten-tonne mill. They
had mortgaged it to somebody. That party
went to the High Court and got a decree,
It has to be auctioned If my hon friends
float & company of local Bihar people and
purchase it, it will be in Bihar. Instead of
diverting the question to us, why not orga-
nize the people there, from a cooperative
and keep it at that place itself ? Why do
they want to pass it on the head of the
Government—that Government should take
over this ten-tonne mill ?

(Interruption)

s} fagfe faw : g avwr o9 e
) W ot 9o gaew F ¥ A §, wafe
Y WA AT qW DR afy
HTHTT VY WY o o § )

o aga w8 g
W e wiawd g - .
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SHRI SH YAMNANDAN MISHRA :

T havea verv hasic question to ask Two

mills were licensed by the Government
within a distauce of about 10 to 12 miles.
One mill happens to be at Samastipur and
the other at Hayaghat. Therc is some res-

ponsibility of the Central Government

in this matter because it had licensed these

mills. They must have gone into the soudness
of the proiects. 1f they find that these projects
have not proved to be sound, is not the

responsibility cast on the Government to see

that these mills run ? Or, should they not

over take the mills as they have done in the

case of textiles.

SHRI MOINUL HAQUL CHOU-
DHURY : As 1 have said, even under the law
passed by Parliament, namely, the Industrial
(Developmeut & Regulation) Act, before
taking over a mill, whether sick or misma-
naged, Government has to investigate and
look into 1ts economics. As | said, itis a
ten-tonne mill closed in 1905. Its economics
are not in our favour (lmerruption) 1am
not answeiing to-day about Ashok Papei
Mill about which a separate question may
be put. I am answering about Thakur Paper
Mill. Itis a ten tonne mill closed in 1965.
It cannot be run cconomically. Therefore,
the Government cannot take it over, If
any local party comes foiward te purchase
it in the High Court auction, he is welcome
to do so and we aie certainly ready to give
every possible help,  Bui, that cannot be the
reason For the Government to take it over,

SHRI SHYAMNANDAN
Make it larger and economical.

MISHRA :

MR. SPFAKER : Shri Onkar Lal Berwa
absent. Shri Vishwanath Pratap Singh-absent.
Dr. Laxminarain Pandey.

TV Stations for Rombay and Caleutta

*572. DR. LAXMI NARAIN PANDEY:
Will the Minister of INEORMATION AND
BROADCASTING be pleased to state :

(a) by when the proposed TV stations
al Bombay and Calcutta are expected to go
under operation; and

(b) the area cxpected to be covered by
thege stations ?

MAY 3,
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Bombay TV Station is
expected to be commissioned in October,
1972 and Calcutta TV Station in March
1974,

(b) Coverage of Bombay TV Station in-
cluding the relay Station at Poona will be
36,500 sq. kms. Coverage of Calcutta TV
Station will be 18000 sq. kms

o WHTHIATCIATT QI8 : TeAW WY,
4 srAar smgm fr wasar § s 2L A
#zZ 1974 A% [ @A qWT 2 IEA
a1 faaea = w1 Ay wrvw 8, O
T a€ &7 W Fow JIgET 1972 AT G
g1X arar @ a7 aoAt fraifer qafo o @
AT & T 3 A4ar IAN fadiE &1 @l
27 AW 0 fameg 7 F A Frem 2 7

SHRIMATI NANDINI SATPATHY .
It took some time to get the sile at Calcu-
tta. There was correspondence hetween the
Calcutta Corporation and the Government
of India.  Ultimately, it was decided and
we got the site at Calcuita. Fven after
that, now the Chief Minister of West Bengal
has offered another site. The site which
was earlier selected was in Victoria Park.
The Chief Minister of West Bengal wants to
change it to some other site in Tollygunge
but that has to be looked into again. But
the work is going os with regard to other
formalities and procedural things. We are
going ahead in that respect

As far as the Bombay TV station 1s cone
cerned, the work is going on according to
schedule and it is going to be commissioned,
as I have already said, almost by the begin-
ning or middle of October.

SHRI DARBARA SINGH : What about
Amritsar ?

o FWHEFTET aldw : Ay
Rag wmr aifnr & asad S &
36,500 e feaniiet af T8
FTARAT A1 FI6Q7 F o7 § 18,000
wara feadRT a% sqrw & a%,
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A feeslt & o 33 @1 § garw @
RM 2, & maar agar g & 2w & aew
AqET H AT wgIA 9 E). ). F1 a9 fae
@& et ] mgEr arwar @ ? s afe

g @ Gued T F1 IT NGAT T F7 aF
ara faer aHar ?

SHRIMATI NANDINI SATPATHY : 1

» think the hon. Member is aware of the fact
that, besides the Calcutta and Bombay TV
stations, some other TV stations are also
coming up during the Fourth Five Year
Plan —one in Srinagar and the other in
Madras. The Bombay station will have a
relay station in Poona, Similarly, the Cal-
cutta station will have its relay station in
Durgapur-Asansol which will cover some
part of Midnapore and Kharagpur and a
malor part of Bankura district...(Interruptions)

3 With the expansion of the Delhi TV
Station... (Inteerruptions) we are planning to
have a relay station in Mussooree and a
major part of that area will be covered. As
the hon. Members are aware, we are trying
our best but due to the paucity of resources,

it is not possible to cover the entire country

.~ by TV immediately. It has to be done

" phase by phase and in the Fifth Plan we
are planning to have more stations in diffe-
rent parts of the country. As we are plan
ning, I think, within the next few years all

-%the State capiials are going to have TV
stations.

SHRI RAGHUNANDAN LAL BHATIA:

The Minister of Information and Broadcas-
ting informed this House earlier thata TV
station is coming up in Amritsar. In conse-
~ quenee of that, many people inAmritsar,
- Gurdaspur, Jullundur and Ferozepore pur-
- chased TV sets, and now they are open to
.~ Pakistani propaganda. In view ofthis fact,
ﬁ*may I know from the Minister when a TV
station at Amritsar is coming up ?

- SHRIMATI NANDINI SATPATHY :
We are going to have TV station at Amirat-
if, this is going to be commissioned in
-September of this year. That will
the programmes from Delhi.

~ SHRI M. S. SANJEEVI RAO: The
' -.m‘famous missile and rocket expert Dr.
| prown stated in a conference in Berlin that

Jndia is going to launch an earth satellite
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for coverage of television to serve the entire
country. [ want to know from the Minister
whether it is a fact. If so, may I know
whether they are going to put the earth sate-
llite by 1974 ?

MR, SPEAKER : The question relates
only to Bombay and Calcutta but the scope
of the question is being extended to cover
the whole country, We pass on to the next
question,

st §53T At : 77 F795 g Faq-
91 & frg eifasa ¥z wrg & &
ak ¥ g &fsT & AT &t g 5@
& faq o33 4ar g #010% R a7 Fr
=07 ZHR A1Z TAT 9T a1 2 Sk an
dtfgs qiz® agf av My & @ § war
qEEA ¥ 97 ST AZAT § P qar &by
Tar § 1€ T AT Fer N @rar M

_ GIFIT &Y Avear 2, afg 788, atzx @

7337 Arfas w3 faar g ?

ASTA AT : WAL APy AT 39
AR ¥ 37 FT9T g5y § A 7307 & 4

SHRIMATI NANDINI SATPATHY: 1
share the sentiments of the hon. Member.
In the Fourth Five-year Plan it is not possi-
ble to cover that place. We hope to do it
in the next plans. We are doing it in a pha-
sed manner and we will definitely keep this
place in mind.

Activities of C.I.LA. in India

e
*673. SHRT BHARAT SINGH CHOWHAN:
SHRI K. MALLANNA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it has come to the notice of
Government that the C.I.A, had a wvast in-
telligence net-work in India;

(b.) if so, whether Government of India
have inquired into the activities of this age-
ncy and if so, with what results; and

(c) the steps taken by Government to
stop the activities of C.I.A, in India?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SIIRI
K. C PANT): (a) to (c) Government keepe
a walch on the uctivities of foreign irtelli
gence orgamisations, including the C. L. A,
Government has also made it known that
such activities are not conducive to the pro-
motion of good relations. However. Honou-
rable Members will appreciate that no public
interest would be served by Government dis-
closing the details of action to counter such
activities.

S CRET L GRS DA
foget FART A W@ 7 DoATieqo &
wraEi 1 afafafedy & ark @ w1
&S STE] WqT A7 | @yowd one Ufgzfafzw
AfE wrew fadied) @m @Y o I FTEr
arq faey ot | 5% gead 99 fgar Wk
agmar @ife & 419 @ 9Y gpi 9T w19 &I
W @ @Ay gz giar @ 91 5 oag
grgm @emrtone ¥ wrafigq §1 & wAY
HgRY ¥ wAT Meat § fx od@ qeamy
% fadrs sifs dlonfono & arafieq gif

€ Y | WE AT A aq FIEAATE &

2 oite sar asft ot 37 grmm wrvA R
AgE E?

s g W A 48 @ g fw
o dFT & H@a 1 A AT 1967 ¥ &t
Y gearal & a2 ¥ gEar g@fa A
a <Y fr farg) Foarfouo ¥ Gar fa
7 feedt wfey & fear srar a1 fgegrara
¥ uferar wrdd@a &1 us AnzA 49r
famsy fs dYomriovo Gz & dar famr
w3ar a1 | ag fwar wradwA T 29T
g & 68 ¥ d7 %7 fagr mar 1 wFANe
ury, sfear ¥ gaw 4z ¥ fzar )

oft wrea fag Wgw AR wERT
¥ warm fiF ATeA ATEIX X TH §OAr A
a7z % faar Al Frgel wew ¥ g
wuf ¥ 77 ever § e 0w ad wfeg 6-7
drard qgrox s wy WE A K
T g § v ag oy Wy
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€ ar Maww AFT IAHY WY F= w1 EAT
Targ !

ot ge ww @e@ ;g am oAl
dear 4t faadk f5 s Hama W@
faksa gawr faslt o f& &) 0. @
®T & I qar faar w3y 97 WYX dar fw
¥ agwrar waAdz e gfemr g
w4 @ %7 fear war | qg @ A e
aad g1 5 € Fearfi v @ § 9w
aug wEAAr smard ¥ gEar sarf
STEN IFT gzt ¥aw zq ofgnr
WEINT ATAF Fewr Farr F & qar
war f @t or€. 0. A gyersd gae) ok
gre1 dar fear s Fvar ¢ i radie
ui% sfear gru w@Er ae s fam
ar |

SHRI H.N. MUKHIRJEF : In view of
the fact thatout of PL-4{0 funds, nearly
half the intal sum of moncv spent by our
External Affairs Ministry 1s spent for United
States’ uscs in India, which indicaies that
Government has hardly any knowledge
about how that moncy is spent, may T know
of anything has becn done by way of telling
the American Gevernment that this short
if wtilisation of money in this country in
order 10 subver( the political foundations of
our kind of Government should not be
tolerated ?

SHRI K. C. PANT : I do not know the
exact details of the accounting of PL-480
funds. The Finance Ministry would be in
a better position to answer this question....

SHRI PILOO MODY : What has it got
to do with the CIA funds ?

SHRI K. C. PANT :... So far as Govern-
ment are concerned, they keep an eye on
all activities and all kinds of espionage
activities in the country and wherever we
feel that any activity is not in the interests
of the couniry we take action and we keep
an eye on all aspects of the matter.

SHRI H. N. MUKHERIJEE : I had asked
something very specific. In this House wo
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have been told that for US usesin India
a sum of money is spent in mniare months
which amounts to nearly half the total allo-
cation for the External Affairs Ministry. 1In
that view of the matter, has Government
taken any steps in regard to the PL-480
funds out of which colossal sums of money
are spent in this country, which is some-
thing of which Government ought to take
some kind of notice ?

MR. SPEAKER : The hor.. Minister has
answered that question already.

SHRI H. N. MUKHERIJEE : Where is
the answer 7 He says that Goveanment

keeps an eye and looks after everything.

MR. SPEAKER - He can have
answer again

the

SHRI K. C. PANT : It is a scparate
aspect of the matter as to what a.count is
given how the money is spent, and whether
the account s obtained by the Finance

inistry or not,

SHRI DINFN BHATTACHARYYA
1et him say whether it is a fact or not.

SHRI K C Puwnt: Itisa fact that a
part of the moncy is spent.

SHRI DINEN BHHTTACHARYYA :
Let him say ‘Yes' o1 ‘No’.

SHRI K. C. PANT : Yes, it is speat ;
Government knows about it. It is generally
known. [ do not know what details are
given to the Government,

SHRIMATI LAKSHMIKANTHAMMA:
Is it a fact that during the recent Assembly
clections, the CIA has been very active in
some States and if so, may I know whether
complaints have been received to that effect
by some Chief Ministers ?

SHRI PILOO MODY . They were so
active in Andhra Pradesh that the Con-
gress won a resounding victory there '

SHRI N.K.P. SALVE : May I know
whether there is any truth in  the complaint
that the activities of the CIA intelligence

extended to the last Assembly elections in '

Madhya Pradesh and they financed certain
communal p.]rliﬂ\ to caavass suppact against
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Shrimati Indira Gandhi ? Are Government
aware of such complaints having been made
by responsible quarters and is there any
truth in this complaint ?

SHRI K. C. PANT : There was a state-
ment ; as far as I can recall, there was a
statement by the Chief Minister of Madhya
Pradesh that a certain officer of the US
Government who was stationed in Bombay
had visited Madhya Pradesh and had met
some Opposition leaders ; so the best of my
recollection, that was the statement of the
Chief Minister. We did make inquiries
into thus and we asked the concerned people
what exactly happened.

SHR1I SHYAMNANDAN MISHRA
May | know whether any action has been
taken against any person for having worked
in ctllusion with the CIA and particularly
against some officials ? 1 want only informa-
tion only in general terms, 1 do not waat
the names.

SHRI K. C. PANT : 1 cannot recall any
instance of any officer having been proceed.
ed against ...

SHRI SHYAMNANDAN MISHRA :
Against any other person too 7

SHRI K. C. PANT
diately recall.

: I cannot 1mme-

qwE ¥ wwrEaere & gorgd wieat
¥ fasg wezrare & qrdai w wiw

©674. 5} §5aT aQ ;. F@T TNMW-
#oY 9g T A gaT FOr fm :

(%) |1 aFE y 9T F ey
T & gIqd #haE & fasg @ o
WA & WO A AT w0 & fag
oF ATAN] B TATGAT FY oY ;

(&) afy g, @ 7o a3 =T 9f-
agw ga w1 famr g WL

() afe 7ff, @) sawr sfadeT wa
ax faaa sy argr &1

qg W dix wifes  foam &
(g §M (@t ar fraw faed)
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(%) 7a1 (&) qwra T & gIIF 7Y
afrat & fasg @0 T £ A HY
T AW F A4 0F mraw dIrM0 wAr
&1 A aratr A o sfadza oo ag
faar 21

(m) maw 7 gfag fFar 3 f&
Y ap AT WAT J4F B gAr Fd
@ A2 I TT A |

Wl fsaz atadt & qraar @A g
fg qar & {13 T wfagy # fasg Far
NG AT a7 ¢ T A qfadlr qar § ?
AT qATH &1 @i T WY 0¥ wra @
faas 1oy af i & farg aaw @ sy
ar= s e3ifqr 7@ a1 wmar fase
2 7 gaw fyaar aug = ?

mros ®AIZT  GH1I AT A7 A B,
gaT wisAl A1 7E A )

wt ym {qamw  famf gg aAamr
Sfaa A 2 i a3 (34 afaa & farg
ST 44T |11 FAAT4 NG | QI GIEAr
T & /98 2

o} TIRIEAIT IR . AN §3T ®
gqr amfa 2 ¢

SHR1 Il N. MURERJEE  You have
to give 4 ruling on this How can the

Minister ask for exemption ?

st vw faam faat & faaew &7
g ar fr 1§ wfn & fagg wf wram
za sfadza @ ama 7@ ¢ | AUAAT ArAW
® quer ¥ 1 TA A 17 FEAT AINT &
& st 7 3faa A ? fn Frad fasrs g
AT AT AT F | [AN @ AT FT
gt ¢, 931 Hifea 2 e @) gt w9
oI I X W, At §EF W I9%
e ¥ 9

off §3av atuet . o A qg AT °v
g ¥ 1 7E N AQ w1 AFAT Y war ?
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weqe AEHAT ;WY 38T A /d

SHRI S M BANERIJEE - ] seek your
guidance He has mentioned there are
chargss against some ministers  We do not
want to know whether the charge: are pro-
ved or not because they are before the
Commission  We only want to know the
names of those Ministers,

w5t faaig fawt | 43 fad=a
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SHRI PILOO MODY : Why does he
not read out the short list of who have
been left out ?
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SHRI R RAM COPAL REDDY : The
Munsster has stated that there are charges
agamnst 19 ex Ministers 1 want to know
whether anybody 1s left out of 1t or there
are only 19 ex-Ministers

SHRI RAM NIWAS MIRDHA No-
body 13 left out and the list 15 as Iread
out,

Proposal to replace Ambar Charkha
by a Powcr-Driven Charkha

*675 SHRI DHARAMRAO AFZAL-
PURKAR Will the Minmister of INDUST-
RIAL DEVELOPMENT be pleased to state

(a) whether Government are examioing
the feastbility of introducing a power-driven
muiti-spindle Charkha to replace Ambar
Charkha on a large scale in the countrv;
and

(b) 1f so, the reasons therefor?

THE DFPUTY MINISTER IN 1THE
MINISTRY OF INDUSTRIAL DEUFLOP-
MLNT (SHRI SIDDHFSHWAR PRASAD):
(a) and (b) The Khadi & Village Industries
Commussion has proposed ntroduction of
4450 mults spindle  power-driven spinning
frames during 1972-73 and 73-74 on pilotf
commercial trial basis to increase the produ-
ctin as also to increase the earning of arti-
sans and to reduce cost of production They
are, however, not to 1eplace ambar Char-
khas The scheme 1s under examination of
the Government

SHRI DHARAMRAQO AFZAILPUR-
KAR According to the statement, 1t 15 said
that the Khadi and WVillage Industries
Commission  has proposed the introduction
of 4 45) mulu spidle power driven chaikhas
during the year 197273 and 1973 "4 to -
crease production and alvo the earning 1
want to know whether these 4,4°0 charkhas
aru ready and whether they are manufactur-
ing and, if so, from when and what 1s the
production, and whdt 18 the cost

SHRI SIDDHFSHWAR PRASAD This
18 just a proposal which 1s under examina-
tion After it 19 finalised, we shall be 1na
position to know therr cost aod all those

things.
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SHRI DHARAMRAO AFZALPUR-
KAR: According to the statement, by intro-
ducing these multi-spindle power-driven
charkhas, there will he an increase in pro-
duction. What is the percentage of increase
in production and what is the earning?

SHRI SIDDHESHHIWAR PRASAD: The
earning will be, as per the pilot scheme
which s on tnai, round about Rs. 4/- and
production will be less by 25 per cent of the
coarse cloth which is being produced by the
teatile mills,

Micro-Wave System between Bombay-
Madras-Trivandrum

*076. SHRI P. NARASIMHA REDDY:
Will the Manister of COMMUNICATIONS
be pleased to refer to reply given to Unsta-
rred Question No. 2359 regarding Bombay-
Madras-Frivandrum Micro-wave radio relay
station on the 1st December, 1971 and state
the progress made regarding  completion of
the Scheme so far?

THF DEPUTY MINISTER IN THF
MINISTRY OF PARITAMENTARY
AFFAIRS (SHR1 KEDAR NATH SINGH):
The engineering and site survey of the mic-
rowave scheme has been completed. The
detailed site survey report is under prepara-
tion.

The production of indigenous microwave
equipment for these routes mavy take time.
The possibilities of importing it is being exa-
mined. Proposals from a foreign firm are
under consideration,

SHRI P. NARASIMHA REDDY: Will
the Minister he pleased to state whether in
that particular portion hetween Madras and
Rangalore, the establishment of a micro-
wave repcater station at Chittor will be
taken into consideration?

SHRT KFDAR NATH SINGH: It is
not nossible to connect Chittoor as vet.

SHRIP NARASIMHA REDDY: I am
not asking for the establishment of an ori-
ginating station, but a repeater station which
is necessary to be established between Banga-
lore and Madras at Chittoor which is mid-
way between Bangalore and Madras; it can
be done.

SHRI KEDAR NATH SINGH: Ir has
not been found possible,

MAY 3, 1972

Qral Answers 35

WRITTEN ANSWERS TO QUESTIONS
Financial assistance for studies in Nuclcar
Science

*661, SHRI S. N. MISRA : Will the
Minister of ATOMIC ENERGY be pleased
to state ;

(a) the financial assistancc given last
year for the furtherance of the studies in the
nuclear science ; and

(b) the name of the persons or the in-
stitutions to whom scholarship or grants
have been given, during the last three years ?

THE PRIME MINISTER, MINISTER
OF ATOMIC FNERGY, MINISTIR OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INPOR-
MATION AND HROADCASTING
(SHRIMATI INDIRA GANDHI) @ (4) and
(b) Four Statements giving the required
information, as under, are laid on the Table
of the house [Placed in Libiur . See. No.
LT -1918(72].

Statement No. 1 — Grants releiased to the
aided institutions under
the administrative res-
ponsibility of the Dcpart
ment of Atomic Energy.

Statement Nou. 2 — Grants sanctioned for
work on rescarch pro-

jects.

Statement No. 3 — names of persons awar-
ded research follows-
hips by the Department

of Atomic Cnergv,

Statement No. 4 -~ Grants given for adhoc
schemes.

Production of Torches by M/s Union
Carbide beyond licensed capacity

*663, SHRI INDRANT GUPTA : Will
the Miaister of INDUSTRIAL DEVELOP-

MENT be pleased to state :
(a) whether the actual production of

torches by M/s Union Carbide in 1971 was
between 9 to 1) million, whereas theit
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licensed capacity is only 6 million per

annum

(b) 1f so the reasons for Government
permuttmg  the aforesaid +violation of the
Industrial Development Regulation Act, and

(c) the effect of the unauthorised over
production by a foreign monopoly concern
on the legitimite nterests of Indian torch
manufacturis ?

THE MINISTFR OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUF
CHOUDHURY) (@) Yes, Sir Their pro
duction m 197" was of the order of 907
million torches

(b} The inucast of production effected
15 witlun the spirit of a decision (hat had
beun wrculitcd by Government to the effect
on 11 1?7 (0 that with a wview to securing
increased  production  mnufacturing umits
mug ht be permitted 1o 1acrease their produc
tion beyond ther licensed capacity, provs
ded tlev could do so without mmport of
addiiond machinery  and  within  therr
lore,n «xchange  allocations  they could
whieve this by procuring a  greater piopor
ton componenis of 1aw  materials indigen
oush,  Allocitun of raw materals to this
Unit m 19 | as 1n other years has been
on the basis of their registered capacity of
6 mulion torches only  They have been
achieving 1+ higl er production by working
more than one shifit and without obtaining
any higher llocations of raw matenals than
thur entitlement a5 per the r remstred capa
city Ience there has been no violation of
the Industries (Development & Regulation)
Act of 1951 in this case

(¢) In an cconomy Wwhere there has
buen an increasing demand  for torches and
at 4 time when the only other leading manu
facture 1n the field Messrs Geep Flashlight
has been allowed a substantial increase from
12 mihion to § mllion m their licersed
capacity, the production of torches by
Messers Umon Carbide (India) Ltd , beyond
their licensed capacity canmot be held to
hive adversely affucte | the interests of other
manufaciurers of torches mor have any
complaints buen received in this regard In
fact, the rising demand for torches has been
met barely adequately by the mdigenous
manu facturers
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Fixation of Rate of Profit for Car mana-

facturing Companles
*66¢ SHRI HARI KISHORE SINGH:*
SHRI MUKHTIAR SINGH
MALIK
Will the Mimster of INDUSTRIAL

DEVYFI OPMFNT be pleased to state

(a) whether Government have any pro-
posal under consideration to fix the rate of
profit of various car manufacturing Comp-
nies in the lght of the “upreme Court
Judgment on the prices of cars and

(b} 1 not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DI'VEL OPMENT (SHRI MOINUL HAQUE
CHOUDHURY) (1) and (bl The Supreme
Court have n their judgemeut dehvered
on the 24th November 1971, lud down the
principles on which fulure selling prices
of three cars manufactured n the country
should be worked out and notified by
Government One of the principles laid down
15 that the return on capital employed to be
allowed to the manufacturers should be 16%,
as rccommended by the Car Prices Inquiry
Commussiun Im view ol the judgement
of the Supremi Court, this rate of return
has been allowed in fixing the prices of
cirs subsequent to the date of judge of the
court

National Commission for Production of

Science Books
*667 DR RANLN SFN  Will the
Minister ol SCIENCE & TFCHNOLOGY

be pleased to state

(a) whethr Government  have any
proposdl under consideriion to set up a
Natuonal Cammwiwian  for Productim of
Scienve Book. and

(b) 1f so the salient features thereof ?

THF MINISTFR OF PIANNING
AND MINISTFR OF DEPARTMENT OF
SCIENCE & TECHNOLNGY (SHRI
C SUBRAMANIAM) (a) No, Sir

(b) The question does not arise,
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Difficultics experienced by National Labo-
ratories in implementing their programmes

*471. SHRI VISHWANATH PRATAP
SINGH - Wil the Minister of SCIENCE
AND THCHNOLOGY be pleased to state :

(a) the bottle-necks experienced by the
National Laboratories in implementing their
programmes: and

(b) the steps the Government are tak-
ing to remove them ?

THC MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCF AND TECHNOLOGY (SHRI
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C. SUBRAMANIAM): (a) and (b). By
and large, the management of the National
Laboratories is vested with the Executive
Councils and they function autonomously
with asy much decentralization of powers as
possible, No major bottlenech has come
in the way of their functioning and imple-
menting thke pregramnes. However the
Sarhar Commitiee in Part-II of its Report
has recommended greater decentralisation of
powers at each level and a collegiate svstam
of administration in the | aboratory These
recommendations have been accepled and
are under implementation.

‘Own Your Meter' Scheme

*677. SHRI VFKARIA: Wil the
Minister of COMMUNICATIONS be pleased
to state :

{a) whether Government propose to
introduce ““Own Your Metcr” scheme for
the telephone on O. Y. T. paticrn,

(b) whether the scheme has sinue been
finalised; and

(c) if so, the main features theicof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
No, Sir. In message ratc areas, a meter
is always associated with every subsciiber’s
line.

(b) and (c) Do not arise,

Setting up of Pablic Sector Units in Haryana
during Fourth Plan

*678. SHRI BIRENDER SINGII RAO:
Will the Minister of INDUSTRIAL DFVE-
LOPMENT be pleased to state :

(a) the public sector units proposed to
be set up in the State of Haryana during the
Fourth Five Year Plan period:

(b) the names of the places where such
units will be set up; and

(c) the broad outlines of the proposal
and funds allocated for the purpose ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQU
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CHOUDHURY): (a) to (¢). A project
for the manufacture of “Zetor™— 2011/2511
(20HP) Agricultural Tractors, with a capa-
city of 12000 numbers per annum, is being
set up at Pinjore in Haryana in the Central
Public Sector during the Fourth Five Year
Plan period. A sum of Rs. 5 crores has
been allocated for this Project during the
Fourth Plan.

In the State sector, the Fourth Plan pro-
vides on outlay of Rs. 81 lakhs for the
State industrial projects. The following pro-
jects are proposed to be implemented during
the Fourth Plan : —

1. Brewery Project, at Murthal (near
Sonepat).

2. Glass Bottle Project, at Murthal

(near Sonepat).

3, Tannery Project at Jind.
4. Cigarette Project.

5. Steel Billets Project,

Study Team on Ministries and Departments’
Internal Publicity set-ups

*679. SHRI R. P. ULAGANAMBI :
SHRI C. CHITTIBABU :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether a Study Team has remewed
the internal publicity set-ups of the various
Ministries and Departments;

(b) if so, the main findings of the
review; and

(c) the action proposed to be taken on
the suggestions of the Study Team ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI

SATPATHY): (8)to(c). Yes sir. The
Study Team has not yet submitted its
report.

Political Debates on A. I. R. and T. V.

*6f0. SHRI B. V. NAIK :  Will the
Minister of INFORMATION AND BROAD
CASTING bs pleased to state :

VAISAKHA 13, 1894 (S4KA)

Wrirten Answers 42

(a) the stéeps taken to obtain an all-
party consent to throw open the Radio and
TV time for political debates; and

(b) whether the same principles as the
sharing of the Parliamentary time cannot
be adopted for Radio and T. V. time, with
or without the consent of all parties ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a)and (b). Government
would welcome any agreed arrangement on
the question of allocation of time for party
political broadcasts on sound and T. V.
media. However. several attempts made by
the Election Commission to obtain all-party
consensus on such an arrangement at the
time of elections have not been successful
so far.

AT AT & wagel site sfie
i & dtw frasita s

4803. sit v e Afere : sy
diatfae fawre 54t gz aad @ Fa
w4 5 :

(%) @ @17 aqt # agar, @,
1972 & w7 aF AqT AT F WAHFT
grar fafsr wfes 69Y 3 g frad
fgaqefra w37 f5y 17 ;

(@) gogaa wafy H, aarx, ag
areaar grex wfas g9f & arq gar §;
L1Rg

(w) AT TR ¥ wfrs avaew

gurex # zfie & ;r 0 geniew frar
nqr & waqr 6@ # fawR g ?

wetfre fawrg sowa § IawA
(it fag vae smma) : (F) Aqr faq &
garers e gl sfafafa gfadl & @rq
ge froeite w0 A d=yr 1970 F QA
dY, 1971 ¥ gw <t gt aar 1972 ¥ =g

axaa ¥



43 Written Answers

(@) w& mafy ¥ wsho s fra
A gfaT amaw Faq on gfrar &
wrarara gfaaT g

(w) & qar faer ¥ oYedfies aravy
derdqet & o gawr T e & af
& |

Shortfalls in different sectors of economy
during Fourth Plan

4804. SHR1 PAMPAN GOWDA : Will
the Minister of PLANNING be pleased to
state -

(a) the magnitude of the shortfalls in
different sectors of the economy so far, dur-
ing the Fourth Five Year Plan period; and

(b) the steps taken or proposed to be
taken for overcoming the shortfalis ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
magnitude of shortfalls and the steps pro-
posed to be taken for overcoming them are
set out in detail in the Mid-term Appraisal
Document and the Annual Plan 1972-73
document recently placed before the House.

Nuclear Explosions

4806, SHRI VAYALAR RAVI: Will
the Minister of ATOMIC ENERGY be
pleased to state -

{(a) how many of the nuclear explo-
sions by China were recorded in the explo-
sion detective system of our country;

(b) whether the Government propose
to increase the efficiency of our centres in
recording nuclear explosions including under-
ground explosions in different parts of the
world; and

(c) if so, the broad outlines of the
proposal and the action taken in that direc-
tion ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) The
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number of nuclear explosions by China
recorded by our systems since 1966 is five.

{b) The Government is constantly
reviewing the possibilities of intercasing the
efficiency of our centres of detecting nuclear
explosions including underground explosions.
At the present moment there is no proposal
for any large scale expansion of these centres
as it is felt that these are quite capable of
recording nuclear explosions ia different
parts of the world.

() Does not arise.
Issue of Licences to Tatas

4807. KUMARI KAMLA KUMARI:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state

(a) the nature of licences issued during
the last two years and those issued so far
during this year in favoumr of the following
firms belonging to Tata Group of Industries
(1) Tata Chemicals Linuted (2) Tata Iron
and Steel] Company Limited (3) Lakme
Limited and (4) Indian Standard Company
Limited;

(b) whether these licences have been
fully utilised by the above firms; and

(¢) if not, the action taken by Guvern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) During the period from 1.1.70 to
31.3.7 7 industrial licences were issued to
these firms belonging to or controlled by
Tata Group of Industries. Type-wise break
up of these industrial licences

is given
below —
Name of the firm Type of No of
licence licences
issued
1. M/s. Tata Chemi- Carrying 2
cals Ltd. on Business
Substantial 2
Expansion
2. M/s, Tata Iron & Carrying 1
Steel Co. Ltd. on Business
Substantial 1
Expansion
3. Lakme Ltd. Carrying 1
on Business
4. Indian Standard Carrying i
Metal Co. Ltd. on Business
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(b) and (c) After 1ssuc of a licence it
takes normally two to three years for an
industrial underiaking to commence produc-
tion. The licences for substantial expan-
cion are, thercforc, at various stages of

implementation

Small Scale Industries in M.P. during Third
and Fourth Plans

4808 SHRI MARTAND SINGH *
Will the Minister of INDUSTRIAL DEVE-

T OPMFNT be pleased to state *

(a) the number of Small Scall Industries
established ;n Madhya Pradesh during the
Fourth Plan, region-wise; and

(b) the nature of the industries 7

THE DFPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI1 SIDDHESHWAR PRASAD):
(4) and (h). Information has been sought

from the State Goveinment and will be laid
on the Table of the House.
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Applicants for Gract-in-Aid for Backward
Areas of M.P.

4812, SHRI MARTAND SINGH: Wwill
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) the number of applicants who got
their names registered for grant-in aid from
Central Government for industries located
in the backward arcas of Madhya Pradesh;

(b) the amount of money which has so
far been granted to the State of Madhya
Pradesh for this purpose; and

(c) the criteria adopted while distribut-
ing the money?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHBESHWAR PRASAD):
(a) to (¢). Under the 10% Central outright
grant or subsidy scheme, 1971, 33 applicants
are reported to have registered themselves
with the State Government up to 25th April,
1972. The applicability of the scheme and
the manner of disbursement have been given
in detail in the Gazette notification dated
26th August, 1971. According to the scheme,
a State level committee is to be formed to
screen the applications and make disburse-
ments in the manner laid down. The State
Government have lurther reported that non
of the applications has matured for disburse-
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Setting up of Government Cinema Houses for
providing Entertainment at Cheaper Rates

48 3, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of INFOR-
MATION AND BROADCASTING be plea-
sed to state:

{a) whether Government have considered
the desirabitity of setting up of cinema hou-
ses which will provide entertainment to the
public at a cheaper rate and to a large num-
ber, at a time; and

(t) wkether the Film industry has made
any such proposal to Government for consi-
deration and if so, Government’s reaction in
this matter?

THF DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. (SHRI DHARAM BIR
SINHA): (a) Considering the shortage of
cinema houses in the country, Guvernment
have always appreciated the need for setting
up of more and more cinema houses.
Cinema is a State subject and so the Central
Government have from time to time appea-
led to the State Governments to provide
encouragement and facilities for construction
of new cinema houses.

(b) No, Sir; the film industry as repre-
sented by its Associations has not made any
proposal in this respect.

All India Defence Employees Federation to
joln Joint ConsultativeMachinery

4814, SHRI S. M. BANFRJEE: Will the
PRIME MINISTER be pleased to state:

(a) whether All India Defence Emp-
loyees Federation has decided to join the
Joint Consultative Machinery;

(b) if so, whether the names submitted
for the National Council and Departmental
Council have not yet been cleared by his
Ministry; and

(c) if so, the steps taken by Govern-
ment to take expeditioas action in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL

mwent and no disburscments have beea made. (SHRIRAM NIWAS MIRDHAY: (8) Yes, Sir,
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(b) and (c). Acceptance of the nomina-
tions of the Federation to the National
Council and to the Departmental Council of
the Ministry of efence Is under consider-
ation, and a decision is expected shortly.

Indian Sclentists In U.S.A. and European
Countries

4815. SHRI DEVINDER SINGH
GARCHA: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a) the number of Indian scientists 1n
U. 5. A., U. K. and other European coun-
tries, country-wise;

(b) how many of them have approached
the Government to return to Indja if job
opportunities are availablc:

(€) how many out of them have been
offered jobs in India; and

(d) how many of them have returned to
India so far?

THE MINISTFR OF PLANNING AND
MINISTERY OF DEPARTMENT OF SCI-
ENCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) No precise informa-
tion is available. According to the informa-
tion available in the Indians Abroad Section
of the National Register, in which registra-
tion is voluntary, 2208 scientists were in
U.S.A., U.K. and other European Countries
as on 31,12.1971. Their couptry-wise break
up is as under :—

U.S.A. 1437
UK. 443
Other
European
Countries. - 328
2208

(b) With a few exceptions, all those
registered in the Indians Abroad Section gr
the National Register have expressed llIlCIr
willingness to return to lndia: at «ne time
or another, irrespective of their being offered

jobs in India.
(c) and (d). Out of 2,208 Scientists ab-

road in 1971 two hundred and nixty-ei:ht’
(268) scientists were sclected to the scientisty
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Pool during the vear. Of them, 121 returned
to India Other scicntists also return and
find employment directly.

Round-the-Clock Complaints Cell in
Delhi  Administration

4816, SHRI B. K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state .

(a) whether the Dellii Administration
propose fo sel up any round-the-clock com-
plaints ccll to receive the complaints about
the department; and

(b) if so, the salient features thereof ”

THE DFPUTY MINISTER IN THE
MINISTRY OF HOMLE AFFAIRS . (SHRI
F. H. MOHSIN) (a) and (b). There are
already two such cells in the Police Cantrol
Room and Excise Department to  deal with
complaints.  Similar Cells wcre set up in
the Directorate of transport, Department
of Food & Supplies during the recent War
but these ate not now functioning round-the-
clock. Apart fiom these there 15 one speci-
alised cell under Secretary (Grievances) in
which general complainis as well as the alle-
gations against the Admnistration in the
Press are dealt with. Tius Cell functions
during the office hours only., The Dethi
Administration do not propose to set up any
other round-the-clock complaints cell.

Indo-Ceylon Joint Commiitee on
Economic Cooperation

4817. SHRI B, K. DASCHOWDHURY:
Will the Minister of INDUSIRIAL DEVE-
LOPMENT be pleased to state .

(a) whether a meeting of indo-Ceylon
Joint Commuittee on Economic Coopcration
was held in New Declhi on 5th April, 1972;
and

(h) if so, the nature of discussions held
and the decisions arrived at the meeting ?

THE DEPUTY MINISTER IN THE
MINISTRY OI' INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESAWAR PRA-
SAD) : (a und (b). A meeting of the Indo-
Ceylon Joint Coemmittee for Lconomic Co-
operation was held in New Delhi from 5th
to Tth April, 1972, A copy of the joint
statement issued at the conclusion of the
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meeting is laid on the Table of the House.
[Placed in liberary. See No. LT—1919/72]

Uncollected Telephone Bills against
M. Ps. of dth Lok Sabha

481¥, SHRI B, K, DASCHOWDHURY:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether any telephone bills are still
lying uncollected from Members of Parlia-
ment of the last Parliament; and

(b} if so, the particulars thereof and the
steps taken by Government for collecting the
same at the earliest 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes.

(b) A list is Inelosed al statements ‘A’
and ‘B’ showing the outstandings relating to
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the period of last Parliament in respect of
telephones provided to M.Ps at Delhi under
Housing & Telephone Facilitics (M. Ps)
Rules separately against *--

(i) M.Ps of 4th Lok Sabla who have
not been re-elceted to 5th Lok Sabha.

(ii) M.Ps of 4th Lok Sabha and re-elec-
ted to 5th Lok Sabha.

The information regarding the telephones
provided to the M.Ps in their constituencies
outside Delhi is not readily available.

The cases regarding outstandings against
Ex-Members who have not been re-clected
are being persued with them as also with
the Lok Sabha Secretariat for adiustment
against the final salaries due to the Members®

As regards re-clected Members, the cases
arc being pursued with individual Members
concerned. .

Statement ‘A’

Statement showing the outstanding agaiust M.Ps of the Fourth Lok Sabha who

have

not  heen re-elected to Sth Lok Sabha and the steps taken to pursue case regardng re-

covery of outstandings.
(i) Name of the member & the

dings which have been intimated 1o

t of the

the I.ok Sabha Sectt, for collection of the amounts from the final salary bills of the

Menibers concerned.

Name of the Member

Amount outstandings for which Lok Sabha
Sectt. has been requested to make deduction

from the final salary biil.

1 2 3
1. Smt. Padmavati Devi -;;-—59-;0
2.  Shri Randhir Siagh Chaudhry Rs. - 29,00
3, Shri K. P. Singh Deo Rs, 115.80
4. Shri Yajoa Datt Sharma Rs. 34.20
5. Shri P, C. Adichan Rs. 35.00
6. Shri Deven Sen Rs, 39,00
7. Shri Suraj Bhan Rs. 74.00
8, Shrimati Girja Kumari Rs. 64.75
9, ShriT. L, P, Shah Rs. 159.00
10, Shri R. K. Gupta Rs., 46.90.
11. Shri Mushir Ahmad Khan Rs, 8390
12. Shri S. P. Puri Rs. 24.00
13. Shri S. N, Shukla Rs. 1370
14. Shri J. H. Patel Rs. 261.30
15. Shri Pasha Bbai Patel Rs.. 145.00.
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1

2

SBemuawasuwp-

—
L -

13.

Shri J. B. Muthyal Rao
Shri Kansari Haldar
Shri A. N. Mulla

Shri N. S. Sharma
Shri A. K. Chanda
Shri Srinibas Misra
Shri Balra) Madhok
Shri O. P Tyag:

Shri G S Reddy

Shri N. Ambuchezian
Shr C. Muthu Swami
Shr1 C Dass

Smt Sharda Mukerjee
Shri Ram Charan

Shrl S. N. Dwivedi
Shri Amar Singh Saigal
Shri B Narayanan

3

Rs. 196.40
Rs. 500
Rs. 210
Rs 3220
Rs. 400
Rs. 86.40
Rs. 200
Rs 15505
Rs, 27.00
Rs. 102 80
Rs. 146.00
Rs 48s.30
Rs. 902
Rs, 12130
Rs 4.10
Rs 11470
Rs 400

(i) Particulars of the ex-M Ps againyt whom the baves for recoverv of the outstandings«
are heing pursued by ivsue of regular reminders|notices

Name of Member
Shri Manu Bhai Patel
Shri (Major) Ranjit Singh
Shri Abdul Gham Dar
Shri Gurcharan Singh
Shri Kikar Singh
Shri S. D. Mane
Shri Megh Raj Ji
Shri Yash Pal Singh
Shri Lakhan Lal Kapur
Shrimati Nirlep Kaur
Shri Samarendra Kundu
Shri J. N. Hazarika
Shri Lalit Sen
Shri Dhireshwar Kalita
Shri M, L. Meena
Shri B. K. D. Burman
Shri Balmiki Chaudhry
Shri Devendra Vijay Singh
Shri K. Anbazhagan
Shri Manabendra Shah
Shri Kameshwar Singh
Sbri Shashi Ragjsn

Amount outstanding
Rs. 940.45
Rs. 755.85
Rs 1805.65
Rs 69276
Rs. 3470.20
Rs. 5190.75
Rs. 115500
Rs. 10040
Rs. 973.5%
Rs. 4858.20
Rs. 53478
Rs, 1446 75
Rs. 591,31
Rs. 5.02
Rs. 2621.75
Rs. 3304.47
Rs. 1227.40
Rs. 1040.64
Rs. 270.32
Rs. 1599.60
Rs. 1100 22
Rs. 4255.29
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23. Shri D. N. Patodia

24  Shri K. N. Bajaj

25. Shri Guna Nand Thakur

26. Shri Onkar Lal Bohra

27. Shri Arjun Singh Bhadoria
Shri Jamuna Lal Berwa
Shri T. Vishwanathan
Shri Mrityunjay Prasad

Shrimati (Dr.) Sushila Nayar

32, Shri Tulsi Dass Sheth

33. Shri R. K, Amin

34, Shri Bhanu Parkash Singh

35. Master Bhola Nath

~88¥y
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Rs. 2819.60
Rs. 29095
Rs 502,85
Rs. 82045
Rs. 7827
Rs, 1359.25
Rs. 137.10
Rs. 492,25
Rs. 465.05
Rs. 428.18
Rs. 246,15
Rs. 34100

Rs. 255.06 (Meter reading com-
plaint under consi-
deration.)

Name of the M.Ps of the Fourth Lok Sabha “who have been re-clected to Sth Lok Subha
against whom the cases for recovery of the outstanding are being pursued in the normal course.

Name of the Member

Shri N.K.P. Salve

Shri C.C. Desa1

Shri VK. Krishna Menon
Shri Dig Vijay Narain Singh
Shri S.M. Banerjee

Shri R.R Singh Deo

Shri K.N. Tiwari

Shri Buta Singh

Amount outstanding

Rs. 11V220.10
Rs. 34428
Rs, 104560
Rs. 8307 50
Rs. 1516 85
Rs. 456.90
Rs. 26095 (Bill under
dispute)
Rs. 82522

Meetings of Dircctors of Board of Film
Finance Corporation

4819. SHRI VAYALAR RAVI: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(8) mnumber of meetings of Directors of
Board of the Fim Finance Corporation
held since 1970 ; and

(b) the total amount spent on travelling
Allowances and other Allowances to these
Board members during this period ?

THE DEPUTY MINISTER IN THE
MINITTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) Ten, in the period January
1970 to March 1972.

(b) Rs. 14565/ ; this excludes allowan-
ces due for this period, estimated at Rs.
$500/— for which claims have not yet been
received from the Dircclors concerned.

Providing Employment to the wife of a
Government scrvant in case of his
premature Death

4820. SHRI B. K. DASCHOW-
DHURY : Will the PRIME MINISTER be
pleased to state :

(a) whether the wife of Government
servant is given suitable job in case of pre-
mature death of her husband ;

(b) whether qualifications are also re-
laxed in such cases and the widow having
passed Middle Standard Examination is
offered the post of L. D. C, and she is
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asked to do Matriculation within two years ,
and

(c) whether this rule is Unformly ado-
pted in all the offires ; and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF 1TOMI. AFFAIRS AND
IN TIHE DEPARTMENT OF PERSO-
NNEL (SHRI RAM NIWAS MIRDHA) :
(a) to (¢} The pioocedure prescrived for
recruitment (o Class 111 and Class 1V posts
under the Central Government s that
Class I posts other than those filled through
the Instiiu'e ol Secretariat Training and
Management, and Class IV posts are re-
quired to be filled throuzh the TCmploviuent
Exchanees, Hownver, according to the ins-
truction, reued by the Ministry of Home
Aflans oo 1988, 2 sonfdaurhiter/near relative
(includimg the widow) of & serving Govern-
ment setvant, who dies 10 harness leaving
his fanuly in wdieent  circumstances, can be
appointed to Class HI/IV posts under the
Government, wihout  reference  to  the
Employment Fxchanre provided the family
of the deceased employee stands in need of
immediare @ 31 *arce on account of his sudden
death, there being no other carning member
mm  the fannuhv. In August 1966, orders
were issued providing that an authority
declared as Head of Department under
S R. 2(10) could appoint as son/daughter/
near relatne of a decased employee without
1eference 1o the Fmployment Exchange to
a post in an Atiached/Sub>rdinate Office
under that authority, in accordance with the
provisions of the orders of 1958, reterred
to above. In 1964, orders were issued
further liberalising the orders of 1958, re-
ferred t» above, to the effect that a son/
dughter/near relative of a Government ser-
vant, who dies in harness leaving his family
in indigent circumstances and need of imme-
diate assistance despite the fact that there
1s an earning member in the family, may
also be cousidered for appointment to the
Classs 111 and Class IV posts without refe-
rence to the employment Exchange, with
specific approval of the Secretary of the
Ministry/Departinent concerned.

2. In the cas¢ of the appointment of
a gon/daughter/near relative of a deceased
Government employee to Class 11 (other
than Lower Division Clerk in the Central
Secretariat)/Class IV posts in terms of the
orders mentioned above, the required edu-
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cationil qualification can be relaxed pro-
visionally : if the circumstances of the
case so require, subject to the condition
that the candidate concerned undertakes to
acquire the required qualifications within a
period of two years,

3 As regards posts of Lower Division
Clerks included in the Central Secretariat
Clerical Service (recruitment 1o which is
made through Institute of Secretariat Train-
ing and Management), the cadre authority
may, in consultation with the Department
of Personnel, fill not more than 5%, of the
vacancies arising in a year, otherwise than
as provided in the CSCS Rules. 1962, by
appointment of a son or daughter or wife
or husband or brother or sister of a Govern-
ment servant who doss while 1n service,
However, no relaxion of the prescribed
educational qualification is made m such.
cases.

Selection of B. Scs. for Engineering Super-
visurs in Telephone Branch

482]1. SHRI S. D, SOMASUNDA-
RAM :  Will the Minister of COMMUNI-
CATIONS be pleased to refer to the reply
given to Unstarred Question No 2564 on
12th April, 1972 regarding preference of
B Secs, to Diplpma holder in engineering
for posts of Engineering Supervisors in Tele-
phone Branches and state *

(a) The reasons for giving preference
to the B Scs. Degree Holders for recruitment
as Engineering Supervisors in Telephone
Branches over Engineering Diploma holders;
and

(b)Y whether the B. Sc  Degree holders
were recruited as Engineers because Engineer-
ing Diploma holders were mot available ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H., N. BAHUGUNA):
(a) Very many different types of equipments
are in use in the Telecom Branch in the
P&T and the techonology in the Telecom
field has been rapidly advancing The staff
recruited at the level of Engineering Super-
visors have to have adequate academic
background and training in the scientific-
field to be able rapidly assimilate and adapt
themselves to the rapidly changing techno-
logy. This is better achieved bv having
candidates who have had a higher level of
academic training.
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(b) No.
Duplicate Copy of Licences to Small
Industrialists
4822. SHRI DIVINDER SINGH

GARCH: Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether some small industrialists
who had lost their industrial licences and
approched his Ministry some time ago for
issue of duplicate copies of the licences and
their requests are still pending; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and ib). Requests for duplicate indus-
trial licences from industrial undertakings
holding such licences kecp coming from
time to time. According to Rule 19B of
the Registration and Licensing of Industrial
Undertakings Rules, 1952, they are required
to pay a fee of Rs. 5 from this purpose.
W henever such 1cqucsts accompanied with the
required fee are received, they are complied
with as expeditiously as possible. How-
ever, in some cases, time may have been
taken to issue the duplicaie licences due to
dealy in finding out very old or misplaced
records.

Recognized labour Unions in Jaduguda
uranium Plant of Uranium Corporation India,
Jaduaguda (Bihar)

4:23. SHRI SWARAN SINGH SOKHI;
Will the Miister of ATOMIC ENERGY
be pleased to state :

(a) the number of Labour Unions in
Jaduguda Uranium Plant of the Uranium
Corporation of India, Jaduguda, District
Singhbhum, Bihar State; and

(b) the names of the Labour Unions re-
cognised by the management at present 7

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF ELE-
CTRONICS, MINISTER OF HOME AFF-
AIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDHI): (a) and (b). There were
two Labour Uaions at the Piant of the Uraf
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nium Corporation of India Limited at Jadu-
guda viz. Jaduguda Labour Union and Ura-
nium Karmachari Sangh. Of these, Jaduguda
Labour Union had been recognised by the
Corporation. However, as a result of thelr
continued activities involving breach of code
of discipline its recognition was withdrawn
from December 4, 1971,

Bibari Musilms kept in Jails in India

4824. SHRI RA 'AVATAR SHASTRI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(&) whether Biheri Muslims living in
Bangla Desh were brought to India and kept
in jails or at a particular place after the com-
mencement of the freedom movement in
Bangla Desh;

(b) if so, their number and the reasons
for keeping them in jails now; and

(c) the action proposed to be taken by
Government to rehabilitate them and by
what time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) to (c). Government
are not aware of any so called Bihari Muslim
having been brought to India and kept in
any jail after the commencement of the
freedom movement in Bangladesh.

R.S.S. Physical Training and Ideological
Classes in Educational Institutions

4826. SHRI C, K. CHANDRAPPAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it has been brought to
Government's notice that the physical train-
ing and ideological classes of the R.S.S. are
held in the premises of high schools and
other educational institutions in different
parts of the country;

(b) whether specific complaints in this
regard have been received from the secretary
HINDUPUR TALUK, STUDENTS' FEDE-
RATION, Andhra Pradesh regarding R.S.S.
training in M.G.M. High School; and

(c) if so, the steps taken by Government
to stop this 7



61 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DFPARTMENT OF PERSONNEL
(SIIR1 RAM NIWAS MIRDHA) (&) Yes,

Sir

(b) No suzh specific complamnt appears
to have been recerved It s being ascertar-
ned fiom the State Government whether any
achivities of the RSS S are carried on m-
this school

(t) The Governments of Madhya Pra
desh and Mysore and the Delhit Administra-
tion have mformed that nstructions have
huen 1ssued prohibiting wse of the premises
of Government schools for the activities of
R4%% ond smmlar organisations, Infor-
matt n from other State Governments s
dw ilvd

®eq w3W A faak & 3o awar «
il AU

4527 st war @@ dfma  w|@r
swoifrs fawwa w47 9g 399 31 F@
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E.C A FE Conference at Bangkok

4828 SHRI RS PANDEY
SHRI BK DASCHOWDHURY

Will the Mmnster of TNDUSTRIAL
DEVELOPMENT be pleased to state

(a) whether the Cconomic Commission
for Asia and Far Fast at its conference at
Bangkok recently has outlined new projects
to develop Asia’s industry and natural re-
sources

(b) if s0 the mamn features of the plan
drawn by the Fconomic Commussion for
Asia and Far Fast and the projects which
will benefit India, and

(c) the nature of technical and financial
assistance Indla will 1eceive fiom the Commi-
ssion to develop he:r industry and natural
resources under the plan worked out at the
said Conference 7

FHE DEPUTY MINISTER IN THLC
MINISTRY OF INDUSTRIAI DEVELOP-
MENT (SHRI SIDDHECSHWAR PRASAD)
(a) lo (c) No specific plan outlining new
projects to develop Asia’s industry and na-
tural resources was drawn by the Economic
Commussion for Asia and the Far East at its
conference recently held at Bamgkoh The
question of India recetving technial and
fipancial assistance from the Commussion
under this plan does not, therefore armse
However, Projects adopted earlier ate follow-
ed up by the Commission The Commi-
ssion holds 1ts annual session each year and
adopts its work programme for that year,
This year, the 28th Annual Session of the
Commussion was held n Bangkok from
March 15-27, 1972 and the work programme
for 1972-73 was adopted in that Session
Varous activities which the Commussion
proposes to undertake during the course of
1972-74 1n connection with either “‘on going™
projects or “‘new’ projects are detailed o
this work programme The only new pro-
ject figuring i this year’s work programme
for industries and natural resources relates
to human environment and this has been
added 1n view of the importance of environ-
mental considerations in all development
activity, particularly the development of in-
dustry and natural resources The mam
features of this new project are to a-sist
member countries i development planning,
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taking into account environmental considera-
tions, in their development stra'egy and in
the planning and implementation of pro-
grammes and projects; and to assist them in
solving the various aspects of environmental
problems in the region. For this purpose,
the project among other activities, proposed
the establishment of a Human Environment
Unit in the FCAFE Secretariat but the Co-
mmission felt that this matter could be con-
sidered after the results of the United
Nations Conference on Human Environment
to be held in Stockholm in June this year
are known. In view of the urgency of timely
action to prevent serious deterioration of
environmental conditions in the region, the
Commission requested  the ECAFE  Secreta-
riat to prepate, as soon after the Stockholm
Conference as possible, a comprehensive
plan of action on human eavironment in the
ECAFFE region and submit it to its 29th
Session in 1973, in conformity with the re-
sults of the Conference and the special cir-
cumstances of member countries n the
ECAFE region. 1If and when such a plan
of action on human environment 1s imple-
mented under the aegis of ECAFE, India
along with other countrics of the region,
benefit {rom this new project.

Unemployed Scientists

4829, SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of SCIFNCF
& TECIINOLOG Y be plcased to state :

(a) the number of unemployed scien-
tists in the country - and

(b) the steps taken by Government to
secure jobs for them during the Fourth Five
Year Plan ?

THF MINISTER OF PLANNING AND
MINISTER OF DFPARTMENT OF
SCIFNCF AND TECHNOLOGY (SHRI C.
SURBRAMANIAM) : (a) On the basis of
1971 Census there were 94,147 unemployed
scientists in the Country.

(b) The National Committee on Science
& Technolozy (NCST) has set up a Panel
on employment of Scientific and Technical
Manpower which is expected to formalate
concerete proposals in consultation with the
Planning Commission. The Government of
India have also a pronosal for creation
of supsraumerary posts for absorption of
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outstanding Pngineers, Scientists etc. in
India so that they may not have to go
abroad for lack of employment opportun-
ities. The Scientists, Pool of the CSIR
offers temporary placement to highly quali-
fied unemployed scientists including those
returning from abroad without assured
employment.

) Some of the measures already taken to
improve employment opportunities are given
in the statement attached.

STATTMENT

Sleps_ taken to improve employment
opportunities for scientists are given below :

(1) A monthly *Technical Manpower
Bulletin® is published giving parti-
culars of persons who are available
for employment. About 3,000 copies
of the Bulletin are distributed free
1o the various employing organisa-
tions to facilitate utilisation of
such persons.

(2) Suitable candidates are recommen-
ded in response to requirements
notified to the CSIR by employers
and recruiting bodies.

(3 The CSIR also scrutinises adver-
tisements appearing in important
newspapers and makes recommenda-
tion of registrants with appropriate
qualifications for  consideration
against these advertisements.

(4) By temporary placement of qualified
scientists, technologists, engineers, and
doctors especially those returning
from abroad in the scientists’ pool,

(5) Pollowships are provided in the
National and Laboratories/Institutes
and outside research institutions
and universities to encourage scien-
tific talent in the country.

(6) Grant-in-aid scientists to carry out
research,

(7) The Government have also autho-
rised the creation of suoernumerary
posts in approved Scientific Insti-
tutions to which temporary appoint-
ments can be made quickly from
among the Scientists working and
studying abroad,
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(8) Financial help is also rendered to
eaterprising unemployed persons
(including scientists) by nationa-
lised banks.

(9 The Government have allocated
Rs. 50 crores for self-employment
of scientists, engineers and other

unemployed personnel.

Arrest of a Retired Major residing in
Defence Colony, New Delhi

4830. SHRI JOTIRMOY BOSU : Will
the Mumister of HOME AFFAIRS be

r 1seld to state -

{a) whether a retired Major residing in
Defence Colony, New Delhi, was arrested
on February 21, 1)72 on charges of cheating
and forgery ; and

(b} if so, the antecedents of this retired
Major and the charges made agiinst him ?

THE DFPUTY MINISTER IN THE
MINISTRY OF IIOMF AFFAIRS (SHRI
F.11. MOMSIN) © (a)and (b) A retired
Major, Darshan Singh Ahluwalia, son of late
S. Labh Singh resideat of A-197 Defence
Colony, New Delhi was arrested on
21, 2 1972 and NOT 24.2, 192 in
case FIR 149 dated '3 2. 1947 ufs 420/511/
467/471 1IPC, P S Defence Colony, New
Dethi  He comes from Village Wachhora,
District Sialkot (West Pakistan). He passed
the Maltriculation examination in 1946 from
Hyderabad and Intermediate examination
from Pungab Unmiversity in 1944 He was com-
missioned in the Indian Army on 15.1. 1950
and reured as a Major on 23. 9 1969. In-
formation was received by the police that he
was dealing 1n forged dollars and that he
was in possession of a forged demand bank
draft. A decoy custoiner was sent to hum
and Major Darshan Singh was arrested with
a demand bank dralt drawn on Bank of
America for 240 Amencan Dollars. In the
course of nvestigation it was found that
the demand bank draft was forged.
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Appointment of Officers of Central Services
Class I as Joint Secretaries without
being made Deputy Secretarics

4832, SHR1 KARTIK ORAON: Will
the PRIME MINISTER be pleased to state :

(a) whether officers of Central Services
Cla s-T are eligible for appointment to senior
adminjstrative posts in the Central Secretariat
in awcordance with Government of India
orders issued in 1957 ; and

(b) whether under the afore-mentioned
orders, any Officers have heen appointed
directly as Joint Secretarics without first
being appointed as Deputy Secretaries 7

THR MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS AND
IN THE DEPARTMENT OF PERSO-
NNFL (SHRI RAM NIWAS MIRDHA) ;
(a) Yes, Sir.

(b) Yes, Sir. Officers may be appointed
from the various Services to hold Secretariat
posts on the basis of their eligibility and
suitability for such posts [t is not necessary
that they should have joined lower posts
to become ehgible for appointment to posts
of Joint Secretary.

Appointment of Officers of Central
Engineering Services as Joint
Secretaries

4833, SHRI KARTIK ORAON : Will
the PRIME MINISTER be plased to state
whether officers of Chief Engincer's rank
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in the Ceniral Fnpgineering Services are
being canwidered for appointment as Joint
Secretaries under 1057 orders ?

THF MINISTFR OF STATF IN THE
MINISTRY OF HOMF AFFAIRS AND
IN THF DFPARTMFNT OF PERSO-
NNIT (SHRI RAM NIWAS MIRDHA):
Being Class 1 officers, the officers of the
Central Fneinecring Services in  the rank of
Chief Tneineciing are eligible to be consi-
dered for anpointment as Joint Secretaries
subirct 1o requisite length of service in
Class T and suilability criteria.

Scheme for constructing  disposal channel
for industrics in Gujarat

4R'4  SHPI D, P. JADFEJA : Will the
Minister of SCIFNCF AND TFCHNO-
LOGY be pleased to state

{a) whether the central Public Health
Fngineering Research Institute has under-
taken the studv of a scheme for constructing
dispesal channel for industries in Gujarat ;

(k) the terms of reference ; and

(c) the time by which it is likely to be
vompleted and piesented to Government ?

THE MINISTER OF PLANNING
AND MINISIFR OF DEPARTMENT
OF SCIFNCF AND TECHNOLOGY (SHRI
C. SUBRAMANIAM) (a) Not yet, Sir.
The Institute is awaiting the approval of the
Guijarat Government 1o undertake the study.

(b) The institute is to act as Techni-
cal Consultant to the State Government
and the scope of the study will comprise the

following :—

(1) To assess the na'ure and extent of
pollution of each industry by samp-
ling and laboratory analysis and
computing the characteristics of
the combined effluent.

(2) To find out the harmful consti-
tuents, if any, in the combined
cflluent and to suggest the nature
of treatment required rendering the
effluent suitabls for the channel.

(3) To formulate the effluent standards
suitable for discharge into the open
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channel considering the fact that
the open channel is accessible to
cattle and even to human beings,
and to suggest the treatment requir-
ed to meet the above standards.

(4) To arrive at the effluent standards
suitable for discharge into the sea,
so as not to affect the normal biota
and the fish life in the environment
and to suggest the treatment
required to obtain the above
standards.

(5) To find out the length of the
outfall required to have the optimum
dilution by conducting hydro-
graphic survey,

(6) To find out the harmful consti-
tuents, if any, in the combined
effluent to sugpest the nature of
treatment required so as to render
the effluent harmless 1o the struc-
tures, mechanical equipment of the
treatment plant, if the eMuent is
proposed to be treatted and uttilised
for irrigation or to be discharged
into the River Mahi at a point
along the channel.

(7) To arrive at the standards suitable
for discharge into River Mabhi.

(8) To find a suitahle location on the
River Mahi for discharge after treat-
ment of the wastes in the channel.

(9) To formulate the effluent standards
suitable for irrigation.

(10) To suggest the nature and extent of
biological treatment required by
conducting laboratory experiments
on the combined effluent for wutili-
sation on land.

(11) To study the cost economics and
suitability of these alternatives and
to recommend the method most
suitable under the local conditions.

(¢) The study may take |5 months
from the date of oommencement
of the work.

Indo-Bangla Desh Film Festival
4833, SHRI SAMAR GUHA : Will the
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Minister of INFORMATION BROAD-

CASTING be pleased to state :

(a) whether any scheme for Indo-Bangla
Desh film festival at Dacca and Calcutta
particularly, has been drawn up ; and

(b) if so, main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) No, Sir.

(b) Does not arise,

Production of new Products Developed by

R & D deptt. of Hindustan Teleprinters,

Madars

4836. SHRI R.P. ULAGANAMBI: Will
the Minister of COMMUNICATIONS be
pleasad to state:

(a) whether the new products as men-
tioned on paue 24 of the Arnual Report of
the Department of Communications, 1970-71

" developed by the Research and Develop-
ment Department of Hindustan Teleprinters,
Madras have been produced by the com-
pany; and

(b) if so, the reasons for the delay?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA): (a) Yes
excepting high speed tape readers and tape
punches,

(c) Development work on high speed
tape readers and punches i< being continued
to meet the rapid changes in technology and
requiremen's in the computer field,

Muslim M.Ps. Invited for Broadcastson
Bangla Desh

4837. SHRI MD. JAMILURRAHMAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of Muslim Members of
Parliament invited to broadcast on Bangla
Desh since March, 1971 to December. 1971
from Delhi and Patna Stations and Extere
nal Services of All India Radio; and
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(b the date of each broadcast?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDIN[
SATPATHY): (a) Dethi Station

Patna Station l
External Services ... 20

The required information is furnished in
the Statement laid on the Table of the
House. [Placed in Libray. See No. LT-1921/72).

ARC's Reeommendation on Role of TAS
Officers Turned down by the Committee
of Secretaries

4839. DR. RANEN SEN: Wwill
PRIME MINISTER be pleased to state:

the

(a) whether the Committee of Secreta-
ries has turned down the basic recommenda-
tions of the Administrative Reforms Commi
ssion concerning the role of the Indian Ad-
ministrative service and the staffing of the
middie and senior management posts in the
Government; and

(b) if so, whether Government have
taken a final decision on this matter? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) The
recommendations are under consideration.

(b) No, Sir.

Law Commission Recommendations oo
Indian Post Office ACT, 1898

4840. SHRI V. MAYAVAN : Will the
Minister of COMMUNICATIONS be plea-
sed to state :

(a) whether the recommendations made
by the Law Commission on the Indian Post
Office Act, 1898 have been accepied by the
Ministry;

(b) if so, when the suggested changes
will be given a legislative shape;

(c) the reasons for the delay in imple-
menting the recommendations contained in
38th Report of the Law Conaission?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA): (a)
The recommendations are still - under consi-
deration of the Government.

(b) and (c). Do not arise.
Change in the present Administrative set up

4841,
the PRIME
state !

SHRI KARTIK ORAON : Will
MINISTER be pleased to

(a) whether she had made a declara-
tion during her Convocation Address at
Roorkee University in November, ' 1967 that
she was going ‘to change: the existing admi-
nistrative set up in the which brilliant young
men and women who joined engineering or
medical services in Government were over-
taken by the generalist administration:

(b) if so, what steps have been taken
by Government to effect changes envisaged
by ther ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS AND
IN THR DEFPARTMENT OF PFRSONNEL
(SHRT RAM NIWAS MIRDHA) : (a).
Yes. Sir.  The Prime Minister did sav, that
she was trving to change the existing admi-
nistrative set up and renlace it bv a system
which would reflect an individual’s contri-
bution to human welfare and ecenomic
pain,

(b). The Administrative - Reforms Com-
missions report on Pessonel Administration
contains recommendation rezarding the staffing
of middle and senior manacement posts in
Government by person drawn from different
sources, including technologists. and these
recommendations are under consideration.

Mismanagement in N. I. D. C. Ltd.

4842, SHRI D. K. PANDA : Wil
the Minister of ' INDUSTRIAL DEVELOP-
MENT be pleased to state :

(A)  whether a Memher of Parliament
had vide his letter dated 10th August. 1971
written to him reeardine eross ‘mismanage-
ment in the National Tndustrial Development
Corporation Limited, New Dethi: and

(b) ifso. the'steps taken by Govern-
ment in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Certain complaints were made
by a Member cof Parliament against the
management of N, I, D. C. These have
been looked into. Facts of the cases refer-
red to in the note sent by the Hon’ble Mem-
ber, do not call for any action by the
Government,

M. O. Forms in Regional Language (Bengali)
for Cachar

4843. SHRIMATIJYOTSNA CHANDA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government are aware
that the regional language of the District of
Cachar is Bengali; and

(b) .if so, whether the Government will
provide Cachar with money order forms
printed in Bengali also ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI' H.N. BAHUGUNA) : (a)
aud (b). The printing of Money Order
forms ' Trilingually (i. e. in Hindi, English
and in the regional lanpuage) has already
been approved by the P&T Board and the
Controller of Printing and Stationery,
Government of India is examining the tech-
nical feasibility of bringing out the Money
Order forms in three languages without
increasing the size of the form. Mcney
Order form printed trilingually in Hindi,
English ‘and‘in Bengali will be supplied to
Cachar districts in addition to the supply of
M. O. forms printed trilingually in Hindi-
English and Assamese.
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Inflitration of Mushms from across the eastern
and western borders of India

4845 SHRI SAMAR GUHA Wil
the Minister of HOME AFTAIRS be pleased
to state

(a) whether 1n consequence of the last
Indo-Pak War, many Muslim refugee families
are trying to nfiltrate mnto India from across
both the ecastern and western borders of
India, and

(b) 1f so, the steps taken by Govern-
ment to tackle this new problem of mfiltra-
tion of Muslim Refugees mto India from
Pakistan and Bangla Desh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H MOHSIN) (a)and(b) TIn regard
to the influx of non-Bengali Muslhims from
Bangladesh mmformation was furmished by
Minster in the Mimstry of Home Affairs
in response to a calling attention notice in
the House on the 11th April, 1972, The
steps taken to prevent such unauthorised
entry of persons from across the border were
also explained. The Central Government
do not have mformation of any mfiltration
of Muslim refugees from the western border
The Government of Punjab have confirmed
that no such instance has come to ther
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notice  Information from the Governments
of Jammu & Kashmur, Rajasthan and Guja-
rat s awaied

Investigations against publishers of the Book
‘Sabista”

4847 SHRI S N. MISRA Will the
Minnster of HOME AF FAIRS be pleased to
state

(a) whether Government's attention
has been drawn to a book named 'SABISTA’
published m Urdu which 14 oot only highly
communal but mstigates Mushims against
Hindus,

(b) whether about 10000 copies had
been distributed by one Shri Naim Saddiqus
m Allahabad Sorao Constituency, where
bye-election to the U P Assembly 1s being
held,

(c) whether the matter had been re-
ported to the C B 1 for mvestigation and
Necessary action taken against the printers,
publishers and others conceined in the pub-
licatton and arculation of this book, and

(d) if so, the outcome thereof and the
action taken against the peisons concerned ?

THE MINISTER OF STATE IN THI
MINISTRY OF HOML AlFAIRS AND
IN THE DEPARTMLNT OF PLRSONNLL

(SHRI RAM NIWAS MIRDHA) (a)to
(d) Facts are being ascertained
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Tollet preparations sold in India

5849, SHRI NARFNDRA SINGH
BISHT : Will the Minister of INDUST-
RIAL DEVELOPMENT be pleased to state:

(a) whether 99 per cent of the toilet
preparations sold in India contain - Hexa-
chlorophene™;

(b) if so, whether it is a dangerous
chemical and causes “brain seizures™ in burn
cases if washed with it and skin irrigation to
women using feminine deodorant sprays and
whether babies washed regularly with the
preparations absorb  “*Hexachlorophene™
which accumulates in the body; and

(c) if so, whether Government propase
to ban the use of **Hexachlorophene’ in all
kinds of soaps, shampoos, tooth pastes and
special preparations used to wash new-born
babies ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(8) Hexachlorephene is used in certain cos-
metic products but many of the popular
soaps, tooth-pasies, cosmetics and toilet pre-
parations do not contain Hexachlaphene; it
would not therefore, be correct to say that
49 percent toilet preparations sold in India
contain Hexachlorophene.

(b) and (c). It has been established
that the use of Hexachlorophene has got
some adverse effects though it is used as an
antiseptic in toiletries. Government have,
therefore, issued instructions to the Health
authorities and various organisations coa-
cerned, drawing their attention to the re-
ported toxizity of Hexachlorophene and sug-
gesting to them to advise the medical officers
under their jurisdiction to discontinue the
use of Hexachlorophene solution for infant
bathing in case this practice is being adopted
by them.

Certain recommendations made by the
Drugs Consultative Committee set up under
the Drugs and Cosmetics Act in this regard
are also under examisation.

Preparation of map indicating Bangia Desh

4850. SHRI D, K. PANDA: Wil
the Minister of SCIENCE AND TECHNO-

LOGY be pleased to state :

(a) whether Government have taken
steps to prepare new maps indicating Bangla
Desh as an independent country for the
benefit of students in different States and
Union Territories and for use in Govern-
ment Offices and the general public; and

(b) if so. the steps taken in this

regard 7

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM): (a)and (b). The
Survey of India is taking steps to issue
revised editions of the Wall “Map of India
and Adjacent Countries”, and Railway and
Road maps of India, indicating ‘Bangladesh’
as an independent Country. The existing
unsold stock of maps with the Survey of
India is also being corrected by hand-stamp-
m
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Manufactare of Indigenous Tractors In
Rampur

4851. SHRI P MPAN GOWDA :
Will the Minister of INNDUSTRIAL DFVE-
LOPMENT be pleased to state -

(a) whether the Testing Centre of the
Central Government has made an inspection
of the tractors indigenously produced in
Rampur District of Uttar Pradesh;

(b) whether the tractors were found
sujtable for the use of farmers; and

(¢) if so, whether Government propose
to grant li~ence to the tractor manufacture
for the production of such tractors ?

THE DEPUTY MINISTER IN THR
MINISTRY OF INDUSTRIAIL DI:VFI OP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) No such tractor has been received at the
Testing Centre at Budni for inspection or
tests.

(b) and (c). Do not arise,

Creation of Task Forces in Government
Departments

4852. SHIRI B. R. SHUKLA . Wilt the
PR IME MINISTER be pleased to state’

(a) whether the declaration of the Pre-
sident of India regarding the creation of
task forces has been implemented in any of
the Departments of the Central Govern-
ment; and

(b) if so, the main features therenf and
if not, within what time Government pro-
pose to create the said forces ?

THE PRIME MINISTER, MINISTFR
OF ATOMIC ENCRGY, MINISTER OF
ELECTRONICS, MINISTER OF 110OME
AFFAIRS AND MINISTER, OF INI-OR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) : (a) Yes, Sir.
Task forces have been set up 1 all Minist-
ries/Departmenis concerned with the socio-
economic programme  mentioned in the
President’s Address.

(b) The main functions of the task forces
are the followlng!—
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To draw up plans with phvsical and
financial targets: expedite the obtaining and
issue of sanctions; identify arcas where
difficulties exist and devise measures to
overcome them; review progress periodically
and ensure, as far as possible that the tar-
gets set are achieved,

Irregularities in the Accounts of Blhar Khadi
Gramodyog Sangh, Darbbanga (Bibar)

4853. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL DEV-
ELOPMENT be pleased to state :

(a) whether as a result of audit of Acco-
unts for the year 1965-66, irregularities to the
tune of Rs. 7.25 lakh were discovered in the
accounts etc of 1he Bihar Khadi Gramodyog
Sangh in Darbbanga (Bihar);

(b) whether any more irregularities have
been detected since then; and

(c) if so, the action taken by Govern-
ment in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DFYEI OP-
MENT (SHR1 SIDDHESHWAR PRASAD):
1ap The Khadi & Village Industries Com-
mission has stated that Sangh's auditors
pointed out discrepancies in the loan account
to the extent of Rs. 5.24 lakhs (and not
Rs. 7 25 lakhs) while auditing the accounts
of Bihar Khadi Gramodyog Sangh during
1965-66. These discrepancies were rectified
and accepted by the auditors except for
Rs. 3.05 lakhs for which the matter is being
investigated by the Commicsion,

(b) The Commission®s Internal Audit
party reviewed in May, 1970, the accounts
and financial position of the Sangh for the
year 67-68. It did not reveal any serious

irregularities.
(c) Does not arise.
Import of Computer System for Software
Development

4854. SHRI C. CHITTIBABU: Will the
PRIME MINISTER be pleaied to state :

(a) the proposals wktich bave baen
fioalised in the case of M/s. LB.M., M/s,
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ICL, TELCO, in connection with the
import of computer system for software (for
export) development ; and

(b) when they are likely to be imple-
mented 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) and (b): To develop the ex-
port of computer software,it was contemplat-
ed that individuals/firms might be allowed to
import one computer each provided that :—

(i) - they agreed with certain conditions
about the purpose for which such imported
computers were to be used : and (ii) they
guaranieed to earn, over a period of 5 years,
2 times the foreign exchange (3 times in
case of foreign firms like IBM/ICI) needed
for import of the computer, etc.

All the three firms mentioned have sub-
mitted s<chemes for import of computers M/s,
IBM have not accepted the conditions pre-
scribed ; M/s. ICL have not reolied to the
letter conveying to them the conditions : and
M/s, TELCO have since withdrawn the
application.

Export of Khadi Goods

4855. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of TNDUS-
TRIAL DEVELOPMENT be pleased to
state :

(a) the actual profit earned from export
of Khadi goods to foreign countries during
1970-71;

(b) whether the demand of Kbhadi goods
from foreign countries has been increasing:

(c) whether his ministry has asked for
further improvement of Khadi goods for
export: and

(d) if so, the result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) A sum of Rs. 5.33 laks was earned by
export of Khadi by khadi Bhavan. There
were sales for Rs. 05.5 lakhs in the interna.
tional trade fairs and exhilitions in which
Commission participated.
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(b) There are indications of increasing
demands for silk khadi hke tussar matka
kbadi, embroidered fabrics and ready made
printed garments in western countries,
Commission has entrusted to the Ind.an
Institute of Foreign Trade the work of explo-
ring the market for khadi fabrics in U.S A.,
U. K. and Japan

(c) No, Bir.

(d) Does not arise.
frgeamm defifas fafude gra fed g
frate w1 g gex
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Aid to Small Scale Industries

4857, SHR1 M.M. JOSEPH- Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state:

(a) whether any help was sought for
small scale industries in the country by the
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Chairman, Small Scale and Ancilliary Coun-
cil of the All India Manufacturers Organi-
satior; and
(b) if so,
thereto ?

THE DFPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAI DEVELOP-
MFNT (SHRI SIDDHESHWAR PRASAD):

(a) No, Sir.
(b) Deos not arise

w217 Fuwt gy avgwt e faafa

4858, uY frav @t F7 WEY T
fawrg naY 3z aa= #Y For #990 f5

(%) o7 3= g oawE W
arf) ®Ya-F1T & qem oW ¥ WA
ST &, A

(@) a7 17 adl & g3 o ¥
fradt fazat gzr Fart 2 ?

steifis fasra wa@g & gons
(st fog @< wavz) - (7)91% (@) gaar
TFZE AT AT TET & RIT AT 9T
& Jgay |

Lack of Export from Small Scale Industries

4859 SHRI NAWAI KISIIORE
SHARMA Wil the Minister ot INDUST-
RIAL DEVELOPMENT be pleased to state-

(a) whether the number of small scale
units in the country has incresed but their
production and exports of therr products
have not increased correspondingly, and

{b) 1f so, the reasons therefor?

THE DFPUTY MINISTER IN THF
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHFSHWAR PRA-
SAD) (a) and (b) Theie has been increase
in the number of umts, their production as
well as exports,

Absorption of ad- hoc staff of grade
IV of the C. 1. 5.

4860. SHRI SHASHI BHUSHAN- Wil
the Mmister of INBORMATION AND
BROADCASTING be pleased to state

the reaction of Government

(a) whether Government arc aware that
on March, 1970, the then Munuster of lafor-
mation & Broadcasting, Shr1 Satya Narain
Sinba, while addressing the general body
meeting of the Central Information Service
Association had said 1n connection with the
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‘Rationalisation Scheme’ initiated by C r tral
Information Service Association that per-
sons working on ad-hoc basis against grade
IV po:ts of Central Information Service
would be absorbed;

(b) if so, the reaction of Government
thereto; and

(c) when a final decision is likely to be
taken in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) The then Minister of Informa-
tion & Broadcasting, Shri Satya WNarain
Sinha, in his speech at the Annual General
Body Meeting of the Central Information
Service Association, held on March 7, 1970,
had stated that the proposals for rationalisa-
tion of the Central Information Service also
provided for absorption of these ad-hoc

appointees,

(b) and (e). It is not possible to take for-
ther action towards Implemeniation of the
rationalisation proposals till the report of
the Third Pay Commission is received and
decisions taken by the Government on their
recommendations.

Utilisation of Licences by Birla Group
of Industries

4861, KUMARI KAMLA KUMARI:
Will the Rinister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

(a) the nature of licences issued during
1970 and 1971 to the following firms belong-
ing to Birla Group of Industries:

(1) Eastern Service and Marketing
Company Limited

Orient Paper Mills

Gwalior Webbing Company Limited
and

Hyderabad Agencies Limited;

@
3)

@

(b) whether these licences have been
fully utilised by the said firms; and

(c) il not, the action taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
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MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) No Industrial Licence has been issurd to
any of these concerns during the calender
years 1970 and 1971,

(b) and (). Do not arise.

Financial Assistance Sought by Bihar
1o Remove Unemployment

4862, KUMARI KAMLA KUMARI
Will the Minister of PLANNING be pleased
to state:

(a) whether the Government of Bihar
have sought financial assistance from the
Central Government with a view to solving
the problem of unemployment among I ngi-
neers, Graduates, Post Graduates and Doc-
tors in the State; and

(b) if so, the amount of money given by
Central Government to the State Govern
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DIIARIA): (a) and (b) No such pro-
posal has so far been received from the
Government of Bihar. The Planning Commi-
ssion has, however, recently addressed the
Government of Bihar to formulate employ-
ment programmes involving an outlay upto
Rs. 55 crores in 1972-73 on the understand-
ing that the State Government could be
given additional Central Assistance uptoa
ceiling of Rs. 2.75 ciores, the balance being
mobilised by the State Government and to
forward the schemes for convuderation 1n the
Planning Commission.

‘Jawahar Wrist Watch' in
HMT.

4863, KUMARI KAMLA KUMARIL
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to stats.

Production of

(a) whether the **Jawahar Wrist Waich”
is out of production in H.M.T. factory;

(b) if so, the reasons therefor;

{(c) the total number of Jawahar Wrist
Watches produced and sold in the country
and exported; and

(d) whether export of this watch has
earned & huge amount of foreign exchange 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a). No, Sir.

(b). Does not arise.

(c) 31532 Jawahar watches have been
produced till 31st March, 1972, out of which
31,224 watches have been sold in the coun-
try and 26 watches have been exported.

(d) The frreign exchange earned on the
export of Jawahar watches is not very signi-
ficant.

Issue of Licences for Manufacture of Scoo-
ters in Backward Areas

4864. SHRI S. N. MISRA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleasec to state:

(a) the number of applications for grant
of licences for manufacture of Scooters recei-
ved up to the end of 1971 ;

() the number and names of qarliea to
whom licences have been granted, with areas
of location of the proposed plants; and

(c) the number of licences assigned to
backward areas with names of Districts and
States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) to (c). In response to a Press Note issued
in October, 1969, forty-five applications for
grant of licences for the manufacture of
scooters were received, upto the end of 1971.
No industrial licence has been granted to
any of these applicants as yet. However,
letters of intent have been granted to 23 of
them, the details of which are given in the
statement laia on the Table of the House.
[Placed in Liberary See No. LT-1922/72]

Properties owned by Union Ministers

4865. SHRI S. N. MISRA: Will the
PRIME MINISTER be pleased to state:

(a) the details of property owned and
possessed by Union Ministers;

(b) whether statements io rupgctofthe
propertics pwped by those Ministers are

VAISAKHA 13, 1894 (54K4)

Written Answers 86

rece ved by her, and if so, whether annually
or half-yearly; and

(c) whether such statements are verified
as to their correctness ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENFRGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASIING (SHRI-
MATI INDIRA GANDHI) (a) to (c).
Under the Code of Conduct for Ministers,
the Union Ministers submit to the Prime
Minister their statements of assets and lia-
bilities at the time of their assuming office
and thereafter annually. These statements
are examined to the extent possible. The
statements are submitted to the Prime Mini-
ster in confidence, and the House would,
therefore, appreciate that it would not be
appropriate for the details of these state-
ment to be disclosed.

Properties owned by Officers of Government
of India

4866, SHRI S. N. MISRA: Will the
PRIME MINISTER be pleased to state:

(a) the details of properties owned and
possessed by the Secretaries, Joint Secretaries
and Deputy Secretaries to the Government
of India;

(b) whether they submit -tatements sho-
wing properties owned by them to Govern-
ment and if so, whether ajnually or half-
yearly ; and

(c) whether such statements are verified
as to their correctness ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PCRSONNEL (SHRI
RAM NIWAS MIRDHA) : (a) to ().
Under the relevant Condnct Rules appli.a-
ble to them, the Governmen' servants have
to submit a statement of properties at the
time of their initial appointment under
Government and thereafter annually. These
statements are kept, after necessary scrutiny,
in the custody of the appropriate authorities.
Since the statements are submiited by the
Government servants in confidence. the House
would appreciate that it would not be
approricito to discloss the contents thereof,
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Set-back to TIndustrial Growth due to Rest-
rictions imposed by Monopolies Commission

SHRI NIHAR LASKAR :
SHRI C. T. DHANDAPANI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

4867,

(a) whether the restrictions imposed by
the Monopolies Commission were responsi-
ble for the great set-back to industrial
growth in the country during the last few

Years;

(b) whether the restrictions had caused
inordinate delay in the clearance of impor-
tant industrial projects; and

(c) the steps being taken to speed up
the industrial growth ?

THE DFPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) The role of the Monopolies and
and Restrictive Trade Practices Commission
is of an advisory nature and it makes its
recommendation. in respect of the proposals
relating 1o substantial expansion andfor
establishment of new undertakings under
Sections 21 and 22 of the MRTP Act which
are relerred to it by the Central Govern-

ment.

(b) In view of (a) above uuless specific
instances are quoted no general answer can

be given.

(¢) The Government on its side has
taken steps both on the policy side as well
as on the procedural side for accelerating
the rate of industrial growth. The revised
licensing policy, as enunciated in February,
1970 is expected to help in the creation of
added capacities in the wvarious industrial
sectors. Amongst other things, units involv-
ing investment upto Rs, 1 crore, and expan-
sion schemes involving investment upto Rs,
1 crore in the case of units having fixed
assets of less than Rs. 5 crores, subject to
certain conditions, are exempt from the
provisions of licensing under the revised
licensing policy. Further, on 1172 the
Government announced a list of 54 specified
industries permitting industrial undertakings
engaged in them on single or double shift
working to work on the basis of maximum
utilisation of the licensed capacity and in
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other cases, where the units have not been
licensed on shift basis, to increase their
production upto 100%, of the licensed capa-
city subject to certain conditions.

A number of public notices have been
issued inviting applications for setting up
new capacities or cxpansion in a number of
industries. Raw material imports have
been liberalised during the last two vears.
Import of steel has been specially liberalised.
Small scale industries are being given posi-
tive assistance,

Approvals for import of capital goods
have been speeded up.

Besides libcralisation in the field of
policy, the Government has also geared up
its licensing machinery and introduced pro-
cedures specially directed towards the speedy
disposal of licences and capital goods appli-
cations. Considerable progress has been
registered in imparting speed to the disposal
of industrial licence applications.

All these measures arc expected to acce-
lerate industrial production over the coming
months. The situation is being closely
watched and other measures will no doubt
be taken whenever warranted by circum-
stances.

History of Communist Party of India

4868, SHRI INDRAJIT GUPTA * Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Government of British
India used to compile a “History of Com-
munism in India” based on secret C. I. D.
reports with the object of persecuting Com-
munists and suspected Communists;

(b) whether even after 1947, the intelli-
gence Bureau continuedt o compile a *“His-
tory of the Communist Party of India" for
confidential use and il so, with what pur-
pose;

(c) in which year the last volume of
this History was published and whether
further volumes are planned; and

(d) whether these “‘confidenti’l'* publi-
cations are maintained in the National
Archives 7
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THE DEPUTY MINISTER .IN THE
MINISTRY OF HOME . AFFAIRS (SHRI
F. H. MOHSIN) : (a).. The following four
compilations relating to the History of
Communist Party of India were published
before independence by the Government. of
India;

1. Communism in India (1926 by.Sir
Cecil Kaye.

2. Communism in India (1924-27) by
D. Petrie.

3, India and Communism (1933) by H.
Williamson.

4. India and Communism (Revised up-
to 1st January, 1935) by H. William-
son.

Thesz publications have bkeen kent in the
Library of the National Archives and are
available for consultation . to bonafide re-
search scholars,

(b)Y to'fd) Notes on the History  of
Communist Party of Tndia unto 1961 have
been compiled for confidential departmental
purnnses, - Thev are nat availahle for con-
sultation,  There is no pronnsal  to compile
further material on the subsequent History
of the party.

Denial nf henefite to released ECO’s appoin-

ted in unreservad nocts as acainst  those
appointed in reserved vacancies
4RO, SHRT INDRATIT GTPTA : Will

the PRIME MINISTER be pleased to state =

(a) whether former Fmeraency Com-
missioned Officers of the Armed Forces who
have taken nn civilian annoint—ents with
Gnavernment in un-reserved v -ancies are
beina danied the service hene’ts of pav
and seniority which, are extend=d to E.C.
0s. who are selected/appointed against re-
served vacancies ?

(b) if so. the reasons for such discri-
mination . azainst those ECO’s who have
been:selected/annninted to unreserved vacan-
cles on. merit.and often through competi-
tive: and

() whether Government will consider
removal of this discrepancy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) to
(¢). In terms of the existing rules, emer-
gency commissioned officers are allowed the
benefit of antedated seniority and pay fixa-
tion on account of the service rendered by
them in the army on appointment to reser-
ved vacancies in civil posts. Orders have
also been issued to give weightags for the
army service for initial pay fixation on ap-
pointment of released officers to vacancies
not ‘specifically reserved for them. The
question of extending the benefit of senio-
rity to released officers in unreserved vacan-
cies is under examination.

Nature of security checks on Central Govern-
ment Service recruits

4870. SHRI C. JANARDHANAN :
Will the PRIME MINISTER  be. pleased to
state the nature of security checks. in exis-
tence at present on the various cadres rec-
ruited to the Central Government Services ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL,
(SHRI RAM NIWAS MIRDHA): The
reference is presumably to the system of
verifications of character aud antecedents
before appointment to a service or post
under the Government of TIndia In order
to ensure that persons in Government ser-
vice are loval, upright and impartial, it is
necessary for Government to exercise dis-
cretion in the matter of appointment with a
view to seeing that persons who are likely
to abuse the confidence placed in them
are not appointed in public services, The
appointing authority has also to sa‘isfy it-
self that the candidate is in all respects
suitable for appointment to the service or
post in question.  No person 'is considered
unfit for appointment solely because of his
political opinions, Persons who would be
unsuitable for appointment would be those
who may have been convicted of criminal
offences ‘involving moral turpitude and those
whohave indalged in malpractices at exa-
minations conducted by Public Service Com-
missions or Universities and who are debar-
red by them from consideration for employ-
ment.

The criteria - for. determining the suita- .
bility of candidates for Central Government
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emplovment were amplified in 1967 to clari-
fy to the appoinung authorities and to the
State Governments (through whose authorities
such veificauon is done) that an individual
may be considered unsuitable for public
emplovment on the ground of his actual
participation in, or association with, any
objectionable  activities or  programmes,
Specifically, the following shall he consi-
dered undesirable for employment in civil
posts under the Central Government ‘-

(a) those who are, or have been mem-
bers of or associated with any body
or association declared unlawful

after it was so declared; or

(b) those who have participated in, or
associated with, any activity or pro-
gramme —

(i) aimed at the subversion of
the Constitution;

(1) aimed at the organised breach
or defiance of the law involv-
g violence;

prejudical to the interests of
sovereignty and integrity of
India or the security of the
State: or

(iii)

which promotes on grounds of
religion, race, language, caste
or community, feelings of
enmity or hatred between diffe-
rent sections of the people.

(iv)

cheek on candidates

Additlonal  security A
services

gelected for Central Government
from Kerala

4871, SHRI C. JANARDHANAN :
Will the PRIME MINISTER be pleased to

state :

(a) whether there is any additional
security check on the candidates selected to

the Central Government Services from
Kerala State;
(b) if so, the reasons therefor; and

() whether this additional security
check-up is also there on candidates selected
from any other State 7
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THE MINISTR OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL:
(SHRI RAM NIWAS MIRDHA): (a) to
(c). The criteria, for ‘verification of charac-
ter and antecedent' of candidates from
Kerala are exactly the same as are applica-
ble to candidates belonging to other States,
The difference is only that of procedure
since, while other State Government have
accepled the criteria laid down by the
Government of India for verification as to
the suitability of candidates for appoint-
ment to posts under Central Government
and have advised thewr district authorities to
carry out verifications accordingly, the
Kerala Government did not agree to do so.
It, therefore, became necessary for Central
Government to arrange for the verification
of character and antecedents of the candi-
dates from Kerala for appointment to posts
under Central Government through their
own agency, the information regarding the
criminal activities if any, of the candidates
being provided by tne local authorities.

P&T departmont staff quarters in Kerala
Towns

4872. SHRI C. JANARDHANAN :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is any progress in
the proposed scheme to build residential
quarters for the Posts and Telegraph Emp-
loyees in the important towns of Kerala;
and

(b) if so, the main features thereof 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes.

(b) () Construction works are in
progress at Trichur (52 quar-
ters) Ernakulam (133 quarters)
Kottayam (3 quarters) ata

total cost of Rs. 47 lakhs.

Sanction for a total of Rs,
22 lakhs are under issue for
Alleppy (38 qrs). Palghat (33
quarters) and Cannanore (22
quarters).

Further proposals under con-
sideration are for Calicut

(i)

(iit)
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Badagara, Thodupuzha, Otta-

palam Alawaye and Trivandrum,

Construction would, however,
depend upon availability of
funds.

femraa sdw & gzt forelt F wre fa-
wm & fod gt oreze ) A4

4873, ®ro wway TWIT : T {ATC
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Investigation into the death of Dr
Sarabhai

4374 SHRI HARI KISHORE SINGH:

SHRI BIRENDFR SINGH RAO:

Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) Whether any investigation into the
reported doubt as to the unnatural death of
Dr. Vikram Sarabhai has been made by the
Government; and

(b) if so0, the out come thereof *

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) : (a) Yes, Sir.

(b) The investigations made by the
Kerala Government revealed that Dr,
Sarabhai’s death was due to natural causes.

fagre & wzdl g€ wtem v
4875, st wsz o fag : W@
ate w7 wary N FOr w30 e

(%) #arfagre % a7 10 aal & wfy
I dwa qa A 3T qedt o W@y
s

(&) #ar ¥= aFR A 77 graeg
fagre 7261 £ 25 fader fear § ?

qrwar v # rvw W (s g
wifear) (%) &, = qg @
feaz &)

(=) o 7d¥ |
Renaming of the State of West Bengal

4876. DR. RANEN SEN . will the

Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government of West Bengal
wanted to rename that State and urged the
Centre to bring constitutional amendment
to this effect; and

(b) if so, the decision of the Central
Government in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI F. H. MOHSIN) : (a) No such pro-
posal has been reccived from the State
Government

(b) Does not arise.
fagre &t whard §w g gyam
4877. ot www faw agwc @ Wy

wittthe feere o 9@ @ ¥ w9
war fw :
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(%) sav ¥dtg arft FHArd G ¥
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Non-Utilisation of money set Apprt for
new Regional Laboratories And other
Projects

4578. SHRI VISHWANATH PRATAP
SINGH : will the Minister of SCIENCE
and TECHNOLOGY be pleased to staie the
reaons foi the non-utilizauon of Rs 250/-
tories and apart for new Regional Labora-
lakhs setother new projects ?

THE MINISTER OF PL ANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY SHRI
C. SUBRAMANIAM) A tentative provision
of Rs 24%.00 lakhs was made for setting up
new projects/Regional Laboratories in the
draft 4th Five Year Plan proposals of the
C.S.I.R. The Board of Scientilic and
Industrial Research (BSIR) at its meeting
held on 30th September, 1970 while consi-
dering the setting up of new Regional
Laboratories and other new projects during
the plan period decided that tne Plan pro-
posals should be examined from the poiat
of view of priorities 1n relation to those of
the country's economic development plan.
The plan proposals of the CSIR are being
scrutinjsed from this view point,

¥
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Evaleation of Research and
Development Projects

4879, SHRIT VISHWANATH PRATAP
SINGH : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state the
organisation responsible for the evaluation

of various Research and Developmeat pro-
jects 7

THE MINISTER OF PLANNING
AND MINISTER OF DEPAXTMENT OF
SCIENCE AND TECHNULOGY (SHRI
C. SUBRAMANIAM) The (sovernment have
from time to time arranged for evaluation
of the Research and Development activity
of various Research and Development
organisations by specially constituted teams
of experts. There is, however, no single
organisation responsible for the evalution
of the R&D work of all the R&D Organisa-
tions in the country., Because of the range
and variety of scientific disciplines involved
in such evaluation, there cannot be one
single orgauisation adequate for such tasks.
Periodic reviews of the working of various
organisations o1 research ins<titutes have
been carried out.  Thus the work of Coun-
cil of Scientific & Industrial Research,
Indian Council of Medical Research and
Indian Council of Agricultural Research
has been periodically reviewed by special
Committees of experts. [t has, however, to
be remembered that criteria for evaluation
of the work of different organisations cam-
not be the same.

Menaka Rocket

48 0. SHRI VISHWANATH PRATAP
SINGH : Will the Mimster of Atomic
Energy be pleased to State :

(a) the probable reasors for the Menaka
Rocket fired on February 15, 1972 develop-
ing dangerously high pressure in the cham-
ber resulting in chamber failure;

(b) how this set back affect our cap-
ability of launching our own satellite by
1974; and

(c) the efforts being made so that such
a failure does not recur ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR.
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MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) . (a) There are
severdl probable reasons for the failure of
the Menaka Rocket fired on February 15,
1972 from Thumba, such as tolerances in
the hardware chamber used, differences 1n
process and production control 1n batch
to batch preparation of the propel-
lant, nsullicicnt snsul wion thickness and
varintions in the properties of raw materials
used 1n the propellant Some, or all of these
to varying degree, could have caused the
faillure The Menika rocket 1s not 4 proven
system bul 1v 1n a devilopmental stape, and
farlures of 1ockets mn test firmgs at  develop-
ment tl stage are not uncommon

(b) This failure does not affect n anv
way our programm for the development of
tapability fo1 lwnching our own satelhite

(¢) Stveral remedal steps have been
tiken 10 wout sach failures n futu e, these
include the achivement of close tolerances
using accurate dies redesign of insulator
with a higher factor of sasety, stauc-tests
of 4 fev motors suected at random for
deternuning thor flight worthiness from a
batch of motors produced and enhanced
acceptance standards of propellant ingredi-
ents

Utilisation of 1icences lssued during 1971

488" DR. LAXMINARAIN
PANDEYA Will t e Minister of INDUS-
TRIAI DI VLI OPMENT be pleased to
state the number of Industrial licences issued
dunng the last three years and the number
of licences which have been utihzed ?

THC DEPUTY MINISTER TN THE
MINISTRY OF INDUSTRIAL DFVYELOP-
MLNT (SHRI SIDDHESHWAR PRASAD)
During the calendar years 1969, 1970 and
1971 the following number of industiial
licences were 1ssued -

Year, No of Ind licences wssued (COB)
1969 221 18
1970. 63 123
191 626 309
Total , 12:0 450
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Out of the above, 450 licences have been
issued for carrving on business In respect
of these the parties have either alieady
established the cipacities licensed to them or
have taken cffective steps for implementing
the licensed capacities during the period of
delicensing of industries concerned or
otherwise during the period of exemption
from the provisions of the Ind (D&R) Act

In respect of the remaming licences, 1t
14 stated that gencrilly the setung up of
capduities in accordanc: with the lhicences
1ssucd takes about two to three years after
issue of the industnial licences  1he parties
to whom licences have been 1ssued from 1969
onwards are belicved 1o be encaged 1n the
process of setung up their capaciites 1n most
Lases

a7 T A Wtw ghagrar « "iv
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(%) wrta & gq ang feay fadeht
¥ 2 <G 2 FravaranE ar fiar #
wafg amrea @1 ger @ WX yfqaa
HETdE P O g
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(7) =% gz & LA qwrEy AT
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77 wwrerg ¥ 9N (W gwe qHo
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wF1T F A g geara qifea frr 2

Amount being Incurred on Pension of
Freedom Fighters

4886. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of HOME
AFFAIRS be pleased to state the amount
being incurred on Pensions of freedom
fighters, State-wise ?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF HOME AFFAIRS (SHRI
F. H, MOHSIN) : Number of persons who
have been granted pension from the Central
Revenues under the scheme of p:nsion for
freedom fighters who had been imprisoned
in the Andamans or deported to jails out-
side the country,

State/Union Territory

No of Pension per
Beneficiaries month (in Rs.)
1 2 3

West Bengal 208 41,400
Assam 1 250
Tripura 15 3,300
Bihar 7 1,500
Mysore 1 200
Andhra Pradesh 1 250
Pondicherry 1 150
Uttar Pradesh 10 2,020
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1 2 3

Maharashtra 2 450

Gujarat 1 200

Goa 6 1,550

Dethi 4 750

Punjab 8 1,300

Haryuna 1 100

Total - 266 Rs. 53,420/-p. m,

Note

In addition to the above an amount or Rs. 12000/-per year is paid to 13 descendents
of those who took part in the 1857 movement.

Ve
Setting up of Small Scale Industries in Back-
ward Areas of Mysore during Fourth Plan

4887 SHRI DHARAMRAO AFZAL-
PURKAR - Will the Minister of INDUST-
RIAL DEVILTOPMLENT be pleased to state:

(a) the number of Small-Scale Industrics
proposed to be sel up in the backward areas
of Mysore State during the Fourth Five
Year Plan ; and

(b) the total amount sanctioned by the
Central Government for this purpose ?

THE DFPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDIHESHWAR PRASAD)
(a) Informanon has been sought from the
State Government and will be laid on the
Table of the House.

(b) With effect from the year 1969-70,
Central assistance to the Stater for imple-
mentiag Schcmes n the State Plan are in
the form of block grants and loans, for the
State Annual Plan as a whole and is not
tied to different heads of development
Hence it is not possible to indicate the
Central assistance given specifically for Small
Scale Indusiries

Classification of Small Auto-Exchanges
Around Chitioor, Andhra Pradesh as Local
Area of Chittoor Exchange.

4890, SHRI P. NARASIMHA REDDY:
Will the Minister of COMMUNICATIONS
be pleased to state

(a) whether Government propose
to classify small  auto-exchanges at
Bangarupalem, Aragenda and Irala with-
jln 20 Kiometer radius of Chittoor

in Andhra Pradesh as within the local area
of Chittoor Exchange, so that the public may
have direct contract with these places at
local call rates as is being done now at
Tirupathi ; and

(b) if not, the reasons therefor 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) : (a)
No.

(b) The Scheme will be uneconomical.

Proposal to Establish Newspaper Finance
Corporation

4991, SHRI P NARASIMHA REDDY:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to the state
whether any progress has been achieved
regarding the proposal to establish News-
paper Finance Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : Yes, Sir. It is hoped to re-intro-
duce the Bill to provide for the establish-
ment of a Newspaper Finance Corporation
as soon as possible.

Proposal for Tackling problem of Unemploy-
ment

4892, SHRI VFKARIA Will the
Minister of PLANNING be pleased to refer
to the reply given to Starred Question No,
371 on Ist December, 1971 regarding the
proposal for tackling problem of unemploy-
ment and state the number of persons
employed under various schmes scheme-wise,
which have been introduced 10 remove, both
rural and wurban, unemployment among
educated, and 1lliterate people 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : The informatin is
being collected and will be laid on the Table
of the House,

Foreign collahoration agreements for setting
up industries during 1971

4893. SHRI VEKARIA : Will the
Minister of INDUSTRTAL DEVELOPMENT
be pleased to state the proposals for foreign
collaboration in regard to the setting up of
industries in  India made during 1971 on
which decision has not vet been taken ?

THE DFPUTY MINISTER IN THE
MINISTRY OF INDUSTRTAL DEVELOP-
MENT (SHRT SIDDHESHWAR PRASAD) :
Out of the total number of 456 foreign
collaboration application received during
1971, 233 proposals are still under considera-
tion.

Raising of New P & T (Colonies in the
country

4894, PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether there is any Plan for
raising new P & T Colonies in the various ;
P. & T. Circles in the country ; and

(h) if so, the break-up, of Circle-wise,
and the location of the proposed Colonies ?

THE MINISTER OF COMMUNICA-
TTONS (SHRT H.N. BAHUGUNA) : (a)
and (b) Yes, Sir, a list is 'aid en the Table
of the Hovse. [Placed in Library. See.
No. LT—1924/72].

Adoption of standards formmlated by I.S.I.
in various organisations

4895, SHRI DFVINDFR SINGH
GARCHA : Will the Minister of INDUST-
RTAL DEVELOPMENT be pleased to state :

(a) the number of Indian Standards
formulated by the Indian Standard Insiitu-
tion so far ;

{bY the number of standards which are
of direct interest to consumers ; and

(c) tae perceatage of standards which
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have been adopted by wvarious official and
non-official organisations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b) . As on 31st March, 1972, a total
of 6817 Indian Standards are in force, out
of which 887 standards are of direct interest
to consumers.

(c) As on 3ist March, 1972, 809 of
Indian Standards (numbering 5179) have
been adopted by various official and non-
official organisations.

qtsiteity Trea wIT w1 g1 famid
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Foreign Tours of Managing Director of N, I.
D. C. Limited

4898. SHRI D. K PANDA : Will the
Minister of INDUSTRIAL DEVLLOP-
MENT be pleased to state’

{a) whether the Managing Direclor of
the National Industrial Desclopment Cor-
poration Limued undettook forcign tours
during February-March 1972, and

(b) if so, the places wisited, the period
and purpose of the tour and the total amount
spent in this behalf in Indian and forcign
currency ?

THE DEPUTY MINISTFTR IN THE
MINISTRY OF INDUSTRIAI DLVELOP-
M ENT (SHRI SIDDHESHWAR PRASAD)
(a) Yes, Sir.

(b) The Managing Director of NIDC
Limited, visited the followmg places during
his tour abroad from 19272 10 11372 —

Rio-de-Janerio,

Recife,

Buenos Airres,

Santiago,

Lima,

Dallas,

Pittsburgh,

New York,

London,
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Paris,
Frankfurt,

Florence and
Tokyo

The purpose of the tour was as follows;—

(i) Asa Member of the Public Sector
Delegation to explore the possibi-
lities of trade and setting up of
joint ventures in Latin America.

(ii) To explore the possibilities of secur-

ing business for the NIDC.

(iii) To have technical discussions and
to finalise agreements with colla-
borators for the Pumps and Comp-
ressors Project and the Gas Cylin-
der Project of M/s. Bharat Pumps
& Compressors Ltd., for which the
NIDC are acting as Consultants.

Expenditure:
Indian Currency: Rs. 29,000 (Approx.)

Foreign Currency: £ 475 and § 320 as
released by the Re-
serve Bank of India.

The expenditure on the tour from 12th
to 3ist March, 1972, has to be borne by
Bharat Pumps & Compressors Limited.

Legislation for recognition of Industrial Deve-
lopment Consultantsy

4900, SHRI B. V. NAIK: Will the Mini-
ster of INDUSTRIAL DEVELOPMENT be
pleased to state:

(a) whether the translation of industrial
enterprise ideas into project reports is at pre-
sent handled by any authorised agencies; and

(b) if not, whether Government propose
to bring torward legislation to recognise
Industrial Development Consultants on the
same lines as architects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
() No, Sir.

(b) A panel is being set up to examine
the question of enacting a legislation to re-
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gulate the activities of technical consultancy
organisation.

Self-Sufficlency in Employment

4901. SHRI B.V. NAIK* Will the Mini-
ster of PLANNING be pleased to state:

() the approximate period within which
the country can attain near full employment;
and

(b) the steps being taken to achieve self-
sufficiency in employment?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a) and (b). The magni-
tude of unemployment in the country is
such that it will not be appropriate to indis
cate any firm date by which near full emp-
loyment can be achieved. Emphasis in future
planning is on the creation of more employ-
ment opportunities and not on growth of
the economy alone, However, it should be
pointed out that even in some of the most
developed countries, it has not becn possible
to attain full employment. Several employ-
ment oriented programmes have already been
introduced during the last two years. Some of
them are directed toward stabilising employ-
ment in the rural sector where thereis
considerable under-employment at present.
A number of schemes for providing employ-
ment to educated job seekers have also been
introduced. An Experit Committee on Un-
employment, appointed by the Ministry of
Labour and Employment, is also studying
this question with a view to formulating
concrete proposals for a solution of this
problem.

Arrest of Pak Spies on Punjab-Rajasthan
Border

4902. SHRI V. MAYAVAN :
SHRI DEVINDFR
GARCHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

SINGH

(8) whether Government are aware
that four Pakistani spies have been arrested
near Ferozepore on Punjab Rajasthan Border
on Ist April, 1972 ;

(b) if so, whether some documents were
also recovered from them ; and
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(c) whether there is a increase in the
number of Pak spies after the Indo-Pak
War ; and if so, what steps are being taken
by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA) : (a) and
(b). Four persons, suspected to be Pak
spies, were arrested in Ferozepur District on
23rd March 1972 and some documents were
recovered from them, the cases are under in-
vestigation,

(¢) Government have no such infor-
mation  Adequate machinery exists to
detect and prosecute persons indutging in
espionage activities and utmost vigilance is
maintained by all concerned agencies in this
behalf,

Promotion of staff Artistes to op ‘A’ Artistes
at 60 ycars of age

4903, SHRI S. M. BANERIJEE:
Wiil the Minister of INFORMATION &

BROADCASTING be pleased to state :

(a) whether some staff artistes having
reached 60 years of age have been promoted
to the Class of Top ‘Artistes ; and

(b) if so, number of those artistes ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) No, Sir, All staff artistes
graded ‘Top ranking, or ‘A’ were so graded
before they reached the age of 60.

(b) Does not arise.

Large Scale Training Scheme of T.V.
Persoanel

4904, SHRI K. BALADHANDAYU-
THAM : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased

to state:

(a) whether Government have proposed
Scheme for training Television personnel on
a large scale ;

(b) if so, the main features thereof ;
and
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(c) whether U. N. E. S. C. 0. 1s pie-
pared to assist the training programme ; and
if so, the manner thereot 7

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRIMATI
NANDINI SATPATHY) : (a to (c). ATV
Training Wing has been set up in the Film
and T. V. Institute of India at Poona with
assistance under the United National Deve-
lopment Programme. It provides postentiy
and in-service training to different categorics
of personnel employed in TV Stations The

UNDP assistance will be in the form of
fellowships for training Indwn personnel
abroad, equi pment and experts.

Demands of Employees of K V.1 C.

4905. SHRI K BALADHANDAYU-
THAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT be pleased to
state :

(a) whether the employees of Khads
and Village Industries Commussion aie pro-
testing against the management for the non-
fulfilment of certain demands ;

(b) if so, the demands of the employees;

(c) the action taken by Government
in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DFVELOP-
MENT (SHRI SIDDHESHWAR PRASADY):
(a) to (c). Fmployees have rcpiesented for
the fulfilment of certain demands relating
to service conditions and staff benefits, etc.
The main demands relate to the question of
permanency of the employees, introduction
of gratuity scheme and house building loans
for them ; these demands have been accep-
ted in principle and their details are under
scrutiny.

Progress made by Gujarat Statc in different
Fields

4907, SHRI PRABHUDAS PATEL :
Will the Minister of PL ANNING be pleased
to state .

(a) whether Gujarat State huas made
rapid progress in its Fourth Plan targets in
the first two years of the plan period ;
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(b) ifso, whether State achieved the
highest growth rate in foodgrains pro-
duction ;

(c) whether the contribution from the
mining and manufacturing sector is only
marginal ; and

(d) whether Planning Commiesion will
allot some more schemes in the coming Fifth
Year Plap for all sided development in the
State 7

THF MINISTCR OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARTAY): (a) to (c) The achieve-
ments of physical targets during the first
two years of the Fourth Plan period under
key seclors are, by and large, satisfactory. As
reagrds production, Gujarat achieved a com-
pound annual growth rate of 23.3 per cent dur-
ing the first two ysars which is the high-st in
the country. The Fowsth Plan outlay under
Industry & Mining sector at Rs. 20 crores is
only 4 4 percent of the total Fourth Plan out-
lay of Rs 455 crores and contribution of this
sector would, therefore, be not as substantial
as other sectors. The proposed Fifth Five
Year Plan of Gujarat, when finalised, will
definitely aim at an integrated and balanced
development of the State.

Increase In Plan Allocations for M.P.

4908, SHRI NARENDRA SINGH :
Will the Minister of PLANNING be pleased
state :

(a) whether Government propose to
increase the plan allocations for the Madhya
Pradesh State during the Fourth Five Year
Plan ; and

(b) if so, the particular sectors in which
allocations are proposed to be increased ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) On a review of
the resources available for financing the
Fourth Five Year Flan of Madhya Pradesh,
it has been found that the outlay on the
State’s Plan can be increased to Rs.435
crores from the present approved outlay of
Rs 393 crores. The increase in outlay is
proposed to be financed from the State’s
own resources, A final decision is however,
yet to be taken in the matter,
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(b) The sectoral allocation of the in-
creased outlay is yet to be decided
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arar &1 g Afafex (Scntive) Fawmay
¥ faerer £Y O & Fro wrsfens ot
ux ngd Friarf A I o AN wifew
&\ ¥07 Aaar v g Auyawg
IT WA F UEAT AT g wIA N
fag fag 1w gt 9 quaar faEre
fear Al @ 9T @IEI W Ffaa) ¥
g7 w3 & Ifaq gumy o wwd 2

Aarer & gy fegre & wwmaat @x &
whar grer @w wr & @ foar war
4910 ot fawfa faw : 777 07 7

7% TATR 7 Fur £X o qar Aqrer F a7

gu farre & @At &x 7 drar g

aw dara &% F1 gLF v frare § 7
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g WA 7 g9 wAr (st oo wwe
Wgfen) - 6 @raeT 7 NE gEAE A
TR & fammadta agy &

lelephone Connections provided i Partles
in Delhi During Irozen Period of
Telephone Exuhanges

4911 SHRISAT PAL KAPUR Wil
the Minister of COMMUNICATIONS be
pleased to state

(a) whether certain Telephone Exch-
anges in Delh: were frozen lor any new
connection, pending the commissioning of
the Idgah Telephone Exchange,

(b) 1if s0, the names of those telephone
cxchanges which were frozen and the period
during which this restriction remind 1mposed,

(c) whether dunng this period also cer-
tain telephone connections were provided to
certain parties, and

(d) 1f so, the officers responsible for this
irregularity and the actionm proposed to be
taken ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA)
(a) Yes

(b) Out of the exchanges which will get
relief on the opentog of the new Idgah
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exchange the following exchanmes were
frozen from the dates noted against them on
exhaustion of connectible capicity

(a) Karol Bagh

(Level 5)") June, ‘71
(b) Tis Hazars

(22 . ~ov, ‘69
These exchanges will continue to be

frozen nll some of the capacitv in th'se
exchanges 15 vacated on relief from ldgah
exchange

() Yes

(d) Telephones have been provided in
exceptional cates uwnder ordus of appro-
priate authorny n each case huce the
question of taking amy  achon  agamst  anv
officers does not  asise

Merger of Offices of Guievances Com-
mssioner and Vigil ince Comussioner

4912 SHRI ARIUN SITTHI Wil the
PRIMF MINISTLR be pleased to state

(a) whether Government  have dcrepted
the Vigilance Commissic ner s seventh report
for the merger of the prosent separate ¢ fhees
of the Grievances Commisst ner and Vig-
slance Commisscner for the purpose of
providing scope to inguire into complaints
from the public, and

(b) if so, the features thercot ?

THE MINISTER or STATF
IN THF MINISTRY OF 1HOME
AFFAIRS AND IN THt DI PART-
MENT OF PFRSONNEI (5HIRL RAM

NIWAS MIRDHA) (a) and (b) In actord-
ance with the provisions of the Iokpat and
Lokayuktas Bill 1971, which 1 alteady before
Parliamunt, complaints relating to pitev
ances and allegations will be looked 1t~
by the mstitution of the Lokpal and Loka®
yuktas proposed n the Bill When thi-
institution 1s set up after the enactment of
the Bill, the functions at prescnt being pers
formed by the Grievances Commusioner-
and the Central Vigilance Commissioner will
accordingly be combined

Separate Postal Division for Balasore and
Mayurbhanj Dustricts, Orissa

4913 SHRI ARJUN SETHI Wall the
Minister of COMMUNICATIONS be please
to state
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(a) whether Government have considered
the demand of the people of Balasore and
Mayurbhanj Districts of Orissa 10 open a
new and separate Postal Division either at
Balasore or at Mayurbhanj District head-
quarters; and

(b) if not, the imrediments in the way
of acceding to the demand ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) (a) and
(b) . There is already a separate Postal Div-
jsion for Balasore District with headquar-
ters at Balasore, Mayurbhanj District is
included in Keonjargarh Division which
serves, besides Mayurbhanj District, Keonjhar
and Dhenkanal Districts. The Division has
its headquarters at Keonjargarh The bifurca-
tion of Keonjargarh Division is not justified
at present in terms of the prescribed stand-
ards.

Withdrawal of Armed Forces (Special
Power) Reguiation No. 2-1968
from Nagaland

4914. SHRI P. GANGADEB : Will the
Minister of HOME AFFAIRS be pleased to

state :

(8) whether the Union Government have
withdrawn the Armed Forces (Special power)
Regulation No. 2 of 1968 from WNagaland;

and

(b) if so, the reasons for such a with-
drawal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H MOHSIN) : (2) and (b) : As provided
in clause 1(4) of the Armed Forces (Special
Powers) Regulation, 1958, it ceased to have
effect on the Sth April, 1972. By virtue of
the Armed Forces (Assam and Manipur)
Special Powers (Amendment) Act. 19 2, the
Armed Forces (Special Powers) Act, 1958,
containing similar | rovisions, came into
force in Nagaland also on the same day.

News Print Advisory Committee’s views on
10-Page Celling on Newspapers

4915. SHR1 C K. CHANDRAPPAN :
Will the Minisrer of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there was Do consensus on
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10 page ceiling on newspapers in the News
Print Adviso:y Committee; and

(b) if so, the main trends in discussion
and views expressed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b): Of the seven members
who attended the meeting, four were in
favour of continuing the 10-page ceiling im-
posed during the quarter January-March
1972, while the other three stated that no
page ceiling should be imposcd pending the
receipt of the report of the Fact Finding
Committee appointed by Government to go
into the econemics of the newspaper in-
dustry.

fagre ¥ faslt @ & egev wream
wrfga w@ & fag widaw ox

4916. =Y TWEATT TeAt @ &AT
wtotfirs fawm w5 7z o ) 9t
w3 fF ;

(*) #ar fagre ¥ fasht &= ¥ o=
T AT A FRATY FT owgroAr ¥
at ¥ g At @ ;T w
g R

(=) #ar @xFX & g7 Fr@T A¥
warqAr & faq wigde feo o & geare
A S e ol

() afz g, @ fas &% ¥ wrER
F q9AT #1 @$fa I & 79T FOQ
&4

woifrs fawrs soww ¥ ge-w
(st fagoaT ww1T) : (F) & (0). =g
1969 ¥ wexrT 7 uw 9 fecqudy faswreht
4t fore® wa@TT 39 gegw Sufwal 3§,
ot faar faalt agnr & q@a: 2@ #
JuEsy JrRAT @ SFEHIO F ogrAw 9%
TETT FATA, Y JATX A, ALY 97 WA
T Y Feg-aT F AT awrd & § 45
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ATAZT g 51 gq faaAd wsy  Aafrw
fagrg fanm & a3z ax @ wfmfag
¥ @ ¥ qear (fag) & oF Adr
afofrs suwe sofra &< 1 wear
Az aredw ot a7 fawd ofes faaky
gwar 50,000 wpzx Y oY) gfs @
AIATEH HT QAT § sq feoqnft & @y
ud g &Y st o gg qrEf § 24,000
ey afaad gy & fod, 25 wwan,
1971 % vF arerw g T fwar war
ar |

P&T Employees' Quarters in
Circle

Bihar

4917. SHRI RAMAVATAR SHASTRI :
Will the Minister of COMUNICATIONS be
pleased to state :

(a) the funds alloted for Bihar Circle
for construction of quarterrs for P&T Em-
ployees during Fourth Five Years Plan ;

(b) the amount already invested out
of all the allotment ;

(c) whether the Post Master General,
Bihar Circle, asked for additional funds and
if so, the amount asked for ; and

(d) the funds for construction of staff
quarters alloted to other circles but not yet
utilised by them so far ?

THE MINISTER OF COMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) Rs. 78 Jakhs.

™) Comitment so far is Rs. 54.64 and
works against this are in different stages of
progress. A sum of Rs. 20 lakhs is ear-
marked for staff quarters at Bokaro. Rs, 4
lakhs is earmarked for Darbhanga and case
for its sanction is being processed. |

(¢) Yes Sir, about Rs. 132 lakhs.
Having regard to the overall funds position
and allocation made to Bihar, allotment of
d further sum of Rs. 8 lakhs is under consi-
deration.

(d) Noue.
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P&T Offices in Bibar Circle in rented
buildings

4918. SHR1 RAMAVATAR SHASTRI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(&) the number of Post and Telegraph
Offices in Bihar circle functioning in rented
building and the amout of rent being paid
by the Department ;

(b) the number of build‘ng under cons-
truction for utilisation by the deparimental
offices ; and

(c) the probable period by which the
buildings under construction are expected to
be completed ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) 1108 with monthly rent of Rs. 1,06,195.

(b) 19

(c}) 13in 1972
4 in 1973
2 in 1974

Maintenance of P&T Quarters and
Buildings at Patna

4919, SHR1 RAMAVYATAR SHASTRI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether mainienance work of the
P&T quarters and buildings are not being
carried out by the P&T Civil Wing, Patna
and the Service Unions have demanded an

enquiry ;

(b) whether the enquiry has been insti-
tuted ; and

(c) whether there is any proposai for
transferring the maintenance work of P&T
buildings back to Post Master Generals and
if s0, the steps being taken io that direc-
tion ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(a) It is not a fact that maintenance work
of P&T quaricrs and buildings at Patna is
not being carried out by the P&T Civil
Wing. However, one of the Unions hay
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demanded an enquiry about maintenance of
building in a Union's meeting with the
Post Master General.

(b) Yes.

(c) The proposal is under consideration
and matter will come up before the P&T
Board for decision, shortly.

T @A A qywl wr fwto

4920 =t wearr wal : ¥4 9y WA
7g T Y Fa1 FO fw -

(%) 71 mggFa A ¥ ATl &
fanfw & avaw § aagaw, 1970 @
faeelt ¥ UF d2% gt 4 ") 99 dF N
FET N2, A qZW AR AR &
afaa), gen geifaad) st gedwey w=-
&t 7w fagr ar |

(@) afe g, A 994 &% & gu
faarz fand & wava®y F19 F17 ¥ A7
% fanier fra srd o1 wzqir 2, ok

(7) #ar &g ALHIT W U &
searal 97 faure &7 & oeuig w1
7 faatar 23 fade fasita weraar 20 ?

gg WATea § 99-wAt (ST Q%o gwe
wigfaa) : (%) o g1, sihar

(@) == & & og=d & fae mramas
quw 7€ G3F) & AE? &1 UF faaea
AT 9 9T @l ¢ | [uvarem ¥ wenm
wrar & 1 el sear LT-1925/72]

(1) GFT-IT W HY oawry &
fag st @R d 100 wfgma =
& fav Fgr ¢

SF U ¥ wew agwl &1 faatg
w1 wed) av@ frw ad% ¥ Fear e
gFar § ST 7 wgi ¥ gawsw fEar A
awar &, g 9 Y197 TR a97 #e
g & famoeita )
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wTETHAT #A, gRYC &1 faeaic

4921, st ey ant: war g
WX gErew §uY 32 A I FIr wAy
fe .

(%) 1 wvwx arFrgEAl &=
2 F7 faeary s 91 @ §; A%

(@) afz g1, @ gaar geq & v
2 997 AU I9FTA F ATy I HE T
faearx #1d F7 aF g g s ?

gUAT ST SATW WAEA §
i (smet afa wawd) @ () A,
gh

(=) weaw =fsaq & g grafaed
¥ tur 9 gu wfsq #rgiaf exsarfaa
frar ST § 1 g8 #1d 1973-74 a5 qu
gt a FY geeftT

Removal of poverty from the country

4923. SHRI R. 5. PANDEY :

SHRI BIBHUTI MISHRA -

Will the Minister of PLANNING be
pleased to state :

(a) whether the Planning Commission
has started working out a time-bound pro-
gramme to banish poverty in the country ;

(b) if so, the guide-lines for such a
programme ; and

(¢) when the draft plan in this regard
is likely to be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRIL
MOHAN DHARIA) : (a) and (b) . Eradi-
cation of poverty will be one of the main
objectives of the Fifth Plan and the Plann-
ing Commission is engaged in working out
the strategy to achieve the objective,

(c) The draft Plan is expected to be
ready by the middle of 1973,
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Coloured Pictures on T.V
4924. SHRI R. S8 PANDRY : Wil

the Mumister of INFORMATION AND
BROADCASTING be pleased 1o state :

(a) whether any steps arc contemplated
to show coloured pictures on T. V. in India
in the near future ; and

{(b) whether any arrangements have
been made with some foreign country to
import 1he technical Lnow-how for the pur-
pose ?

THI. MINISTER OF STATL IN TIE
MINISTRY O INIORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) (a) No 5ir.

() Does not arise

Application from West Bengal for Licences

4935. SHRI PRIYA RANJAN DAS
MUNSHI Wil the Minister of INDUST-
RIAI DIVFIOFMENT be pleased to

slate -

(a) how manv applicati \ne have been
received from West Bengal for licences to
open new industries or 1o shift industries
from other States to West Bangal, and

(b)
tions?

THE. DEPUTY MINISTFR IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI1 SIDDHFSHWAR PRASAD):
(a) 8 applications have been received
during 1971 from West Bengal for licences
to set up new industriec. No application
has been received for shifting mdustrial
undertakings from other States to West
Bengal.

(b) Against the 58 applications received

the decisions taken on the applica-
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granted in 7 cases 12 applications have been
otherwise disposed of and the remaining 39
are under consideration of the Government.

Full length film on Struggle for
Indian freedom
4926. SHRI PRIYA RANIJAN DAS
MUNSHI : Will the Minister of INFOR-
MATION AND BROADCASTING be pleas-
ed to state whether the Ministry propose to
produce a full-length film on Indian struggle
for treedom in all languages on the occasion
of Silver Jubilee of the Indian Independence?

THE DEPUIY MINISTFR IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DIIARAM BIR
SINHA): A short ilm entiled *Road to
Freedom™, on the Indian struggle for frecdom
since 1857 is under production on the occa-
sion of the 25th Anniversary of India's
Independence  This will be dubbed in all
languages. There is no proposal 1o produce
a full-length film.

Production capacity of Rubber
Manufacturing Industry

4927. SHRI G Y. KRISHNAN : will
the Minister of INDUSTRIAL DFVELOP-
MENT be pleased to state °

(a) what is the production capacity of
the rubber manufacturing industry in the
country; and

(b) the quantity of natural rubber
required for utilising full capacity thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) There are various items which are
covered under rubber goods manufacturing
industry. The most important items are
Automoible tyres, Bicycle tyres, I'an and
V Belts, Rubber Hoses, Rubber conveyor

during 1971, letters of intent have becn  belting and Rubber and canvas Foolwear,
The production for the vear 1971 is given below:—

Name of the AIC Licensed/installed Production
item unit capacity during 1971,

- Automobile
Tvres Nos 45,79,200 46,59.129
Bicycle tyres .“ 2,80,00,000 2,06,63,883
Fan and V.
Belts ' 52,60,000 56,07,2:5
Rubber Hoses Mcters 78,40,000 35,06,375
Rub%er
conveyor Belts Tonnes 3,702 2.994
Rubber and
Canvas
Footwear Pairs $50.2 lakhs 447.7 lakhs
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(b) The quantity of natural ruber used
in this industry during the year 1970-1971
was of the order of 87,227 tonnes. The
most important item of manufacture under
this ladustry is Automobile Tyres and Tubes
and for full utilisation of capacity in respect
of tyres and tubes. the estimated requirement
of natural rubber will be about one lakh
tonnes.

fagrT & awsim ¥y § wrw-are wearfeat
% forg wart
4928, s W wWuw a€A : 4T
1T #4T 92 aqm w1 $97 H00

(%) war fagig & gvwar faer & =re-
T gfaaw 7 9T 937 T TINT 99
oFE g TERF w3 A

(@) #ar agr sis-ax sAAf@ &
faq us wardw waA wwifa w@
gras 1 Ao q@w & farodts
g s

(1) ufx g, a1 9% FAA W Fa
a¥ warfar &7 far 913 &) govgarg ?

AT ®at (s gmadiAT agaaT)
(%) st gt fa=r 93" =wgR ¥ 62
sz g7 eTrF-arr sfaaw &= aomm &
T HE

(&) sreri

() srar & 5 7z sEMAT Sy
qrorar § g a7 et

el Fu W W@ aur WP

4929. il g it : a7 wiefie
fawre = 9g o ) v 79 w5 ;

(w) ardt St ¥ w9t I a@Eerd
gfafadt & arw 77 § fed awc A ow
it 241 ¥ @ aur wqerT Rar § ok
g7 4 ¥ waAw wfefa « fead fead

MAY 3, 1972

Written Answers 124

wawrfer &7 @ waar agery far mr g,
Lhie

(w) =t ard 3o it aw orew
finte a8 gor & Wik afz ), @t @ wr
wrea §

weitfre fewre swwa # SoEa
(7 fag cae waz) (%) @vd) g § st
e} Wt ggwrQ afuly «) ¥=fig @R
¥ @19 ww T ggEE g Ty o §)
ardy gam & fasrm & fou wa ok
HIZT AEY gAT yTAE wg, g ad
& fam e f6d o § ) w3 (wa
ax s & s gf w4 7 wfagfa s
& fag & 7 anfas sgraa 1 Faerse)
ot ww & s 1 A7 a0l § A
qravqyT  wgr, da€ w oy o & frea
e § —

a4 wrd IR arat &
(utfew ggroar 1 & wW@
faarFT)

1969-70 10 1.00 222.00

1970-71 1055.00 320,00

1971-72 996.00 487.46

(&) @y IO ot aw gw Aw
wrenfaT 78l @ F%7 wfs ardt ®r
HfeFaT QT qUA IT & SwE ¥ &y
ga 9T wrerfw § i Awal ¥ oard
GaT ¥q AT aqr faw & wo¥ F @
agY srfeg ardy A< faw & a0 ¥ T
Lo CRICE R Ir Kl 8
wy el & fag welr AT w1 v

4930. Y gewsy 1 w41 sofe
fawre wAY ag @A & o7 w0 fe :

(%) wy sunit & faq foewr ay
fax Y ¥ #19-%Y7 a1 wv=ar WA aara
fwgr 7t YT gawT gy feaar o7 ; ol
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(=) ¥y =y gait & sftawere &
W1 e § fyATe fasly gar eaw A
qE & oYz Fads o1 97 97g FAN A
arg fear sir asar g 7

wrefs fasta swmag A 9aEE
(st fagsar sam): (%) s (7).
arcafas snawalat a1 fafas feg std
aryr afbgq SemrEdl & AT T I Fo
qzr4l fged gait w7 Frag AN F1 AMTR
F & wgafr @ & Fidy §oowde,
1971 & s=a# 1972 a4 v wafg A
AN fFw TA avara ATEAEY & LT
79.15 F912 &) w1 | ¥ T5¥ 94t
¥ FFT § WF IqASY A & | AW
q e A A ey wlAEaTad gr gL ANT
I 3Y a52 £ § g7 gueATE g |

Regional development plan for south-east
resource Region

4931. SHR1 CHINTAMANI

GRAHI :

PANI-

SHRI BISHWANATH JHUNJHU-
NWALA :

Will the Mimster of PLANNING be
pleased to state

(a) whether the indecision of the Plann-
ing Commrssion has held up detailed studies
of a Rs8.300 crore twelve years regional
development plan for the South-East Re-
source Region, comprising of 26 distr cts of
Madhya Pardesh, Orissa, Bihar, West Bengal
and Uttar Pradesh ; and

(b) if so, the reasons for not finalising
the Plan 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) No, Sir The plan
is yet to be formulated.

(b) Does not arise.

VAISAKHA 13, 1894 (SAKA)

Written Answers 126

Regional development plan for south-cast

Resource region
4932 SHRI CHINTAMANI PANI-
GRAHI :
SHRI BISHWANATH JHUN-
JHUNWALA :

Will the Minister of PLANNING be
pleased to state :

(a) the main features of the 12 years
Resional Development Plan for the South-
east Reasource Region ;

(b) the ime by which Government pro-
pose to clear this plan ; and

(c) the outlines of this Plan regarding
the development of Orissa ?

THE MINISTER OF STATL IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). A state-
ment is laid on the Table of the House,

(c) Does not arise,
Statement

By the Resolution dated the 29th August,
1969 the Government of India, Ministry of
Health and Family Planning and Works
Housing and Urban Development (Dcpan:
ment of works, Housing and Urban Develop-
ment) authorised the drawing up of a regional
development Plan for South-East Resource
Region comprising parts of Bihar, Madhya
Pradesh, Orissa and West Bengal. For this
purpose, Government constituted a coordina-
ting commttee and a Joint Planning Board
with the direction that the Joint Planning
Board will, after carrying out necessary sur-
veys and investigation, prepare and regional
plan for the areas mentioned above and sub.
mit it to the Coordinating committee, The
Joint Planning Board, m its turn, set up 13
committee for carrying out the necessary
studies, and investigations ; the Town And
Country Planning Organisation, under the
Mmistry of Housing and Urban Develop-
ment, would carry out the technical secreta-
riat work of these committee.

The 13 Committees appointed by the
Joint Planning Board have completed their
studies and investigations and have prepared
their draft reports.  After these draft reports
are finalised, they will be submitted to the
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Joint Planning Board for necessary action in
terms of the 1esolution of the Government
refurred to abhove  [n the meanwhile, the
Town and Country Planning Organisation
has prepared a summary report based on the
draft reports of the 13 Commitiees,

The finalisation of the reports of the 13
commitiees and therr submission to the Joint
Plat ting Bourd is being expedilted.  There-
after these reports will provide material for
the preparation of a regional plan, which
will, mm due course, be considered by the
Joint Planming Board and the Coordinating
Commi'tee and be submitted for considera-
tion by Guvernment and the Planning
Commission.  Since the contemplated regio-
pal plan covers a large arca and is wide in
its scure, 1y preparation, which is being done
m & cascful manncr, is taking some time.
Four States arc imvolved and it is not possi-
ble to approve the report without proper
sctuiiny by the Juint Planninrg Board, the
Comdinauing Commnuttece and the Planning
Commission 1n consuliation with the States
concerned.  Naiurally the process mav re-
quire some lime,

Fereipn Collaberation Agreements

4913 SHR1 CHINTAMAN] PANI-
GRAHI : Will the Minister of INDUST-
RIAI DIVIIOPMENT tbte pleased 1lo

state

(a) the nember of proposels for foreign
collaboration approved in various fields during
the whole of the vear 1971 ;

(b) how docs the number compare with
such proposals approved during the year

1970 : and

(c) what are the prospects for the year
19727

THE DFPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHR1 SIDDHESHWAR PRASA!) H
(@ and (b). The total number of foreign
collahoratian proposals approved in  various
fields during 1971 was 245 as compared to

183 during 1970.

() Nuring the first quarter of 1972 (from
1. 1. 197210 31. 3. 1972) 44 foreign colla-
boration asreements were approved A tots]
of 162 applications have been received which
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are all at various stages of consideration,
Itis not possible to predict what the total
number of foreign collaboration clearances
would be for the entire year.

Reorganisation of atomic energy commission

4934, SHRI CHINTAMAN] PANIGRA-
HI : Wil the Mmister of ATOMIC ENER-
GY be pleased to state :

(a) whether the Atomic Energy Commi-
ssion has been recently reorganised ; and

(b) if so, the broad features of the reor-
ganisation carried out ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AEFAIRS AND MINISTFR OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) : (a) No, Sir.

(b) Does not arise,

Madan Kishore Committee on Extra Depart-
mrental Employees of P and T Department

4935, SHRI A K. GOPALAN: Will the
Minister of COMMUNICATIONS be pleas-
ed to state :

(2) whether the life of the Madan
Kishore Committee appointed to look
into the problems of Extra Depart-

mental Emplojees of the Posts and Tele-
graphs Department, ha< expired long ago, if
so, when the Report was submitted to
Government ;

(b) if the report has already been sub-
milted to Government, when it likely to0 be
published and how lung Government are
likly to take to give decision on the recom-
mendations of the E. D. Commitiee ; and

(c) whether Government would place a
copy of the recommendations before the
Rarliament ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N. BAHUGUNA): (a)
The Committee’s term expired on 31-12-1971
and the Report was received by the Govern-
ment on 16-3-1972,

(b) The report is likelv to be published
shortiy.  The recommendations of the Com-
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mittee are under the examination of Govern-
ment.

(¢) As soon as a decision is taken ; a
statement will be laid on the table of the
Lok Sabha indicating the salient recom-
mendations and the action taken thereon.

Improvement in Service Conditions of Extra

Departmental Employees of P & T
Department
49316. SHRI A K GOPALAN: Will the

Minster of COMMUNICATIONS be pleased
to state :

(a) whether Government are aware that
the Fxtra Departmental Employees in the
Posts and Telcgraphs Services have been
urging for improvement in their service
conditions since the day of Independence ;
and

(b) the sieps taken by Government in
this regard ?

THL MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA, : (a)
Yes.

(b) The Government had appointed
E D. Commiltee to go into the entire ques-
tions about the Service conditions of
E.D. As. The Committee has submitted its
report and the recommendations are under
examination,

Setting up of Indo-Ceylon Joint Ventures for
utilisation of Raw Materlals

4937. SHRI RAJDEO SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the agreement between
Ceylon and India to set up Joint Ventures
will ailm at maximum utilzation of raw
materials available in that country : and

{(b) whether the goods produced will be
marketed only in Ceylon and India or wil
be sold to other needy countrics also ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT ( HRI SIDDESHWAR PRASAD) :
(a) and (b) During the course of bilateral
tatks between India and Ceylon held in
September and November, 1971, certain
fields of indusiiies were indeiified for investi-
gation and follow-up action with a view to
promoting industrial collaboration between
the two counnies. The progress in this
behalf was reviewed in the bilatcral talks
held in April, 1972.

The main criteria for selecting the
indusiries were that they would utise raw
materials available in Ceylon, meet a felt
demand n Ceylon and India and have a
putenual for export to thud ccuntries,

Package Scheme to attract Indian Scientists
and Technologists working Abroad

4938, SHRT RAJDEO SINGH Will the
Mmister of SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether a package scheme has been
proposed by the Council of Scientific and
Industrial Research 1o attract Indian Scien-
tists and Technologists working abroad to
come back and start therr own industries in
the country;

(b) whether this package scheme siace
its announcement had any salutary or rest-
raining effect on the brain drain;

(c) whether amongst those Indian Sci-
entists and Technologists working abroad,
some have opted to come back; and

(d) the main features of the Package
scheme ?

THE MINISTER OF PLANNING
AND MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) The Council of Sci-
entific and Industrial Research (C3IR) is dra.
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)
wing up a detailed scheme to attract Indian
scienlists/technologists working in production
units abroad, to come back and start their

own industries in this country, particularly
in sphcres werc they may have acquired
skills in producuon technology.

{h) Sinrce the scheme has not yet been
finaliscd), it is tov caily 1o consider jts effect
on brain drain.

(¢) There have been
based on newspaper report from  Indian
beientistsftechnologists  abroad about the
scheme, mentioning that they would hke to
scomeback if details are supplied

some enguiries

{d) The main features of the proposed
scheme are that scientists/technologists who
are experien~ed in production technology
can uce their earnings to import essential
equipment for starting an industry, They
will be offered a package deal consisting of
a licence if required, facilities for import of
capital goods based upon their own earnings
and infra-structure fucilities such as power,
water and an industrial site/building. They
may also be offered financial support if
required,

Kalpakkam Atomic Power Project

4437, SHRI YAMUNA  PRASAD
MANDAL : Will the Minister of ATOMIC
ENFRGY be plcased to state:

(a) whether the construction work of
Kalpakkam Atomic Energy Project in Tamil
Nadu State is going on according to Sche-
dule,

(b) if so, when this project is likely to
be commissioned; and

(c) the estimated expenditvre ?

THE PRIME MINISTER, MINISTER
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OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) and (b).
The first unit of the Madras Atomic Power
Project is expected to attain critswcalily in
1975 and the second wunit in 1976. Full
commissioning can be expected a few months
therealter. Work is going on according to
this Schedule.

(c) The total estimated cost of the two
units is about Rs. 148 crores.

1972-73 ¥ feg Toat w) arfaw fawm
wAATT”

4940, wY wefasr qarw : 747 GIRAN
wedt qg I & FOr 33 7
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feaar-ficaar & A\ 999 &2 &1 gaz@
feaar g; it

(@) a¥ 1972-73 & wog ayaarsii
& fog & of ¥R wamar £ gear §
g 197172 Y @A 7 A af ¥y
ggrar § Tsware fead-feadt sy
wragy?

At Hwraw § Tew wut (s agw
atfear) : (%) o (@), oF faacw qr-
9ed 9T AgA & 1 [wearem § caw waw |
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Placards and Slogans “Tamil Nadu for Tami-
lians” appearing i Colmbatore

494). SHRI S. A. MURUGANAN-
THAM: Will the Minister of HOME AF-
FAIRS be pleased to state:
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(a) whether it has come to the notice of
Government that placards with the slogans
*“Tamil Nadu for Tamilians”, *‘Let Tamil
Nadu be liberated”™ had appeared recently in
the Tirupur area of Coimbatore District in
Tamil Nadu;

(b) whether Government had made any
investigation to find out the organisers and
promoters of such secessionist propaganda;

(¢) if so, what are the findings thereof}
and

(d) what steps have been taken to curb
such secessionist aclivities in the country?

THE DEPUTY MINISTER IN THE
MINISIRY OF HOME AFFAIRS (SHRI
F. H MOHSIN): (a) to (d). The State
Governmnet have been requested to furnish
report, which 1s a awarted.

Film Finance Corporation Investment in
Film Industry in South

4942 SHRI S. A, MURUGANAN.
THAM . Will be Minister of INFOR-
MATION AND BROADCASTING be

pleased to state the total Film Finance
Corporation nvestment since its inception
i film industry in the South 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : The Film Finance Corporation

1imited, has from its inception up to
31-3-72, advanced loans samounting to
Rs 3,09.356/-, for production of films in
South Indian languages.

Opening of Office of Film Finance Cor-
poration at Madrss

4943. SHRI S. A. MURUGANAN-
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THAM : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether the South Indian Film
Chamber has urged Government to open a
full-fledged office of the Film Finance
Corporation at Madras ; and

(8) if so0, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASIING (SHRI DHARAM BIR
SINHA) : (a) In June 1971, South Indian
Fim Chamber of Commerce, had inter
alia suggesice to Film Finance Corpora-
tion to open a rcgional office of the
Corporation at Madras as also at Calcutta.

(b) No final decision has been taken
by the Corporation as yet.

TV Centre in Madras

4944, SHRI S, A, MURUGANAN-

THAM:

SHRI B. V. NAIK:

Wil the MINISTER OF INFORMA-
TION & BROAACASTING be pleased to
state @

(a) the progress made so far in setting
up a Television Centre at Madras;

(b) the expenditure in:urred so far on
the project;

(c) when the station is expected to start
functioning ?

THE MINISTER OF STATF IN THE
MINISTRY OF INFORMATION AND
BROANCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Site for the Television
Gentre have been taken over. Test borings
for tre foundation have been carried out.
Architectural drawing for the TV Station
puildings are under perparation, Construction
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work has heen entrusted to Tamil Nadu

PWD. Orders for equipment have been
placed.

(b) Rs, 5,900/- approx.

(¢) Bv the end of 1973 or beginning of
1974.

Transport Facilitles In A.LR. Offices

4945 SHRI C. CHITTIBABU: Will
the Munister of INFORMATION AND
BROADCASTING te pleased lo state:

(a) whether the cost-reduction study of
transpant far itities m A 1 R. offices at Delhi
has bevn completed; and

(b} the 1esults of this study and action
taken Lv the Minmstry 7

THF MINISTFR OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATILY) (a)aud (b) The work is still
in the process.

Selection of Sooth Indian Film Songs for
Vividh Bharati

4946 SHRI C. CHITTIBARU: Will the
Minister ¢f INFORMATION AND BROAD-
CASTING  be pleased to state:

(a) the manner in which the selection of
South Indian Film songs is made for Vividh
Bharati’s Dakshin Bharat songs, biroadcast
every duy in Tamul, Kannada, Malayalam
and Telugu;

(b) whether there is monotonous repeti-
tion of old songs; and

(¢) 1f so, whether steps are being taken
to change the pattern of Dakshin Bharat
songs?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY); (a) The selection is made by
a Committee after Screening of the film
songs obtained directly from the Film Pro-
ducers, having regard to the music and the
language of the song concerned.

(b) No, Sir.
(c) Does not arise

Change in the Recruitment Policy of UPSF
and other Public Undertakings

4947 SHRI VAYALAR RAVI Will the
PRIME MINISTER be pleased to state:

(a) whether the Government proposed
to bring about any change in the recruit-
ment policy of the Union Public Service
Commussion and other Pubic Unde takings,
including the Nationalised Banks, in order
to implement to policy of equitable distri-
bution of the available job apportunities; and

(b) if so, the changes proposed io be
made?

THE MINISTFR OF STATEC IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PCERSON-
NEL (SHRI RAM NIWAS MIRDHA): (a)
and (b). Recruitment to wvarious services
posts under Government is governed by the
recruitment rules pertaining to such services/
posts framed by Government in consultation
with the Union Public Service Commission
where such consultation is necessary under
the Union Public Service Commission
(Exemptions from consultation) Regulations.
‘The Union Public Service Commission makes
recruitment in  accordance with these rules
in so far as Class I and [1 posts are con-
cerned.

In accordance with the provision of Arti-
cles 16 (1) and 16(2) of the Constitution, the
recruitment policy of ‘Government has beey
# framed ax to provide equat opportuaity
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to all citizens in the matter of employment
under Government. However, in view of the
special provisions of Articles 16(4) and 335,
reservations have been provided for Sche-
duled Castes and Scheduled Tribes in the
services under Government.

The Public Sector Undertakings and the
Nationalised Banks have also been directed
to make reservations for Scheduled Castes
and Scheduled Tribes on the lines of the
reservations available to these Communities
in the services/posts under the Government.

Increase in Radiation over India due to Nuc-
lear Explosions by China

4948. SHRI VAYALAR RAVI: Wwill
the Minister of ATOMIC ENERGY be pleas-
ed 1o state.

(a) whether the Atomic Energy Commis-
sitn has made any investigation to ascerta n
whe'l'er there is any increase in radiation
over India due to the nuclear explosions by
China in recent years;

{b) if so, the findings thereof: and

(c) if there is increase in radiation, how
far it will affect the normal life of our peo-
ple and the steps taken to minimise its
cffects?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI
MATI INDIRA GANDHI): (a) Yes, Sir.

(b) There has been no significant in-
crease in the level of radiation over India
due 1o the nuclear test explosions condeuted
by China in recent years.

(c) Does not arise.

Film Finance Corporation's Financial

Assistance
4949, SHRI VAYALAR RAV]: Wil
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the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total amount of financial assist-
ance given by the Film Finance Corporation
to the different films since 1969 and the
names and languages of those films and the
amount given to each film;

(b) the number out of these films that
have been complcied and released;

(¢) the number out of them, which
have returned the amount; and

(d) tha total amount of dues and the
steps taken 10 recover the dues?

THE DEPUTY MINISTFR IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DITARAMBIR
SINHA) (a) Of the luans sanctwoned by
the Film Finance Corporatson during the
period from 14,1969 to 31.3 1972, the total
amount actually disbursed by the Corporation
for production of films 1s Rs 38, 85, 457, A
statement giving names, languages of these
films and the amount given 1o cach film is
laid on the Table of the House. [Flace
Library. Sec No. L. T—1927/72}

by 14
© 7

(d) The total amount ot dues ason
31st Mareh 1972 against loans given durng
the period from 1.4 69 to 31.3 72 for produc-
tion of films is Rs, 39, 19, 002 (including _
interest). (1 he total amount of dues on that
date on all loans given from inception is
Rs. 1.05,48.247 including nterest).

The Corporation has been taking neces-
sary steps for recoveries of dues. However,
effective recovery of loans in the case of
films is possible oaly afler theit successful
commercial release. Where necessary, the
Corporation has taken recourse (o legal
action also for recovery of loans.
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Nuomber of Post Offices in Jalpur with
P. C. O. facilities

4950. SHRI NAWAL KISHORE SHA-
RMA : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the total number of Post Offices in
Jaipur District of Rajasthan;

(b) the numher of such Post Offices
where facility of public call offices has been
provided; and

(c) whether there is any proposal under
the consideration of Governn.eat to increase
the number of public call offices in Jaipur
District of Rajasthan and if so, the broad
outlines thereof?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) 591

®) 105

() The Postmater General, Jaipur has
sanctioned public cill offices for § more Post
Offices namely: Bhankrota, Dhani-Boraj,
Nangalwerse, Kundal and Kansli in Jaipur
District.

Outstandiog Telephone Bills  from
Subscribers
4951. SHRI NAWAL KISHORE SHA-

RMA : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the total amount of telephone bills
outstanding against the subscribers in the
country and the maximum and minimum
period since when the amount is outstanding;
and

(b) the reasons for accumulation of the
arrears and the action taken or proposed to
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be taken by Government to recover such
arrears?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):
(a) Rs, 582.63 lakhs an on 1.1.72 in respect
of bills issued upto 30.9.71.

These arrears cover a perlod of over 25
years i. e. from 1946-47 to 1971-72 (Bills
issued upto August/September 1971).

(b} The Department provides service to
the telephone subscribers on a credit basis-
the credit allowed to a subscriber in the
shape of unprepaid local and frunk calls
being virtually unlimited. Tre subscribers
are billed for these charges in arrcars. There-
fore, arrears to some extent arc inevitable.
The recovery of arrears is a conlinuous
process. Initiallv this is achieved by <uch
steps as, disconnection of defuulting =ubscri-
bers, telephones, then by personal contact
and correspondence with subscribers and
finaliy legal action where necessary. The
recourse to law is possible only in the cawe
of private subscribers and under the existing
procedure it has to be ensured that there is
reasonable prospect of recovery in such a
course.

P.C.Os. attached to Post Offices in
Bareilly U. P.

4952, SHRIMATI SAVITRI SHYAM :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the present number of Public Call
Offices attached to the wvarious Post
Offices in Bareilly Distirct in U. P. :

(b) whether all the post offices in
Bareilly District of U. P. are connected by
public call offices and if not, the reasons
therefor ; and

{c) number of Post Offices proposed to
be connected with P. C, Qs. during the next

two years 7
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA : (a) 5

(b) No. Telphone facility in the shape
of publtc call offices, is normally provided
at a place if the scheme is remunerative,
But this facility can be provided even on
limited loss at certain categories of stations
based on their administrative importance,
population and remoteness from the general
telecommunication net work. Limited number
of tourist centres, Pilgrim centres, Agri-
cultural and Irrigation project sites ond town-
ships are also considered for provision of
this facility on limited loss. All post offices
in Bareilly District do not satisfy the above
conditions and hence all of them are not
connected by P. C. Os.

{c) [Itis proposed to open five more
Public call offices during the next to years.

Reactivising of O. & M. Units in Different
Ministries/Departments

4953, SHRI B. R. SHUKLA : Will the
Minister of HOME AFFAIRS be pleased to
ftate the progre's made so far to reactivise
the O & M. Units in various Ministries/
Departments of the Government of India,
as recommended by the Administrative
Reforms Commission in its Report on *‘the
Machinery of the Government of India and
its prosedures of work™ ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): Even
prior to consideration by government of the
ARC’s report on Machinery of the Govern-
ment of India and its procedures of work,
the Department of Administrative Reforms
had, in conjunction with the Staff Inspection
Unit of the Ministry of Finance, strated the
the task of reorganising and strengthening
the O, & M. Units into composite internal
work study units, as part of the reactivisa

tion programme.
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The government decision to the re-
commendation of the ARC, apart from
calling for a reorganisation and reiaforce-
ment of the units in terms of number,
quality and level, envisazed a redefinition of
the role of such units, setting up of manage-
ment  services units in sclected munistrics
according to requirements, and development
of specialisation among the staff manning
these units.

So far, the O & M./work study in 79
ministries/departments (out of 29 ministrics/
departments) and 5 major offices have been
reorganised into composite internal work
study units. Te staffing pattern of a research
kind followed for minning these umis
suitable quality and level of
in nu-

provides for
personnel, apart from ad:quacy
mbers Model recruitment rules are being
framed to ensure a minimum
qualifications, training and experience ia
work study of the persons required () man
the posts in these umts in the muistries/
departments. Guidclines have been circu-
lated to ministries for carrying out a4 review
and revision of the role of the cxisting O. &
M. (internal work study) units.

stanlard in

The Department of Atomic Energy has
set up a programme Analysis Group, with
functions similar to that of a management
services unit, The Department of Electro-
nics have also set up similar group, to serve
a8 a Management services unit.

Suitable training courses in basic (0 &M.
and work study subjects are held periodi-
cally for approriate levels of officers to
to ensure that trained officers are available
for manning andjor supervising the 0. &,
M. (internal work study) units,
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Facilities to relieved Song and Drama
Division Artistes

4955, SHRI SHASHI BAUSHAN :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the period after which an artiste In
the Song and Drama Division it declared
disfigured from the date of his/her appomt-
ment there and the criteria for the same :

(b) the categories of artistes so declared
disfigured and relieved from their jobs ; and

(c) the benefits and facilities provided
to these artistes after they are relieved
from their jobs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) In the event of deterioration
of talent, voice, physique etc. of a staff
Artists, renewal/non renewal of contract fs
determined on the advice of a Screening
committee. No period or criteria are pres-
cribed for this purpose,

(b) None.

(¢) The benefit of Contributory Pro-
vident Pund which is available to all Staff
Artists in the Song and Drama Division is
available to any artists whose is terminated.
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Telphone Exchange, Agartala, Tripura
49%6. SHR1 DASARATHA DEB:

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the present capacity of
Telephone exchange at Agartala in Tirpura
can not cope with the increaisng demand of
people of Agartala ; and

{b) if so, whether Government have
made an assessment about the demand for
new Telephone Connections with a view to

expanding the capacity ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N BAHUGUNA)" (a)
Yes The present capacity of Telephone Fx-
change at Apariala is 1080 out of which 941
telephone connections are workmg and 196
applicants are on the waiting list A Small
50 lines automatic exchange with 31 working
connections and mo waiting list isalso  in-
stalled at Agariala Airport.

(b) Yes. The assessment aboul the
demand for new telephone connec 1ons has
since been made and expension of the exist-
ing exchange capacity from 1080 lines to 320
lines has already been programmed.
An Auomatic exchange of 1500 lines
capacity 1s already planned in 7273 manu-
facturing programme of Indian Telephone
Industries.

Indo-German Joint Ventures in Third

Countries
4957, DR. RANEN. SEN: Will the
Minister of INLUSTRIAL DEVELOP-

MENT be pleased to state:

(a) whether a delegation led by the
President of Federation of Indian Chambers
of Commerce and Industry visited West
Germany in October, 1971 and made a
recommendation to Government that India
and West Germany should undertake pro-
jects jointly in third countries and that
Indian financing bodies should lend support
to such schemes ; and

(d) if so, the reaction of Goverament
thereto 7
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THE DEPUTY MINISTER IN I'HE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b) Information is being
collected and will be laid on the table of
of the House.

Appointment of General Manager, British
India Corporation

4958. SHRI C K. CHANDRAPPAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased state :

(a) whether any person has been
appointed as the General Maniger of the
British India Corporation, Kanpur ; and

(b) ifso, his name and whether he
fulfills the condiion laid down by Sarjoo
Prasad Commiswion in this regard 7

THE DFPUTY MINISTCR IN THE
MINISTRY OF INDUSTRIAL DFVE-
LOPMENT (SHRI SIDDHFSHWAR
PRASAD) (a) There 1s no pnst of General
Manager of the Bntish India Corporation,
Kanpur.

(b) The question does not arive.

Surrender by Dacoits during April, 1972

4959, SHRI M S SIVAS\MY Will
the Minister of HOME ATFAIRS be pleased
to state :

{a) the number of dacoits who surren-
dered themselves to the Sarvoduya leader
and the Admunistration, State-wise, duiing
the month of April, 197 ; and

(a) whether any activn has been taken
against the dacous who had surrendered
recently 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) During the month of
April 1972, a total of 189 dacosts surrendered
themselves ; all the surienders took place in
Madhya Pradesh. In addition 81 dacoits
surrendered at Gwalior on 1,5.72.

(b) Action according to the law wil]
be taken against them,
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M. Ps’ Outstanding Telephone Bills

4960. SHRI M. S. SIVASWAMY :
Will the Minister of COMMVIUNICATIONS
be pleased to state *

(a) whether any bills of telephones are
yet to he collected from the M. Ps. f6r the
last year viz., upto the 3ist March, 1972:
and

(b) if so, the broad outlines thereof
and the steps taken by Government to reco-
ver the same at the carliest ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes.

(b) Telephone bills issued upto 1.3.72
amounting to Rs 1,16,444.32 are outstand-
ing against 81 M. Ps of the Lok Sibha and
60 of the Rajya Sabha. The bills issued on
11 % 21.3.%2 are not included n this amount
as these became due for presentation to Lok
Sabha/Rajya Sabha Secretariat for settle-
ment, only on 104 72, This information is
in respect of their Delhi/New D:lhi tele-
phones provided under the Housing & Tele-
phones Factities (M Ps) Rules, 1956, and
does not cover telephones provided to M Ps
in their constituencies in respect of which
information is not readily availabe. The
telephone authorities are pursuing these
cases with the Hon'ble Members of the Lok
Sabha/Rajya Sabha Secretariat as the case
may be.

Powers to States for setting up Industries

4961. SHRI M. RAJANGAM : Will
the Miister of TNDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether it is proposed to give more
powers to the States to start new industries
and to allow use of foreign exchange invol-
ved in such ventures; and

(b) if so, the main features of the
proposals ?

THE DrPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). The views of the State Govern-
ments are always given due consideration
in the formulation of policies and in the

process of iicensing. As regards foreign
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exchange, since the situation continues to be
under considerable strain, it is not possible
to place a bulk amount at the disposal of
State Governments. However, within the
frame-work of existing policy and proce-
dures, foreign exchange required for imnorts
by State Governments is being made availa-
ble to the extent necessary,

Shortage of Raw Materials in Tamil Nadu

4962, SHRI M. RAJANGAM : Wiil
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state ;

(a) whether industries in Tamil Nadu
are facing shortage of industrial raw mate-
rials like iron and steel; and

(b) ifso, the steps taken to arrange
for adequate supply of various raw materials
in the state ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHES.IWAR PRASAD):
(a) There 13a geixal shortare of se2l
and certain other industnal raw materials
throughout the country.

(b) Large scale imports of won and
steel, both through the Hindustan Stee! Ltd.
and by actual users, have been arranged.
During the period April—1971—February
1972, the value of import licence for steel
was as High as Rs. 243 crores. Compared
to 1969-70, the total valuc of import licences
for industrial raw materials increased by
35.5% aud by a further 17% in April 1971—
February 1972 as comnared to April 1970—
February 1971. Due share of the above
imports, in keeping with policy, will also be
available to Tamil Nadu.

Modification of Concurrent and State list in
the Constitution

4963, SHRI M. RAJANGAM : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether itis proposed to modify
the Concurrent List in the Constitution and
transfer hroadcasting from the Central List
to the State List to §1 ng regional autonomy
in this respect; and

(b) if not, the reosons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) and (b) Because of
their importance in a federal set-up, certain
forms of communication including broad-
casting are included in the Union List of
the Seventh Schedule to the Constirution.
There is no proposal to make any change in
the List in this regaid.

Coordination among the Agencies engaged in
Oceunographic Rescarch

4964, SHRI ANADI CHARAN DAS :
Will the Minister of SCIENCE AND TECH-
NULOGY be pleased 10 state :

(a) the names of Governmental and
educational agencies engaged in oceanogra-
phic research in the country;

(b) whether the Department propose
to take up a plan for bringing coordination
among these agencics and provide a unified
approach to the problems of occan and
atmosphere and exploitation of the resour-
ces; and

(c) if so, the main features thereof ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM): (a) A list of
the governmental and educational agencies
engaged in oceanographic rescarch in the
country is laid on the Table of the House,
[Placed in Library. See. No. LT-1928/72]

(b) and (c). It has been proposed to
establish a high level full time agency to
bring about coordination among various
agencies and to provide unified approach to
the problems of ocean and exploitation of
its resources. The proposal is under the
vonsideration of the Government.

Absorption of Test Call Operators under
Delhi Telephones as Class 111 Employees

4965. SHRI JYOTIRMOY BOSU:
Will the Mintster of COMMUNICATIONS
be pleased to state :

(a) whether Test Call Operators work-
iog under the Delhi Telephones appealed to
the Prime Minister for absorption as Class

I empioyees;
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(b) whether these emplovee: have re-
ceived a notice that they wre appointed as
labourers on daily wiges and consequently
have no right to claim for regular absorp-
tio ;

(c) whether they have been given seven
davs to accept the decivion of the authori-
ties, otherwise their services will be termi-
nated; and

(d) the reaction of Government to
their demand for absorption as class IIf
employees ?

THF MINISTFR OF COMMUNICA.-
TIONS (SHRI H N. BAHUGUNA) - (a)
Certain daily rated staff employed by the
Delhi Telephones on daily wages appealed
to the General Manager, Telephones, Delhi,
with a copv endor.ed amongst others to
the Prime Mimster of Indit, lor absorption
as regular Telephone Operators. In addi-
tion to the ahave, certain other renresenta-
tions have also been recuived from them
by the Minister for Communicitions for
regular absorption in the Cadre of Telephone
Operators. The request was carefully consi-
dered and rejected being inadmiscible, The
representationists have been informed accor-
dingly.

(b) and (c) . Yes. A decision in the
matter was taken that these daily wage inaz-
doors cannot be absorbed as regular Tele-
phone Operators, They have been in-
formed that they can continue as casual
mazdoors if they are so  willing, unril their
eventual absorption in Class IV in their turn
and have been asked to indicate their willing-
ness to continue as casual mazdoors.

(d) A decision has already been taken
In the matter as stated in answer to parts
(b) and (c) above.

Shortage of Cement in West Bengal

4966. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether his attention has been
drawn to a news-item which appeared in
Hindustan Star:lard dated the 12th April,
1972 under the caption *“West Bengal faces
acute cement crisis”;

(b) if so, the factors responsible for
cement crisis in West Bengal; and
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(c) the steps taken or being takea by
CGovernment in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) This has been due to lower des-
patches of cement to the Eastern Region
due to inadequate supply of wagons to the
factories supplying cement to this region.
Closure of a factory in this region and a
sudden spurt in the demand within the
region have also contributed to the short-
age.

(¢) Railway authoritics have been re-
quested to supply more wagons to factories
which normally supply cement to this area.
More liberal movement is being permitted
by road even by resorting to longer and
dearer routes though this involves payment
of higher treight. Supply of cement through
coastal shipping is also bemg considered.

Increase in production of Salt for Bangla Desh

4968, SHRI P. VENKATASUBB IAH:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleazed to state :

(a) whether Government have urged
the salt industiy to increase production to
meet the requirements of Bangla Desh;

(b) if so, the requirements of Bangla
Desh; and

(c) the response of the industry there-
to? .

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) The Salt industry has been advised to
increase production of salt, s0 as to be able
to meet the requirements of Bangla Desh, if
and when required.

(b) The requirements of Bangla Desh
for salt are estimated to be about 7 lakh
toones per anoum, on the basis of per
ca; ira consumption (@ 6 Kgs. and also the
likely demand for industrial purposes. Un-
der the Commodity Grant of Rs. 25 crores
to Bangla Desh which was formalised in the
letiers exchanged between the two Govem-
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had been made for supply of 600 tonnes of
salt to Bangla Desh, Subsequen'ly, at the
request of the Government of Bangla Desh,
this was increased to 2)00 tonnes, most of
which has been supplied.

(©) The response of the salt industry
is encouraging.

Meeting of the Board Of International Rice
Research Institute at Manila

4969, SHRI P. VENKATASUBBAIAH @
Will the Minister of PLANNING bhe pleased
to state :

(a) whether he visited Mnily 1o attend
a mecting of the Boa d of the Internitional
Rice Research Institute recently;

(b) if so, the problems diseunsed; and

(c) the outcome thercof with special
reference to India ?

THE MINISTER OF PLANNING AND
SCIEN. I AND TFCHNOLOGY (SHRI
C. SUBRAMANIAM) : (a) Yes, i,

(b) and (c¢). Mimister of Planming atten-
ded the meeung of the Board of the Inter-
national Rice Research Institute, Maumia m
his capacity as a Member of the Board.
Besides review ing the work done at the Insti-
tute on the occasion of 1ts 10t anniversary,
the meeting aiso discus ed problems relating
to scientific research in agriculture and its
application to fiekd conditions. The dis-
cussions were with reference to rice research
with particular reference to quality and
disease and pest resistance which has special
relevance to India. There was also a dis-
cussion about introducing multi crupping
patterns with rice as the main crop. An-
other subject that was gone into was of
particular interest to the Minister from the
point of view of the Department of Science
& Tlechnology, was the organisatianal struc-
ture of institutions devoled to scientific
research for them to function cffectively.

Nationalisation of Plantations in Kerala

4970, SHRI JYOTIRMOY BOSU:
Will the Minmister of HOME AFFAIRS be
pleased to state :

{4) whether Government of Kerala
have decided to nationalise Plantations in

ments on the 17th Jaguary, 1972, prawvision . .the State;
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(b) . whether the “Plantation Bill” pro-
viding for nationalisation of the plantations

was sent a year agn te the Centre for clear-
ance; and

. (© if so, whether Government of
Kerala have not yet been given clearance in
this regard; if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MONSIN): (a) to (c). A draft
Ordinance was received from the Government
of Kerala in July, 1971, for the prior inst-
ructions of the President. The draft legisia-
tion needs careful examination from the
point of view of policy and is still under
examination,

Demands

ef Employees in N.S.L.C. and
PP.T.C. Okhla
4971. SHRI JYOTIRMOY BOSU:

Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to refer to the reply
given to Unstarred Question No. 9048 on
the 30th April, 1968 relating to the emplo-
yees' of national Small Irdustries Corpn. and
Prototyre Production and Trading Centre,
Okhla, and state :

{(a) whether an agreement on the charter
of demands was signed between NSIC
management and its employees Union in
April, 1968 ;

(b) whether the management resorted
to direct requitment during national emer-
gency in violation of the agreement as also
flouted the decision of the Board of Direc-
tors dated Ist July, 195 8 regarding selection
of candidates for appointment/promotion,
ignoring the employees interest ;

(¢) whether the major demands of the
employees of NSIC-PTC have not been
implemented, despite repeated requests, pro-
test letters, demcnsirations and peaceful
negotiations by the employees recognised
Union of the Corporation; and

(d) if so, the steps Government propose
to take in the matter ?

THE DEPUTY MINISTER IN- THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHR1 SIDDHESHWAR PRASAD):
() A joint meeting between the Management
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and the Union took place in April, 1968 and
the minutes were recorded and signed by the
parties concerned. This formed the basis for
future negotiations.

(b) No recruitment was made in the
unionised cadres flouting any agreement or
the decision of the Board of Directors.

(c) and (d) . The major demands of the
Union pertain to the (a) revision of the
Recruitment & Promotion Rules (including
the revision of the scales of pay) and (b)
increase in House Rent Allowance. The
Corporation’s pay scales being more or less
the same as prevailing in the Government
and as the revision of scales of pay for the
Government employees are being considered
by the pay Commission, it was decided by
the Government that a review may be made
after the recommendations of the Pay Com-
mission are received. So for as the House
Rent Allowance is concerned, the Coroora-
tion has been following the Government
rates. After the meeting with the Union
Representatives on (1th April, 1968, the
House Rent Allowance was increased by 5%.

Regional Development Plan for Rayalseema

4972, SHRI K. KODANDA RAMI
REDDY : Will the Minister of PLANNING
be pleased to state :

(a) whether the Planning Commission
has completed the studies of the *‘‘Regional
Development Plan for Rayalseema” ; and

(b) the reaction of.the Planning Com-
mission ?

-

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b): The Govern-
ment of Andhra Pradesh have taken up studies
designed to lead to the preparation of the
regional development plans for Rayalaseema
and other regions of the State. The planning
Commission is also being associated with
these studies. After these regional plans
have been prepared by the Covernment of
Andhra Pradesh, they may be submitted to
the Planning Commission for consideration.
After they-are received in the Planning Com-
mission, necessary action on those regional
plans will be taken, s
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Recommendations made by Planning Comml-
ssion to help Unemployed Persons

4973, SHRI K. KODANDA RAMI
REDDY : Will the Minister of PLANNIMG
be pleased to states .

(a) whether the Planning Commission
has made certain recommendations to help
the unempioved during the period from
1672-74 : and

(b) if so. the Important features of
those recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF PILLANNING (SHRI MOHAN
DHARIA) (a) and (b) . The proposals for-
mulated by Government of India for increas-
ing employment opportunities during 1972-73
have hecn indicated in the Annual Plan 1972-
71 Document already laid on the Table of
the House. No definite programmes have
been so far drawn up for 1973-74.

Arrest of persons under
Internal Sccority Act In States

4974. SHRI DINFN BHATTACHARYYA:
Will the Mumister of HOME AFFAIRS be

pleased to state :

(a) the total number of reports received
from different States regarding the arrest of
persons under Maintenance of Internal

Security Act

(b)Y whether the Home Ministry made
anv review of the cases referred from the
State Governments & if so, the reaction of
Government thereto ; and

(¢' in how manv cases Government
considered the-action of the State Govern-
ments to be improper ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AF FAIRS (SHRI
F.H. MOHSIN : (a) Uptn the 29th April,

[ 1972, reports about the grounds on which
orders of detention under the Maintenance of
Internal Security Act, 1971 has been made
in 5,166 individual cases, have been received
from the State Governments,

1
(b and c) . Grounds of detention and
other particulars furnished by State Govern-
ments are examined with a view" to decide
whether any recourse is necessary to the
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Provisions of section 14 of the said Act
The Central Government have not found
it necessary to invoke such powers in an¥
case so far,

Demands of Class IV Employees of Unlon
Territory of Chandigarh

4975, SHRI AMARNATH VIDYA-
LANKAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the demands of Class IV employees
working in Union Territory of Chandigarh
for which the Union of Class IV employees
have siarted agitation sioce the 1st week of
April, 1972 ; and

(b) the steps being taken by Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (a) Class 1V employees
working in the Union Territory of Chandi-
garh have demanded :

(i) Replacement of Khadi cloth by
mill made cloth for summer uniforms.

(i) Provision of uniforms for certain
categories of Clase TV emn'ovees who are  at
present not entitled to uniforms.

(W Khadi cloth is nsed for summer uni-
forms of Class 11! & 1V emplovees under a
decision of 1955. The matter {s under review
and a decicion on use of Khadi for this
purpose will be taken shortly. Meanwhile
the Chandigarh Administration have been
advised to obtain good quality Khadi for
this purpose.

Chandigarh Administration are exami-
ning extension of entitlement to uniforms to
Class IV employees who are at present not
entitled to uniforms,

Appointment of Assistant Engincers in Delhi
Municipal Corporation

4975. SHRI SAT PAL KAPUR: Will
the Minister of HOME AFFAIRS be pleased
to sta‘e :

(a) whether in October, 1971, the
U.P.S.C. forwaraed to the Delhi Muncipal
Corporation. a pane! for regular appointment
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sf Assistant Engineers (Civil) in the

General Wing ;

(b) whether no action has so far been
taken to make appointments in accordance
with the panel and ad hoc appointments are
still continuing ;

(c) if so, the reasons therefor; and

(d) whether Government have received
a representation in this regard from the
Junior Enginecers Associttion of the Corpo-
ration and if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOMF AFFAIRS (SHRI
F.H MOHSIN) :(a) to (b} . The Municipal
Corporation has informed that it has receiv-
ed from UPSC the pancl of persons
selected under the departmental quota, but
no pancl for direct recruits has so far been
receved  The panel which has been receiv-
ed is pending consideration with the Corpo-
ration. Till the approval of the Corporation
is reccived , ald hoc appointments have to be
continued. A telegraphic representation
was reccived from the Junior Engineers
Associalion in this regard and is being
looked into

12 hrs.

CALLING ATTFNTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTID MALTREATMENT OF INDIAN
PASSENGERS BY AIR FRANCE OFFICIALS

SHRI B. K. DASCHOWDHURY
(Cooch Behar) : [ call the attention of the
hon. Minister of Tourism and Civil Aviation
to the following matter of urgent public
importance and requestthat he may make a
statement thereon :

Reported assualt and matreatment of
Indian pass=ngers by Air France
officials at Palam Airport.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
A regreitable incident occurred at the airnort
in the carly hours of the 30h April when
a passanger Shri J. S. Gopil accompanied
by his wife and three children wanted to
check in for a flight by Air France. Accord-
ing to the report lndged by him with the

Officialy (CA)

from Calcutta on an Indian Airlines service
to caich the internntional flight at Delhi,
at the airline counter, he was told to
purchase airport tax tickets and an official
of Air France was extremely rude to him He
protested that he had already purchasd the
necessary tickets but while this discussion was
going on another official of Anr France came
and insulted his wife and hit hin. He stated
that he suffered an injury on his right thumb
and later discovered that he had also lost
his watch  Due to this incident, he and
his family missed their flight, The officials
ol Air France also rufused to give him
the complaint book or endorse his tickets
for any other carrier. The two officials of
Air France also made reports 1o the police
to the effect that arising out of the alterca-
tion over the puchase of arport tax tickets,
the passanger was rude to them and man-
handled them. According to them, he him-
self refused to travel by Air France.

The passenger and his family subse-
quently travelled by a PANAM light the
next day afiter having given a letter to
Air France to the ecffect that he had no
claim against them. In view of the conflicting
versions of the incident. [ have asked the
International Airports Authority to make a
full enquiry into the matter

SHRI B. K. DASCHOWDHURY :
The hon. Minister has made a statement
and from the statement we find that it is
full of sound and fury, signifying nothing.
In the end the hon. Minister said that in
view of the conflicting versions of the inci-
dent he has asked the International Air-
ports Authority to make a full equiry into
the matter. There is a big history of con-
flicting opinions, as the hon. Minister has
stated here. What is this confllicting opinion?
If the hon. Minister has taken the trouble
to go into the details of the whole incident
and also go back to the background, the
same airport officials, the same Air France-,
air cearrier company had committed indign
ant insults against India. passangers. I hav
got & press clipping here: it was als0
discussed in the Lok Sabha in the year 1957,
on 24th July. The Times of india of 24th
July, 1957 says that the Air France had
offe;ed **deep regret’” to the Government of
India for nffloading an India familv, an wo-
man and her four children at Palam airport
on May 25th from their London-bound

logal police, he aad his fanily had travelled Air France plane,
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[Shri B. K. Das Chawdhury]

In that incident what happened 7 One
lady and her four children were booked for
London by Air France While they reported at
the counter office  of Air France, they simply
said : ‘dirty Indians’ would nnt be allowed
to travel by the Air France officials.
Ultimate'v thev were not allowed to travel
by that Air France flight The next day
thev were given a separate flicht by the
KLM. What happened in between ? Fven
when that nassenger Mrs. Channan Singh
Kaur, reported to the Arr France official, not
only did they not allow them to go to the
aircrafr but also to board the Air France
transport <ervice from the city office to
Palam  While Mrs Channan Sineh Kaur
reported 1o the Palam airport office linspite
of so many reuuests bv the police and pass-
port officials ot the air port, the Air France
officials hchaved i1 such a shocking manner,
What happened later 7 Sensing that it
might create a big row and big puklicity
in this matter and that it might hamper

their business interests in  India, they
instructed one  of their Punjahi offiers
working in Calcutta to go to Jullundur

and meet somz of the relations of Mrs

Chanan Kaur. One of her relations,
after some allurements or other things,
was sent 10 Manchester, Ultimately Mos.
Chanan Kaur with her four children went to
Manchester. There through certain coercive
measures or by allurements, watever it may
be, Air France officials took a statement and
also an affidavit from Mrs, Chanan Kaur—
and later it was published—stating that there
was no claim for damages aeainst Air
France by her and the matter was hushed
up. [ would like to quote a single line
from the Tiumes of India of ¢4th July where
the statement made by the then Minister for
Civil Aviation, Mr. Humayun Kabir, was
published, 1t says :

“Mr. Kabir said : These enquiries indi-
cate that on May 24, 1957, pass-
ages were booked for London for
Mrs. Chanan Kaur and her four
sons by Air France service feaving
Delhi on the early morning of
May 26. It is stated that the party
reported at the Connaught Place
booking office of Air France on
the evening of May 2 , 1957, Air
France have reported that they
advised the passangers (o postpone
their journey—"

That was the explanation given by the Air
France officials. Thereafter, the Air France
officials also reported that they have rece-
ii\rlﬂ:! a letter from Mrs. Chanan Kaur stat-
ng clearly that there was no claim against
Alr France and nothing of the sort happened.

Here also you find the same thing. In
this tase, the passenger, Mr.J. § Gopal,
hiz wife and three children wanted to
check in for a flight by Air Prance. They
were not allowed to take their scheduied
flight by Air France, as there were certain
altercations at the counter. What was the
type of altercations ? The whole story has
been published in the Tims of India. It
says :

“The officials also refused to endorse
their tackets for any other airline
in what he described as his attempt

to teach the ‘Indians a lesson’,

As the minister stated in his statement,
there were ceriain altercations regarding the
Aur France flight. Mr. Gopal said that he
and his wife and three children have
purchased 5 air port tax tickets at Calcutta
and it was defaced there. But they did not
believe it. However, they agreed to purchase
fresh airport tax tickets Mrs. Gopal said; **I
am paying all this money to purchase this
fresh ticket, but kindly note it that is under
protest ™ At that, one Air France official
shouted like anything and said, to that lady,
“Shut up ! Otherwise, 1 will teach you a
lesson,” to which Mr. Gopal protested.
Immediately, the Deputy Manager of Air
France working at the airport came and hit
him with his fist. Tne matter was reported
to the airport police and a diary was made.
It was also mentioned by the minister in his
statement :

“The two officials of Air France also
made reports to the police to the
effect that ari~ing out of the alterca-
tion over the purchased of air port
tax tackets, the passanger was rude
to them and manhandled them."

If they say that it has already been reported
to the police by the air France officials, it
was a sheer lie ; because, there are a number
of persons, even our police officials, passport
officials. Indian Airlines officials, other antho-
rities and officials from other airlines, aH
of whom requested them not {o bohave ig
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this way. But, as reported in the press, he
told all of them “‘mind your own business ;
do not come here™. This was the sort of
behaviour adopted by him.

Then what happened to Shri -Gopal and
his family members in that they putupin a
hotcl in Nethi ? Next day ohe of his rela-
tions said that they wanted a corhpromise,
In the afternoon, I am told, there was a
compromiss under duress or under coercion.
Otherwise, Shri Gopal would have to lose
tickets of the value of ‘Rs. 36,000, 80, Shri
Gopal has written “I have no <tlaims
en them™  Though the hon. Minister
has mentioned it, it has to be ascertained
whether there was actually a police diary and
whether there was actually assault or criminal
intimidation on Shri Gopal and his Ffamily
members it has to be ascertained [If we
come to this fact, as the hon, Minister said
in his statement also, that actually Shri
Gopal and his family members were not
allowed to travel, if it is a matter of fact,
would it not fall under the penal section on
wrongful restraint ? Shri Gopal and his
family had the right to proceed abroad when
they purchased those tickets and when they
were prevenied it was definitely wrongful
restraint Which is covered by the Indian
Penal Gode, for which action can be taken
against the erring Air Frarce officials. If
that is so, why is the government keeping
mum on this issue ?

This had happened on a number of
occasions, Once it heppened in 1961 also. 1
am told, though 1 have not the papers with
me, that in 1951 also the same Air France
officials misbehaved and showed great disres-
pect to a member of this House, the Lok
Sabha His only fault was that he wore a
dhothi while travelling in that aircraft. That
was his fault. He was supposed to be naked
and so he was put to difficuities by the Air
France officials I would request the hon.

Mimister to go through that incident
also. If he is mot just at the nfoment
aware of the 1957 incidemss 1 have

given the refrence, he may go through all
the details and he can find out what had
really happened. in 1961 an hon. Member
of the Lok Sabha was insulted by the Air
France officials when he was travelling by
an Air France aircraft.

Thirdly, in this cate we find that the

Air France officials have takea = vow to
teach & good lesson to Indisns. How long
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are we totontinue to tolerate this type of
attitude by the offizials of the foreign airll-
nes 7 Here is a clear case for taking action
against them. The hon. Minister said
in his statement that because of conflicting
views he has simply ordered an inquiry by
the officer of the International Airport Autho-
rity. I want to know from the hon
Minister what prevented him from taking
action under the Indian Penal Code for
wrongful restrant,

It is mentioned here that while Shri Go-
pal protested that he has already purchased
the necessary tickets, while the altercation
was going on, another offimial of Air France
came and insulted his wife and hit him If
that is the case, if a woman was inwired
and Shri Gopal was hit by the Air France
officials, does it not attract the provisions of
criminal assault and criminal intention to
assault the modesty of a woman? Does it
not attract section 509 of the Indian Penal
Code? If thatis so, considering all these
aspects, why is it that government have not
yet taken any action. nor instructed at least
the Home Ministry or the police officials to
take whatever drastic action is possible agi-
inst the Amr France officials?

I would also like to know the terms of
the agreement with Air France How many
flights have we got over France and how
many flights Air France can make in our
country? If we find that Air | rance are mak-
ing more flights than we have been allowed
to go over France, over Paris or certun
other airports within the territoriy! jurisdic-
tion of France, than [ think governneat
will have to consider, at least to save the
prestige of the Indian passengers stopping
the Air France from having any more flights
over India unless they offer an unqualified
apology, because thisi reallv a matter of
great shame If we do that, at least in future
they will not take any such step, It was said
in 1957—1 have a cutting here—'‘In future
we will take special care.” But nothing has
happened. Actually, it has happened agdin
after 15 years. T would also request the hon.
Minister to take whatever other measures
that are possible. Under section 37 of the
International Airports Authority Act, the
Internalional Airports Authority is authori-
scd to take certain action. Why is this Air-
port Authority taking a long time In taking
this setion?
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Itisa very grave issue and I would  out of all proportion, particularly in view of

request the hon, Minister to consider this to
save the prestige and position of Indian
passengers so that they may not be mis-
handled and misbehaved with at any future
time,

- DR. KARAN SINGH : The hon. Member
has referred to the incident in 1957. I would
not refer to that because [ do not ‘have those
particular facts at my disposal at present.

He asks, “Why did we not take action?”
Surely, before we take action, we have got
to find out what the facts were. I have with
me the statements which were made by Shri
Gopal to the poiice and by the two emp-
loyees of Air-France, one of whom is an
Indian citizen and the other is a Frenchmen.
The next day we have the statement of Shri
Gopal, who is a very responsible officer
apparently — he is drawing Rs. 8,000 a
month and he is hardly likely to be coerced

in the manner in which he savs he might
have been. He says :(—
“] have lodged a complaint against

Mr. Thernisien of Air-France and Mr.
J Cruz of Air-France ......... The matter
has been discussed and fully settled and
T have no claim against them or against

Air-France. Tam most grateful to Mr,

J. Silgordo for his wonderful help in the
entire matter and I am proud of it."”

This is the statement which the person
concerned, Shri Gopal, has made.

SHR1 B.K. DASCHOWDHURY : That
is after allurement. How long could he coa-
tinue that?

DR. KARAN SINGH : Certainly, any
type of discourtesy is unacceptable, whether
that discourtesy is by Indians to foreigners
or by foreigners to Indians or by Indians to
Indians for that matter. Discourtesy and
rudeness, particularly where ladies are invol-
ved, are obviously unaccepiable. But we
should look at this in the proper perspective.
The hon. Member has gone to the extent of
sugzesting that we take action against Air-
France flights. ‘We have bilateral relaions
with Air-France. Air-India flights go to

France regu'arly. [ submit to the hon. Mem-: |

ber and the House that this: incident, regre-

ttable as it is, should be looked upon in the -

proper - perspestive; it should not be blowa

the statement made |,y Shri. Gopal. That is
why I have said that a senior official of the
International Airports- Authority will look
into the matter, make inquiries and, if as a
result of that we find that somebody has
been at fault, we will certainly take whatever
action is necessary.

SHRI B.K. DASCHOWDHURY: How
many flights Air-India has to Francs and
how many flights have they to our country?

MR: SPEAKER: Flights have nothing
to do with this question.

PROF. MADHU DANDAVATE (Raja-
pur): T am shocked at the light manner in
which our Minister of Civil Aviation has
taken this entire matter. I wish to point out
to him that after this incident the executive
head of this organisation convened a press
conference where he just tried to explain
away the facts as they were. Without casting
any aspersions let me say that even an inte-
Iligent journalist with an inquiring mind
would have been able to give more infor-
mation about the incident that has occurred
than the cursory statement that the Minister
had made. Even in the press conference this
executive head of Air-France at Delhi beha-
ved with journalists in a very arrogant man-
ner and told them, ‘““Why raise this small
matter to such proportions ?”

I am simply shocked to find that even
the phraseology used by our Minister and
by those authorities seem to be almost
identical. Of courss, it is coincidental.

DR. KARAN SINGH: Proper perspec-
tive. g

PROF. MADHU DANDAVATE: They
black perspective and probably you also black
perspective,

This is only a chain of events. The
story of assault is already denied by the
authorities of Air-France. While this has
been denied, I would like to point out to
you certain facts and would like to coafirm
them from you. Shri Dinesh Desai of the
PTI had already visited Ashoka Hotel and
had seen with his own eyes the bandaged
finger of a person whose name is Shri Goaal
and who is the aggrieved party in this episode
While a responsible journalist sees wita hi,
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own eyes this person, who s actually
assaulted, these authorities at & press con-
ference say that there was no assauit at
all; and why do you blow up a small matter
out of all proportions. 1 would like to know
whether these arc the facts. Mr, Gopal and
his family were not allowed to travel by the
Airlines, On some other occasion there were
Indians who were told that they had put on
dirty clothes and they were asked to go by
another Airline In this case they were told
that these were irregularities regarding tax
payment and that they cannot go by this
Airline and they must go 'y the other one.

Now, | would compare it with similar
behaviow in counection with the so-called
“dirty clothes,” That is another episode
which cin be linked with this. I am going to
build up a cuse that there is discrimination
avainst Indians. Some years ago, in 1957,
when an Indian  passenger, a lady and her
four sons wanted to travel by this Airlines,
they were told, “You are pulting on
dirty clothes. Therefore, we cannot per-
mit you to (ravel by this Airlines.” What
were ““dirty cloths” were coarse clothes. I am
sure, even if Mahatma Gandhi were to travel
by Air France aircraft, he would have been

told that he had been putting on dirty
clothes and, theiefore, he could not travel
by it.

On another occasion, one Member of
Parliament was travelling by Air France He
was putiing on 8 dlotf and he was told that
he was almost naked; they could not allow
him to travel like that. That is why, I say,
even if *"ahatmu Gandhi were alive today,
he would have been told by Air France,
**You are almost naked.” Probably, the
words that they are using are the same
words used by Sir Wintson Churchil who
also called Mahatma Gandhi as *Naked
Fakir of India™. But this *-Naked Fakir of
India*" was far more powerful then all the
might of British empire. Therefore, Air
France authoritics must also realise that if
they say that because of coarse clcthes, the
so-called dirty clothes, they cannot allow
persons fo travcl, we are not going to to-
lerate it. All the Hippies from Fraoce are
travelling by this Airline. They are not told
that they are almost naked and that they
are putting on dirty clothes, But they are
objecting to the so-called '“dirty clothes”
which are coa'se clothes when it comes to
Indians. Theiefore, these things should be

investigated.
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There is another thing. When Mrs, Go-
pal intervened and expressed willingness to
pay the tax amount, the clerk at the counter
said, “You bloody Indians feel that this
money is going in our pockets ** This bad
language was also used Therefore, I am
quoting him. At this stage, when Mr. Gopal
intervened. the French officer inte:vened and
be ascaulted him. And now the authorities
say that they are not at all responsible for
all this,

I may pose another problem to the hon.
Minister. He has talked so much about
that statement of Mr, Gopal. 1 have also
got a copy of that statement There are
three important aspects connec'ed with this
inc'dent.  Already, the police complaint nas
lodged. 1t is a fact. But in spite of that,
1 would like to find out from the hons
Minister why is it that cven afier 1he police
complaint was lodged by Mr Gopal, no
F 1. R. was 1ecorded and no case had been
filed. That is onc significant aspect.

Anuther aspect regarding this problem is
that even when these complaints were re-
corded, in that statement which i< being
produced before us, he says, he was given
a wonderful help and all that. If you go
through the statement carefully, one para-
graph of that statement says :

“The matter has been discussed
and fully settled and I have no claim
againsi them or against Air France.”

Now, 1 would like you 1o go through the
last portion of that siatement. 1 do not
kuow in which language 1t is written, in
which seript it is written. At the end, the
statement is signed and something 1s scribb-
led. You cannot make any head or tail
out of it. I do not know under what condi-
ticns the statement has been signed. Even
in the siatement, he does not say that he is
withdrawing the people complaint. He only
says that he will make no claim at all. As
far as the police complainl 15 concerned,
and the loss of watch is concerned, all
these thing do stand.

Similar things have been happening.
As carly as in 1964, another tepuied Indian
journalist had actually travelled to New
York by Air France arrcraft. At Rome he
had misplaced his luggage.  Aggdin the
same plight of ill-treatment was there  A).



167 MAY 3, 1972

Malr e wumem of

Madhu Dandavate

most on all these occasions the words used
are “We are gniig to teach a lesson to
Indians”. 1If a Frenchman were to indulge
in the same type of iiiegularity—it was really
not an irrcgularity but the so-called irregu-
larity he would not have been treated that
way. Remember, Sir, this is not the first
occasion, I do not wantto repeatit. |
want lo point out to the hon Minister that
he should not take shelter behind the state-
ment that has been made by Mr. Gopal.
Farlier also, it was said, press clippings and
photostat copies of apologies were given by
Air France almost in connection with inci-
dents of a similar nature. Therefore, all
these things must be gone into and the
Minister must explain to us why is it that
further investigations are not being under-
taken,

The ¢ are the points that I would like
to know.
DR KARAN SINGH:

Member has mentioned the 1957
1 am nct dealing with that now.

The hon.
incident,

PROF. MADHU DANDAYATE -
There is a similarity, That is why T men-
tioned it

DR, KARAN SINGH : Sir, | have not
said that further inmestigation is not taking
place In the statement [ have said that I
have asked the Airports Authority to make
a fully inquiry into the matter.

As far as the Police is concerned, the
prosecuting Depnty Superintendent of Police,
Parliament Street, has given the following
information *—

“The case being a non-cognizable
offence, it has not heen registered. It
has only been entered in the daily diary
of Palam Airport Police and they are
makine investipation.”

I et me make onz: thing very clear, If any-
body 'ias been a Faull it Jhis, particularly if
am foragmer bas din Irdia has the gumption
to be tude to Ind ans or to insult us, |
would be the verv fonst person to take the
most stern actior amarast him.  There is no
question nf wa ting 10 g0 shedter anvbody

The onle point By that there are conflicting
stateimen's M. Gopal gies one stalement
to the Police, the French employees give
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another statement to the Dolics, the next
day Mr, Gopal gives the statement which
the hon. Member has read out,

About the point of airport tax ticket—
itis an important one —it apparently was
claimed. I made, particularly, an én juiry
and I found that, by PANAM., fresh airport
tax tickets were purchascd. In other words,
those airport tax tickets which were with
the tickets originally, did not apparently
prove to be suitable and fresh tickets had
to be purchased. We have to get to the
bottom of the matter befrre we pass a
judgment on it. As far as I am concerned,
as Minister, I have instructed my officials.
If we find, as a result of inquiry, that any-
body is at fault, particulatly a foreigner,
we will certainly take whatever action we
may consider necessary,

PROF. MADHU DANDAVATE : The
Air France authorities actually approa-
ched a number of journalists after this inci-
dent and tried to pressurize them and re-
quest them not to publish these reports.
Thanks to the integrity of the journalists, the
matter was brought to the notice of the
public.

_DR. KARAN SINGH: It isa very
serious matter. [ do not know ahout that
If the hon. Member has anv information
about the pressirizing activities, he may
furnish the same to us.

it TIATIATT WIEW (qzAT) ;- sremer
Az T, oY o v Afer Gzx a2 o)
ag FgraT sy argryrafaat F Ay
ar § fs anft Y sow # ) srrewiy
& 37 wEITA 3 N qEwy ¥y as
gfrar az wew 53 R, frgram oA
Y § | wAT XY @A TR amEp
TfY BT A arvarr T AvE W e
I unT-wta F gror Af¥ Y | ofqy ¥
it ggi FFT W 2 B 1057 ¥ gt
wdy, 1961 ¥ mfsardez & v Frar ¥
arg g3 9T g7 Aro 30 ¥ s e
g ITF qfears & wer 9 gy
#19 maar & 5 3AF fromwr g aey
aft § gwife gPmr a7 753 mam
g agw @ g, AeT ¥ A0 oazw T§l
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qr 3 & 1 vt feafa ¥ w3 ag gam 2w
& arrtva} fr wfassr qr Wi FQ@
HITT 9z &, gwrd watar #1 W F7
BAITT AAAIT FA @, oAy feafq & g
ama 37% fasg gs7T ®§ o7 FrAATEY

77 5§ fuarg A¢ grer W A A
fge 1 5T awEw & fe w9 @ A

"t gn oM R ogeiw s qge foiéd
ge # 4 @t fygsr ooy aara fear
AT 2z 971 I94T § f5 g% Ay -
F217 Pear war, 30T Tl #Y gEr wrw
TN, IAF §19 gAaEIC gAT AT AT AT
07z A ¢ fal awg 7 @ wiw a2
TA F1T FY 1T WA 3 W B, TEA
FT 371 &) ¥3As P gAST Hged Ad
471 9187 A% gawt Agw 9w W
zar |ifeq 1 afg gy g+ qr@ 9w
z0 8 ar fee gaqra®t «F sqr HraggHar
g7 gz 17 @1% § fF mdar gwadl
gagag fwar T @ are agy @ AT
9% ¢ qafag g sk fama@ @ @@
=g aar fr w2 2FATAQ A ara G
g wrigy afes gad fawrs g8 AT
wifgg | @ & st wrgar ¢ fs #ar 5@
avg # wear WA A gedt wsd
W AT gw fggeam S A @ a@E
GaT gowa #1 A1y @ 3§ gAr feg
sfaq Adt grar 1 @Y qgat ara ag § fs
AIG I faaTE A QR W W
g form ? g WAT WTOE w A
Y w4 B sfek g A @ AEED A,
faawT wgq  fors fpar & 9a®r agi @
gaar w7 e @) v an g fe
wi€ g wgy W orEy A WE AF
FHET AT T T AR AR T
ﬁ'fﬁﬂﬁt? mqﬂfﬁ'a f& gAY AT
a1qq Ao Ag wgd § ¢ ad aw AR
§ s wiasa ¥ g@ SH17 # WAT X
xa¥) areedt wra G awg ¥ wA AE
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§ 7 5ar g0 TW A 1 T A1 SMF
gt & ar 7 Fr wfavr 5 1 g W
a7 &Y 39 AT a7 Fe arr 1 ogN
POV EEA AW A KA A W AT
LIGCIE T - O C B EE I N P R i P
qUIr 2 A A7 WH 7% 7 140 -

ag g’
yifedt arg a7 7 f5 Mav wre
Hgard sgry faelt ® W qmd @

T ged 7 M 977 & v qraw FaT
dfer & 978 2 Azaav T oeEom
ured Y 3 3ad g fagat ymo oA
Warzr Har 21 & wmAr Mg fF
PEI AACIAT auwiAr ) wier faar @
IAFTFITT 41 W@ w7 a4 e
F74 % fav ¥ A wrAad wvar qEy
2

o w0t fag : srad @AW, AT
A1 QAT w3 A1 meEl AT
f& FrevEd soft af w1 g A1 AW
49 TATEI 7 73§01 § (13 A%
1€ stqrg AgF 21 afy fed Y s )
BT &Y aY #a & Fq qar aY qaar =ifge
fr zan qum sqr 2 ? sifae 43 faaw
grdar # & ag a@t gatagqg gzar g€,
gl qqF4 qq &, v ¥ galaTd
wzar 21 9% AT 9% fauT H g «w
w@r ¢ ... (swwww).. oA oA, gwik
qrg @x feaex @ =wazm R
. (vaAgR)

=Y O3 wgrawd (Aewye) - grear-
G IO A 3% fAenw 2

wro w fag : qfm ot gafrecs
FT I & A g Ymar quifed
W 2@ @R EE A Fy gar At
IATY QAT ST AFAT P, AT | AR
2 WX &g AT gFHar 3 41 9 A wrAEGe
# faa wrdady geft ag A arder
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¥ gfaa wrdard & faqa X afr ¥g @@
g e ot oY Sfaa sddard et 2 s T

AfsA qgar gd war &w ara f5 feafa sar
Riagus g fea & q@ & s3Iy

sqifw gad Ff Frdy D ar@ A

Xgi a% qrAAg ggEy 3 97w w
YT wig F Mg ggt WAy § AT AR
agi, ¥ ooy Fqsz W w7 g fr dE%
tfegr & srgra Y afem ¥ o @ A
IAY W FIH A7 AT | wwfaw F@f
ar oz sro A Tay g At &
g1 afay ara @ AT guAr W A
AN

SHRI DHAMANKAR (Bhiwandi) : This
is a very serious incident and it 1s an insult
to Indian honour The French left India
after Independence with good grace and they
gave up their colonies like Chanderaagore,
Pondicherry, ete We know the French
people love fraternity, equality and liberty,
They are also kaown as a chivalrous people.
But when we find that these things are
happening off and on it seems that there are
some officials w ho still inherit the spirit of
impenialism and colonialism, Otherwise they
would not have daired to insult our Indian
people in our own countiy. The hon.
Minister has said many things, 1 would ask
him whether he will take it more serouly
and take drastic actlon to see that these
incidents never happen again.

DR. KARAN SINGH: As | said, we are
taking it seriously and whatever action is
necessary we kall certainly take.

! wrw faw Agwe (¥afar) -
weaq ARRa, fq@ qra § wgHa g %
W @ 8 agd warEr @ A
wifgu | fggrarr ol wiw & arw
fang @ bl $1§ anq 7w wifge
affa @ @ & wawre afy fear ar
gwan fs oY wear v § gaw wad fgeg-
T A wg g Gar gf § O} agy Aw
d=r §) nar § R A @z fadfagt &
afig WY fagraw & @0 &) wgE
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Feadl & @amar g 5 1y e gzAr A8

? afes of ar Y wzar gf & AY

o9 §H grary § w15 Ay agaeqr F@
wr @ & s @A amm famr quAl 9%

% X Ssarfamd @ faasr gsar-
fase g §F sifes 3A sl
e G faerat ¥ @ & ard oD
# gfasr w3 FT a% ? anq vy gl
w1 W § YfET ARy 97 afvsre ad)
fau & zafae s ma o7 afasifa )
frgfer v<4 o 1@ & afs wrefm A
% o fa¥sht famrt ¥ amar &7 FAF)
e gfaad 2 @8 wiv g% Ag oEt
WYE grace &) aTa 7 BT @F ¢

@r—gH g A N Aw dar A
@ 3 Ay @A g afy gr g wd-
Y ¥ sEar 98 AT A qar A 39
gfamfel &1 Avrg gvr ar sar Aan
gafog urs W A AmgAT A1 @A gm
ITET FFE AF GTERIC A% of=y fw
wigsy ¥ ¥dfr wzar ad 2 arfgn
ara § oy afasifat &t v g 53
afE wedig aifraYy 51 aifs fasy €
AT FW § I7%) gRand agar gF &
& ST FT A I8 W9 q R
a1} ¥F ad F M HAY [rfzg

W e gw aredt Y 4 s
s & wgra § fm 0 wfewrd #1 ggi
¥ faar fivar oy )

weo wy fag : weqer wgiza, amdg
greg A Hw wgr 5 g@ AwmT Y @Y
gafaqad weard @Y @ 9a§ wEer
glaa it 1 gR N afr wrwr § f5 xw
WETT ¥ w2AT (G A v )

WgT g% N § gEAwAd Q@R
uqifed) o1 7g gay fear §, wT Q-
Ot gart quw &7 O gavw § IEE ¥
g s oz @ g g &
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AT ardy zat gard gl gy T ¥
3% gfaar & faq #ar Mg FaRe ¥2m
31T S1 gFy § A g A9T HG WA
B 917 59 9% g7 waw A |

12.38 brs.
PAPERS LAID ON THE TABLE

TARIFF COMMISSION'S REPORT ETC. RE FIXA-
TION OF SALE PRICE OF THE STANDARD
CAR

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : 1 beg to lay on the Table-

(1) A copy each of the following pa-
pers under sub-section (2) of sec-
tion 16 of the Tarif Commission
Act, 1951 :—

(i) Report (1969) of the Tariff
Commission of the fixation of
fair selling prices of Automo-
biles-Standard Herald Passen-
ger car 4-Door model.

Government Resolution No.
1(79)/69-A. B. Ind. (1) dated
the 19th April. 1972 (Hindi
and English versions) notify-
ing Government’s decisions
on the above Report, [Placed

No. LT-

(i)

in Ltbrary  See.

191772].

A statement (Hindi and English
versions) showing reasons as to
why the documents mentioned
above could not be laid on the
Table within the period prescribed
in sub-section (2)°of section 16 of
the said Act.

(M

A statement (Hindi and English
version) explaining the reasons for
not laying the Hindi' version of the
Report mentioned at (1)(i) above
simultaneously. ]

(3)

[Placed in Library -See. No. LT-.
1917/72]1 1 .
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COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

THIRTEENTH REPORT

SHRI G. G. SWELL (Autonomous
Districts) : I beg to present the Thirteenth
Report of the Committee on Private Mem-
bers’ Bills and Resolutions.

12.39 hrs.
MATTER UNDER RULE 377

Lock-out IN THE HEAVY VEHICLES FACTORY
AT AVADI

SHRI S. M. BANERIEE (Kanpur):
You are aware that lock-out has been dec-
lared in the Heavy Vehicles Factory at
Avadi. The production of Vyjayantha
tanks has been stopped, Not only this.
5 000 workers working there have been ren-
dered idle. Yesterday I spoke on the
Defence Ministry's Demands for Grants., [
saic, the industrial relations in the particu-
lar factory at Avadi had deteriorated beyond
expectation. Serious notice should be taken
by the Minister.

AN HON. MEMBER : Under what rule
is he raising it ?
SHRI S. M. BANERIJEE : Under Rule

377. So, how is it that a factory which
has earned tremendous fame at the national
as well as the international level for manu-
facturing the Vijayanta tank is facing indus- -
trial unrest ? Workers belonging to the
various unions, especially affiliated to us
and the INTUC, met the Minister of Defence
Production a month before, Shri M. Kal-
yanasundaram, Shri K, Gopal and 1 were
present, and I must say that the Miaister of
Defence Production gave us a patient hear-
ing and ultintately ordered that Gen, Kini
who is the general manager of that particu-
lar factory should start negotiations at the
plant level at Avadi. The negoliations were
started and they were going on. But sud-
denly they stopped. May I know why they
stopped ?

Formerly, there was the general mana-
ger, Mr. Sondhi. Not a day’s interruption
of work was there. But what has been
happening since the general manager, Gen.
Kini has taken over 7 Without imputing
any motives to him | may say that the
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industrial relations have become extromely
bad now. 1 would request the hon. Minis-
ster to kindly tackle the situation more care-
fully, because itis a very sensitive issue.
Al those workers had given of their best,
worked round the clock and produced the
Vijayanta tank which has become the envy
of other countries. Todav, there is a lock-
out there. The present general manager of
that factorv, without controlling the factory
tacifully or skilfully wants to take recourss
to the DIR, dismissal, charge-sheets and
lock-out.

1 would request the Miuister of Defence
Production and also the hon. Minister of
Defence to kmoly call a meeting of the
representatives of the employees as well as
the maragement here. 1 assure him, on
beball of the Federation, of our co-opera-
fion. Last tme he had co-operated and it
was lifted Last tume, we co-operated and
the work was resumed. 1 still assure the
hon, Minister of our co-operation. But
under no circumstances shall we tolerate
this kind of situation. When the bon.
Mimster can talk to the worker nicely. why
should the general manager not talk nicely 7
After all, there s something basically wrong.
In 1he larger interests of labour-management
relations and in tle interests of production of
this wonderful tank to meet the defence
needs, ] would request the hon. Minister to
make a statement here and now that the
lock-out will be hfted and work will be
resumed.

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENEE (SHRI VIDYA CHARAN
SHUKLA) : 1 am very sorry that this situ-
ation has developed in this manner in our
tank factory. As the hon. Member himself
has pomted out, extensive discussions were
held in my room about a month back, at
which we bad reached an amicable ynder-
standing about the working of the factory
as well as the relationship between the
employer and the employees. Now, in this
trouble which has again arisen, I must say
that most of the workers have stayed loyal
and they are working fully and co-operating
with the management. ] must thank them
for their devotion to duty and the work that
they are dolog in the tank factory. A
small section of workers are creating some
difficulties there in that factory, because of
which cven the loyal workers find it very
difficult to keep on working. T he majority
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of the workers do wish to continue to work,
because the demands that were raised were
discussed and the workers' representatives
who actually led them in the factory under-
stood it very well that they Pay Commission’s
report had to come and it was only on the
basis of that report that the rest of the grie-
vances of the workers could be looked into
and not before that, This was accepted
There were certain other small problems
which were also satisfactorily settled.

Gen Kini, who is the general manager.
as Shri S M. Banerjee himself has stated,
did start a dialogue with the workers® rep-
resentatives, but something seems to have
gone wrong somewhere which we are trying
to discover. We have actually requested the
State Government of Tamil Nadu to send
us a report. We are awaiting that report
from them, We have also asked the gene-
ral manager to send us his report. We have
received reports from him from time to time,
telex messages and others, but we have
asked for a detailed report, which we expect
to receive very soon. I can give this assu-
rance to Shri S M. Banerjee and the ilouse,
this morning, I received a telegram from Shn
M. Kalyanasundaram who was present there
in those .negotiations that 1 had with the
workers that he wanted to come here with
some representatives to discuss this matter;
1 have sent him the message that he is most
welcome and he should come here immedia-
tely. As a matter of fact, I had asked for
him two days back, but unfortunately he
was not piesent in Madras; otherwise, we
would have talked about it earlier. | hope
that as soon as those representatives come
here, we would have talks about it, and
whatever misunderstandings are there would
be removed.

I would repeat that the workers of the
tank factory are mot only very hardworking,
loyal and nationalist but have been doing
their best to see that the factory production
is nat dissupted. It ia only a small, unruly
element which is creatipg trouble, and with
the co-operation of responsible leaders,
workers and of the State Government and
with our own basic attitude of being helpful
to the workers, we hope conditions in the
factory will come back to normal very soon.
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12. 46 hrs.

TERMINATION OF SUSPENSION OF
MEMBER

(Shri Hukam Chand Kachwal)

SHRI SFZHIYAN (Kumhakonam)
Under rule 374 (2). T mave the following mo-
tion, of which notice has been given :

“That the suspension of Shri Hukam
Chand Kachwai ordered bv the House on
the 2nd Ma. 1972 be terminated with
immediate effect.”

1 do not want to go into the background.
as has been presented in the official report of
the proosedings...

SHRI PILOO MODY (Godhra) : And
the Press,

SHRI SFZHIYAN - It is unfortunate
and regrettable the some words of acrimony
have been used in this House which was
questioned by the Chair. 1 am not here to
challenge the decicicn of the Chair. The
Chair should always be oheyed 1 think
Shri Kachwai also made it clear that he did
not do anything apainst the Chair to defy
the order of the Chair. Some of the words
he uttered which were found objectionable
have already been expunged from the pro-
ceeding.

As1 said, 1 do not want todwell on
what happened yesterday. But I do request
you and the House that we take a somewhat
less harsh view of the matter, and hope that
in future the decorum and dignity of the
House will always be upheld not only on this
side of the House but also on the other

With these words, | do beseech the
House to terminate the suspension ordered
yesterday of Shri H. C. Kachwai and enable
him to participate in the deliberations of the
House forthwith.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : we support the Motion. We
think that forgiveness at tnis stage would
have a greater corrective influence and
perhaps be a greater punishment. In fact,
the hon. member has already suffered punish-
ment for the day. We also regret very much
that some provocation was caused to him.

SHR1 B, P. MAURYA.: rose—

SHRI K. MANOHARAN
North): Why so many speeches ?

(Madras
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SHRI B P. MAURYA (Harur) Members
who were not present in the Houve at the hime
are expressing their views  Those who were
present should al-o be allowed to have their

say. Otherwise anyone may use anv word
here..

SHRI PILOO MODY : We arec not tak-
ing evidence,

st "o Gio ®YF
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SHRI PILOO MODY : Has le written
to you ?
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MR. SPEAKFR : No one should spean
without my perinisston.

SHRI PILOO MODY : As vou know,
decorum nf the House 13 vety 1maortant to
all of us as it is indecd to Indian democracy.

SHRI K. MANOHMARAN - It 13 systema-
tically flouted by him

SHRI PILOO MODY . as Shri Mano-
haran has illustrated just now. But there
are certain codes of behaviour between mem-
bers which are now a matter of established
practice. I think it is rather thin-skinned of
people who are verv willing to fling abuses,
glander etc mot to be able to (ake 1t 1 turn
when it is fluig back at them. T think that
the people involved in this tragi-comedy of
yesterday's have not risen above the levej of
not being able to take what each other has
said. Therefore, ] do not know what trans.
pired that ali of a sudden such stern action
should be taken, Rcgrettably, I was not pre-
sent ; otherwise, 1 assure you that this might

not have h-.’:ymd
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But what I feel is that in the miiile of
this controversy, people startzd hardening
their attitude that so-and-so must apo ngise
and otherwise such a thing will take place.
I think that is very wrong. There is nothing
that called upon any Member of the House
to apologise. [f the Speaker feels that some-
thing unparliamentary or unsavoury has becn
said, he can always expunge it and in the
past, the Speaker or whoever occupies the
Chair, has done so with or without reason.
Therefore, it does not really matter what is
said provided it does mo! appear on the re-
cord, within reasons.

On the action, thercfore, that has been
taken on this heated exchange—1 do not
know what Mr. Raj Bahadur would have
done had he been a Member of the Fourth
Lok Sabha, because in that case I think he
would have spent his entire tenure chasing
these motions from one Member to the other.
Theiefore, 1 suggest that let us laugh it off.
Let us regret the fact that we have made foo's
of ourselves not oaly in our eyes but also in
the public eye. Therefore, accept the mo-
tion thet has been placed before the house
and forget thc matter and laugh about it
there-after.

SHRI N. K. P. SALVE (Betul) : Sir,
while I accept the sentiments expressed by
the mover of the motion, I must in the most
uncquivocal tlerms express my complete non-
agreement with what Shri Piloo Mody has
stated In fact, implicit in what he said is
distrust in the impartiality of the Chief itself,
It is not as though the action which has becn
taken should be challenged here. That was
not the motive of the mover of the motion.
Shri Sezhiyan's one difficulty in being on the
Panel is—and I have experienced it mysell
in this House, —

MR SPEAKER : 1 put you for that!
(Imerruptions).

SHRI N. K. P. SALVE : Itis this. There
are certain Members in this House who
think it is always their prerogative o po out
of their way not only to flout all the rules
and regulations, the rules of procedure and
conduct of business in this House, but also
to flout all the norms of decency. There is
a limit to which we can sink (Interruptions)
and the Chair can allow these things to go
down. We do not want a complete abrega-
(jon of authority of the Chair nor do we ever
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want that the basic norms which should
govern the conduct of business in this house
should be dispensed with.

While T do accept the punishment meted
to the Member concerned, it shou'd not look
like a punishment given to one single N:rsm:l.
it should be given 1o anyone who indulges in
this kind of—

SHRI PILOO MODY :
position.

SHRI N. K. P. SAIVF : Not the entire
Opposition. Why do von have a puilty cons-
cience ? 1 said anyone who indulged in this
type of activity, MNow, to mairtain the dig-
nity of the Chair and to maintain the diznity
of this House and to maintain certain  basic
norms of decency over and above the rules, 1
would have no objection to supporting the
molion competely if there were an unreserved
apology for what has Lappened yesterday.

SEVFRAL NON, MEMBIERS rose —

The entire Op-

MR. SPEAKER : There should  be no
debate on it now
SHR1I DINEN BHATTACIHARYYA

(Seramoore) : The motion should be taken
in this spirit in which it has heen moved by
the mover, If the issue is opened again,
many things will come out and that will
create Jifficulties for von to ducide -

MR SPLAKER : That is what I thought.

SHRI DINEN BHATTACHARYYA : 1
request vou to immediately dispose of the
matter,

SHRI S. M. HANERIEE (Kanpur) :
Sir, almost everytime n motion has been
moved and (he Member concerned has been
suspended, the house in its wisdom takes up
the matter and you, Sir, in your wisJom con-
sider it ard give your decision, 1 therefore
requast you to decide it according to your
wisdom (fur rruptions).

SHRI SAMAR GUHA (Contai) : T want
to draw your attention to one thing, First, [
am glad to note -und we have been told—
that Shii Kachwai has expressed his regret
to you, (Iuterruption)

MR. SPEAKER : No question of regret.

SHRI SAMAR GUHA : 1 am glad to
say that the best in Mr. Kachwai has not

i
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been taken away by the fit of his anger. 1
would like to draw your attention to one
point. That is, in essence what Mr, Kachwai
has donea is great service to this House, and
that is, not by using ahusive language but by
constantly, 1 snould say, being the watch dog
of this House and the rights and privileges of
the House and the dignity of this house.

AN HON. MEMBER : Hear, hear. (/n-
rerruptions)

SHRI SAMAR GUHA : It is almost
everyday that the quorum bell rings, and in-
deed for several timey cvery day the quorum
bell has been ringing. I should like to
draw your attention to the fact that this
should be taken as the sounding of the toe-
sin for the future of our democracy, The
massive victory or the massive majority in
this House of this Government, has become
so oppressing that the proceedings of this
House have become dull and listless every
day. Because, even the members of the
Treasury Benches are not present, Although
I regret that he lost his temper in using
abusive language, I must say that he has
been guarding the rights and privileges of
this House by raising the question of
quorum.

I want to draw your attentio) to one
point. The Chairman has made one observa-
tion, which is a breach of the provisions of
the Constitution...(Interruptions).

MR. SPEAKER : I am not allowing it ;
do not bring the Chairmen in to the picture.

SHRI K. MANOHARAN : Now tha-
views have been expressed, you should dist
pose of the matter.

MR. SPEAKER : I thought that he
would take only one minute.

SHRI SAMAR GUHA : I do not want
to criticise the Chairmen; [ am raising a
very important constitutional point. There
are the observations of the Chairman :

“Let the tell be rung Now there is
quorum. The convention of this House
has been that after 6, there will be no
challenging of the quorum ; the Chair is
not bound to accept the challenge.”
SHRI PILOO MODY : It is in violation

of the Constitution ; everybody agrees with
it.
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SHRI SAMAR GUHA : It is a viola-
tion of the provisions of the Constitution.

st Trgreary sedr (@TA) o oAAN
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SHRI K S. CHAVDA (Patan) . Hemade
a personal remark against me May 1 there
fore request you to give mc an opportunity;

THE MINISTLR OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Mr Speaker, 1 welcome and appicciate the
sentiments behind this motivn, But mday 1
say something about *‘the codc of behavi-
our™, spoken of by Shn Pilvo Mody 7

SHRI SHYAMNANDAN MISHRA :
Why do you go into all that now ?

SHRI RAJ BAHADUR 1 would
only say this, | have to read a letter
too, Thisis not a matter between two
persons, Mr. Shashi Bhushan and Mr.
Kachwai It is not merely some incident
taking place. It is a matter which
concern the whole decorum and diginty
of this House and how do we conduct
the affairs of this House. In  that con-
text, the question of quorum which was
brought in, is not relevant We have (o

maintain quorum and we do it. But is the
responsibility for quorum  umilateral ?
Yesterday, there was only one solitary

Member on the opposition Benches.

I waot to go on record as having said
this.

SHRI K. S.
present.

MR. SPEAKER : We are here to make
some amends but not aggravaie the situation.
13 brs.

SHRI RAJ BAHADUR : Now ] would
like to be exused, Sir, 1f [ can0L rewst the
temptation, because he made & personal
reference to me. IF I were not here 1p Loi

CHAVDA : | was also
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Sabha--Fourth Lok Sabha--1 would only say
that the results of the mid-term poll have
completely vindicated the stand that we have
taken in this matter yesterday.

MR. SPEAKER : Those were lucky peo-
ple who were not in the Fourth Lok Sabha.

SHRI RAJ BAHADUR : But I say I
was in all the three Lok Sabhas and also in
the Constituent Assembh'y, Sir. Rut T have
not seen any thing like the one that happend
yesterday. Now, Sir, letter has been written
by Shri Hukam Chand Kachwai addressed
to you. 1 will only read it out. (/merruptions)

MR. SPEAKER : Well, of course, he
will have to read it.

SHRI RAJ BAHADUR : I will not read
it. You read it, sir.

SHRI PILOO MODY : The
should be expunged from the record.

letter

SHRI RAJ BAHADUR: Mr. Piloo Mody’s
observations may be expunged from the
record, 1 wish it is not taken lightly. I
would say, about the letter that, it is a sort
ot conditional offer.

SHRI PILOO MODY : 1 have said that
there should be no apology. (Interruptions)

SHRI K. MANOHARAN @ This is a
very bad attitude.
MR. SPEAKER : 50 many bad

things happen. What happened yesterday
when my friend Mr. Tiwa_ry_ was presiding
in this House—1 too was sitting in a meeting
1 opened the amplifier and 1 myscif was
very much shocked at what was going on in
the House, [ thought that it may be a
usual story but it took a very bad turn., We
are sorry about what happeaed later on.
Now, about the quorum. It is allright ; it is
a Member's right. He can raise this question
any time. But what happens sometimes is,
every ten minutes, the quorum bell rings,
peaple come running in ; then they go out;
it is not & fun, it is not a hobby. There
should be some reasonable time in between
two bells. Some people come here. then they
go out ; and after agother 10-15 mintutes
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there is another guorum  bell, There should
be some reavonable time,

SHR] K. MANOHARAN : It is shame-
ful and ridiculous on the part of the ruling
party after having got its massive majority.

SHRI RAJ BAHADUR : You are taking
a political advantuge of a situation,
Interruptions)

SHRI PILOO MODY : Let us face the
siluation that vou have turned the Parlia-
ment into ridicule.

MR. SPEAKER : Mi. Mody, you should
have al least some respect for the conven-
tions. When the Speaker is standing, you
must have some respect for the contentions,
This is what happens later on also, and that
is how the sitvation worsens sometimes, We
do not deny the tight of a Member Lo raise
the issuc of quorum. Dut what happens
somctimes is, it is not taken as a mautter of
right, but just as a musance, when just after
every ten minutes Members po to/the lobbies
and then they come running in So, in that
case, I would just request all of von that at
least there should be some tinie lapse bet-
ween two bells, say, at least nnc hour or so.

SHRI PILOO MODY : Please do not
b#ing the matter of quorum into this issue,

MR. SPEAKER: I lcave it to you. We
do not ceny the right of member to raise the
quorum issue, but it i~ my suggestion that
you should not do it every 10 mingtes.
What we do is, sometimes we decide ovr-
selves—the whole housc decides—to extend
the sitting for half an hour or to sit through
the lunch hour. We have been  discussing
it in the business Advisoty Commities also
that when we agree to sit extra time,
during the extended time the gquestion of
quorum should not be ruised. But if some-
body raised it, it is his right to rise it.

SHRI K, MANOHARAN : Sir that
is a separate issue which you can discuss with
the opposition separately.

SHRI PILOO MODY : We have very
strong views on this subject. Let us not
involve this with Mr. Kachwai's issue.

MR. SPEAKER : Yesterday when
this question of quorum was raised, some-
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thing happened between Mr. Shashi Bushan
and Mr. Kachwai. T do not defend it, but
I must say to you also that sometimes a
word uitered may be quite innocent and
one can telerate it normally but in - another
situation it may not he tolerated, In that
case there <hould be no stinging words, no
harsh words. They may be adjudged as
perfecily  parliamentary, but  still  they
convey something which hurts somebody.
Mr. Kachwai got excited very much and
uncontrollable, He could have just protes-
ted is a mild manner or cven in a slrong
manner, but not continued doing it through-
out the evening and raising all this
hulle-gully and  abuses. 1 heard those
abuses and I was shocked. I have never
heard such abuses in this House during my
terni. 'We are happy they weie expunged,
but there is a certain limil to react. Beyond
that, it becomes a nuisance. 11 is perfectly
all right te jnvite attention of the Chair to
certain 1emarks but when you invelve your-
self with the Chair. what is to be done ?
This is what happencd yesterday. When
the Chauman requested  him to kindly ¢x-
press regret 1 know he was very humble
in his request, [ was listening to it-but
Mr. Kachwai wou!d not care for it Then
this motion was allowed to be moved and
even after it was passed, I thought Mr.
Kachwai would withdraw from the chamber
But he was  thieatening the Chair. I also
heard 1t. Any wav, what happened was
rather very said. All of us dislike those
bad words and abuses, They were not
directed against one individual, Some of
them were duccted agunst a good sectivn of
the House It is better this is never repeated
in this {I»ase in  future., (lwrerruptions).
Sometimes it leaves bitter memorics. You
must somehow britg such members under
control. It 13 not every member who does
it,  But if you give some latitude to certain
people, there will be no end to it. I think
it is everybody's duly, whether on this side
or that side, to se: that members  behave.
The monient they go out of limits, it is
sunp'y intolerable and tnis is what happen-
ed yesterday  We do tolerate many things
but nut such abuses. 1 have received this
letter from Shri Kachwai in which he has
expressed regeet for it. I think afier this...
(Tnterruption,) Wiat s this sensitiveness
about 1t 7 If somebody siys regret, it is so
nice on his part o do 1 [f wiser counsel did
not prevail yesterday but 1t came 2. hours
afterwards, why do you worry about it ?
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SHRI RAJ BAHADUR : 1 would beg
of vou to appeal to my friends opposit to
kindly appreciate whether abuses can be
uttered in this House and. having uttered
those abuses, will the conditional regret, be
acceptable  If it were an unconditional
regret, the position would have been
different  In fact yesterdiy we did our
best to make it unconditional, because two
wrongs cannot make one right 1 would
appeal to hon. Members to appreciate the
point that our proccedings are read not
only in our country but also the world over,
Tet them not think that we are conducting
overselves in the 1Touse 11 a way which is
not proper. From that point of wview the
offer of reeret should be unconditional. It
should not be hedged in with conditions.

SHRI PILOO MODY : 1 think this
business of asking for an unconditional

apology and thines like that is totally
wrong

SHRI RAJ BAHADUR : completely
differ with Shri Piloo Mody. He seems to

say that having uttered those abusive words,
even a word of regret is not necessary,

SHRI PITOO MODY : The Minister
of Parliamentary Affiirs i3 eatirely within
his rights to disagrec with me. But it 3
also within my  rights to express a narti-
cular point of view, and thit is tha no

apologv should be demanded  If 2 member
is gracious enouzh t» mike . ap2ry of
his own, it 18 another muatter As far as

1 am concerned - Sir, | canqot speak when
you are standing,

MR. SPEAKER : [ hve not allowed

you {o speak.

SHRI PILOO MDY . Then T will
wait fur your permussion,

SHRI RAJ BAHADUR : Tne expres-
sion of regret should be unqualified IF
there is a chinge of heart, it can not be
a conditional change of heart,

SHRI PILOO MODY : There is no

change of heart [ Just dislike you all the
same.
SHRI RAJ BAHADUR: W: shall

try to love youa altnough  you are not 4 very
lovable pirsoa.
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SHRI PILOO MODY : That is the
correct spirit,

SHRI RAJ BALIADUR :  Then call a
spade a spade,

SHRI K, MANOHARAN : The very
fact that Shri Kichwai has offered regret

ghoas a ch nge of heart.

SHRI SHYAMNANDAN MISHRA :
We snouid go by the general tenor of it.

We are all
The onlv
what

SHR! RAJ BAHADUR :
before the bar of the country.
guestion wz have to consider is this :
norfs are wa selling for  ourselves.

MR. LPTAKFR: 1 have received two
letters. The second  one is slightly apolo-
getic In thit ameaded fetter he is more
cleur about expressing his right. At the same
time, e says that Shri  Shashi Bhushan
should not have . .. .. (imerruptions) Why
are you all so imntient? Afier all, you are
all grown up poople I will have to convey
to you that Shri Shashi Bhushan also should
not huve provoked tim.

sl @lc dle w@la (grge) : wemw
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SHRI N K.P. SALVF: The hon. Mem-
Yer is ahsolutelv right. There is a nrocrdure
yrescribed for it Tt is not as though we can
act arbitrarily. Ws have to abide bv the
Rules. The Rules are ahsolutely clear,
Under rule 374(2) the authority s vested in
the House tn susnend a Memter Thereafter,
there is a proviso which gzowverns the revoca-

tion of such sus~ension. The proviso sp2aks
in these terms ;=
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“Provided that the House may, at
any time, on 8 motion being made, re-
solve that such suspension be termina-
M.Il

Therefore, before the House wants to
take this decision, it will only be in the fit-
ness of things that the House does know in
which terms has the hon. Member expressed
hie apology so that we can mike up our
mind... . (Inferruptions)

SHRI S.M. BANERJEE (Kanpur): Sir,
I rise on a point of order. You have just
now said that Shri Kachwai has regretted
it. Even after your sayine that, which Mem-
bers may or may not like, they want this
letter to be laid o the Table or to be read
out ! 1 think, once you have said that, that
is the final word. You have accepted the
regret. It is not open to Members to quest-
tion it.

MR. SPEAKFR: I cannot accept it: it
is the House which will accept that.

SHR} S.M. BANERIEE: They cannot
challenge your statement.

SHRI RAJ BAHADUR: Sir, you have
asked me that I should convey to Shri Sha-
shi Bhushan something about Shri Kach-
wais letter, May I say with all respect that
yesterday this question was raised by certain
Members, including Shri Chavda, and this
is what the Chairman has already ruled :—

‘wre gEi A€ ) A 9 wA-
afRardzdt  wer  wEwmmW Ad fEr
IEIR g7 3 {5 Crasy M4, Inser qgasg
gz ar fs fraM @sr 7 Y agi w2 §,..."

It has been ruled by the Chair that Shri
Shashi Bhushans remark was not unparli-
amentary. 1 also maintain, Sir, that this was
not unparliamentary. We still maintain that
this is not unparl:amentary. . (Interruptions)

SHRI SEZHIYAN: Provocative and
harsh words should not be used That js
what the Chair said.

SHRI RAJ BAHADUR: And 1 submit
that the apology by Shri Kachwai is condi-
tional. A decision on this should be taken
independently .........{Interruptions)
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SHRI S.A. SHAMIM (Srinagar): His
words have been expunged; he has heen
suspended and he has regretted it. Do they
want his head ? ({mrerruptions)

'r

MR. SPEAKER: Order, order.

SHRI SAMAR GUHA: On a noint of
order, Sir. The Minister of Parliamentary
Affairs has quoted only one portion of the
observation made by the Chair yesterday
about the words used by Shri Shashi Bhu-
shan, Subsequently, on being reguested by
other Members, the Chairman agreed that
he would examine the words used by Shri
Shashi Bhushan, On subsequent, examina-
tion the Chairman himself expunged all the
remarxs that were maide by Shri Shashi
Bhushan, That is in the papers and in the
record. Shri Shashi Bhushan’s observations
have been expunged also.

MR. SPEAKER : There were days,
when the Speaker was standing, nobody else
stood up. Now I have to sit down when
the Member is standing. [ was standing

- and he got up on a point of order He did
not have the courtesy to see that I was
standing.

This decision was taken by the House
and it is only the House that can revoke it,
I have received this letter of regret. Two
points are mentioned. One is about regret
and the other is about the observations of
Shri Shashi Bhushan. I am quoting his
letter. If you want a debate on it and if
vou think that the question of regret is also
a part of the debate, then this letter will
have to be circulated. I can not call it an
unconditional regret.  The first part of his
letter is unconditional,  He says, he is very
sorry. I have beea able to read what is
typed. What is written in hand is rather
difficult for me to reac'.

AN HON. MEMBER : Language pro-
blem.

MR. SPEAKER : No ; it is not a lan-

guage problem.

This is the second one.
the second one as final because the first one
stands concelled after he sent a second one.
In the second one, he sends an unqualified
regret in the first paragraph. In the second
paragraph—it is written in his own hand or

I am treating
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somebody else’s hand ; I think, he has just
signed below ; the hand-writing differs but I
take his signature as final —he says,

~ATEC FIAT § AfTHIW AR [T A9
AT —

It is just a hope. Let avha be asha. We
take the first paragraph as regret asd the
hope, whether it gets realised or not, is a
hope, after all,

W hat is the position now ? Should I put
it to the House now ? I think, it is enough,

SHRI RAJ BAHADUR : I accept your
advice,

MR. SPEAKER ' I take it as regret and
about the hope he has expressed, I am con-
veying his hope to you and, through you, to
Shri Shashi Bhushan.

SHRI RAJ BAHADUR : Our hope is
also that such incidents will not be repeated
in future.

MR SPEAKER : The hope is not a part
of regret or commitment. It is just a hope.
I also hope that these things will not occur
in future., MNow, I put the motion to the
vote of the House,

The question is :

*“That the suspension of Shri Hukam
Chand Kachwai ordered by the House on
the 2nd May, 1972, be terminated with
immediate effect.””

The motion was adopted

13.25 hrs

DEMANDS® FOR GRANTS 1972-73-(Contd)

MiNISTRY OF LABOUR AND REHABILITATION
—Contd.

MR. SPEAKER : Shri Balgovind Verma
was on his legs yesterday. He may continue,

w® Uit gagta dwmm § geaEr
(*7t avamifarg anl) : o wdEn, Fa
Y TISAT AEEAT S 7 qF FEAT &

¥ Moved with the recommendation of the President.
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[#fr arAnfasz Faf)

F= il A Wy errA gqrsfyr fear &
Frast fr. mferar 9 xerf R ogn oy
By ¥ grar o2r YT a7 WwET W OTATHT
g7 | & gemifay gzer <Y 337090 W rEar
g fs O 277 niSY ' Y Y gTar owmr
g & 1 39 7are A 22 #)
FAU A 19 FWIT WY IV Y FIOT I
T 1 ey 11 g% wT Y dof ¥ vg
w® %A gas fan ot sgyrar gw FT
7§ & a5 qemfaa gzer vag wrad §)
2T AT AT Aw AT A a7 P ogw
o FH AT A W7 aYyy ¥ ooty gw o
qarar wzd 2 fF zarr N sfgwrd § a9
TAT AL AR TR OE 1 A TR AT
d7=9r 321 7 Frafy o1 gaAwa 533 3
form st & 2 9 07 Tor §REN T
Y A0 P IH AT X FvET gH ggt
# feafa ar gashra sz @ ¥

SIIRT INDER J. MALHOTRA (Jammu):
The <pecial team was specially  for the
problems faced by the refusees in Rajauri

and Poonch <ccior T hnow that Secietaries
have been goinp there  (Interruption)

=ft aemifag =uvf © 7z o & qrg N
T ET )

zafar AYF wrrar qlarAY &Y oan
FdF 21 arEy Y@ Aq rargEq v
oo WW ¥ RO IIY oF A 9g
qrn .
He has said that in Rajauri and Poonch
Sector, still many fanubes have not received
any relicl assistanee; a study team shwuld be
appomnted in coordination  with  the State
Government to  examine the position and
ensurc that the relief  assistance is given to
the persons affecied I would like to say
that the pattern of assistanie sanctioned
covers cash doles (whether in camps or with
relatives), clothing, blankets/quits, and
utensils.  Resettlement assistance has also
been sanctioned in the form of loans and
grants for mamntenince, ropairs and recons-
truction of damiged houses for, purchase of
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cattle lost, for resettlement in professions and
occupitions distrubed. The whole mtter of
reliel and rehahilitation assistance is under
continuous review and is discussed with the
State Governm:nt ofi~ers fromn tim: to time
during the visits of offizers of the D:part-
ment of Rehabilitation The State Govern-
ment had spent about Rs. 2 crores upto
31-3-1972. The amount so far released to
the State Government is Rs. 3 crores.

The second point that the hon. Member
ha | raised was this: Chham brefugees ; thrice
uprooted ; not willing to go back to that
area : though thev are heing lookrd afrer in
camps at present, a decision for their resettle-
ment elsewhere should be tiken nov 1
may only sav thal this will apprently have
to wait until a fina! settlement with Pakistin
i reached.

The third point that he raised was this :
after the 1965 hostilities, persons of the bor-
der areas of Chhamb had besn given assis-
tance in the from of grants as well as loans ;
the loans given should be written off hy the
Centie  On this point T can only say that
the matter i~ under consideration ; the State
Government have asked to give the details of
the State Goverment have been asked to give
the details of the loans due from those who
have been affected again.

Another point that was raised by him
was about the refugees who had cyme in
the year 1947. He has said that the
1947 refu gees from Pak-occupied
territory of Jammu & Kashmir State have
not Feen made owners of land allotted to
them by the Sta'e Government : in this
connection if any amendment of any Act is
necessary, should be done.

SHRI INDERJ MALHOTRA : Refu-
gees from West Pakistan.

SHRI BALGOVIND VERMA : Our
answer is that the agriculturists among the
migants from Pak-held territory who have
settled in Jammu & Kashmir State had been
allotted land left by the evacuees from that
state  As the land so allotted by the State
Qoverament could not be acquired under the
State Laws.they had to pass a special legisia-
tion This could be done only in April, 1971.
Under this Act, the State Government will be
ab'e to acquire the lands left by the evacuecs
and confes proprietary rights oa the migraants.
Bfforts are being male,aad | think, whatever
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troubles are there, will disappear In course
of time.

1329 hrs,
[ MR DFPUTY-SPEAKER [In The Chairl

SHRI INDERJ MALHOTRA : What
about Voting rights ?

SHRI BALGOVIND VERMA : When
they are given the lands, they will become
the subjects of the State ynd they will have
the righis

SHRI INDER J. MALHOTRA : That
should be taken up separately

SHRI BAL GOVIND VERMA : We will
lovk into the matter

A% Atafr+A 1931 =q7 ¥7 § 137
&Y se7 FIT ArzeR wifa¥z s o ot
FEAT A17AT Z |

ol g®A T2 ®F T : JITEAA HEIAT,
qU -4374T & Sﬂ"Ta! 4T A ‘“!I'irﬂ
agt g

MR DEPUTY SPEAKER .
quoerum bell be rung

Mow there is quorum, the hon Minister
may continue

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRAMNS-
PORT (SHRI RAJ BAHADUR): 1 will
appeal to Mr Kachwai that he should ob-
serve some conventions., My friends oppo-
stte should help us observe some conven
tions. After all, the responsibility for
quorum is not on a single side alone.

SHRI DINEN BHATTACHARYA
(Serampore) : Why are you appealing 7

SHRI RAJ BAHADUR : Wc never ask
quorum during the lunch hour

Let the

SHRI SAMAR GUHA (Contai) : It is
the responsibility of the Government to sec
that quorum is there.

SHRI RAJ BAHADUR : This is a two-
way traffic , . (fwerruptions) I am glad to
remind Sir, that all the Parties did agree that
during lunch hour we shall not ask for
quorum. Mr Kachwai is a member of the
Jana Sangh party. Why should he oot ob-
serve that ? . , . (Imterrputions)
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MR. DEPUTY SPEAKER: I would
request every hon Member to also under-
stand the difficulties and the responsibilities
of the chair. As far as I am concerned, |
am bound by this provision of the Constl=
tution which says very clearly :

“If at any time during a meeting
of a House there is no quorum, it shall
be the duty of the Chairman or Speaker,
or person acting as such, cither to
adjourn the House or to suspend the
mecting untit there is a quorum ™’

Now, whatever be the agreement that is
arrived at among the Parties, you are wel-
come to observe it But, when my attentirn
is drawn to the absence of quyum, 1 am
bound by this provision of the Con-titution.
I would request Members to kindly under-
stand that. Whenever my attention is
drawn to the absence of quorum, I shall
have tn act under the provisions of the
Constitution.  But until then, if the hon
Members among themsclves agree to certain
things taking into consideration the diffi-
culties and my attention 1s not drawn to the
quorum, it is a different matter.

Now, 1 would call the hon, Minister to

speak . .

SHRI RAJ BAHADUR : After all Mr,
Kachwai is a Member of their party There
is a gentlemen's agreement between all
parties that during the lunch hour we shall
not raise the guestion of quorum, as well as
of the Houwe sits afier 6 O' Clock the
question of guorum will rot be rased.
1 would like to know whether these two
agreements are going to be observed or not.

o} g w52 3qf (357 1) : 97 AEAAT
FYf A1E AT & 27 gar a1 PR a1 zZrgm
Mz 6 a3 & a7 F1IW AF I5T40 ATAAY,
APFT &7 WTA 9L AZ AWRAT F A A

MR. DEPUTY SPEAKER :
purpose is defeated. We have 1aken asay
the lunch hour to give more time to
Members Now the whole purpse s
defeated. The matter is very simple. I
should agree, if there is an apreement, hon
Members should bonour that agreement. But
as far as 1 am concerned, 1if it is between &
provision of the Constitution, and a gentlo-
foent’s agreement, my choics is very clear *

The whole
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SHRI RS. PANDLY (Rauand fgar § fie dto &0 wre mY ag figid ot
Gonn): 1 want to help, Within the
framework of the Constitution you have W WY g ¥ Wiy, IAN T & any, arfe
been working It s all right. It 15 per-  Zw srT ¥ wrfa quareT & AT A ATHAT
fectly correct. )

MR. DEPUTY SPEAKER : I have made
myself very clear.

SHRIR. S. PANDEY : You said, till
the point Is raised you will be silent. That
is all right. But there should be some sort
of decorum to abide by the agreement in
the House, for our own convenience. You
may appeal to the House not to raise the
quetion of quorum.,

MR. DEPUTY SPEAKER ; 1 have said
what you say. | will expect the Members
to honour the agreement if there 13 one. But
if it is a choice between this and that, my
decision is quite clear. (/nrerruptions) 1 have
given my ruling. It is clear to everybody.
Now, the hon. Minister.

off arantfasr aat - gorso ofY, w9
TIRTARIT AIEAT A F FHT AT qTHAT
frar qr —3+rt Zart WA-wrzew Srfa-
T GUE QrAAIEAAT ® g Afawf<ar
& fy qrdr smar @ f5 377 37
reaet WY &) AT 397 g7 Faaw FadEA
¢t 5 37 TwI F A9 IF AT A% g
wmAd Fifzd 79 as B 38 aeafasar
T WTT TET 1 AR AT gH ATGH G T A
wft A ma zed ¥ oaf w39
fasrad wer wf @ f&5 fg A
wifad=z guz Ffaeae I gg dar N faw-
AT 7 geze afefedzn ¥ aur
qr, IAFT AT FI £ 4F WE sozqr F
s sy fRaT @) @ A@ N 9EAR F
forxr f5 2°13 az #v fagmgai fear §
gr A5 frar 2 ar #1§ w34 I 3 /]
gy fe ) el N feaswiz A A
Rar a1, T IAFY feqpE A3 I

fagre Y ATF.T A 54 a7 Iar faar
qr 9Y* @Y Ao m€o Im ATAY ¥ AW
wT @ 8, W Ry gt wAew R a9

AT aTER W 9% |

€ Rl & AT & sqAr eqr v §
W awg 3 & fod woeY g waae
i o]

MR. DIPUTY SPEAKER: We began this
debate at 1.25/P.M. 2 hours and <0 mintutes
were left It will be concluded at 4 hours
and 5 minutes I would like to know from the
hon. Minister how much time he would take.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : About fifty minutes,

MR. DEPUTY SPEAKER : Then.. |
would call him round about 3-10 or 3-15. 1
think it is all right.

Now Shri Metha.

SHRI P M. METHA (Bhavnagar): Mr
Deputy-Speaker, Sir, this Ministiy has failed
in discharging their duties towards the wor-
king class of this country, They have failed
to protect the interest and the right of the
workers, They have failed in maiwmtaining
and promoting harmonious relations bet-
ween manageruent and labour., In 1971,
almost all sectors in the Central sphere were
compelled to turn to direct action. They
could not reach a settiement either by nego-
tiation or through mediation This Ministry
has not played the proper role to solve the
grievanc:s of the workers in the public
undcrtakings in the Central sphere The
country has lost 14 million mandays during
1971 due to strikes and lock-outs Labour-
management relations have remained disturb-
ed n banks, railwiys, coal mines, mines
other than coal mines, ports and docks,
air transport and Government undertakings
like the P&AT. The labour situation. accor-
ding to the Ministry’s report, clearly eata-
blishes that the Ministry does not carry
weight with the other concerned Ministries
of the Government of India.

Now, 1 would like to bring to the notice
of the House certain burning problems
which have been hanging fire sinpe Jong.
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Government attitude regarding the recom-
mendations of the Nitional Commission on
labour is deplorable, When are they going
to consider the question of the implementa-
tion of the recommendations of the National
Commission Labour ?

There is great bungling regarding the
bonus question. The Khadilkar’ bonus for-
mula came up on 20th October, 1971. The
majority of the trade unions and the indus-

tries  had more or less  accepted
the same but the Government
took a long period of six months to

chn'itute the expert committee In these
circumstances, I would like to know whether
the Labour Minister has given any thought
to the bonus problem of 1971, 1s he sure
that the workers will get their bonus for
19.1 well i time or will they be compelled
to resort to strikes agiin 7 [ would request
the hon. Muaster 10 apply his mind to this
aspect of the bunus problem so that the
industiial workers may get their bonus for
1971 in time and they would not resort to
strihes for this purpose.

The workers do not  get the provident
fund accorunt shipsin time. Nearly 156 lakhs
slips are tn arrears, This amounts to 35 per
cent of the total number of accounts. 1 do
not know what steps a.e being taken by the
Ministry to review this administrarive ineffi-
ciency, which ultimately affects the workers’
interests adversely.

Government should enhance the rate of
interest on the Provident fund amounts. The
rate of interest in the Unit Trust is 8 per
cent ; under the National Savings scheme,
il is 7§ per cent, and banks also pay the
sdme interest, that is, 74 per cent on long-
term deposits. Why should workers suffer a
low rate of interest on their provident fund
amounts ? So Government should enhance
the rate,

Government have not given any consi-
deration to the recommendations of the
National Labour Commission regarding
curtailing the hours of work from 4+ to 45
2 week. Will  the Miniter take up this
matter and come forward with the necessary
proposals before the House in this session ?

Government have also not given any
thought to increasing the rate of provident
fund contribution. Nearly 25 industries have
kept the same rato s before since long. The
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rates should be raised from 6 to 8.33 per
cent and from 8 per cent to 10 per cent.
This is a long-pending demand. The minis-
try has failed to act in accordance with the
just demands of the workers in this respect,

The question of go-slow by Assis-
tant Engineess of 1A was raised here the
other day. The Labour Minister has laid the
agreement on the Table. It is stated therein
that only on one point between the manage-
ment and the union agreement could not be
reached, the point whether there should
be reference to arbitration or not. The 1A
management is pressing the (Jnion hard to
drop the point. The minister of Crvil Avia-
tion clemly stated the other day that he has
no objection to refernce to arbitration This
is a very small matter hanging fire due to
which we are all put to great hardship and
inconvenience. [ wou d appesl to the Labour
Munister to utilisc his good offices to con-
vince the Civil Aviaton M nisiry to  accept
the proposal of the Union to include that
point for reference to arhitration

st g Arvaw b (wAEE)
Fareqsr wEzg, A WY QA Fram
#Y Feq¥e &1 2a% & wrga @ & fr ol
farara & gerad & ar gx P & WX
aql & geray ¥ <Fs Fa3w &1 e w9
gam gafad ard ard ag7 wsA Y qadh)
afes & qepre &7 Ara mrefar
qrgar § fe At JgF As¥vzg § 97,
AR, FIA Glegw, afwn, gatew, Ay
Re'A Fitzg § | ga¥ areaxy ¥ wqq fawrn
Ft 91T ¥ ot wa9g-q9g o3, av f age
g war ar e wifas A magy, Qaf
¥ wfafafed’ ®Y faarest Ief avears}
a3 fyare fear @iy, Sqrwg fs ww
wqraw § faegd Araard azdr ardr &0
fomr Y R M sarx il ag
T T AL ¥ qrAY | qg wngtA WA
oY gq § WK A9 797 wiw § cafay
ooft AT 97 AT ITT A Ay
faaer w727 gar & fe wRraeh fragdy
ar &1 $73X Al w7 gaT
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[5 wra arvaw waf]

SuTers agiea, gefgay sufedi
=% T8 &Y <y K+ TEgTw ¥ foy @n-
arg fe fia arga foadl fs oF I
Ta3gz § s 10 ArE AFF § € 91
T WY mEAd § A gEO AT ¥
ot orer §, @Y oYer arger oY gefiwan
"R ¥ I35 6 amray, 1969 # gi
gt ax & AW WA 1972 W @r g,
o7 aw ga%) sefzaw .48 & §o% ga
% ford gia Ay e, ol Fam g
g gt 1969 ¥ sy wwd w@iA fer
A% Fy7 wE Fgn W A FIrAr ) WY
egrer ¢ 5 i gel § oY o fm @
*ax & § gHrac War & | qgd =e-
afR 9T SRS, SAEQOTA, FY q5F
g §TAT o FqEr f 7 1T ww wwar
& et ¥ A geqsl €Y gig @ 9T,
mfas ol gagE) 1 6l £ Tzadh
At oY &Y a7 AroR ¥ §3%%, fIF-91<
g% # fawd 9, 37 fawr 3% 97 (1=
FY #rq frgr £78 4 1 21 Ty W21 A g
qgt ww fawm oA ggoma Y Ay
Y LEARIA FIET Wl & ST FUAT
341 ur faad fr giaifas arasa asgr
@ A 1€ agad a¢) O qrd | Afrq
guE! Wt 5% ST & fogrer & @
Hus ax gy qar sy g Ol ooy &
10 arer 9g Y o-gr qr AT TR F
FIT gW AT guT-gny ¥ fir qama gar
ar qg g agw qarfzar 71 foar 7794 ¥4

| 7 geT §1A) 3 aY oad fard
AGH A1 & AHT FET zA90 FT @
g fe NE ad gz @WiY a7 zw wrA-
GLH AT | OF A1 AY 1958 ¥ qga
a€t guear g faan 250 wmed Hag
FCAXMA AT AAT AT | A 0F arg
1.6 % agdt mawTa gard « w1 figg
1965 3 g% ;T gear g aY 196~ §
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FAGE gatdt W 1966 & W §
qf A AW FQ@ § 1 IEH FJAY,
IR famfes & g9 & g & a1
Ay as s wrdaw A orf ¥ 1 g
T ag R faat TR EFF ot
ag # guear gt famd  250-300
OTEY Uy THA, TAA N WA qg 99
feqr & ®Y§ w29 I51F | qar TG F=ar
fr grafiga Frarita &a a9 &< ey
® ) A FW ) OATT S FI9E I
femr ¥ atsw wgr, S wad @ IAW
Ty $ar, @1 9% KT § @F w379 5y
5 agf Ty §

gg fere o g FgEwy AP
IJTE aE K WIHTT &7 g ATHEA
0T w1gar g1 (3fegmw FAms w)-
ad & oY @vex @ 120.67 @rg %o a1
stga , arfr o 0% 20 q@ T
67 gATC To & | §EH 233 WHATE
w17 747 Fq wHATY § | A TFXEA
€30 sl f wiT WA WX H wEiA o
sdfatas frar, @@ a3 & feage w
6,912, afsr w=dfa sdifagaa faar
2,080 & ¥ 4 980 M} ¥ @rw W ¥
2,030 wdfadga fear faad @
aeaar 1,007 § fasft stv 1,023 9 ag
qEGA W@ . A 9g A A A @ A
tsayme AT T 0w g ®
FaT 9 a1 § IR qIw 9T F 2,000
shifeags fsz o arai sfgg fF .33
qEqY, 2,000 $AfFATT F@ &, A oF
gsat & 8 sdfadga Sdfew A,
foerd ¥ T H zAw AqHar fasfr oF
arer & st A & e nasaar fas

MR. DEPUTY-SPEAKER : The hon.
Member's time is up. I shall allow him

ten minutes, They are a large number of
speakers from his party.
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SHRI R N SHARMA - [ must get
some time hecause 1 am not speaking on
anv other demands

MR. DFPUTY.SPEAKER - If you
take more time, some speakers from your
party would not be able to speak Anywav,
try to conclude

shoa e oy oavz @
urq qrad fs agr avq w3 A awE
farT Az 1347 o owifey ) &
safeA TAFT Tmar g, e ot 2
fs 216 aaa safenr g3 vy £
afF 71§ a7 @ FAD e A FAT )
WERAIO6E 40 AYgn qw@ A
1€ B Ay g & <Efew Ay 2,256
grar wfgr 1 R & 2,174 gwr g
wafes &7 77 sz v 6 AR &
qser v A1 gefigas grafsn 1 aod
efen arer a7 Wfga w21 100 &
afas gt w1 w9 §1 Afea ag R
ara Agr g et 8

I FEIRT, FIAWIGA dTHAL
%0E § IAIT @EITEAD FAE ¥ §597
% 1965 %, wafw »f gardar =9 1A
¥, § gAa weawar ¥ ag A% gur B
FAUIGT AAFAT  WTAATEAGA w7 @9
8 9TX § &ar FLUF §o HT fTm AT |
oS W W@ FT AT A A% A
8 WY § UF To A% HA B TG WraAr
¢, aufr g@ arw gAT AT | WA
a5 @ apAATEaaA w A dfeww oz oK
gt dfafeze fed o ¥ g FEade
f gr g, R gEd avw ag fewr w
Y @ oA § 5 SAR TR aTEet

AR S

FaQ ararAY & graew ¥ 0 AWIAL
RAAIEYnT Ty Ay ara § @ FF W
Arf AT a4 it §, Afpr saw Y-
frdt st o% ge @ g § 1 P
ATEE IR ST A 3T ¥
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greaw A Arw g g & fay wfgy &
fog™ 20 arar ¥ %77 68,594 ¥ AW
AT qr ¥ TEX AHT T oA IO AT
Tar ar 10000 gr3AT FY foeft Aeg &
M QI FA T | AT T A I p
I ETIAT FT F7 1,000 71 & A< g
grads w1 W 1,000 - WaAw A
2070 wF A B Y weerw swrd
w1 @A Sy & fAr 50T 0 000 g
FN AT X AT @7 A FEr e
JIAAT | -7 ATITH FY I 40 ATA § W
1% 717X & Fq9 15 WA &0 &Y W7
arad fr gr3®s &t o ¥ gafr wx
=it 3 AfFT a@?y 7 A oA &
wfF 43F AT & WA N qaqe
@ A & 5 ¥ wrra aqq

s & A ANE & ArET ¥ §7 w3
Figar g1 1967 ¥ Fw AYF qa7 9v )
IAFT T FARTAT A @AY AW
3w 5 qra qra % ez are fafar g
Fgr o war §, wgmd Fradft az af
Ia% gIATT wgArE $qF 99 AT T A
€ § 1 ¥ wgwrt ¥ wagd # ¢dz frar
ragd sy N deg Mg sa &t wf
§ 1w A g wifEd fr Azt
# wagdt % fag g g @9 @9 A
farfesi 1967 ¥ vy g€ t, ¥w An-
farofen g fasifa 53

14 brs
aft 7 agag wifade w8 & g
Fara st @A ggaar war g 5
are qrg srfade wor A fqgd a9 a%
qra w0 as1ar a7 | AfFT g7 @@ g
T ELCE FAE N TT 1 ¥ ag @
geardter sfade &8 230 T T @ W
8\ s & mrw arean 32 § fr omfre
gz & mfas & wmfgmwm:;l;
FET AET L AT HTHIIA IT 9L
aé; gﬁff'gaﬂwﬁi SRS Sl
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[f T aromw et
xa% aren frgr strar § oY os g9, €9

¥l g ool o Wy ar oF T w9
s feqr wrar 1 ag @ N ufg SR
wRT FT 9rfgd 97 Iawr g ez oY Agf
g & aig § s &F avg w1 s
w19 warw fr o wrfes dar o< § gawi
%9 ¥ 59 &7 )3 7 ¥ gar @+lY a¥)
s ¥ wifads gw &7 dar QX § Avag
quT a1 IAE! FA § w7 AT wlgh
dfasft Tga A wg & | Ragia w
arg &% | Fedl-acdy ¥ gg W qre gt
oY | xawT Adler qur gur & 7 qeeardiy

gifagz &% 1% qogd A ¥ foaq w1
geat A13 4@ & $qUF §, ¥aw @17 atw

wrE @1 g Ia% gieg go o e
% AIEY ARG A Are A€ e 8, TEHY
AT A | NARET INFAC & qEeATENT
o foa & feo g woaad § gg S
®Y g ¥ W1 SAT FIAT =t grfgsy
® argare q:0 9T 3 o awr f avers
ey gad wrfaw gq § ST auEt Wy
ey gem QAT 1 & awwar g e
Hfret Fma & W § gad o quie
AT aEA Y

Arararg oF FIfead weg Wy ¥ §
o fagelY 28 st & skt

gad mifas & zw faa a5 a) wogd =y
oreft AEgN f & WG FEGTT e Y
afea za faq & aig wrw Afew & faar
fr xa® avq % far wr §, g yraw
sTfaraar 1 & AR Rade v5-
du fear §, 1 & ae FAFaw faar §
¥ qand ¥ graw F o ge § | fagy ¥y
/517 ¥ IAF auar &1 ¥ gy g
& @ &1 T W 99w sgT amr
|

TITAW WA : 5T ZRT A SR |
W ges W wETE (1) : @
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ag¥ fr & drwar srow &€, |57 ¥ ag-
qfe s &iford ) s adf &

MR. DEPUTY-SPEAKER: The bell
is being rung.:----*Now there is quorum,

Y gen wx  wgym : g9reaw
qEE, IAW ®  amae sawrfa Gy
¥ @ & oggw oesrem &) 9wy A
argar & 5@ Y ¥sc wafa dar
gt &1 weuar faw gfags & s
&t sfgws @, I faad efzr
aoere & 3t g€ A1 gfaga A & @
Ruromar @ fF wiw alt g9 9@
aregar faset § 1 aFrT grer sA Av oy
¥ aoft a% oY wrg A@) qar Aaw R
& aCF & win war g araar A &
Ty ¥ qew wAma %1 osqrd) &Y ag
g w2 | 7 Fgr orar § f oF v §
oF @Y gfrma Y ) § gawr fadw AE)
w2 § ) ez oF § %fFT gad aaw
faardl & & § 1 3 Ao tng Y arg wgd
g fym &g ¥ gl far & I war
I & wxe st wrmar oF gfraa #y
@ faw ¥fe e ot gfasal & =,
adft faardY & Ay @& od, gAY @M
fad, wawr fadrg eqrT car s wifgd o
arg ff arq awAfe ¥ gasr g TEw
arr wifgy 1 R g uedife & g
&t g aY A faeare § fe ag s
A ¥ w17 v G, 99 &y § epegr

&y g )

7 arew # § dto qro qwo ¥t gfaw
T AT qT ArgAr Ry vy ¥ A
%1 Y 33T ATgAT § | UG WIAAT HTHTL
Yaga od §owEw @ §) HAA® AW
cu® ar ¥ aiw A € § ¥fwq i A75)-
g & oY gratwas wae Agl far

AT 5 gw faare ¢
;ﬁ:’rvﬁ éﬂ&m%ﬂmm

£~ Tng
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wrar grex v & fag q@ @Ay wifygd,

R g ¥ qu w3 Far 1 97
¥g o ¥ qarr & wrow, gy oA &
X § AT AAGL T A ATAST G2OA
TR R AT gy wmA ®
AT AT Al AT =g ) awgar
Pt gfraa Y 2% & 1 & firdma e g
fE snax W ot sriw g7 gfagr & qraw
¥ FCA) OY, 77 oreX wm A 2, Y aen
ST SATET A X T F, I A N
fam mar § % & srdar wvar g, fr o
¥ oedt @Yo UHo WHo AT WF@AT I
LA

AN F AR A7 A1 FFIC F fqa
M § at sNRafaar _f §1 Iaw
ey ¥ g Ama o g &) Afea
ot & e fear s gfraw &
®) WY & agdY gfrae & Ao B 9y
AT awwid w7 fadr oy § o
yfgm & wrh & i ¥ qarfasrd oY an-
W w@ & qer adrd W weaw
grar &, o swiT g ¢ gfagw &1 ag
wifesl & @ @S s fear Zad
Ty gu wifawr & @19 gwwkar s {ay
§ fow ot qog & £ Fogd ¥ wwAdw
) waw yag wf wehorae
SR weEraTT At wwar § 1y wgAv § e

VAISAKHA 13, 1894 (04K A)
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0 81 31 sax wron faew grar g
6 vt 7% ¥ Sfgy o¥ w3y § e
wZEA ¥ IAR Aw w3 * g @
frr wrard | A% < $fas g § Forsr
qraew weg warady A quy 3 N gar @
o7 gan f 7Y grg v aw@r § o
wear az & f& 37 @ q@R W 0K
arrsagAr 7R &1 W #fAw O 9O«
o & FAEr gerrw wT Ay A ¥
WA % W7 @ ¥ Ay & arg I ¥
dt 37 9¢ frafy &, gae s3FTdT WM
FTI

Aaz & St &fgy I@y T IAW
wedt froeyer @ 2 orar g, 3 A A
Fz%3 127 8, a5t A% grEN AT TEA
g gad daw wedr g1 rfza 1 A
gear s wrsdt faaar arfzd | oF Aagy
FY ANFd ¥ FgrEr arar g oty IAE
R fw FAAT ¢ AY 61 AT ATHT @Ar
2 | 59 FIW AT @€l S gar §
alr A a@ gAY F WHA] HIAT
qem & 7 gTerT ¥ e & fs wed
¥ weD GAd N, TAN TATYT AT FT

ag wgr war § Fr feeft salm #
wez fomar gt &ar § ag sam & mifaw
sram ) & @R g wwar AW
sgar ag § fa faar qar fedl satn &
sz wifew &1 s § Ia97 &Y gt IE
JUNT & wegT qAAZT &1 W qar § 1 qefAr
s dm AT A 1 DN 9Ty,

Q4T 9% A8, AT 9 AR W A
# fawar wifgd | Gar ok gdtan, A
# #ftng @ A oA T fg ) wage
frdY G 7 ®& HET R A IR H1A
FA-HQ @7 Ao 7 sfaw g oy § ag
H9T gAEx 94 IO & g watoraT wT
2T § oA oftaT 1 @R @far ga
qar § afewr wawr 7 qe o 9d a@g
fezra grar A sa g i gy faw
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[ gv 7 972 FEA)
R, ag @reY grq agh ¥ orar § SEw oA
®7 o1 Fas! sary feqargy | Iaw et
qiz 9T ua frmaned | afx I9st g
g wtre @Y sgd ofvare @1 Gfas Fuw
ferared adlar & surer & w9 ¥ 137 6@
qdry &1 gema oF a1 gAr wifgd |

qacqifavrsn, segara), faer
ofte gt anfe & magd #Y gfvga aam
FT ofrFrc o#F 3 | AT wg @ndr @
fr qftw #12 w1 7z frgw gat AR
weaq a5 @er § s ¥ ad g w8Y
T awar 2, gafag gw wor s asy §)
Trar-azraarsy & fadgrfasrd § At &
gy & & &7 AW 437 91, AT €W Y
9 &, ¥fFT aETT Y 99 way w1 A
Ay gu a7 fadmrfasrd ) @ #T
feqT | FAX ATHIX TG WTAA F wrdarg
w7 aFd §, @ f6T 3 T@ Ay § QY
waq gerx & ME fgas adt o wfgg)

ozt @F @AE FT ATET §, §W AY
adt wrA & fr e A ¥ ¥ faw
srar & | ga @ Ew fages ¥ famd
meft qearg auwa § 1 g7 qAGH W
aifaw qearg w= foadt &, ofwq ag
faerea ¥ fAaA arel) @.#q1g AT KT
gogd a1 gaga wEFT ) AR
g & qraew § o afafa qarg g, san
frare aa @t # T §—ag V€ o e
war & s 28 %9 af uodr fead
& argar § fw 5 wgeT Iz Wean w1
fr s frax fedl 0 woh fedd R

F |

fara®y qar = fr gaa garer Ag gav
g.gfgqnmwﬁlﬁﬁ?
a1 g% fgara-feara s faerd
£ @ 1 wfeE |

24
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Y A fed o A & ar ¥
w gra i fegr @7 g ¥ w@A™
gef At WY &1 g5 s A X
aga famr st s@aly dor o &) P
gt &7 wgar 6 gw ¥ sdftgA aQv
featd 37 & aX ¥ zary Afi @rw Aw
€ ¥ iy w feale & fameg @A &
FTWT W17 Ak FAWY & WA GEO
TR FER A ag angfa ag af §
s sl Wt gagR wedET ar gEaTe
w3, ot I grar g & |nwar
g f& g8 mred ¥ ag Ay adf wA &
wifge | Fw< 3 @ag WAy wgEs @A
fes & wga N fedd w3 a5 77
ag oedt feqle & & fan @ sdfiga @
gy w3, aifs gz & ) s
FGAT BT g1 &, ag @rea 3 |

wer o ¥ O AY wew WA o
g, gaa) mfawl & ara wfewriz 1 4@
T wg gARY v § 1 wawr IAA AL,

MR. DEPUTY-SPEAKER : 1 think.
that is undesirable, You should not mention
the name of any particular person. He is
occupying a high position. You can speak
generally but don’t mention the name of
any particular person.

ot ges 9 wgAg : § wgar G
gheodoard §3gu s g ¥ feelt
ot gfa or sredee § geadis A #3)
& arfawl &1 qaqa w@ § s Aagd
&1 aer Wiz § | vy wEw § faar Afrg
ﬁig}iz.ﬁmmm.fmwfaim
Wz d w1 fasrar a7 w@r § | 7N agaw

W aws wre €, aife aagd ¥ adae
LA



209 D, G. (M.

wfsargdi 1 arwar s g f) o=
g o F ot Feafir § 1 gETYr G
qer gut &, Afsw arfers woar dar owr
Tl & § | ww o AT A wmA §
&Y T wat A8 faear § 1 S @anar
srrar & s mifaet A dar oot A fear
8 mifes 39 4% #Y gat wdir ¥
oy & o1 | s FAY § | €@ qEA
¥oxet a st o e @ oAy
st qaT ey gf B, Ag AT AN G wEAR
H37 ®var qifgq | A 9T qTE w9AT
®AT 4 #F, IA T FAC AT A W
w77 gafar frar o, & a3 Ia¥ afas
&Y sqTwr wWT Far § 1| AG A AT FIX
soar gatar dr 24 & Fog &ave B
W fag awF & Awra {IGATH
g &1 wifgr s oag SR W
aATAT TR YT Fa Ay FEEr Imaw

wFy 9w ¥ arer oY agy A awr
¥ geardf @ @ ) IR A A A
% fag a9faa sEad 7@ N T @
t) Yay @ s W FW §—ag
wAE GAT @ § | awen 2w ¥ Y et
g o, ¥ N Ay wRE AR
1947 Fag W, TN wRE @
A ATEAT, TAEAT A OF or@ ¥ AT
weurdt a¥ gq § | #yweT A agdA-
ITT AT ww g 5 W
o3, AFFT AR Ao FF A sqEEdr

e g g

& s san g f6 & areaar Y
qifedz ek ot ¥ N Fg sEr g, AN
7ERT I 9T faarT #3 ST IR qAS
¥ | o

it ardaT ofX (gard &)  S9r-
srw agiea, § x4 "AWMAT F AT K
wady 73 gy 9 g A WX Tf
agiaa &7 sqr fawrAr AEAv 4

VAISAKHA 13, 1894 (SAKA)
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A gk A, ¥ ofr ame 2f qfvfeafa
Fag vz omar ¢ fw 2w oAefas
mfer it wifze, sargw @A wifze
Az ¥eY sqweqr AY4Y Tk, faad 70 A
&9 gEATH &Y | JAX A7 A IFF AIL-
Afers A N ara s sy &) afea
va fear ¥ & v Aar wfgy a7 A
T &1 e @IATA 1967 7 Aw
@ 7 qard gar 91 1 AN P ¥ 0z
wFT frar § fs agr A maA ¥ 9
arg A frar & Afss 337 afasw
AT WA F AAGT I FR ATAFAT
g & 19T 1967 ¥ Ax AE FT marE
g1 A Fr7ay AN F wA70 ¥ AzqA
fiear fs 37% s ¥ gare gar 3 Al AN
T9 IR 95w famar aifyy a1, ag aza
faar are famr

Iuk qIT I WF A7 97 3, IEA
ot 7% FFTH FA I A W ad
T R war a7 wE@ § B mwy fee
gEaa w1 Nfzxw &, foz geaer #3, goar
FL o f5X s Y g qgad wifs
FIEIR ST I7%  Faa-nrA) #1 Faaiwg
&3 7 ®1§ var faaw @q qrar aifsw 5
TAT FT Q0 740 g fr Aaq <Y qafy
AT §IF & g A9 WIT AT ATAWIA
fraffea fed amad ul 9w arq fadm
a1 38 fau 3 gera anfz #wa 5
qramEEar Ag gt

# ady szar f& gz gfvay #r ww
WA wgier & 71 AlpT sre ag W@
¢ fe 2w & sodfos wfa g it wage
ag awa < % 9% arfaw gF awa
q¢ foer smad, Y fex g% 9z @=qr
g¥ar f g9 WY A § qWFAT AN
qu st & fag sar waw QST A

wifge 1 gfrar & g7 v 2@ F qEar
wart & Az g ofrs R @
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[shr zreivaT qi#]
ufes g a3 | AfET g7 R ¥
wg ey Af g€ R evy Igw A
fafaam s 240 597 gtz e Mo o
# 267 w92 § 1 xex 3O ¥ oft fefraw
Y a3 af T I =AAT &
qagT Y 2@ arT AP 9¥ gT &1 wW
argd & f& afgesa s dar wear
fasren wrdr, frgd @@t =dgw Srgar
eRE & 7 & AFawE w® quied
& foe Sfaa waw 3217 | @y Y @™
gur? a7 F gt Al gf § Faw 3
arg 78 @, afew @t g9 ot gfasrg gH
g 2y Y FWEITE Areaw ¥ gEH
T g€ & 1 B AW ANIA WIHATE-
1 AY-AY o gfaerd ggw A o sEE
w7 w2y %1 a¥ad oAt &
fafresg at =¥t § afFq saw zar &Y
ar® A qiw are g et 9 gaar oy
wareat st & wrcfy § greifw  dfimy
ot gy gt &) 7€ § 1 Y 7y Aearfoa
wTw § | TEr Atg ¥ St Y Qfeefadw
dY fa78 Faar @zrg § wogd 1 39

wga fawdt oy a7 a¥f Yfeefasts Yoy
Fq $1z fogr o &, oud w2 s

7§ g1 A IR dew hhfefa
wree foaT gear § Saar wrar dw%a3
a3 et agf & qrar grEifE g dar v
frear § 7g w9zl & Fearg § fag
fawar §, ag dxfafagfea e & fag
gt fear Tt @ agt fe deameard wREY
¥ ure ¥ 79 A 9y @HgA & o
AT gz are I¥ Foa-v(q feiid waat
wif § fr ¥w agar wfge | ¥ g agm
a1 o 19 A9 @ § IEWr werAr Ad
o7 §EAT | IEF aagz At Wi as,

wrearaa At faer §, ¥fws s & gar-
far ot o Y wifge ag afi Y v &)
@ ¥y g g 5 aga wedt fa
famew faq a7 w@lgy g SeUr &3

MAY 3, 1972
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fir 9 w15 WTY ¥ WY FT UE  GIAT FT

faar o frad fs oY & a7 W R
gad Fed) a91T 31 5234 7Y F T

At ara ot & wgaAr wgar § AN
ara Fgar @IE ¥ grafag g g
afer o o shetfos =1 ¥ geafaa §
78 & ATqATT Y & wweqr ) AQAAL
Tt auear a@) sfes aweqr &1 AW
WL 9T gawr maraa fawed & fag
e s W@ & g\ fear gm add
frmar ot § | ¥fwa o wraw § orEmE-
Wz geady faak arr gu ag fifaw &1
@ & f5 3IQATD & awwar g7 SAA
TAAT Hregw g, gaqr sgfrare § fF wae
IaFT g7 Agy far wgr @1 Y g A
X A AT gy qArf § Ag @Iwd H
q¥ gAY | AT Fgt A faEmy & fag
qq AT gar §, Arw femwg @ Am
wrag ®UA & fog q@ a7 qEar @)
war T 7g) Ar & ? gT avg Y qut,
BT AT W PUEIT [ QRATINZ QRS
¥ g9 nar § 1 grewiade QEATEAA A
$ae 1A & fae garf wf § 1 w0 Sy
ffer a8t gt atx Ot § aY zaw
W1 oY S1E FAd g war | F s
7 ATATAC G &9 AAT § | A FHATY,
wers ¥ m Wr mfeat adg § ag
urqy § § 57 qar Fearw v A § fw
17 SAaT B IGY 991 WA grar § )
wgt A AW ;e Y § vk fam o
Tt rdY § aY sfag sRd agi adf (X
I | Fg G ® AT, §Y YW R
e 93 agl gz @ Y Yo orar §

forad s ot amear g7 go s wgy §
fr Ifea wiw & T N Ifgr s
fear> &Y sggear ga &0, His w4 &
fae &% wradt g & frg 1 gremade
THEN A XA §, AZ TS IAHT (S
gaar § ) vad @A Qar T ¥
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@ & srgay g fr I o afewes adr
o

o el arr & oY fre gt werw
¥ oftws ¥ gravw ot &1 wwax Ry
wrar B 5w #1€ aga aft gde By
arlY § & gl WATHE &7 aTw IE4X
ferwar § ol o=t ¥ oF AT wEEYR
gor 33 &1 Ay O gy N Gaar
EUT JIEW WA WX T AT T AR
TEAT | AT 77 gE ot fe g w0 gA-
are 3 § fa e #rE e ) @Y sy
AFY TisHTR AT ? Y ) w19 FY w7Ar
Bag e o At & WY §? W
qgy € fF aoT ¥ Fw @ Ay |
g ®@ ok @zm gefea @ At
N AN wERE sATw 7 g aiw
&Y 9g% Ik WUIUE §Y T
aw & ;g gu afFT aga 31 Al
weré ¥ qFr gar &) 4y A anT wWR
sifaw w78 § ? faar fedt wasg gaear
w1 g T g 9T A7) H1eHLE gAI-
¥u faad s 97 ) guaT & avaq A A%
ged ¥ fawr g ) o @IRIAY FY grea
@) ~§) § @Y 9g¥ OY | wwr  wAAwE
fisar w1 <gr &, ®A EH HA 9T W
g1 a) 37 &Y g ¥ grpe A ey A
faX ¥ e s & fag oF A€ &9
wFETE gAY Wi )

W YT A wE & ae
¥ oY ¥ & ¥ ey gy § I 1Y ¢
A Y 7 ¥ agw Avufd FA FEIC
g 2§ wft agew & ad woag w0
fir oredl-aedY I GEAY FY AT FIAH
&Y feqr ¥ wogw ot A s7w G W
forw Aw avdw ¥ Fvare wew &) € @ gt

qe o fat § ¥aw fawiem & foq war
wehwdr @ wwdy § 9Ew e ¥ R

L x|

VAISAKHA 13, 1894 (SAKA)
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oft waerry sy (apEiw) | uTeIe
AEIT, W AAAT & A9 T AR 2@
U Ew g 9%d § fa 7z &4 wgeAqd
AT saraereh g a far & feg 1ea-
fawar ag & Fr ooy ¥ w9y #14 #
7T wwre A Faar 0 wrowr 3w X
FA 7 & guear frad dga § sad
ez a3 w4 A Y 1 AT gw
v fare AT o § 1 93 fax &y
¥ oot Aqamd § fy g oftaa ¥
e Frrra frAr 3T &) @7 fam Wy
afy sfifewr faglz & fag M€ A0 7
fererft sraAr wo swreaw frarg A8t 2ar
oY AmAT-g Araw sadta w0 ) §9g A
g oY N7 fraar giw sk sowr A
uTaT § EE HeqAT WEA fF ¥ g A
o1 GEAY & | oW G DI NN 7y
wa-offem ¥ gRrT Aray A 1@ ary safuy
Fo weud AR XN wRiew ¥
STEAT FTAT ATEAT § F IT AT avay
WX IAST AT qTESE AT TET |

T w3 A AN A Fawr
fert s 8, feat omiic 8, swer
T oY ¥ A frar argwar g o
waed afrarx § faalt o St Azem WY
Larmrr gy fyar & 1 wg w57 afoyy 538
w&wTT § AT ¥ qAGH F@ F dave §,
¥ 9% qT YT AvEy &Y Fax &,
TR 9T W T B fag dare §—ax
wgr & w17 ? 7ur wfr AT K g ww
FTIace’?

wré WY el @A ¥ ofte adr
WEAAT WRA | qsq WM AL qeq
W@ A gark doand e weaT, -
fraw aforr oYt #fsq afem & fag
fawra § 1 forg wa e Qorre srem
& faforqar o adamr Aifed 7 W
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[t a7 wrg wvA]
T TAAA F ouEeEq Ge-wHwE W

Fagra oY faaw gar o
wifes fasra % d Awagm v
g—uTrT, Fafy e wfas | FemEa
% fag gz N & vaEr §1 ogw
faaim 7 wegT FaNT @Y 2T N wady
ageaqa 21 fa g ATE1T At gagfagy
wt Afady 97 & gagdt 1 Fmar faee
®7ar & | Wiy & qfradagdia gn i awETT
89 07 26T <7 FE AG I3 "5
g farim & fav Sreaga wea s

HIFHIT &1 FH § IAATAF  eaaaar
grfas fagm a7 wrfaa § v gas fag

sfus i &1 gauq afqard &

guI¥ agr fawra sraYwAr w1 arters
SATYT & A7ANT § | GH WedT A A&
et aY ;F w77 A fra afeafea
#Y QU Fgaerar & | @y Afqw A &0
e ag aar § | afs azw afas
% fea & fam vid #va@ § ol waad
Aifaar afas searm & f49 ¢ @Y =amaT-
fat & Fu =fas av a1 earzqQy agam
gvg aar faqar Rar w7 A IDw F
gausatar sl wfasr o famz gvar &
Al 39 gw w4 & fan fagrz & oy
w1 gar Afeq 1 37 faarl A g W
® fag gus sgmen @ wifga | uw
@ T A gy wigs #r fawrfom &

dY | ®aw w1ga A9ar fraay W) §graAr
¥ a7 YFETr oA AFY Y GEAY § 1 T@F
fod mradtaar qor zfeertm sATy Y
grELgRar & |

sfa+), 3z gfraay s\ gaeaa grar
# ¢ FTENH T AT IAOT FH F
fodr o1 migAl eqarar g7er7 ST §7
qa.-uw oft qfdmd 4 g fagaa qar
#37 & fa¥ gar awrsT g fag &
gFar g1 wg W mmE gEaed a0

MAY 3, 1972
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gfz, Tiveafy, serm 1d v girang
sfe & w57 37 1Y & AY o7 w1 fanr
FXY ® qafry qan 7O 707 ¥ PrAesr A
A9y G2 217 3 ot Ty whrearA
&Y WrgAr dar g & |

oiefis smaragt & geafar fases
axar ¥ za: sfaey ¥ fawar @ i §
s ax =fas gfma oF asftr w97 %
FHEAF &7 % fay Praresedr 2 nen
¥i9 F AT @1 § ARG AT AT
AHT F/ DA F7 ov), TTITAT AT, WAL,
w¥1a #) gfaaryr aifs aag 70 gA
FOTH AN 49T 93 AT & 1 graY-
et a1AY 9T W Nagw 94 AF 4
TR FE R q1T FrIAET T oATAT A
T F T3 F1 A5 FE wA4 NI a9
frar fem wrar @ 17 3| qTan 33
afes I fagga ra + & 7 5% 7dA
amr 2% § o afefeqfam 7 wfar sk
TTERN A FZAT & AAAT qrA0 FATOOIF
& | ST RY 7Y 37 agwar aifgr 8 mara-
srarT 91T TTeqT agalt & Fagra qu @t
gmT aifaw Fawre fasds 3

3qrqsy aRlzy, TarE fHAT #IC T
Qam ¥fgfagr garf mw faaw qeerdy
RIT TC-ATF18 q2eq 71 1 72 afafy A
) Qaarz frarr ¥ afas frar o
&% %31 vz 377 wfqs qfqad fevra &
fadr wrd F2T) R X AVAGTA ¥ aT =;
77 & gTF AFTIAAE FTAY 31 A
qzAd srg wid fz3 A w@dr g wa
FAquH F qea IET q|W F fo¥
FQorard war faar o afe Yar a@r
feqr aqar &y =g & =@y fafas ¥0a-
e frdt faa M sifase wgm aar
aFd g 1 gt feafr @ IR QTG
N T F@ & Ay g7 s IR X
mafrr faaig afafqug grr Y aftfen
fadY & 73%a adl § 1 399 FAGT FT-
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arfzir arfe faardi Y g7 v ¥ faaen
Ta

aer g & wft AlgAT AT AN R
gaeT AqreT &1 AIF X ATC-T0T Aoy
&Y A T 2 fw 3% oA A Y o
fca ga a1 g D A ;3
dzms war AT AA 7T 49 AAT ¥
fay oY 39 937 T ¥ATFY QY Feom fwr
war #, Afea 37 g =xf fase a@ Fear
arTer g -8 ArAr g Fr AR 89 A
€qra 21

gt g w qifperdt g fra
T4 HQIH(T F HITW ATAT TF FOF
srrme4t wriA Wi gfagea 7 ey o0
aug AT ez T ¢4 a3 @AEAT H
qrwar T4 w40 930 gapian & 19
g3q w41z & {1 grAdvT s1Fear IFLT.
TgadAi 3 | AAAT A gF FIA w1 F
fad @ am 2ar gy S0 sreanrdft g3-
fag T Y AGA GO F AT AT § AT
7% gag 7 A & gl 6gz 9@ 4%
waftfng =g

qiiEsardY srrmw & Frowy afsaHy
a4 7 @mEdt usar ¥ agy &7 oA
feearfga D o 37 F1 B N qAET
Y apa q-Yqu iy Avwear | feeg awd,
grifiqy, siwrn & AR wedlr AT
fasadta sremifad =y gargr iy g9re-
qrefY g Y g FIAT WTFTAT R 1 AT A
w¥ a% 190,989 suffd wrd a1 9% 8
JvETT ¥ 3% ol agaw W W F
qfs 3 & fa¥ Todr w207 75 W@
wagr otz 95925 = wor 2

faeaifaat & @mar 600 afeaT "y
2300 syfer garfias & wr A R &Y
ufaae T TIvn X AT X ¥ EF AW
At & fay P A A AN 7 I9W@-
Far & FITF 0T I FG $A9L A0
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qY AT gR FT FH 1 7T wreNG A
o yaAY wegfe @dr ) Te amfa & art
B WA GIRIT 9 A 7 A g wraTdy
F At ¥ At vET AY AIA A GES
sAar =rfzd 1 Prsaft serdY afrydmy §
297 nfkarr &1 3% far wyara Y w9
AgE qrr 1 A 7 ANAN T gET AE
AarEy F AT 12 89801 fig T AT
At AR A4 AF A g5

AVTRITOT T 790447 F o701 f4rqr=
fry sqfsadt & f20 "81 qrit 4 0359
qET AN AT 9% F 1 g7 iy g ¥
3% 37 4T F09n 3 a7 wEd ST
Yy A 7fFr Az% 4 Al F A
it w9 ¥ 37 freqifedt & Fa7 7809 4
faarf & P71 am-tar, afge ok
nrAmwz a4 & (i & § qd qra
FAITFI F 1 WIETIT A ALFR Y
wfertr wie 91 397 AEifew 20}
qr ft afas @17 fzar 31 feey 373 aar
afsga, Mzx a5fvs, g7 3 o1 wfz
sga g & WY ofaaqm tzn qra 9ifzr
za 3+t A grf o5 T A Prwfa iy Y arar
lgarz @t 79 2 aru T F1 A
FIPO BT U0 AMAT o f3y 1 Nafas
afram 11 sqear & o|ifar g 14F
arfgeTiT & g7 Freqfadt ¥ F1a aoere
A gz wrd frar 2 1 feeg mg 4 amy
g fs wor q¥or & ity afgarfaqy &
fry fadg szq ad Isy ar ¥ A%
Forr w1 iy O .2 9vwy
qr g1 37 f27 Tviw =X & R wrady
a1 wzeq ¥ wfzarar gafeit Y gax
feqa #1 ®saTqat agia Awar ¥ g0 9T
wifegrdy go Fo 0 maaar, qeslt A
WIT B TFTGO AT F | AIFT AT IART
AT TIT FAT 5 W M7 3 faer w3w
¥ & 4 Toeq F37 91f57 )
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SHRI R.V, SWAMINATHAN (Madu-
rai): Many menbers who took part
in the debate have meintained about the
prevailing labour unrest in the country,
They have also given various reasons for
it based on their own experience. We see
labour unrest not only among the poor
workers, the textile workers or among the
ordinary workers, but among people who
are getting Rs. 800, Rs. 1000 and even
Rs 3,000 or Rs. 4,000 a month. The TA
Engineers are also resorting to this kind of
agitation creating unrest in the country
Just like ordinary workers  Some people of
clustical staff get Rs 800 a month; some
other people with the same gqualifications
and experience and doing the same work
are getting Rs. 150 a month, Both these
categories of people resort to strike.

Three reasons are attributed to this
situation of labour unrest. The first reason
is said to be the existence of trade union
rivalry. Another is the attitude of the
employers, their lack of understanding and
appreciation of the ordinary workers’ grie-
vances The third reason is attributed to
be the attitude of Government who when
there is trouble interfere in the situation
either prematurely or belatedly, leaving
thirgs in such a way that there is a ciitical
turn in the situation without the problem
having been solved.

On account of all this, production has
gone down. Whosoever's fault it may be,
production has gone down in all spheres
in the country. Now there is a strike
which is going on in the Andhra Bank and
the reason mentioned for the strike is that
the agents of the bank have also joined the
ctaff union. The union wanted to speak
to the managment on behalf of the agents
also. The management have come forward
with a statement that the union cannot
speak on behalf of the agents, since the
apents are highly paid officers, These are
the tvpe of things that are happening in the
country.

Once tension is created by a strike like
this, even though the Government comes for-
ward and settles it, it will be only for tne
time being  The goodwill is damaged and
tension will always prevail, and on account
of that, not only goodwill is damaged, but
even production goes down and the rela-
tions between the employers and the em-
plovess are also damaged,
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Our country is a free country; we are-
free people; we can rule our country in
our own way. But after all, what all these
mean to the common man ? He is not happy
because the Common man cannot enjoy
the fruits of freedom. Unless you take all
these things into consideratiun and solve
them, how are you going to solve labour
unrest in this country ?

Coming to the trade unions, there are
certain norms. The Government has got
some responsibility: the organissd labour
uniong, and the organised employers also
have got some responsibility 10 teach the
labour and workers about trade union philo-
sophy. My hon friend Shri Siephen id
looking at me. He has also a great res-
ponsibility to teach the trade unions of the
trade union philosophy.

I am not going to mention about socialist
countries. But look at West Germany.
We do not hwear of anv kind of labour
unrest in West Germany. How is this
possible in a capitalist country like West
Germany 7 We are talking of the capitalist
countries and exploitation of the lahour,
But how is it that theie is no strike there at
all? We also knew that during Hitler's
time, the pre-war time, there was no labour
unrest in that country He was not control-
ling labour as such, and was keeping
lahour in a satisfactory way and so even
love and affection was there among them.

The Government should take the respon-
sibility during the difficult situation and
should be able to control both the manage-
ment and the labour. Labour also realises
the responsibility it owes to the country,
But then, the basic thing is lacking, and
everybody is lacking in it including my hon.
friend there.

Take, for instance, the bonus question.
The problem is repeated in indusiry after
industry, year after year. Can you not
once and for all solve this problem ? I
would suggest to the Government. Let the
organised emplovers, organised employees
and also the Government sit together and
take a decision with a flnal setuement. Of
course, every year they are meeting; but
what is it they are doing ? They should
come to a settlement.  There should be an
arrangement for 5 years and that at least
we must have a five-ycar moratorium oa
this kind of Isbour uagest in this country
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Letus do it. Our responsibility is there.
The Government should come forward to

salve this.

What does the labour class want 7 The
worker wants more wages. (Imerruptions)

AN HON. MEMBER : Is he thinking
of the Congress party ?

SHRI RV. SWAMINATHAN : Please
wait, The point is, a worker naturally
wants Rs. 5 or Rs. 10 more, There
is  unemployment. I would say that
a guarantee for employment must be

given, In a family, one member is working
and two or three members are idle. Due to
this idleness manpower is wasted. So, the

workers and the Jabour unions should fight
for extra employment for the family
member. By way of increase of bonus, or
wages one way get Rs.5/-or Rs. 10f-a
month.  But a worker getting Rs 209
must ask for more employment, so that
a family which at present has one earning
member, could have two earning members
and the family as a whole could get Rs.
400 instead of Rs. 200 per family which
amount is not sufficient. We are vociferous
about the labour problem in the towns and
the problem of educate:i unemployed. What
about the rural population. Agriculiural
workers and rural uneducated unemployed ?
A man working in a village gets Rs 4a
day—During seasonal months for four or
five months, For nearly eight months he
could not get work. These are the people,
left out, forgotten who form the majority
of our population. Has the hon. Munister
got anything to say to these people, the
rural unemployed ?

There is a colony called Kalkaji colony
in Delhi which was meant for East Pakistani
displaced persons Now there is no East
Pakistan, only Bengla Desh. That colony
should be named after Chitta- njan Das.
I hope the hon. Minister will come forward
with such an anoouncement soon.

People from Burma, Ceylon and other
countries are coming here as repatriates.
I wish to refer particularly to Burma
repatrintes. They have not oeen provided
any amenities. According to the Indo-
Ceylon agreement of 1964, if a person
comes with Rs. 10,000 he will not be given
any amenities; people coming with less
than Rs, 10,000 will o given some help.
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The people coming from Burma are very
poor and they come only w&ith rags to
wear, the children also are there. A num-
ber of Burma repatriates are wandering in
the country just like beggars. Government
should give proper attention to the Burmese
repatriates,

Lastely, in regard to Ceylon repatriates,
there is a place colled Mandapam camp in
the sea shore. They are settiing some
Ceylon repatriates in this place. I fisher-
men are settled here, they can do some
fishing. There are no other facilities
here. Therefore, the Government should
not settle the Ceylon repatriates in Manda-
pam camp, but settle them in some tla or
rubber estates,

SHRI SAMAR GUHA (Contai): Mr.
Deputy-Speaker, I want to give a warning
to the Minister of Rehabilitation not to
make a wishywashy statement about the
rehabilitation of the Bangla Desh refugees
who have been repatriated to their home-
land. Bangla Desh is facing a stupendous
problem on the rehabilitation problem and
it is more stupendous than the one we faced
when we were temporarily sheltering them
in our country. | had been there more than
once and [ have secen with may own eyes in
what conditions they live. The houses of
most of the people, except those who came
very late, who had crossed over to [ndia
were looted and most of their properties
such as lands, houses. ete. were occupied by
the others, The Bangla Desh Government is
facing extreme difficulties to get back tho.e
properties and lands and give them back to
their proper owners The lands and houses
were left for about ten months and other ele-
ments took hold of these properties. [ should
also say that a large number of those reflugees
are still residing in the camps. 1 will request
the Government that all the structures of the
ca.nps that weremade in [India for the
refugees should be there, and | would par~
ticularly request the Government of India,
because Bangla Dssh being a new Govern-
ment, it is not possible fur the Governmant
of Bangla Desh to create an internatonal
lobby for giving international aid for the
proper rehabilitation of the Bangla Desh
refugees, Therefore, it is the duty of the
Government of India, 1 should say now it
is the duty of the Government of India more
than when those refugees were in India, to
create aa international lobby for giving ade-
quate help to the Bangla Desh Government
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for proper rehabilitation of the Bangla Desh
refugees. Otherwise, I am afraid, however we
wish it otherwise, this problem of Bangla Desh
refupees may recoil on us which we should
not desire and should not entertain also,

1 also want to draw the aitention of the
Minister of Rehabilitation, though he is not
directly involved Eut 1 would request him
to take up the matter with the Minister of
Fxternal Affairs. 1 have written several
leticrs 1o the Prime Minister 1 haver aise this
matier on the floor of the House on one or
two occasions earlier. There is the question
of Enemy Property Act of Pakistan. 1 know
it is a delicatc issue, After the 1962 War, you
know, when it was East Pakistan, the Enemy
Property Act was enforced, The whole idea
was to squeeze out the minorities. It will be
impossible for the minorities to get rehabili-
tated unless the Enemy Prcperty Act is vaca-
ted. Care has to be taken in this matter. [
would request the Minister of Rehablitation to
take up the matter with Munister of External
Affairs sec that the Enemy Property Act is to
vacated, if he really wants the proper rehab-
ilitation of the refugees. What happens some-
times is that one brother is here in India
and another brother is there in Bangla
Desh, The whole property has been dec-
lared as enemy property afier the 1962 war.
As a result, if the other brother wants to
go there, and the one who is living in
Bangla Desh wants to come here, it becomes
extremely difficult for them.

Sir, now, 1 want to draw the attention of
the Government to another matter. In reply
to one of my letters, the Minister of Rehabil-
itation informed me that there is no more any
necessity for the Refugee Review Committee,
I am sorry (0 say that does it mean that aill
the problems of the refugees have been solved?
1 do not know whether the Minister has visi-
ted the colony areas around Calcutta or other
areas in West Bengal. If you go there, you will
sec with your own eyes, the problems faced by
the refugees. 1t is not the case in West Bengal
alone but it is there in other parts of India also
where refugecs have been settled. Therefore,
I say it is wrong on the part of the Govern-
ment to wind up the Refugee Review Com-
mittee. It should be reconstituted. The pro-
blem is continuing and it will continue.

I want to draw the attention of the
Minister to another matter aiso. A high-po-
wer team was sent to Andamans for probing
into the possibilities of rehabilitation of
Bangla Desh refugees in Andamans, A time-
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limit was also given that by the end of 1971,
one lakh and fifty thousand refugees would be
rehabilitated in Andamans Unfortunately, not
even a few thousands of them have been reha-
bilitated there. I have personally seen That An-
daman refugeesa re facing innumerable prob-
lemsand wvery unfortunately, the gentleman
who is in-charge of the Administration there
is very unsympathetic, and I shoald also say he
doesnot understand the¥problem. What hap-
pened to the inter Departmental report about
the rehabilitation of the Bangla Desh refugees
in Andamans. During the last three years, not

a single refugee has been sent to Andamans,

Has it been sent to the cold storage? 1 want
to know straight from the Government whe-
ther the report has been sent to the cold
storage or whether the recommendations
have been honoured.

1 am thankful to Mr. Swaminathan for
what he said about the Kalkaji colony.
Many Members of this House made repre-
sentations to the Minister that the name of
the Kalkaji colony should be changed in the
name of Dethhandha Chittaranjan. That
should be done.

Sir, I think the Minister has received a
notice of the strike given by the Asansol
coal workers. This is very important. Tnere
are 50,000 workers and their grievances are
legitimate. They are not fulfilling the Govern-
menl commitments that were made. 1 would
request the Government to look into this.

About the jute strike, I want to draw
attention to one basic point. You are just
going to deal with the problem of the wor-
kers there. The basic problem is that you
have to deal with the Bangla Desh Govern-
ment with regard to the problem of jute pro-
duction, culiivation, marketing ete. Youn
know, Sir, during the ten months of Bangla
Desh struggle what happened is that npearly
35 per cent of the jute products have been
substituted by artificial fibre. Unless there
is a joint policy in regard to jute production,
jute manufacture and marketing in the inter-
national world with the Bangla Desh Govern -
ment, the workers and employers are going
to suffer and production is going to suffer in
a tremendous  way.

Labour unrest is basically undermining the
whole policy of nationalisation 1n trade and
industry in our country. For this, the Govern-
ment is largely responsible, 1 would urge the
Governmentto immedsately take up & amassive
programme of labour education and publicity
jn labour arcas to create an impuﬁonth‘ .
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pationalisation of trade and industry means
owning of the trade and industry by the
workers.

Thousands of cases are pending with la-
bour. tribunals, If you can enact & law with
provisions that all these labour tribunal cases
should be disposed of within the shortest po-

ssible time and the decivion will be binding
on both the employens and employers, that
willgo 80 per cent to resolve the problems of
labour unrest in India If that can be done,
I think the major preblem of labour agita-

tion can be tackled.

Wt ¥ wan awa (AAgY) -
ST WA, & 9 Ak gaate s
qT & 7R F1 gudgy FATE I ug
fawrr Aa arit § qzr g g qzar
HH, AU AT AT Arazr gaata o &
RN 9T 57 ¥ Bz 1

AR owa A Ty gty wH aw
st & 5 aewre N qw Ay g
TA% AXT AgY wrdY gafay fr ooy fam
B O 3| § Pr rerr @) <@ §, arerr-
RN R A gEmra o FrAad
W AT gt WA @ aF qfiwem ) ana
At 1 w7 oft el Wt wedwrfo
# arfiz mhif 97 fasre 2@ Paar arar
¢ & g gfagm aary § ) AfET AwAla &
e 371 qgar & f& sryr g WaAw
Ay gfrww N oggar A E-ow
"o 070 o o Yo wIX zat Qo
o Yo go dYe 1 AfET wagdl Y ar
sl #) e M€ asds gf W
1 gaferarger gfagn aamT g
% qg=ar wizar § 4 gAA fedl avg
Y g agfags a ot 3
wuray wY wrar § w3t g7 2 feraney
ghrasa & gargr feft o= wa-fosear-
¥ gfrox A avw & & wdf A )
woyqe At fonr oy 3 & wEr wrar @
fir se mafesvrsow gfaas & drT €
W Y0 ag W e @ § s
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wafermrsse gfaaq & sdwfa) Y wiv
g ! M qTEIT AqR fv If At 4
&l faz frdt ot gfagar & ava & 3w 9t
e fear srar a3y
aga fedl & ag ara ssr ar @
fr “ax ge=dt a7 gigTy ' Afys wf
avazwg Fafafd & A A
wgar e ag Y evwT agy Fat & qar o
WrE An arT ¥ A7 A 0F wed
¥ oF @ gfaga &Y 719 Q@ for e
gifs Fray ot sdardt 97 s o ga
a7 ITF AT g ATAT S a9 /g
a2 37 gfea & pro ogise aw
TgAr ARA | e §H A & ar¥r ww
&Y a1 FIAL QIATE ) I wrAATTRAA
® 717 a3 afawrt 7737 FFAA §
Ygzda wem ¥ 0 A war wwar
afer Y Jav v B ¢ ad e
Mfefral Fgrds N Ar g Xgwa
Y #ffaq & waz 3z frdY @17 § Fa9q
A AN I AT A,
sga<f ¥ frdt amm £ geer frar g, ar
ewre A8 Frar §, zafd some &
Frdy A ¥mA & F o 3y A
vrrwi; & ag fggrarg @1 |ar , afsa
Fza@ g Wy av @F fod savw @
AGTAT ~EIA A A qT AT gq fawew
FT AAT ZIA FATATAZT &1 SUH & g7
ggx ¥ qar I 5 qzA M 17 F+]qw
%o WIfaEZ FF FT THIAT 41, AT a7 4
%< 22 1 2t nar 31 uafz 9d W@t
WY @ qar A A Fl AFT ®HATY
THET &1 €952 T 1 TH AMTATEAAT HT
#eAT #15 gfawrdy 78 & I g 9qQr
¥ e 21 o 9fadr oy wfase A §
ag 387 fawrdl 3 3owd 97 Wy 3 Ay
v ar & & f7y gry § Fag 9 a1y
g o srvm B Frag qft sarand v
& adfY ®TT) AZ FAN A9 YA
pra § wfad fadl st gxear g s 3
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[ =Y T¥x wwiz graa]

6T AFY X 1+ o) Yegw wifa¥z g &
o wfaeae § ap g @ & faly ara §
tw any ag Mfewe s gfee
s & frd Fadsr o g ¥ ) odf AT W12
®T wTEY ITAY agt ¥ why Yy wdedt
€9 A7E ¥ AYET &1 GAr 9mar g g
My gowr NF adfrer aff fewsan
wa: ¥vr gury § & wfysat g faara
&1 aedt Py wifed arfe Sy &
wraE) § grdve @) e wrd @l WY
ewr &t fedlam & Wk

15 hrs,

wgt ax wifadz g sgafal W
fe ara §, s%r w19 77 aXg wT PAT £
faad feara-fieara Syar &1 &Y qrew
ar qAfen aF 7@ § 1 cwfady & g
fr wa frma & sdwfg) w1 & @
s sy Y ard fog ag ¥ -
e ot frama-frara & frarr arel wr
grar & af ¥ s dge g e |-
Y% ®7 J FTH 4T %A |

# gg @t wg«r swgar § fs wwETe
fag arq & gaa ¥ qm A §, F9-A-
FH I WM AT A famr &1 94w
#H3 qgx AN WP, = A g,
TR @z § wgr a1 fr Gfaelt dom-
W & a7 wTY § are grafial &
it &, vafad 300 ¥ wurar sefagt &
agre @l | Afww it a5 Gt dam-
&8 § o @ ey Y agre A @Y
qré 1 g% qar aff wwar 5 ag fas
wur  foad 9 @ ¥ oqw H @l
wgre AgY Y arar § | gafy Qe -
feq agd w1 @ &, A9-Ax wwrfat €
wwar agAY wr @ §, afsw 9 wre & 59
fammad m szt e fy o€ 30 H ooy
e R 7 egr Frenar g
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siar s A atr s@ EAN D
wfaea &1 warer fear o § st wgr
arar § Fr wra v et & Feld sish
aw gt fente gaer qudr ¥ wiaez
w1 ey | Hfew s & are wRAT
qar g fs 1971 § q¥ ¥ wedteey Frgwar
gur a1 fseT ft @ Fad wed) e ot

& | ow aw FeE aff areft aw @ A R
fenis wrelY §, =0 waeT =g *F FX

JAEY Zrw A § Py el o Pt Ay
a1 greife saw o Y Wy gAY WYE
fadry grgee aff §, foe s & 9% =T
wigm s fem @R a5 ¥ weT A
fea¥? il avfw fex @ ag #g %7
oo 7 xger &% e ¥ sl o fond
a¢t wrf & rafay sroay w9 fame
agr Fear st awar

wh qrt & Qo 1 ard qT qvar
21 ¥ & wRT N IHTY A wAeAr § ag
w1 oF 2w 4 3 & v 2 )
wrasy fagre 4y w3 Ay @y A
Wi @Y § 1 ATy gw e foan & sa
w3 § fir gex Fred, gw Sad gaar &

GeY wha @ § frpr ¥ oy fea
saardl ¥ q31 WY famar § fs add A

gt ft @ § Ao det ol g2 wre-
e} Y oreamadtz faar o gEst wE
sqaeqr aft § 1 & s e faad et
oy gu s9ard § sawr fe & w9 9%
e #Y famy § w0

¥gi aA¥ TIRESE  GACENIGE W)
waer § ag af waf § o€ § 1 g
¥y far J d@=r g i taftwewe
feqréfiz Y a® ¥ & @ WG warar
q, #feT ww a% kST wAgEEIOE
®t weamiz W & 6 qf A ¥
fraaTay wgww wf aff AT ax @%

T o At vy g S gy aReq
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arX 2@ & ¥ gy st qad qaoerc whx month they will be on strike if their
demands are not settled amicably. Even

gV qg A & fog v § @iy g
UF Qyrarag a0F ¥ wAr A ww
famr & & w72 qwrs 341 wdar g o
art W F 707 500 ar wAy semEr
URHEHZ 0FAET § | TAWT KW HAA
gATECATTE AT A g ST FLAT
afrr & = gar 3 v 3a% adftT g
M qgdaa v dzd @ agh 9T
ams v g fand frard @f sk gad
ats wt gfrgrg ot @ifs @ agl
AFC H14 AfFeT FAF AN qra 9
a® |

wa A % grate F AR A gy A=
A ATFAT | AT WA AWF A gaiE
&7 ¥ aga gufear qwar W@ E
feggsit = gu & SA9Y T AET A
aga eqra faar ar ) Afea gm gt
wREql & ag g wrET A7 ¥ Fr qe-
&9 A 7Y ST 9% gC § I T & ArA-
a7 §Y 7% 7 WA § | T A WL qOAT
war ¥ A A & o 0 g ad
& safam § wawre ¥ arog s€ar fF
Y vy A Q@ ) Faasr wfta wra g2-
a7l & qsgcqe vf A, AR fAag =g
Fadt @ gfw qzaeg ¥ agT YA A
YT AT 9T ITR FGIA BT I90q FL |

MR. DEPUTY-SPEAKER . Shri Dinen
Bhattacharvya wanted five minutes Asa
very special case, I am allowing him,

SHRI DINEU BHATTACHARYYA :

(Serampore) 1 will simply put some
pointed questions ta the Labour Munister.

Firstly, the Andhra Bank people arc on
strike for long and 1 have heard that on an
all-India basis a sirike call is being given by
the AIBA. What is the difficulty in settling
the problem of the bank empioyces of
Andhra ?

Secondly, 2.50,000 jute workers have
givea strike notice end from the 8th of this

today, so far as [ know, np settlement is
there.

Thirdly, in IDPL, where I had beea
only vesterday, [ saw that they have already
served a notice for one diy's protest strike
on the lith of this month. The issue is
that the services of eleven emnloyees have
been terminated. Twenty emplovees were
charge sheeted on the same offence but nine
have been ahsolved of the charges and
cleven employees are victimsed. The funny
thing is that s they do not have any
place to smoke. Isita jail or a prison
where when they enter they will keep all
their things, matchboxes and cigarctie boxes,
at the gate 7 Thev cannot «moke for eight
hours ! They have raived a demand that
some place should be set apart for smoking.
I think, st is very reasonable.

_Then. they have asked for revision of
their wages. 1t 1s a public undertaking and
you should be a model employer. In
Pimpri, under the same Minmstry, they are
getung some wdages which are not given to
the emplovees of the anubiotics plant m
Rohikesh, 1 would humbly request the
Labour Minster at least to exert his good
offices to see that the employces of the antis
bioties factory in Rishikesh may get justice.

Then, 1 will straightaway come to the
LSL. Nodhing has improved. Last year
ESI's piolems were raised here by many
hon, Members, The same corrupiion is go-
ing on. If you purchase 8 medicine from
a shop you will get one gquality of medi-
cine ; but if you are amnsured person, if
you are a contributor to the ESI, you will
get medicin of inferior quaiity. Itis gomng
on everywhere ; in Delhi al-o and 1n all the
States. This was brought to the nouce of
Government but nothing has been done,

In West Bengal. there is dearth of hos-
pitals, I know, in Hooghly District a hos-
pital burlding was built long ago but it has
become the residence of the CRP and the
military there. The money spent was from
the BSI fuds.

Then, T come to the question of Provi-
dent Fund. You promised here and I do
not know what you will do A large amo-
unt of money has been eheated by the emp-
loyers and the Government is keeping mum,
They are yet to bring in a legisiation,
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Coming to rchabilitation problem, a
Committee was set up under the Chairman-
ship of Shri N. C. Chatterjee. Some recom-
mendatiors were made by that Committee
The old refugecs in west Bengal have nc
been rehabilitated  The squatters' chlonies
have not been reaularise d. Proper develop
ment Is still lac! inc and economic rehabilita-
tion of those refuxees is still lacking., |
know, the Government of India will say
that it is not their prob'em but that of the
State Government. But 1 say that it 1s the
responsibility of the Central Government to
see that tne refugec problem is fully tackled
and that full responsibility is taken up bv
the Central Government, 1 know they will
wash it away as if it is the residuary problem.
I say, the prohlem is still there and 1t iv a
very acute prohlvm  The hon Minister, Mr
Khadill ar, is 1 man of pragmatic view and.
I hope, Lie will at Teast look into the matter
with sympathv and with a human attitude.

With these words | think you for giving
me an opportunity 1 speak on these De-
mands.

SHRI ¢ M STEPHEN (Muvattupu-
zhat : Mr, Deputy-Speaker, Sir, 1 rise to
support the Demands.,

The year that we have just closed 1sa
fairly eventful year looked at frons different
aspects.  Coming foremost in  the mind 15
the national crisis that w~e had to face and
the way the working class geared up to face
the challenge of the national crisis. As one
man, every trade upion organisation 1n the
country worked to answer to the call of the
nation

Secondly, along with that, we faced ano-
ther problem, the biggest refugee problem
the world has ever seen. It is on record
that it was handled in a verv masterful man.
ner and every section of the House must pay
its compliments to the Ministry for the mag-
nificent job they did with respect 1o that.
The year saw the begining of the refuree pro-
blem and the ¢ni of the refugee problem
and the efficicnt handling o! lakhy and
lakhs of peopl: who came nlu our country
in a most depraved condition

Thirdly, there was an attempt made by
the Prime Minister and the T.abour Mintster
to evolve a sort of consensus amongst trade
unions for the purpose of forging out a for-
mula for industrial relations and a bigger
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part of that was the question of recognition
The Labour Minister start=d threaiening that
if the formula was not evolved, he would go
ahead with some legislation and will force it
upon the trade unions. Whether as a result

ithreat or a unilateral action by trade uni-
s, the cflorts were made. The country
must take pride in the fect that in the course
of this year, these three national trade uni-
ons which have got the tradunion of fighting
like cats and dogs most unremuliingly came
round a table and discussed this matier and
a sort of formula was evolved a'though not
completely finalised but for a maujor part, a
formula was evolved with respect to recogni-
tion. This is an improve nent or the pro-
positions put forward by the National Labour
Commission.

As a steps towarts the unity of the work-
ing class which we hive been talking about
the INTUC, the AITUC and the H. M. S,
agreed to set up a sort of national centre,
This isan absolutely momentous event that
beyond the limits of the barriers of trade
unions, their limited outlook, and in order
that the unity of the working class may be
forged out, the trade unions come together
and agreed to create a sort of an informal
national centre where national problems
could be informally discussed—a national
centre among the trade unions themeslves
in order that our tripartite forums may func-
tion more effectively. (Interruption) This was
done at the initiative of the trade unions
themselves, and I, as a humble worker of the
Indian National Trade Union Congress take
pride in this fact ; we, under the present
counditions, changed circamstances, put forth
the proposition and took the initiative in this
particular matier.

Another important matler is the resalt
of the Parliamentary elections which we
had and also the Assembly elections. The
verdict of the electorate is very clear Look-
ing from the trade union point of view, the
extra left adventurism has been rejected by
the people, Trade unions there must be,
organised effort there must be, the
working class rights have got to be rea-
pected, but the nation has rejected advenhu-
rism, When we look at this way, I will
speak a few words after that .

MR, DEPUTY-SPEAKER : The hon.
Member does not have much time, He may
come to the most esssntial points,
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SHRI C. M, STEPHEN : There is ano-
ther momentous event. While evolving the
critetia for recognition, this national verdict
has to be taken into account. [t is not
enough that some trade unions get some
votes or backing from somewhere It is not
enough that, by a sort of referendum, some-
body is said to be representing a section of
working class. It is necessary that that
trade union agrees or commit itself to work
in consonance with the natlonal expectation
about that working class. He who is dabb-
ling in a certain method which goes against
the national will as a trade union centre is
basically not entitled to recognition. That
is the standard which we must adopt. Those
national centres decided to keep some people
out hecause we felt that they were not play-
ing the game as per the consensus.

I want to ask the hon. Labour Minis-
ter 1 was really wondering about it—what
exactly is the role of the Labour Ministry.
When bhe addresses hi nself 1o the labour
prublem, he has to pay attention to this im-
portant question. We, in fact, have to
change our attitude to the labour and the
role the labour has to play, The labour
machinery has been there, the Labour Minis-
try has been there  Even under the British
administration this Iabour Ministry or the
Labour Department was there They were
there performing the policemen’s business,
enforcing law and order in the industrial
sector—just to get things through, just to ex-
tract the work from labour ; that was all
the purpose, But now a new &ituation has
arisen. The situation now is that the nation
stands committed to the task of socialism
What do you mean by socialism ? If you
really mean socialism, then the labour must
be the master of the show and not the capi-
talist. That is the basic thing. The differ-
ence in status has to be accepted. We have
changed our attitude towards monopolies.
we have changed our attitude in relation to
foreign investments, we have changed our
attitude to different things. But have we
really changed our atiitude to labour, what
role the labour has to play, the dignity and
status that labour has to command, enjoy ?
My humble feeling is that we have not. The
way the Government machinery is function-
ing shows that. Any file coming up, the
Finance has to say ‘yes’, the ludustrial
Development must say yes’, the Law Miais-
try must say ‘yes’. There is no sector func-
tioning in the country which does not affect
labour, But the Labour Department need
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not be referred to ; they need not say, ‘yes
or ‘no’. Things will go on like this, [do
comoliment the hon, Minister, but [ heve

gol to expiess v symprthie; also to the
Labour Minister hecause he is saddied with
responsibilities which he does not have the
sanction to enforce. That is the difflculty.
He is the Minister of Labour. but he does
not have the machinery to crealte employ-
ment ; he does not have the sanction to en-
force labour policies in the employing Minis-
tries, of Government , he does not have the
sanction to enforce the employmeat policies
or other policies even with respect to the
private sector. He has got to be a specta-
tor and if you ask him what exactly yor
role is it your ro'e to be a Policcman for
the industrial sector or, as mv friend. Shri
Raja Kulkarni, said, is it vow role to be the
driver in the bus of a natianal venture carry-
ing on the polices of the differcnt Depart-
ments and conveying them 1o the labour or
is it your role to piay as the guardiun of
the intercsts of the workiig class and to
remund everybody that lahour has a role and
status and diznity which muyt be 1eengned ?

MR. DEPUTY-SPCAKFR : Now, let
hinmi reply to that,

SHRI C M. SPEPHEN : Just two minu-
tes, Sir

When you say that the labour must play
the role, may 1 submit that the labour of 72
innot satisfied with the wages and the bonus
onlv. He is conscious of the status, dignity
and his nosition and unless he is given a
fecling that he is given that position and that
he is taken to the entire operation, vou will
pot have the co-operation of the labour, That
is the must important and essential thing and
the zntire Ministry has got t» take that into
account.

One thing more and I am finished. Quite
a pumber of points I have wanted to say
but [ have no time. But I might mention
one thing. I uam feeling rather painful at
one thing If the Labour Department of the
Ministry is feeling anxicty for the worker,
the way we are to react to different situation
should not be the way they are now reacting.
1 will give you one single instance. The
Gratuity Bill came up here, T do not want to

go into details. That is coming up but a
demand was put  foraard by somebody at
some stage that Government permyssion
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stould not be a condition presedert to pro-
secute them for non payment of gratuity. 1
am not worried about the rep'y of *No' to
the demand, but what I am worried about
Is the reason advanced for that, that there
will be haras-:ment of the emplover. There-
fore this cannot be given. Harassment of
the erplorver and anxiety to protect the
employer and the emplovee 85 a nuisance-
makmg elenent ! That is the aititude which
should change. | have put up one case to
the Labour Mintster. Here is a case. You
say ‘moratororium on strikes’. 1 could
understand all that  Thal is a negative pro-
position which T have opposed  Let that be
there. There was a particLlar case in a
pariicular tyre factory in Kerala. The
general secretary of a union was dismissied.
They went 10 the Tribunal and tie Tribunal
reinstated the di~missed employees with back

wages. Then *he case went to the High
Court. The High Court dismissed the writ
petitiun and ordered  reinstaiement  with
costs. But the employer. in the God's year

of 1972, has got to check to say, ‘Whoever
may say. | am nol going to reinstate them
into service® | bave put up that paper the
other day to the Labour Minister Can you
enforce this decision ? Are you reacling
viol#nily to the attnude of the employer ?
If you are not reacting violently against
that, w hat is the status and position of the
employee or the worker who is the master of
the show ?7  Sir, this 1s the attitude that has
got to be changed
Sir, now 1 am vinding up . . .

MR, DEPUTY SPEAKER: Let the
Minist-r do that.
SHRI. C. M. STEPHEN : Sir, I do

support the Demands that have been put
forward. All 1 am asking for is: let us
mentally change our attilude, recognising the
fact that the man who produces-organised
or unoreanised.is the master of the show in
the new India that is emerging, whoever
may want it and whoever may not want fit,
Unless you take that attitude, no industrial
peace 18 possible in this country.

SHRI S. B. GIRI (Warangal) : Indus-
trial relations in the country for the last 25
years are being experimented through the
Industrial Disputes Act, by the Code of
Discipline and also by the Industrial Truce
Resolution. With our experience for in the
last 25 years we have séen that the labour
policy pursued this country by the labour
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Ministry of the Government of India is a
management-oriented policy. This policy
should be changed and must be labour
oriented now to achieve Industrial peace.
We talk about socialism. The Congress
party has given the slogan, garibi hatao.
But this slogan can never be achieved by
Government unless the take over the private
sector industries. 1 do not think that
garibi hatao can be a hieved by mere slogan
only. It the Government wants to be fair
to labour, the workers must have social
status. As Mr. Slephen has said the workers
must have social status. He should have a
srcial status in the industry as well as outside.
That is very essential. Unless he has that, [
do not think there will be industrial peace
in the country.

The Labour Ministry, alter its experience
in industrial relations must scrap the
Industrial Disputes act Now, coming to the
Code of Discipline, it is a voluntary tr-
partite agr.ement between employers and
employees and the Government. But what
is the resuit? The result that we saw by
expperience is that even the tripartite agree-
ments have not been followed by the
employers. The code of discipline is not
followed by employers and also by some
trade unions on the question of recognition,
Therefore the Industrial Disputes Act, the
Code of Discipline or the Industrial Truce
Resolution has not done any pood for main-
taining industrial peace in the country,
Therefore 1 say that the Industrial Disputes
Act must be scrapped and in its place there
should be a collective bargaining agency
through a secret ballot. Trade union must
be recognised through secret ballot. There
must be one union in one industry. That
union must have the right to collect the
dues through employers,

About Telengana region I wish to say
this. Employment exchanges are there,
What happened in Telengana region 7 The
employment exchanges failed to recruit the
lucal people or to give them opportunity
wherever it was possible. That was denied
to them., The separate Telengana demand
was therefore justified not only because of
the employment problem alone but for seve-
ral reasons. The employment exchang:s
must be directed that whenever opportusity
comes they should see that local people are
recruited for the industries

As regards the recommendations of the
wage boards, the Ministry has admitted in
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the report that some of the industries have
not implemented the recommendations of
the wage boards, The Ministry has not
done anything in this respect. Therefore
1 request that an ordinance must be promu-
Igated to compel the employers to implement
wage board recommendations.

We have no national wage policy. The
Central Government employees and other
workers went on strike several times in 1960,
and 1968 for need based minimum wage.
The INTUC, the HMS and AIT!'C are
demanding this need-based minimnm wage.
The Minis'ry has not considered about it
so far, Need-based minimnm wage should
be fixed, immediately made applicable to
all sections of the society and then only
there can be industrial peace in the country.
The Labour Minister should have more
powers so that he may settle disputes quickly
and take decision on the basis of reasonable
demands of labour.

As regards the casual labour problem,
when [ had raised this question last year,
the hon. Minister had assured that Govern-
ment was going to pass some order in re-
gard to casual labour, particularly in the
employing Ministries at the Centre. But
nothing has been done in this regard. The
employing Ministries at the Centre are emp-
loying more than two million people as
casual labour. Itis a naked exploitation
which is going on in a scoailistic country
like ours...

PROF. MADHU DANDAVATE (Raja-
pur) : This is not a socialistic country yet.

SHRI S. B. GIRI: Even the wage
boards have recommended that if a contrac-
tor employers casual labour, the casual
labour must also get equal wages, exactly
what the permanent workers are getting ..

MR. DEPUTY SPEAKER : And the
hon. Minister must look to that. Now. the
hon. Member should conclude.

SHRI S. B. GIR1 : [ am just conclud-
ing. My submissian to the hon. Minirter
is that the casual labourer must get the
same wages as the permanent worker, Secon-
dly, casual lsbourers, after completion of
240 days of service, should be confirmed and
they must be allowed to enjoy all the bene-
fits which are enjoyed by the permanent
worskers.
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MR. DEPUTY-SPEAKER :
hon. Minister.

Now, the

SHRI R. 5. PANDEY + Mav | pu! one
question before he replies ?

MR. DEPUTY-SPFAKER :
ask his question afler the reply,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHA-
DILKAR): Mr. Deputy Speaker: Sir,
May [ begin by saying that I am
erateful to hon. Member for the many
criticisms and the many suggestions that
they have made 7 Same friends have spo-
ken with animation about aspect of the
labour situation. 1 would beg of them to
believe that [ share their anwiety. their con-
cern and their impatience as well,

15.32 hrs
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He can

But 1 would like them to appreciate
while anxiety and conccrn  Jdo  motivate
human action, every measure taken for sort-
ing out a tangled human situation which is
what the labour situation is, has to be plan-
ned and executed with patience, care and

perseverance,

Before | preceed to meet the important
issues raised in the deb.te, 1 would like my
hon, friends to consider some basic limita-
tions. First, it has to be understood that
Government Is a human iastitution and in
nosense omripotent. It is obviously not possi-
ble for any Government to solve the accu-
mulated human problems of the dimensions
we have in the labour field by a single
decree, Secondly, as the hon. Members
know, labour being a concurrent subject,
much of what goes on In the labour situa-
tion comes within the States’ jurisdiction.
This is true not only in the matter of indus-
trial disputes but also in respect of imple-
mentation of many of the labour laws.
Shri M. C. Daga had referred to this aspect

yesterday.

The Central Government, of course, lays
down policy but execution is not always in
its hand. For instance, understandable con-
cern has been shown for casual and un-
organised labour by a number of hon,
Members starting from Shri Mohammad
Ismail. 1 shall dicectly explain that we at
the Centre have been dolug owr bit but it
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is mostly for the States to act in the light
of local experience. Maharashtra has enac-
ted its own law, and we have asked the
other State Governments to consider if they
could take similar action.

Thirdly, much of what happens in the
labour field is often the consequence of the
overall economic policies Take employ-
ment, for instance. the Prime Minister hei-
self has directed that our economic policy
nezd not be directed towards the sole aim
of GNP promotion. Removal of poverty
has a priority higher than the promotion of
unaided growth. and employment promotion
is a basic element in relieving poverty. The
point which I wish to emphasise is that it is
not labour policy in its restricted »sense
which can by itself solve the problem of
unemployment. This is basically the func-
tion of economic policy itself, and economic
policy is being adjusted to achieve this end.
1 am saying all this not in order to seek
any reprieve, but only by way of restoring
the prespective to the many basic questions
that have been raized, And let me now
procecd to meet some of them. My hon.
friend Shri C. M Stephen has tried to put
in focus the problem and also indicated
some of the limitations under which we have
to function.

First, I shall take up industrial relations.
Understandably, some friends have expressed
their anxiely over the present state of indus-
trial relations, particularly over the number
of man-days being lost due to work-stop-
pages. The situation certainly is unsatis-
factory, but so far as figures go. compared
to last year's peak figure of over 20 million
mandays lost, the pruvional figure for 1971
is less than 14 million. This is a slight
improvement, but we cannot afford to be
complacent about it.

Inevitably, the question of the state of
industrial relations in the public sector
comes to mind when we talk of the loss of
mandays. It is often made out that the
situation is worse in the public sector—as
you know, the public sector is the most
maligned sector. Here if industrial disputes
figures are any indication, the sum and
substance of the position isthis : that for
every worker employed in the public sector,
less than half a day wa: lost due to work
stoppages in 1970 compared to 4 mandays
Jost in the private sector during the same
period.  This is & very good example to cite
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to the House. We are conscious that even
this is not the ideal state of affairs in the
public sector, Several members expressed
anxiety about the situation that is being
created by closure of in fustrial undertakings;
particularly my friend, Shri Mohammed
Ismail started with this and gave a most
pessimistic picture because his vision is more
or less restricted to Bengal and the situation
theie as it prevails today is one for which
partly at least his party is responsible.

Hon. membsrs are aware that we have
taken a number of positive steps in meeting
the situation. For one thing, the procedure
for taking over of undertakings facing
closure has been stremlined and simplified.
In order to safeguard the interest of workers,
the law requiring 60 days notice before
closure has already been introduced in Ben-
gal. A central Bill drawn on similar lines
is already before Parliament.

Industrial relations, in ali conscience,
remain far from satisfactory, As hon.
mempoers have rightly pointed out, there is
need for overhauling the present system,
Almost all hon. memhers, those who spoke
with deeper understanding of the labour
situation, have referred to this problem. We
have been considering are casting of industs
rial relarions law as it exists today. ever
since the National Commssion on Labour
submitted their recommendations. As hon.
members are aware, enforeement of any
labour law on industrial disputes or indust-
rial relations depends on the willing accept~
ance of the provisions thereof by the parties
concerned. That is why we have been per-
suading the premier trade union centres of
the country to hold consultations among
themselves so that they can come to agree-
ment on the crucial questions of Union
recognition, disputes settlement machinery
and avoidance of work stoppages,

Some members are understandably im-
patient as no specific action having been
taken so far. But those who have observed
what happened on the Ist of May this year
for the first time would have noted this,
Before this May day, every year every sece
tion of the trade umions used to hawe its
separate meeting under a separate fag, all
of them having the slogan ‘Workers of the
world, unite’. That picture has been alte-
red this .year, This May Day will go dowa
in trade union history in this country asw
historic event where three national trade
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unmions celebrated it at least in the metropoli-
tan centres in the country in a combined
manner This is a good portent.

As 1 said, I share the impatience, but
the fact remains that a good deal of ground
has already been covered by the three im-
portant trade union centres of the country,
QOut of 19 points having a bearing on the
subject that they took up for consideration
among themselves, some sort of agreement
has been reached already on 16, and we hope
that when the employers and the workers
meet later this week, it will be possible for
us to have a final picture of the siiuation.
Meanwhile, we are preparing our own pro-
posals on the basis of an understanding al-
ready reached so that Gowvernment may
introduce an appropriate Bill in Parliament
which will cover the guestion of union re-
cognition, disputes settlement machinery and
other allied mautters. In these efforts, we
are seeking thc co-operation of the State
Labour Ministers who are meeting in Delhi
later this month for this purpose,

1 may perhaps refer bricfly to one parti-
cular aspect of the question There has
been 2 demand that the disputes should be
left entirely to be settled beiween the workers
and the employers. This would be most
welcome to Government, but at the same
time, Government cannot wholly absolve
itself of the responsibilitics in  respect
of the maintenance of industrial peace. As
the Prime Minister has put it, as the ques-
tion of war and peace cannot be left wnolly
to the armed forces, so the question of settle-
ment of industrial disputes cannot be left
entirely to the two pariies. Government
has its responsibility to the people. It has
to ensure that iis economic policies are not
in any way jeopardised by actions of any
section of society,

My good friend Shri Mohammed Ismail
has referred to the absence of policy on
closures, rationalisation and retrenchment,
I bave aircady said what Government is
doing on the closure question,  Aboul the
other two, may I inform my friends that
there is already a ripartite agreement cover-
ing the question of rationalisation. As for
retrenchment, the existing law itself provides
for the procedure and for payment of ret-
rechment compensation.
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SHRI R. K. KHADILKAR : [ am
coming fo your point. Some friends have
referred to the call that has been made by
our President and the Prime Minister for
a moratorium on strikes and lock-outs. As
I have already explained on the floor of
this House, this is in a scnse an appeal to
the sense of responsibility of the parties.
It is in no way intended to imply that
Government is contemplating anv legal ban
on strike or lock-outs, All that was inten-
ded was that conditions should be created
which would render work stoppages redun-
dant and these conditions can be created by
the workers, employers and the Goverament
acting in concert,

Now, the second important point raised
was regarding wages and the wage-fixation
machinery. There has been a good deal of
debate in Parliament as well as outside on
the most appropriate and ecffective method
of wage fixation in industry. While on the
one hand, there has been a demand for
statutory wage boards fixing wages, there is
also a demand that the guestion should be
left to free colleclive bargaining between
the parties. As Members are aware, we
have had wage boards, and the wage
structures in the most important industries
in the country have undergone revision on
the basis of recommendations of different
wage boards. Members are also aware that
these wage boards are non-statutory and
their recommendations can be 1mplemented
only through persuasion, Of late, our
experience has been that persuasion does
not fully work in all circumstances and
recently we have had the experience of the
wage question in an important industry like
iron and steel being settled through bilateral
negotiations. In considering policies in
this sphere, we shall have to take full
account of the experience we have had with
non-statutory wage boards as also with that
of the wage fixation through bilateral
negoliations.

Oupe suggestion that has been made by
the National Commission on Labour is that
while wage boards may continue to relain
their non-statutory character, their unaui-
mous recommendations may be ma e
enforceable under law. That is what we
are considering.

While Government have yet to take a
decision on the future of the wage board
system, they would welcome the efforts on
the part of the employers and the workers
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in particular indusiries to settle these ques-
tions through collective bargaining.

On the question of bonvs, almost all
the Members have shown anxiety that it
should not only be reviewed properly but
some early decision is also called for. Even
our friend Shri Kachwai referred to it.
Allied to the question of wage is the ques-
tion of tonus and retirement benefits. The
whole question of reviewing the present
bonus law has been entrusted to a commis
ttee and a Bill on gratuity is now hefore
Parliament. Members suggested they had
in mind the next puja or Diwali holidays,
because last year there was all-round demand
in the country and in some places even
strikes took place—that the recommenda-
tions of the Bonus Commission should be
available before these holidays. Every
endeavour will be made and we shall appeal
to the committee concerned that at least so
far as the minimum bonus is concerned,
they should submit some sort of an interim
recommendation on the basis of which we

can act
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SHR1 R. K. KHADILKAR : The next
point referred to employment. Under-
standably great concern was shown about
the massive problem of unemployment and
under-employment. Government share this
anxiety. The entire policy of development
is being adjusted to meet this problen as
best as we can in the given circumstances.
Highest priority has been accorded to
schemes which have high employment poten-
tial. A number of special schemes are
under implementation., These include a
drought-prone areas programme and a crash
scheme for rural employment, Under the
first scheme over one lake man-days employ-
ment has been created. Under the crash
scheme an employment of 600 lakh man-
days has been created, The Rs, 25 crore
scheme has been designed to create increasing
employment opportunities for the educated
classes including engineers and technicians.
Various employment schemes are also being
undertaken. Those contemplated for
1972.73 arc expected to benefit about 35
|nkhs of educated job-seekers.
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The expert committee on unemployment
has suggested in its interim report that in
addition to these special programmes
greater emphasis should be laid on the
execution of some of the more labour-
intensive programmes, The committee has
estimated that the direct employment that
would result from the propramme suggested
by it would be of the order of over 4 million
over the next two years, These recommen-
dations are now under examination and the
final report of t ¢ committee is expected by
the end of the year.

Concern was expressed about the lot of
unorganised labour and also construction
labour. Some Members have referred to
the unsatisfactory position of unorganised
labour. I have already referred to casual
labour and what some State Govern-
ments have already attempted by way of
protecting their interests So for as the
Central Government is concerned, we have
dravn up a sct of model standing orders
for adoption by the employing ministeries
of the Government We have also taken
up the question of protection of casual
labour employed by the difforent depariment
of the State Governments

As regards labour in the construction
industry, some of the labour Jaws relating
to minimum wages, workmen's compensa-
tion Act, etc. are alrcady applicable to
them and the Contract Labour Act which
has been brought into force provide them a
measure of proleclion when ijis implemen=
tation is complete. Apart from this we are
also contemplating the introduction of a
new law providing for the safety of workers
employed in building snd construction
industry,

Some Members made a pointed reference
to the :onstruct on workers, We are con-
templating the revision of the present rate
of wages. The main demand is that instead
of Rs, 3 50 per dey it should be revised to
the level of Rs. 4.50. One of the demands
made is this,

Let me now turn to another matter,
which has rightly exercised the minds of
bon members. 1 refer 1o the arrears of
contrioutions payable by employers to the
Employees’ proviaent Fund and Coal Mines
Provident Fund. As at the end of 1471,
these amounted fo Rs. 18 crorers in the
Employees' Provident Fund and over Rs. 7
crores in the Coal Mines Provident Fund,



245 D, G. (Min.

SHRI R. N. SHARMA
up to Rs. 10 crores.

11 has gone

SHRI R. K. KHADILRAR : It is
possible ; I cannot say. Although these
amounts represent a very small percentage
of the total collections in these funds, there
is no doubt that the amnunts in themselves
are large and Government have no intention
of minimising the gravity of the lapses on
the part of the employers. Having made
that basic position clear, may [ also suggest
that even this question of accumulation of
arrears needs to be viewed in perspective ?
While it is no doubt partly due to the
default on the part of employers who can
afford to pay, it has been caused principally
by a large number of sick industrial units,
particularly in the cotton textile industry.
Approximately two-thirds of the arrears in
the Employees® Provident Fuod i e over
Rs. 12 crores, relates to this industry. The
difficulties faced by sick textile units are reflec-
ted in the fact that even establishments taken
over by Government and managed through
authorised controllers have defaulted in the
payment of this contiibution. An amount
of over Ra. 6 crores is indeed attributable
to such establishments which has been
taken over. The authorities of the Provi-
dent Fund and the Government are faced
with a certain dilemma in these cases. If
authorised Controllers are compelled to
pay these coutributions, their resources will
be put to serious strain and some of the
unils may even have to be closed down,
leading to grave consequences of unemploy-
ment. Similar is the case with a number
of other sick industrial units,

The law at present contains several
provisions for the prosecution of defaulting
employers and for collecting these arrears
through revenue recovery proceedings, Thero
is also provision for levy of damages for
delayed remittance and in suitable cases
prosecutions are also filed under section 426
of the I. P. C.

oft gwR Wy wEI : A FIA &
#1R 29 & gagd) M wearw A &= H
st sfeat §1 wafwd s ®@ &

w7 W AagA g ?

SHRI R. K. KHADILKAR : Weare
trying introduce deterrent punishment. as
the hon. member suggested.
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Action along these lines has been taken
in a large number of cases by the authorities
of the two organisations and a number of
convictions have been obtained. How-
ever, the courts have tended to take &
very lenient view of these defaults and have
imposed onlv lizht punishment bv way of
fine. T would draw the attention of the
Law Minister to it—how the judiciary will
take proper note of this type offences. They
minimise the punishment and award some
petty fine,

st gOR wT wGIT : FA ¥ w7 6
qEA A qAr HAY AfZY 1 Ay @w H
BY AThAT 1 JTI AT I wedw

SHRI INDRAJIT GUPTA (Alipore) ;
Amend the law. Instead of fine, make it
compulsory imprisonment,

SHRI R. K. KHADILKAR: We are
amending it, Government are convinced
that deterrent penalties are called for and
they propose to provide for compulsory
imprisnnment in the case of wilful default in
the payment of the contribution. Other
amendments to the Act to bring about fuller
compliance with its prowvisions have also
been formulated. Government hope to an
amendment Bi'l before parliament at its next
session. [ hope Shri Bhattacharyya will take
note of this because that was his demand.

So far as labour is concerned, 1 have
touched some of the problems. [ would
like to conclude by dcaling with some of
the specific issues raised in the course of the
debate,

Sir, | hope I have covered most of the
major issues raised during the debate—
though not all of them. I can assure my
Hon'able friends that we have taken mote of
each and every point made by them. These
will serve as points for guidance in our
future action.

May I conclude by drawing the atten-
tion of the House to an altered fact of
fundamental importance to which the poli-
cies of Goverment, employers and workers
have, of necessity themselves in fulue ?

The year that has just passed has been
a year of resurgence for the Indian people,
Ina sense It has been as important as
the year of Independence. We have passed
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through a great order and come out of
it with confidence in overselves. If the
events of the last year have been decisive
and brought us great success, it has
also brought us great responsibilities, For
the first time after Indeperdence, history
has offered the three pecoples inhabiting
th.-. sub-continent a challenge to face the
world all on their own. The Prime
Minister's call for self-reliance has a signi-
ficance much deeper than what appears on
the surface.

If self-reliance is to be an active philos-
phy in all our affairs our first endeavour
would he 1o give the nation a sound
economic base. It is here that what we do
in the field of labour and industry assumes
an importance which goes far beyond the
confines of the limited concept of peace in
industry. A realisatinrn must come to the
leadership of the industry as well as labour
that something very basic is that stake, and
the futurc of India as also of the reason
as a whole can he made or marred by the
way we conduct overselves. The old habits
of creating tension and carrying on conflicts
have been rendered obsolete by the forces
of history. The pace of production must
be accelerated and the workers must not
be trea'ed and must not feel like outsiders
in the production process. My Hon'able
friends, Shri Guri and Shri Stephen have
emphasised this aspect, They must feel
that they are sharers and partners in the
process of production, There should be an
jdentity of high purpose between the manage-
ment and the workers so that therc may be
fuller involvement of the trade unions and
the workers in the nation's productive end-
eavour. Once the historic need for this
is recognised, the emphasis would auto-
matically shift towards greater production
and higher productivity through increasing
coopetation between the two partners in
production, There, of course, would differ-
ences on yuestions of emoluments and
conditions of service and allied matters.
But with a greater degree of cooperation
between the two halves of industry, these
be settled across the table If the climate
of industnial relations is to change in re-
spones (o the needs of the nation, the trade
union movements must compose all differ-
ences between its different wings and streng-
then itself through unity of aim and action.
The accumulated habit of revalry maost be
discarded. ltis a welcome sign that the
premier irade unior organizations have
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decided to come nearer to one another.
Government welcomes this move towards
unity and will do everything possible to
encourage and act on it. As [ have men-
tioned earlier, even the workers have a
claimed it on the last May Dav.

When the call of unity came during the
recent ordeal, Government, cmployers and
workers were one  The three must remain
together again in giving our economy the
strength and resilience which such unity of
purpose and action alune can give

So far as Goverament is concerned. the
main objectives of lahour policy are clear
enduih, namely, to build up a stronp and
healthy trade union movement, to encourage
collective bragaming, to ensure a fair deal to
the worker, to promote stable imdustrial rela-
tions and to ensure that industriyl produrtier
and productivity increase an |l that workers
get a fair share of the gains. Workers should
be assured of job securitv and proiection
against arbitrary actions of the manage-

menits  They should eguilly be pariners
in the gains of the economic growth  This
is one plank of Government's policy. The

other one, which is ejualty important, is
that workers apd trade unionists should
accept their  responsibility  for efficiency
in the industrial and ecconomic apparatus
and for higher lewels of prodactivity It
is only when these two clements are closcly
intertwined and  inter-fused that we can
hope to alvance on the economic and
social front and lav the foundations of a
strong, stable and just society,

16 hrs.

As | have said earlicr, 1 would like to-
mentio1 some o the poinis raised. I would
like to conclude in ten minutes, Shri
Ramavatar Shastri and other hon. Members
have referred to the strike in Andhra Bank.
This «tr ke is conlinuing for more than 50
days. [ am well-acqainted with the situation.
Unfortunately, if [ mav wav so, thisis not
really & trade union dispute  The question
posed in this strike is whether the workers
who are coveied by the award. workers
under the Indusirial Disputes Act, should
be allowed to represent the officers’ cadre,
This is an issue o be dezided by considering
all aspects it cannot be decided by merely
goading the wurkers to go on strike. There
are many implications, Thete is the question
cithe reedom of association, [ will have
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[Shri R. K. Khadilkar}

to consult the Taw Minister because the
constitutiorn1l tnd other asnects are invo-
Ived It is onlv after considering them that
I cin say sonething Nowv after neirly twn
months of strike it anpears to me that there
is a possibili'y of settlement and within a
couple of days some setilement would be
brought about

s} vETAATT TTEAY ¢ T ATAATESE
a7 B am F3T gl @ A fer wrw
& B g & A1 frarT &0 e adt @
T 73 0wz gAY A 17 A 3

SHRI R. K KHADILKAR : [ will
explain the position  Hon Members should
realt ¢ that this question relates to the cadre
of offi_er, I cannot tihe connisance of
them , nor cin | impose any ban on the
management about the wav in which they
want fo deal with them  When it 15 a ques-
tion ol srafl, certamly, thev are covered by
the Industirial Dusputes Act.  Therefore, 1
can tahe cognisince of them  In this case,
whatever arrangements  have to be made by
the bauking department uader the Finance
Minmistry The management and the leader-
ship of the emplovees should remember
that this is a most sensitive sector and
any step that thev take can touch even
the ordinary people  So, they must b» very
cautious and responsible in taking anv steps
which may lead to agitation or stnke, 1
hope they will learn a leswon.

SHRI S. M., BANERIJEE:
going to heppen to that dispute ?

SHRI R. K. KHADILKAR : I am try-
ing to settle it. 1 hope the management also
will adopt a reasonable attitude and the
workers and the management will come to a
settlement. The matter has been left to me
for the time being. I am inviting both the
management and the trade union leadership
to help me in my efforts to bring about a
settlement in the next few days,

SHRI S, M. BANERIJEE : The general

What is

insurance people are also affected. [ would
like to know something about it.
SHRI R K, KHADILKAR: The

reprraentative of the general insurance people,
Shri Pillai, came to see mc along with Shri
Banerjee, I must say here very plainly what
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Shri Banerjee alresdy knows Are we going
to adopt methods like Hhafims in the offices ?
Mow, the gencral insurance emnolovess n
B> Yy are cre ting 2 very di fizalt situation.
From the op:ning of the office ull the
closing of the officc——1 do not want to
repeat here what T have heard- continuous
bhajans go on and, ultimately, some police
he'p is sought ('mrerruption) 1 would like to
repeat here that unless these methods are
given up and this type of agitation is stop-
ped, I do not think I will succeed with any
result by intervening in this dispite [ would
ask Mr Banerjee to use his influence with
the leaders of the general insurance emnloy-
ees to biing them round with a rcasonahle
frame of mind Other matters could be
looked into,

SHRI M RAM GOPAL REDDY:
(Nizimabad) Tnc general insurance work-
e1s are stazing 4 new tvpe of dharna. |
would like to know from the hon  Minister
whether they have doie it before nation-
alisation  or they are duing oaly after
nationalisation.

SHRI R K. KHADILKAR : This is
a transition period. The Goverment have
not vet integrated all the Companies and
their service conditions. A commitice has
been appointed. In this period, certain
dinpute, were there before the individual
Companiecs They could not be resolved.
Therefore, in this transition period, till the
entire integration is completed, they should
desist from such agitation.

SHRI M. RAM GOPAL REDDY :
Have thev done it previously 7

SHRI R. K KHADILKAR :
no knowledge.

I will now touch upon a few pertinent
points and make one or two observations
My colleague, Shri Balga>vind Varma, has
dealt with the refugee problem, by and
large, One point was made by Shri Damodar
Pandey regarding corruption in employment
exchanges The Employment Exchanges
are under the administrative control of the
State Governments since Ist November, 1956
Even full financial control rests with the
State Government since April, 196 Com-
plaints about corr iption in the Employment
Exchanges are therefore dealt with by the
State Governments If any specific instance
of corruption or favouritism is brought to

I have
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the notice of the Central Government, the
same is forwarded immediately to the State
Government con erned for suitable action.

The following steps have been taken to
inspire confidence in the mind of the public
regarding fairness and impartiality of sub-
missions made by Employment Exchanges
against vacancies notified.

A Special Commitiee has bren constituted
at cach Exchange consisting of one represen-
tative each of Government and private
employers and one of workers. The Employ-
ment Officer of the Exchange is the convener
member of this Special Committce. This
Special commiitee meets every month and
examines the submisstons made by the
Employment Exchange with a view to deter-
mining as to whether the submissions made
by the Exchange have been fair and impar-
tial,

As I have already ohserved in mv ear-
lier remarks, labour is a Concurrent subject.
The State Gnverments can only operate and
they are expected to operaie keeping in view
the general policy and advice that we gives.
If they fail to do it, it is for the hon Mem-
bers to see that the State Governments take
cognizance of these things. What can we
do at the Centre 7 Tt is very difficult,

As 1 have said earlier, so far as the
Central industrial relations machinery is
concerned. We arc tetting the things right
and our Regional Officers send us reports.
But we are helpless We cannot directly
interfere because it is the primary duty of
the State Government. As I said the other
day, in the provident fund cases, the State
Governments consider themselves as an
approprniate Government, We have no autho-
rity. Our officers have no authority to
prosecute We have to depend on the State
Governments for prusecutions. These are the
}imitations under which we function.

o} errware sren ; awrafa wga,
g% % qam w1 wary agY frer i gmit
e ¥ gfivafadt qreamdta, grfvges grear-
dry ot Hfeww Fadfesy are are
grq ¥ wtw w7 73 § fs I ) adtdqw gy
iy Wi @A R awdT © apfod &
oy 1 78 W g7y ¥ war § fs uow e
& oy fefegm wwdY § 39 3 @ fesien
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frar @ fis Afewer Fogdndfess & air
arr wmy o« feT Y ag am At gk &
&I A A T e ar g ?

SHRI R. K. KHADILKAR : The hon.
Mep her might 1emember ; 1 have made it
very clear that, wlien we revise the Indus-
trial Disputes ast—we intend to revise it very
soon—, we will make provisions to cover the
hospital employees, the educational institu-
tion employees, the medical representatives
and others: 1 have given that assurance, We
are going to do it.

SHRI INDRAJIT GUPTA : This assu-
rance was given in the pre-1971 Parhament,

SHRI R. K KHADILKAR: So for as I
am concerned, | have said : that | am going
to revise the Act.

SHRI INDRAJIT GUPTA : When ?

SHRI R K KHADILKAR : I would
like to refer, in passing. to one or two poin-
ts, and then conclude One point was made
by Shri Samar Guha

st grwamr wgar @ A 0w, oW Y
TTeaAr 2% &1 wwaAr w19 fad) § gewr
qET gAT & | BE AFT T 3@ F) 9rAAT A
g1 & syAar g g fe 9 wrmar ¥
¥ gEr wY aar fawwa g 7

SHRI R. K. KHADILKAR : He has
raised the issue of Bhaatiya Mazdoor
Sangh. 1 haye siid on prior occasions also.
and | would like to repeat, that thereis a
method ; aftar verification at & certain level,
recognition is conferred at a national level,
When the next verification takes place if
Bharatiya Mazdoor Sangh qualifies for
recognition at an all-India level, certainly
they will get it Thia 13 the process.

Wt gen wy sy fogd @ wie
Ay

SHRI R. K. KHADILKAR : It is in the
process. When it is complete, you will see
the results of it. ‘

I would like to refgr to one or two
pointy
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SHRI DINEN BHATTACHARYYA :
I am not asking anv question. I will request
him to say something about the jute strike.
(Faterruption).

SHRI R. K. KHADILKAR : So far as
the jute strike is concerned, negotiations are
going on, and T am hopeful that they will
result in some sort of a scttlement hefore
the D-Dav of «trike. That is the hope.
(Interruption).

I would like to refer to Mr. Samar
Guha's suggestions, He was showing great
concern ahont refugee reseltlement on the
other side We are conscious of it Recently
the Rehabhilitation Minister of Bangla Desh,
Mr Kamaruzzaman, came here, We diccu-
ssed many prohlems, particularly concerning
the repatriated refunee settlement Tt is not
restricted to onlv 10 million, Thev have
another 29 million of their own So for as
T am concerned, after my discussions, I was
satisfied that the Bangla Desh Government
is doing everything possible Of course,
there are limitations They want help regar-
ding shelter materials, regarding transport
and other matters, and we are also giving
them enough help to see that they are soon
settled,

There was one more point which he
referred to. Yesterday my colleague men-
tioned. Perhaps, he has forgotten T would
like to repeat it. There are cartain, what I
would say, residuary matters regarding refu-
geo settlement There is a review committee,
[t wss to he wound un But we are going to
continue it tifl the end of the year, so that
all these pending matters can be disposed of.

In conclusion I would only make one
ohservation. As some hon members said,
in this country, for the first time, the work-
ing cla%s and the trade union lea lershin has
come to realise, Gouernment als> has recog-
nised their role in the present context of
the situation If the present process hears
fruit, of bringing them toeether, shedding
prejudices, and a certain united platform, as
Mr Stephen referred t+—a national trade
union council —is bui't up, T am confident
that not only they will face the present
challenge but they will also make a certain
impact on the events of this country. While
we are on the process of transformation,
they will take nride that we are sharers in
this great adventure and we are builders of
the socialist base of this eountry.
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With these words, 1 conclude.

MR, CHAIRMAN : I will now put the
cut motions of Shri Ramavatar Shastrs, Shri
D. K, Panda, Shri Prasannabhai Mehta, Dr
Laxmi narayan Pandey, Shri Dinen Bhatta-
charvya and Shr1 Mohammad Ismail to the
vole of the House,

Al the cut morions were put and negatived
MR. CHAIRMAN : The question is :

““That the respective suns nnt excreding
the amnnnts shown in the fourth column of
the order naner he granted to the President
tn compleie the sums necessarv to defary the
charges that will come in course of payment
during the vear ending the 13ist day of
March, 1973, in resnect of the heads of
demands entered in the second column there
of azainit Demands Nns 61 to 63 and 124
relating to the Ministry of Labour and
Rehahilitation,”

The motion was adopted.

[The motions for Demanis for Grants
which were adopted by the Lok Sabha, are
reproduced below—Ed ]

DEMAND NO 61 —DEPARTMENT OF LABOUR AND
EMPL OYMENT,

“That a sum not exceeding Rs,
1,37,61,000 be granted to the President
to complete the sum necessary to  defray
tie charges which will come in course
of payment during the year ending the
3ist dav of March, 1972, in respect of
‘Department of Labour and Employ-
me“ll"l

DEMAND NO. 62—LABOUR AND FMPLOYMENT,

“That a sum not exceeding Rs.

18.62,17,000 be granted to the President
tr complete the sum necessary to  defray
the charges which will come in course of
payment during the year ending the
31at day of March, 1973, in respect of
‘Labour and Employment”.””

DEMAND NO. 63-—DEPARTMENT OF RAHABILI-
TATION,

“That a sum not exceeding Rs.
7,17,4',000 be granted to the President
to complete the sum necessary to defray
the charges which will come in coursy



255 b. G. (Min,

of payment during the year ending the
31st dav of March, 1973, in respect of
‘Department of Rehabilitation."

DEMAND NO. 124—CAPITAL OUTLAY OF THE
MINISTRY OF LABOUR AND
RAHABILITATION.

“That a sum not exceeding Rs.
6,65,87,(00 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment durtng the year ending the
31st day of March, 1973, in respect of
‘Capital Qutlay of the Mimistry of
Labour and Rehabilitation®."

———.

16.16 hrs.
MINISTRY OF STEEL AND MINFS

MR. CHAIRMAN : The House will
not take up discussion and voting on
Demand Nos 75 to 77 and 129 relating to
the Ministry of Steel and Mines for which
$ hours have been alotted

Hon. Membhers present in the House who
are desirous of moving their cul motions may
send slips to the Table within 15 minutes
ind.cating the serial numbers of the cut
motions they would like to move,

DEMAND NO. T5—DEPARTMENT OF STEEL,
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 96,¢3,000 be granted to
the President ro complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending the 31st day of March
1973, in respect of Department of Steel’.”

DEMAND NO. T6—DEPARTMENT OF MINES.

MR. CHAIRMAN :  Motion moved :

“That a sum not exceeding Rs,
14,92 (3,000 be granted to the President
to complete the sum necesary to defray
the charges which will come in course
of pavyment during the year ending the
31st day of March, 1173, in respect of
‘Department of Mines,'

DEMAND NO. 77 —GEQLOGICAL SURVEY.
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MR, CHAIRMAN : Motin moved :

“That a sum not exceeding Rs,
14,04,14,000 be granted to the President
to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 11st dav of March, 1973 in
respect of ‘Geological Survey',”

129—0THER CAPITAL OQUTLAY
OF THE MINISTRY OF STEEL
AND MINFS,

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
55,85, 20, 000 be granted to the Presi-
dent fo complete the sum necessary to
defray the charges which will come in
ccurse of payment during the year
ending the 31st dav of March. 1973 in
respect of Other Capital Outlay of the
‘Ministry of Steel and Mines”.”

SHRI DINEN BHATTACHARYYA
(Serampore) : At the outset ] want to say
that so much important is this Minisuy
that they have not done justice to it by
allotting only five hours to this Ministry.
How much time shall I get, Sir ?

MR. CHAIRMAN : It was all decided
by the Business Advisory Committee, If [
am in the Chair, | will ring the bell after
13 minutes. You have 13 minutes,

THE MINISTER OF STEEL AND
MINES (SHR1 S.MOHAN KUMARAMAN-
GALAM) : It is my objection in fact and
the hon. Member is helping me by asking
more time. But his leaders have agreed to
this time, What can I do about that ?

SHRI DINEN BHATTACHARYYA :
In the public undertakings within the coun-
try huge public investments are involved and
it is in this perspective that we would have
liked to have more time for dscussion of
this important debate. However, T would
like to mention in this connection that the
Committee on Public Undertakings have
made certain specific observations, that
heavy capital expenditure of the plants of
the HSL is one of the major factors retpon-
sible for the rising cost of steel, It is
responsible for the high cost in all sphe'es,
The original estimates of investment for all
the three plants have been revised thrice
and ultvnately the amount seen is beyond
conception. After three reqhions of the

estimgte of cost, the agtual cost upto the

DEMAND NO,
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31st March, 1970, stood at Rs. 199 86 crores
in Bhilai, Rs. 195 18 crores in Durgapur and
Rs. 213.69 crores in Rourkela. There are
similar trends in respect of expansion
schemes of the plants except of course in
Durgapur. In Bhilai the original estimata
far raising rated capactty from 1 million to
2.5 million tonnes was Rs 104 60 crores.

The actual cost upto 31-3 1970 was Rs,

151 21 crores  In case of Rourkela to raie
the target of production from 1 to 1.8
million tonnes the original estimate was
Rs. 77 65 crores and the actual cost was Rs.
154.59 crores as on 31-3-1970,

16.16 hrs.
[Sur1 NPK Saivi in the chair)

Sir, 1t may be said that these are matters
of the past, why should we drag them mn
this debate and all that, But we should
look at the criminal negligence and  ineffici-
oncy ol the past which 1« telling so  heavily
on the present situation increasing the cost
of steel all round, retarding the grosh of
the progress of indusuies 1n our country.

"Thcrc have been delays in the construc-
ticn a1d in the commissioning of the plants,
delays ranging from 3 to 4 )ears, pointed
out by the P U Conmiltee in ils report.
There have been cases of lack of effective
control which has led 10 a situation causing
immense drainage of public revenu2,  This
requires special review and they should exer-
cise effective control on Bokaro plant now
under construction and the three new planis
coming up tn the pubhc sector Salem, Vya-
yanagaram and Vishakapatnam it has
involved the estimare cost of Rs 1838 crores.
The Fourteenth Report of the Public Under-
takings Commitiee on the Bokaro Stecl
Plant deprecates the complacent attitude of
the Government towards escalation of esti-
mates to such magnitude. (Rs. 90 crores)
Revised es imate of the Bokaro plant for-
warded to the Government in October 1970
has not been approved and the contract with
the Soviet Union i1s defective In certain im-
portant respects  These are the remarks by
the Public Undertakings Commuttee,

Sir, the HSL ncurred huge losses. This
is due to the wrong policy pursued by the
Sieel Ministry, sclection of incapable persons
for top positions, unpardonable negligence
and gross inefficiency etc. and those aspects
arc having their 1eflection in the huge losses
iocurred.  But when they themselves point-
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ed this out, the Steel Ministry tried to take
over by blaming the workers. Th y men-
tioned about Durgapore workers in a maner
as if the Durgapore workers were responsible
for the entire loss of HSL It is true that
the Durgapur steel plant is running at a
los . Why has the loss been there 7 Has
it been due to the workers 7

The total loss Incurred in the Durgapur
Stael Plant due to mjr breakdown of dura-
tion over eight hours was 10 the extent of
Rs 7°10 crores 1in 1967-64, Rs. 917 crores
in 1)6%-69 and Rs 989 crares in 1964-70.
The total number of hours involved in this
breakdown during th se thiee vedars was
4547 20 hours, 4244 2) hours, and 8,592 43
hours respectively.  In 1)6°-68, on an aver-
age, per day, 55 ovens of the cyke oven
plants were down lor repairs and this situa-
tion contnued up to 1957  Thereaflter,
battery No 1 of the coke oven was com-
pletely down I am guoting all these figures
from the report of the Commuttee on Public
underickings

While the workers of the Durgipur steel
plant cried hoarse to draw attention of the
Steel Murnistry lor tlaking measure for i n-
provement in production and to ensure
regular mainien wnce works, there was nobao iy
to listen to them. The workers pointed
out 1n a prinicd booklet that the recommen-
dation of the Pande Cemmitiee appointed
bv the Government of Indiy was totally
flouted. There 15 hardlv an exnlanation
offered by the Steel Mimistry about  what
h.ppened to the recymmend .o of that
commitice and what ac'son  was  Liken
theteon. The observation of the ande
Ceminittee on gross neghge e 1in m inten=
ance work was more or less repeaied in the
report of the Commitiee on Public Under-
takings in 1771.72, wherein thev say that
sustained a tennion had not teen paird to-
wards the repair and m.iyenince of the
plant and machinery esp.ciilly in Durgapur
steel plant, resulting 1n & lage number of
breakdowns My I, therefire, ask, why
the workers of Durgipur should be blame d
in this way and why the Steel MinistTy
should nt he made solelv responsible for
th.s failure and for its incapimility to appoint
proper man in proper place and supply
proper miintenance to the plant in proper
time ? If aciion is taken, some of the
favoured ones of the Government will be
put 1 the dock.



29 DG (Min

[Shri Dmen Rhattacharyya)

Apart from the most unsatisfactory con-
ditions of work in the Durgapur steel plant
1 must draw the attention of the honourahle
Minister to the verv <crious situation which
prevails in the workers’ quarters and the
steel towa, where cven the ordinary and
minimum sccurity of life is not guaranteed
to the people there. You will find there
goondas moving here and there under the
patronage of the police and the C R. P,
Already, one Sunil Achirya who was a
leading member of the trade union which is
recognised by the authoritv, has been mur-
dered and several have been put under
arrest without trial under the maintenance
of Internal Security Act. [ want to say
categorically that the Central Security Furce
was taken there so that they might lake
charge of the plant and look afler security
aspect and stop pilferage and the stealing of
parts and the produced goods from the
plant

1 may say that in respect of alloyo stecl
even if you take the flgures from the
manegement, you will find that stealing
and pilferage i going on to an unbeliev-
able extent. So the situation is that so
much money is being spent, but it is not
being utiiised for the purpose for which it
is allotred.

There is much to be looked into, in the
functioning of the Office of the Iron and
Steel Controller. Evenin the allocation of
the steel qunta, there is something basically
wrong. Non-existent companies get steel
quota whereas companies which are produ-
cing very important materials are not getting
their requited quota. It has become a
practice in this office to allot steel quota
not on the basis of the actual requirements
studied after physical verification ; it is done
on the recommendation of somebody. The
Minister should look into this,

Instead of giving indigenous steel in
Bengal to medium sector factoties and
specially the engineeiing factories, they are
sometimes given imported steel at high cost
with which they a'e in a very difficult posi-
tion to manage and run their factories.

SHRI K. N TIWARY (Betiah) :
What does he mean by that ?

SHRI DINFN B TATTACHARYYA :
Engineering factories are not able to get

MAY 3, 1372

Stes! & Minav) 260

steel in time ; secondly,
allotted imported steel.

SHRI S MOHAN KUMARAMANGA.
LAM : Why should foundries get steel ?

SHRI DINEN BHATTACHARYYA :
1 do not know. Sometimes they require
it.

they are sometimes

SHRI S. MOHAN KUMARAMANGA -
LAM ; What for ?

SHR!1 DINEN BHATTACHARYYA :
For casting foundries and spun pipes. [ do
not know for what.

Lack of utilisation of rated capacity is
the reason for this situation. If the steel
plants had produced according to rated
capacity, the situation wou!d have been
otherwise.

By-Products of HSL  particularly
naphtha, the by-products of coke ovens, are
basic materials for so many chemical pro-
ducts  These are in high demand and in
the open market are sold at a premium.
The method adopted for distribution and
allocition of these products is not above
board and requires thorough examination.

The cost of raising ores in public sector
mines 1s also rising sharply. This is the
case in Bavsua mines, Rajaram iron ore
mines, NMandini Lime Stone mine, manga-
nese mines eic. The Commitiee on Public
undertakings has commented oo the dismal
picture of very low production and abnor-
mally high cost. HSI. accepted for exploi-
tation some of the ore mines which are not
economically vaible whereas economic mines
with exceptionally good quality of ore are
reserved for export to Japan and other
countries by private owners, It is time that
this aspect is seriously looked into and
appropriale measures taken to safeguard the
national interests and to ensure economic
viability of the HSL miens project,

in the coal mining sector also, the posi-
tion is not bright. If the well-being of the
workers Is taken Into consideration, you will
fine that in spite of the wage board reco-
mmendations, even the NCDC does not
fully implement the wage board recommen-
dations, not to speak of the privaie owners,
both in Jharia and Raniganj, most of the
coal mineownid do fiot care to implement



61 D, G, (M.

those recommendations. Here in this house,
a decision was taken that the defaulting
mineowvners will not be helped in anyway
by the Gwerameit and that those mine-
owners who do not care to implement the
wage hoard's decision will not get anv order
for supply of coal from the Government.
But this has n>t been in practice imple-
mente {.

Sir, this Ministry has developed an
attitude of neclect and it excludes the work-
ers whi'e framing its policy When the
non ¢iking coalmines were taken over, the
Ministers knoas that several representitions
were given 1o him, and he had very kindly
heard them and assurcd them that some-
thing would be done These coking coal-
mines had their offices at Calcutta. After
taking over the coking coalmines, the
cletical staff of the employees who were
working 1in Calcutta have been ordered to
be transferred to Dhanbad, thus creating
difficulties for them  They ashed that at
least they should be allowed to work in
Calcutta, but that was not concluded  Sir,
though they have taken over the coking
coalmines, you have not taken over the
coalmines as a whole. So, my plea is that
all the coalmines should he taken over by
the Government at the earliest,

About the industrial relations in the
coalmines, | may say that jungle law is
prevailing there.  'The employers sometimes
engage goondis who may take any jhanda
or any banner ; but actually they are hired
goondas of the coalmine owners and on
their behalf they suppress the workers
They even deprive the workes of their
hard-earned wages, bonus and other dues.
There 1s no proicction for the workers.

About safety measures, so many acci-
dents take place. You will find in news-
paper reports of such accidenmis [ know
there are some officers who are to go round
the mines and see that a!l the safety systems
and measures are adopted by the mine-
owners. But in rcaity it is nothing but
eye-wash  So, several precious lives are
very often lost due to this negligence, Bt
the Government 1s callous.

Cuming again to the point where I
began, [ say that you have to nationalise
the other steel industries which are run by
the private companies like Tatas—Sir Biren
+ in Burnpur -and others. You have to iatro-
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duce a policy with regard to industrial
relati ns ; a rational policy should be intro-
duced, which has verv recently been reco-
mmended by the Committee on Public
Undertakings afier taking evideace and
suggesiions from a large number of manage-
ments in respect ol public undertakings.

Further, you will find no promotion
policy in  Publiz Undertakings, 1 have
mentioned this to the hon Minister and he
has assured m: thit he will enquire into it}
in Durztpur in one day one gentlemen was
twice promoted, all within six hours,

SHR!'S MOHAN KUMARAMANGA-
LAM : Not correct

SHRI DINEN BHATTACHARYYA :
Mav not he [ want to know the correct
pwition  I. it not & fact that his designa-
tion was first chanzed to make it convenient
for him to be promoted to the next post.
Most of the troubles and di-putes in the
public sector undertakings crop up Wwith
regard 1o promotion policy They are work-
ing and are awating their turn for promo-
tion which they deserve but they are not
given promotion.

MR. CHAIRMAN : Your time is up.
You have already taken double the time
allotted to your party.

SHRI DINEN BHATTACHARYYA ;
Halfway, if 1 say something 1 could not
fini-h my speech, A wrong impression  will
80 in the House and the Manisier will not
fully understand :t. That 1» why [ told you
even in the beginning to extend time.

1 shall mention three or four points in
just two minutes  First about the reciuit-
ment policy in these public underrakings.
Fur uaskilled labour the local people shotfhl
be given preference. [hat is nut 1n practice
everywhere, Polincs comes into play and
top people recruit their own men

There is no incentive policy. Incentive
system must be introduc:d. There must be
anorm for which | shall get my regular
wage; after that norm whatever is produced,
1 shall get some thing extra  This system is
not there in the public undertakings.

AN HON. MEMBER : China is against
incentives.
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SHRI DINEN BHATTACHARYYA :
You po to Chin.: T am talking in India, of
Indian conditions.

Tusiy, in places where the workers re-
side in the stee! townships or in the town-
ships of other public sector undertakings,
full ciizenchip rights must be given to those
who are emploved and who live in the town-
ship quarters, In some places, cven relatives
of the empleyees who re<ide in the
township are not al'owed. The employece
has no right to allow his near relations to
reside with him for some days, in the quarter
in which he resides | can give you exam-
ples. 1 shall plead with the Minister to sce
that full ciuizenship rghts as well as demo-
cratic mghts and trade union righis are
given to the emplmees of public undertak-
ings in the country (Interruption:). Securnity
of life and personal belongings should also
be guararteed

SHRI SWARAN SINGH SOKHI (Jam-
shegpur) : After the statement made by the
Minister of Stecl and Mines, Shri Mohan
Kumaramangalam on 27th April.

s ywn Wr wgA@ (FRAT) ¢ WAT-
ofe weYzg, § wraeY syaver |RATE T
wea # awgft 4@

MR. CHAIRMAN : Let the Bell be
rung,

Now, the quorum is there, You can
resume, Mr. Sokhi.

SHRI SWARAN SINGH SOKHI : Mr-
Chairman, Sir. after the statement made by
the Minister of Stecl and Mines Shri Mohan
Kumaramangalam, on the 27th Arril 1972
about the incident in sulphuric acid plant, I
personally visited the Routkela Steel plant
on the 29th and 0th April 1972, and the
statement made by the Minister of Steel did
not represent the facts The fact is that on the
night of 24th and 25th April 1972, whea the
sulphuric acid plant was re-commissioned
after a month's shut-down for anaual inspe-
clion of the boiler and repairs, no one of
the cfficers of the plant, who were in-charge,
cared to check up the acid circulation pump
inside the rulphuricacid tank which was not
werking and was out of order for 5106
hours betacen 9 P.M, and 2 A M. and the
poisonous gas pasied through the absosption
tower of the Sulphuric acid plant. The
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chimney is hardly 45 feet high., At rhat
time, there was no responsible officer there
at the plant site during this period. This
thing happened only due to the negligence
and poor maintenance by the highly-paid
officers of the particulai plant Because the
Steel and Mines Minister pleads for his
officer, in the Pariiament, so they do not
bother for anybody, or anything.

Sir, these fumes were not tar fumes but
were of poisonous sulphuric acid. By these
fumes, a person can die on the spot.

Within 48 hours of this accident. another
accident took place in the blast furnace site
That was on the 26th April 1972 in the blast
furnace area, where thc coke oven gas blee-
der did not work properly only due to the
poor maintenance bv the plent authorities
and 48 persons were hospitalised who were
passing by the side of the gas bleeder. They
were scen still in the hospital. Sir, when
I visited the coke oven plant, I found the
same thing there. Coke oven gates were
seen damagid, in broken condition, doors
not properly fitted and tightered up, while
the battery of the coke oven which was fully
charged, has been scen lcaking all over and
at least, ten per cent of the coke and by-
products of the coke even plant were being
wasted which amounrs to ten  per cent loss
straightaway in the production [ have told
this to the General Superintendent of the
Rourkela Steel Plant, who was with me
while he was showing me round the plant.
Sir, all such leakages and poor maintenance
should be immediately checked, Otherwise,
there may be another accident in the plant,
The cfficers should be warned and if they
neglect their duties, they should be removed,
to avoid further loss.

Itis a well-known fact that the roof of
the stecl melting shop of the Rourkela steel
plant collapsed due 1o the contractor’s lab-
our. But now I have seen that between 4000
to 5000 labourers are still employed by the
Rourkela steel munagement through the

contractors So, they have not stopped it
even now.

There is also loss to the tune of Rs. |
lakh due to theft which takes place every
day. It is adinitted by the high officials of
the Rourkela plant that the theft takes place
due to the hutments which are all round the
factory area aond along the boundary walls.
These should be ramoved immediately and
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no encroachment should be allowed. The
rich people who are encicaching on the
company land should be renmoved immedia-
tely first. We should tackle the rich people
first and remove their ercroachments before

we do anythking atout the poor people.

The Orissa Government has not even
transferred the ownership of the land to
Hindustan Steel, 17 years have passed and
no action has been taken in this regard This
shows how efficiently the steel Minister and
the steel plant management are working.
The Minister should take some immediate
steps to get the land deed executed, so that
the town administration would go ahead
with the town-planning, etc.

Coming to Durgapur steel plant, tie
General Manager thereis a trade unionist.
He was taken on an experimental basis.
It was a total failure. Strikes are still there
and he is unablc to control them. He does
not take action against corrupt officers. The
cases are still pending, I am told. Either he
should take action or resign his post. If we
do experiments like this, I do not know
what will happen to the plant. Excess load-
ing of the wagons in Durgapur steel plant is
another reason for the loss. If an indent is
placed for 20 Tonnes, they load 40 Tonnes
in collaboration with private parties. This
is one of the reasons for the loss.

~Mr, Kumaramangalam announced in
Durgapur yesterday that he has agreed to
the expansion of the Durgapur steel plant.
I am not against expansion, but until and
unlees the plant works to its full capacity,
what 1s the use of expanding a plant? First
you should work it to its full capacity and
then think of expansion, Otherwise, mere
expansion of the plant does not ensure pro-
duction.

The Committee on Public Undertakings
have expressed their concern and anguish at
the performance of two major public under-
takings, namely, the Heavy Engineering
Corporation and the Heavy Electricals. Heavy
Electricals have already eaten up their
paid-up capital. The Heavy Engineering
Corporation is likely to wipe out its - paid up
capital in the next two years. These things
never happen in the privaie sector. If the
Government cannot make profit, then they
should adopt the policy of ‘‘no profit; no
loss™. At least this will satisfy the 55 crores
of people of India,
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SHRI K.P. UNNIKRISHNAN (Bada-

gara): No, it would not satisfy 1's. We want
them to make profits.

SHR1 SWARAN SINGH SOKHI: The
remarks of the Committee on Public Under-
taking of Parliament should not be taken
Lightly by the Sieel Ministry. They should
do som:ething about it,

Coming to Bokaro steel plant, it appears
that the Ministry of Stecl are pleased with
the construction and erection of the Bokaro
steel plunt. The blaine is gencrally thrcwn
on the HEC, Ranchi, that they do not
supply the equipments in time. It has been
held by the Committee on Public Undertak-
ings thiat the delay ia the construction of
the Bokaro Steel partly due to organisational
failures. The escalation in costs is due to
the delay in the compiction of the plint is
an admitted fact. So, 1 would request the
Minister of Steel t» sit tight on the heads
of the management of the Stecl plants, ins-
tead of touring abroad during the off-session
Parliament.

SHR1 S. MOHAN KUMARAMAN-
"GALAM: Is he referring to my touting or
their touring abroad?

SHRI SWARAN SINGH SOKHI: The
Government of Bihar have made a proposal
that the Iadian Copper Corpcration, which
has recently been taken over by the Central
Government, which is in my constituency
in Bihar, should be handed over to the
Bihar Government so that they can run it
in the joint sector in the public interest by
having 51 per cent share. This proposal
should be favourably considered.

SHRI S. MOHAN KUMARAMAN-
GALAM: Could he explain what is the
benefit to the nation if it is handed over to
the Government of Bihar?

SHRI SWARAN SINGH SOKHIE: T will
send him proposals about it.

There should be no monopoly of cont-
ractors and consulting engineers in any of
the steel plants if we really want garibi hatao.
The Steel Ministry should issue standing
orders to all steel plants immediately that
they should not have any such monopolies.

Then, I have heard Shri Kumaraman-
galam saying more than once, especially
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[Shri Swaran Singh Sokhi)
when he can not give any satisfactory reply.
that he is not bothered abut his chair and
that he can leave that chair at any time, [
may inform him here that we are only poor
Membeis of Parliament; let him say that to
the Leader of the House and not to us,

The Asian Refractorv is a sick industry
which we have taken over It took four full
months to take physical possession of it. [
think up till now the Steel Munistry could
not stari anv production there Some poor
sharehulders have invesied money in this
mdus'ry by way of shares to the extent of
Rs. 55 lakhs. Afier all, they are the citi-
zens of our country and we soould not 4llow
their money 1o be lost like this. The
Minister should look into this.

With these words, I support the demands
for Grants ielatung to this Ministry.

SHRI D. K, PANDA (Bhanjanaga:) :
I beg 1o move :

“That the Demand under the Head
Depaiument ol Sieel be reduced 10

Re. 1"

{Failure to introduce the system of
Jjomt conirol ol labuur and management
over the Sieel Plants (11 ].

*‘That the Demand under the Head
Department ol Steel be reduced 10
Re. L™

[Failure to remove bureaucratic
dominauion 1n the management of steel
industrics 1n the country in general and
H. 5. L. in parucular (12))

“That the Demand under the Head
Depariment of Steel be reduced to
Re. 1.

{Failure to implement Shri R. K.
Khadilkar's bonus formula in fertilizer
plant in Rourkela Steel Plant (13)].

“That the Demand under the Head
Depariment of Steel be reduced by
Rs. 100.”

[Need to stop the selling of scrap
iron for Rs. 50 to contractors in Bhilal
Steel Plaat (14))
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“That the Dzmand under the Head
Department of Steel be reduced by
Rs, 100™

[Need to nationalise the Indian Iron
and Steel Company at Burnpur imme-
diately (13)].

“That the Demand under the Head
Department of Steel be reduced by
Rs. 100"

[Need to set up the second steel
plant at Nayagarh-Banoi i Orissa
during the Fourth Five Year Plan (16)).

“That the Demand under the Head
Department of Steel be reduced by
Rs 100.”

[Need to re-instate 526 cecurity
personnel thrown out of employment
from Rourkela Steel Plant within one
month, as per promise of the Ministry
(17)).

*That the Demand under the Head
Depariment of Mines be reduced to
Re. 1.”

[Failure to implement the recom-
mendations of Study Team on Tribal
Development Programme, 1968 as men-
tioned in their report at page 72, relating
to wribal areas in Orissa, for development
of Mines (18) 1.

“That the Demand under the Head
Department of Mines be reduced to
Re. 1.

[Failure to establish nineral based
industries specially mines in tribal areas
such as Mayurbhanj, Keonjhar, Koraput
at Sundergarh in Orissa (19)].

“That the demand under the head
Department of Mines be reduced to
Re 1"

[Failure to tun the closed mines at
Gomahisari in Mayurbhanj District in
Orissa 50 as to provide employment to
the Adivasis of the Area (.0)].

“That the demand under the head
Departmeat of Mines be reduced to
Re. 1.”
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[Failure to implement the Wage
Board recommendations for coal mine
workmen in mine areas in Orissa (21)].

“That the demand under the head
Department of Mines be reduced to
Re. 1™

[Failure to provide mineral indus-
tries in interior tribal areas in Orissa by
securing the co-ordination and linking
up of Keonjhar, Paradeep, Phubabarin
Dist. Via ASKA Bharjanugar railway
0.

**That the demand under the head
Depariment of Mines be reduced to
Re. 1.”

[Failure to run the closed mines so
as to provide employment to thousands
of Adivasi mine workers in Mayurbhanj
and other mines of Orissa who have
been thrown out of employment duc to
shortage of railway wagons. (23)].

“That the demand under the head
Department of Mines be reduced by
Rs. 100."

[Need to arrange for the lifting of
accumulated coal and iron ores from the
coal and iron ore mines at Barbil and
other mines in Orissa by sccuring the
required number of wagons. (24)].

“That the demand under the head
Department of Mines be reduced by
Rs. 100"

[Need to complete geological survey
of Orissa within one year, (25)

“That the demand under the head
Department of Miaes by reduced by
Rs, 100,

[Need to nationalise all the remain-
ing coal mines owned and controlied by
the private sector. (26) )

wThat the demand under the head
Department of Mines be reduced by
Rs. 100,

[Need to sbandon the contracl
system of labour employment in local
mines immediately (27) ]

VAISAKHA 13, 1894 (SAKA)

Steel & Mines) 270

SHR]1 DINEN BHATTACHARA :

1 beg to move :-

“'That the demand under theh ead
Department of Steel be reduced to
Re. 1/-"

[Failure to allccate stecl quota on
the objective assessment aof requirement
of each State, (2 ) |

“That the demand under the head
Department of Steel he reduced by
Rs. I‘h<"

[Need to stop large scale theft ir
Durgapur Alloy Stecl Plant (29) 1

“That the demand under the head
Department of Steel be reduced by
Rs, 100,

[Need to extend democratic rights
to workers in the steel towns (30) |

“That the demand under the head
Department of Steel be reduced by
Rs. 100.”

[Need to speed up the maintenance
work in Durgapur Steel Plant (31) ]

‘“That the dcmand nndcr the head
Department  of Steel be 1educed by
Rs. 100.”

[Need to introduce a proper pro-
motion policy for the staff of all the
three s'eel plants. (32)]

“That the demand under the head
Depart. of Steel be reduced by
Rs. 100,

[Need to introduee a proper recruit-
ment policy in all the steel plants. (33)]

*That the demand under the head
Depariment of Mines be reduced to
Re L"

[Failure to take over the non-

coking coel mines (34)],

“That the demand under ihe head
DNepartment of Mines be reduced by
Re. 100."

[Need to re-open the closed mines
in Raniganj and Dhanbad belt. (35))

“That the demand under the head
Department of Minesbe reduced by

Rs. lm"u
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[Need to stor shifting of head
office of cocking cral mines from
Calcutta to Dhanbad. ().

“That the demand under the head

Department of Mines be reduced by
Rs. 100.”

[Nred to see that coal wage
beard’s decisiohs are fully implemented.
(3n).

MR. CHAIRMAN : The cut motions are
also before the House,

17 hrs.

SHRI P. GANGABED (Angul) : Mr.
Chairman, Sir as the House is discussing
todav a very important problem affecting
the steel industry, 1 wish to  highlight some
which, T hope, will be duly taken note of
and considered by the hon. Minister of
Steel and Mines.

Steel in a bavic item, the availiability of
which will determine the pace and tempo
of the industiial revolution of this country.
As the House is aware, today an exiremely
difficult problem is facing the country due
to the slackening trend in the industrial
sector, In a great measure it is attributable
to the shortage of steel and the consequent
unused capacity in the industrial sector,

Steel production, which has a weightage
of 3.9 per cent in the general index of in-
dusinal production, has declined by 4.9 per
cent during 1971 as against the 1970 level.
The year 1971-72, according to the pro-
visional estimates, has recorded a lower level
of saleable steel production at 4.7 million-
tonnes as compared to 4.5 million tonnes in
1970-71 and 4.8 million tonnes in 196%-70.
On the other hand, domestic availability,
in some measure is supplemented by imports
to the order of 0.8 million tonnes, which
means the net availability, after taking into
account the export of 0.2 million tonnes, was
olny 5 million tonnes, which who almost
the same level as was there some four or five
years ago.

Therefore, from this result one can
conclude that steel propuction and supply
did not increase to the saame extent as com-
pared to the expansion of steel using indus-
tries in this conmtry. The result has, therefore,
been a great rather glaring, accumulation of

large ynused capacities in various engineer-
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ing industries, Not only that, it has also
invariably affected the export and expansion
of steel and steel based items.

It is no doubt that the slow growth of
steel production can be attributed to techni-
cal and other difficulties faced bv the steel
plants. Alsn, it can be attributed to the
labour problema experienced by them, that
is, the steel plants But with the improve-
ment in the law and order situation in cas-
tern India. particularly in West Bengal,
thanks to our partv in power, and more so
as a result of the initiative taken by the
Centre in placing the operation and manage-
ment of the ste:! plarts on 2 sound footing,
it is now expected—I am sure, it is expected
and it shall be done—that in the coming
vears all the s'ecl plants will be able to
expand production and capacity to the full-
est extent possible.

1 now come to another aspect of the
matter The Steel Miaistry has a large num-
ber of undertakings under their administra-
tive control, Of this. the Hindustan Steel
alone has accumulated a cumulative loss of
Rs 223 crores, the Heavy Engineering—Rs.
87.83 crores, the M.A,M.C --Rs 36.42 crores,
the Triveni Structurals—Rs 2 crores, the
Bharat Heavy plate and Vescels Ltd.—Rs
3.4 crores. Of course, the figures given by
me may not be actually correct. But all the
same all the units are running at a loss,
The only two undertakings which have made
some profit are, the Tungabhadra Steel and
the Hindustan steel Works Construction
Ltd. This is the overall picture.

While it is agreed that showinga profit
it not only the mission that the public sector
concern has to fulfil, still one cannot escape
the fact that profitability is an index of
efficiency. The losses suffered by the under-
takings are of such a magnitude that, in due
course, if 1 may say so, even the entire capi
tal structure may be wiped out, Let us guard
against that. 1 do hope, the hon. Minister
will consider a review of the undertakings
de nove so that the organsatian and the
management are placed on a very sound
footing.

Again, you will agree with me that
the country is committed towards increasing
soclalisation through means of production.
Therefore, this commitment can be fulfilled
only if the undertakings under the cowotrol
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of the Government improve the efficiency
and make a significant contribution to the
economy Unfortunately, at the present
moment, these units have shown more a
liability than an asset. That must be got rid
of as quickly as possible,

When we ponder minutely, what do we
see 7In regard to steel in this countrv,
India is well-endowed with basic iron ores
and coal resources. If Japan can increase
her steel production and get 90 million ton-
nes in a matter of less than two decades with
hardly any natural endowments, why can't
India expand her productinn at least to
meet her own requirements ? It it as simple
as that. So for, one can say that India did
not have the technology and capacity to set
up steel plants in the previous years. But
today it is not the same position Therefore.
I have no douht that if the Government
are able to set right the production program-
me of HEC and also, side by side, har-
ness the machine fanricating designs and
con<ultancy capabilities both in the public
and private sector, it will be possible for us
to set up not only one, two or three but a
large number of steel plants, steel mills,
within a reasonable period of time.

Sir, 1 would now come to my State,
Orissa. Orissa is a major producer of iron
ore in this country. It also contributes
towards exports in a large way. But the
State 1s deficient in power, transport and
other infra-structure facilities and also in
entrepreneurvhip. Therefore, both the Centre
and the State Government should cooperate
in their efforts to get these facilities for
attraciing new industries in the State.

Before 1 sit down, 1 wish to reiterate the
demand of the Orissa State for a steel plant
at Navagarh. For that, the Government has,
in this house, many times given promises.
1do hope that fulfilment of that promise
will take place very soon

SHRID. K. PANDA (Bhanjanagar):
Mr. Chairman, others started with steel,
but let me start with copper where there is
deficiency in production. In the Annual
Report of the Ministry of Stecl and Mines,
Department of Mines, under the heading
‘copper’, the deficiency with regard to copper
production has been stated and in spite of
various measures and the abundunt genero-
sity with which Iodia has been bestowed in
regard to rich mineral wealth, we are not
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able to make achievements. What are the
defects ?

Of course, for discussion of the Domands
for Crants of this Ministrv, more than eight
hours are necessary. Being a member of
the Fstimates Committee, we have also given
a suggestion in our Renort dated April 20,
1972, that this Ministry should place a
White Paper for discussion in this House
because this sector has a wvery vital role to
plav-hoth steel and mines. [t plays a very
vital role in the development programmes
of the country. So. the performance of this
Ministry needs re-examinarion and introspec-
tion. Mr Mohan Kumaramangalam has
taken charge ot this portfolio only for the
last two years. We have to see how far the
deficiency has been overcome-that has to be
very critically analysed.  As regards copper,
the report says at page 66,

*Cost estimates for Khetri copper
complex are being revised in view of
escalation in prices, wages, etc., in the
last three years.”

This is quite misleading. The very estimated
cost had been increased from Rs. 24 croses to
Rs 120 crores at present This is because of
several other reasons and those factors are not
taken into consideration. The main thing is
this. Drilling and perspecting has to be given
priority. With regard to this, the American
consultancy firm commitied blunders. There
was & conspiracy by the consultancy
and in spite of that, the legacy continues to
be there That has to be given a go-bye.
What are the factors that have contributed
to this increase ? We can sece why the esti-
mate has gone up. Firstly, it was due to
increase in the supervisory cost and that
supervisory cost wrs affected by a man of
Bird & Co. Mr. D. K. Dhavan, who is the
present Chairman, Secondly, the contrac-
tors have been awarded double the rate of
original estimate.

So, they are charging double the previ-
ousrate.

Thirdly, the engineers who were trained
under the American consultants, their servic:s
are not being utimsed on the other hand,
they could have botter been utilised at
the Kolihan mines for shifting and produc-
tion, but that has not been done. The
structural designs could have been taken up
by the Departmental Engincers and that
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has not been taken up. It is entrusted to
one Davies Moore, an English irm. This
should not have been done. Not only
that ; no planning was there 1o develop
technical know-how within the Department
itself. Now, the Chairman is sitting for
eight months here in Delhi and he will
perhaps be shunted to Calcutta because of
the.e failings. These factors have to be
taken serious note of, Not only that ; here
I want to make a mention of one other
aspect.  All these aspects even with regard
to the conspiracy of the American consul-
tants have been submitted to the Miaistry
to overcome these difficultics, but no heed
was paid to them, Absolutely, the very
memorandum presented by the secretary of
the Worker's Union there was also rejected.

Therefore, what | insist upon with
regard to this Khetri Copper Project is that
firstly a Working Group on Noa-Ferrous
Metals was appointed in 1969 to study the
Khetri Copper project and that group has
made scveral suggestions; and till to-day
those suggestions remain unimplemented.
That should be implemented and those very
suggestions have to be taken into considera-

tion.

Now, at page 67 you see how a picture
Is given which is far from true. At page
67, it is said :

“By end of December. 1971 the
total stockpile of ore was of the order
of about 18,000 tonnes **

Just above that. it is reported -

“Experimeptal production of ore
was started from conveyor incline at 3,50
metres level in July, 1970. By end of
December. 1971 the total stockpile of
ore was of the order of about 83,000
tonnes.”

And with regard to this copper mine what
is required is a daily production of 2000
tonnes to feed the concentrate and smelter
plants, And for only one stope is now that,
so for prepared

In answer to question which was put
in this House on 27th April 1972, it has
been stated that seven stopes are required
to produced 2000 tons of copper ore daily
to feed the plant. But since 1962 till April
27, 1972 we have been able to prepase of
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produce only one stope and for the other
six stopes because the Khetri Copper Project
is to produce 31000 tons of electrolytic
copper per year and for that purpose even
over a ten pear yeriod we have only pro-
duced one stop and seven stopes are
necessary and even assuming according to
the answer that 19 stopes are deemed to be
ready at hand by may 1972, still this can
feed for less than 3 days at the rate of 7
stopes a day. It is stated by this Munistry
that by December 1972, the first stiream of
concentrator plant is stated to be ready.
Only cight months are left to develop the
mines to feed this plant at the rate of 2000
tonnes of copper ore per day. Sir, is not
fantastic that withia a period of 10 years
they could only prepare one stope whereas
within a period of & months they propose
to prepare 7 stopes to realise the target 7 It
is out of question.

Nw in this connection my suggestion
would be this. Let there be a specific
planning for drilling and prospecting with a
well-equipped planning wing  Secondly, the
high-cost estimates which have increased,
must be reduced drastically, because, they
are with 1n our easy reach.

Regarding the production of steel, there
are ample opportunities for a flourishing
steel industry in our country. That has
been neglected. We have been pursuing a
policy which lacks baldness. 1 have already
stated that our country is rich in mineral
wealth. But we have to expand it.

There are two suggestions which have
been made by the different committecs. One
is that the existing steel plants have to be
expanded. Secondly, the suggestion is about
strating of new plants with all boldness,
with a forward-looking plan. Why we are
not able to do this is a thing which I cannot
understand.

Now, Sir, in spite of these two admitted
facts which are existing in our country to
have a flourishing industry, the gap between
requirement and production which was 0.2
million tonnes in 1970 has risen to 1'§
million tonnes in 1972. What a costly dise
aster ? How to meet this challenge ? How
to meet this critical situation ? Both the
Estimates Committee nnd several other come
mitices have said that we can now march
shead and procesd with expansion of Durgae
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pur Steel Plant and also al the existing
steel plants, At the same time we can also
set up new steel industries wherever they
are postible, As for the exransion of the
alloy steel plant at Durgapur, it achieved
more than 609%, of raied capacity but the
sales realication increased from Rs, 828
million in 1969-70 to Rs. 103 mullion in
1970-71. Now the present cuapacity from
0'1 million tonnes of alloy steel can be
extended to 03 million tonnes with an
investment of only Rs 50 crores, The plant
at Salem is welcome. But when we could
venture to invest Rs. 1388 crores to produce
0.2 million tonnes why cannot we only invest
Rs 50 crores 10 achieve the target of 03
million tonnes of allov sterl which is neces-
sary 7 Therefore I demand that the Durga-
pur steel plant has to be expanded at a cost
of nearly Rs. 50 crores.

With repard to this very plant, what are
the factors that stand in the way of increas-
ing the capacity ? Tt can produce three
lakhs tonnes of different categories of alloy
steel. Stainless steel producing technology
has alreadv been developed and that is also
available in this very plant, So. the present
capacity can be increased and more foreign
exchange also can e earned, in addition to
meeting tne demands of the country. So,
t he capacity of this plant has to be expan-
ded.

As far as Rourkeli is concerned, I have
to make suggesiion with regard to the
labour problem The R K Khadilkar
bonus formula is not yet being implemented
in the fertiliser plant under the Rourkela
plant ; though both the planis have got one
common manager, yet that is not being
implemented Therefore, 1 demand that it
must be imp'emented within a short period

As far as Bokaro is concerned, the
fabrication work should not be shifted from
the local site to outside, because that will
involve more delay and more expenditure.
So, this shifting should be stopped.

Regarding Bhilai, I have to make some
suggestions, We are losing lakhs and fakhs
of rupees in Bhilai by selling scrap to a
contractor at the rate of Rs. 50 per rnetr.ic
tonne, which he sells at Rs, 750 per metric
tonne to others. So, why should the con-
tractor system be there 7 Why should it
not be abolished 7
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Mr. Chari happens to be the chairman
of coking coal washeiies of the H. S. L He
charges Rs. 3-50 per tonne more than the
previous rate from Ist Aprl. 1972 from
H. S. L. This recults in additional cost to
the tune af crores of rupees to H. S. L.
This is being done only perhaps to cover
his failings, because there is a heavy loss in
the coking coal washeries of the H. §. L.
Therefore, this also should be put an end
to

These things may appear to be very
minor, bkut in fact they are not, because in
a public undertaking all these defects and
all these omissions and co nmissions have to
be critically examined, and we must take
bold steps in overcome and to completely
climinate such defects and such omissions
and commissions.

With regard to nationalisation, 1 have to
say a few words  So far, we have heen able
to indulge in piece-meal nationalisation only,
Unless we nationalise as a whole all the
minc-ores which are controlied by the
private and big monopolists in the privite
sector, we cannot dov justice, beeause if there
is any delay in the future, it would involve
a very high cost. Therefore, we demand
the nationalisation of the Villiers colliery in
Talcher now working as the Handidara
colliery. This has been leased out to Shri
S R. Goenka by the State Government, and
the State government is hand in glove with
the Goenkas. This mus: be put an end to,

As far as the Indian Tron and Steel Co,
Burnpur is concerned, Government arc con-
trolling 52 per cent of its shares Why
should we not nationalise th's company 7
Once stability has been achievad by Govern-
ment, why should we allow the private
sector to continue, especially when Govern-
ment are holding 52 per cent of its shares ?

Coming to the question of expansion, I
have to mention about Orissa. If we have
a bold policy, we can start new steel plants
in different places. In order o: priority,
Orissa comes first. With regard to this, T
need not detail here what Dastour and Com-
pany have said. but I will oaly draw atien-
tion to one aspect. This mutter has been
discussed not only in this House but in the
other, and the Central Government are com=
mitted to set up a second steel plant in
Orissa. It is not from the State point of



2P D. G, (M,

[Shri D. K. Panda)

view | am urging this, but it is essential
from the national point of view on which
much stress has been laid. Not only in the
Orissa Assembly but in both Houses at the
Centre, several debates have taken place. 1
may be permitted just to remind the House
of the dates on which discussion was held.
On 6-8-70 on a motion in the Rajya Sabha,
the question of a second steel plant for
Orissa was discussed ; on 4-8-70 i the Lok
Sabha it was discussed, In the Lok Sabha
under rule 193, there was a discussion on
11-11-70. Then in the Lok Sabha there was
a call attention motion on 12-11- 0 on the
same subject ; there was another call atten-
tion motion in the Rajya Sabha ; finally in
the discussion of ithe Demgnds of the Minis-
try on 1°-71 in this House there was a
discussion  The matter is again to be dis-
cussed here on 5th through a mon-official
Resolution

So how many times MPs have to raise
this question ? This question is closely
connected with the question of expansion of
steel production to meet the growing require-
ment of sieel. Now therc are no forces
preventing us from proceeding ahead with a
bold policy. Last time the Ministry was
not considered stable ; it was said that re-
actionary forces had got inside the party
which were playing a dominating role. But
now that we ha'e achieved siabili'y and are
proclaiming to the world that we will march
ahead with a socialist programme, should we
not now proceed with fulfilling the commit-
ment given in the Rajya Sabha by Shri B. R.
Bhagat. 1 want to know categorically
w hether that commitment is going to be ful-
filled now. This is what was said ou that
occasion :

“Site selection will necessarily be
considered. Ore will be considered.
The process will start in the Fourth Plan.
Then the decisicn will be taken in the
Fifth Plan itself so that in the Fifth
Plan the work can start. 1 still say that
Orissa sites will also be taken up for
location during the Fourth Plan kteelf.”
So 1 appeal to Shri Mohan Kumara-

mangalam and hope that with whatever
dynsmism there is in him he will proceed
with the establishment of the second steel
plant overcoming all difficulties and defi
ciencies.

sit uw AnEE Wi (FTr) 9w
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ofs wiza, wa® opd & wod AR
T wodl) Fifrezoalt ) e & g
&1 qurk 2 Agar g 5 ga Al ¥ Ax
%) gam g1 af s wawk 7 204
wifeudw 8 & foar | 7z 214 Ffs-
aftsr ot @ AR & 197 FN wrfrzgusd
¥ ¥ vafed AN Fifeegenl & 10w
€Al T guit gé

sfegqa auaw areeq asd F¥qa F
rewin Y B 5 fom g & wrare 9x
g maraY ¥Y faar aar o= g & sz
qT @ A2 €V oF Far aifad, wi
T WY FY @A @), Wig g w
|I g, W@ FAAT FY A;arw 2y a1 A
AMRaT 1A ¢ frwq g wam
qrsdz EEn ¥ wgdY § @) Faaar Fiwred
8} gyed g—ufus ¥ wfas 70 9w
frwsr awar 3, I9% T U wiys &
wfaw 30-35 sfqaa fasa =T wifas
A EnT s T W Slag WwH
fod us wfe & agg &) ot & s g
1y "2-3A-& a7 @ omar g mm g fe
WA

# g ¥ qau1 fs o sifaade
WA g e 214 ffmadw v v faa
Ay gg ol oeflg w9 § AT § 3@
Qo s ¥ WIT qomg @9 & @@ {1
11 gtu 1 Rifeads # qear 214 7 @
1881

s gewus sgma : gunfa w@g)-
&, waw 7 qogia g g |

awrafe wgtew : aqgly & @y sd
aorf @ WY R 1.5 vogl @Ak
) gy fla t2rr TRl AIeY oI WA )

s un muao aui: § ag w9
1 o fa =) 78 aifeadw §, W WA
adt § s gat wWawr afr N U A
vamiar fe sedz dwe & wiew aw
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& @=r waer fre w¢, AR ag A
20-25 wfaud fAwra wq—ars &rd M
iy arifa gz gre WA 1 ag oAt &
7T 904 @, ot wa A E Aq @ @
g 1 &g ag 3 widr avarfear sq @ g
g ard A sr g ag ¢ 5 59
azrAr oY, wig Az faq A7 N F307 {,
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A% AT saafeqa g0 & T4 )

wq | AGH 1T IT FY F A
feenmar s g wg WA E A T
Hl9) %) A7 F9¢ @ H¢ FIOTA H)
faar rar & aafe wagr wdar garyw
aw w@r & 38 fgar ¥ gu foAd waq i
a2 Oz REAA AR W WA X
weat &) fawa 51w &Y 78 2 s vw
grg g 3 AT F GRIIN G FT
@ g wre ¥ w2 A qrd AdQr g
o7 g ®HF A &Y Al7 a0E &1 qEAT
argarAggwmarg fre wfa &
W 70T @ g% & ol v AR g 7T
¥ qrgy 4 FAT @Y | g 3 AL FAT
& TwAr § 1 gIRT g ATE ¥ g @
srdt & f arza ga¥ AW o & cmd
#Y smaNz frar &1 g/ 9D IIAT
qwar § w65 a9 g0 sagd &8 § el
aTedz dveT w1 wifaw g wagd A
qar g1 | g gug0 3 AA R aw g
¢ ara adr g afer ag ¥aw FhH N
ol awgt Y AT E 9 wagt sW R
afer N ¥ 1 AAgQ & feawm =)
aNAAF s B fag @ IR 9
mfas & grer, wa® A g0 wagdr ¥
2,9 ¥ 7950 ¥ Oy §W ¥ fag
AT & 3% & Iaa at g Aagdr AgY
R g graz AfFT IR N gTEATEAT
g me& ang tza |1?_;FT aﬂrﬁ &
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ATFH AT FeIA qwdl gy AAY A A

g fomr A 37 gr A A A ¥ qh
a0 XA X1 T AT AT AF AV I

WAy A A AT W FF AT A Avy A
grat) frAax o &7 S X ¥ A
¥ 2 A, uF aga aer NE A5 3
gun & fao aifady a1 72z f a7 &
o1 wAr HYK I YA FFT 3T OFT
HTH APACAT A1¢ 37 AAY &7 N aqf
I9% FWT W ¥1 A3 | IAA AY ameY g
Ym Y Afr 7€ 0 118 weE 3A0q HIAS
T gawt vt agl gf ) aft s oA
GFEH &1 TTAIEA FUAT § N 777 TN
qear ¥ ov oft wed FAr7 FAATJ WA
FR X2 fer N ardemfrag §
TTo Hro €Yo &ro At 1€ ar gadt augt ¥
fag ag & 37 «@wr A ot wag feargs
FIA A AFSS § AT IAE gAhAr TR
Fr Neraw § 1 7900 wifead 114 2
sa% A1gr 91T &Y 23 41 w7y FA D
g &1 W W AT FARAC AN T an
& &7 ara ot 9 Y 71 & A7 faaany
aTH AR 9T AN W3 WA g fv &
Foreqa & fAu §, da¥ue } fog ) &,
AR AT MNTAGATACZ § ) gq

awg d FRT ¥ FW AR AT Har
AT g |

a9 ofa [g1ga, nF 98- YT Azar
PRI @AY oY | gy faufaa &1 4 fs
@ PTG Ffagrda § 1 gNAIwE
gifers agr @t asAt @ 9 aned w
sifeqda a1 faar 37 @@t ffagdy
gar € ard) arfgd | 77 A 5 WAy
fear ay €)% sam) 24 wiai § arer)
214 %Y 24 wr* ¥ arET ) AgA weay
frar AfFT 24 qrMY Az F arz N
@ 79 ) oA oy o oy ur
aw o g gt R 1 Iwd o F oy
Ty, @t Rard A or ot 8
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[sft =rer Arora =)
g Rard o weg ag 4 e wo-
¥xaw & o @rdy IR vzt N
agt Tar war § wix 3N & qfrz & fean
N yagFTramcyara oA
214 ffagda gra ff &t I4% faqg
ard*w FAKTT AFAC AN N &3 ¥ w7
97 AFAT qT A §rs AAT A 72 Wi
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afsr M4 X w@arY § = 200 A
g A% v¥v 1 wrsy qFyad o o0
g4t arg # feafy {fr (gt 31¥ FIvk
Y 7w 74 f g g A g7 AT
srrigzT 4 A1 9%, @ v g feoyT-
%z ¥ Fr1 Y wItEzT A AT wwigy
ar a7 @ wra7 AT FT g5 § Faaer
qxz ¥ 7 1§ exifer Aor § AN A
#f fedyadiz fror g ae T ovfear &
®1E F1q NI Y gwdza A fedfyr
% ¥, afew fxa feqfy % 7, 390 sfage

fear ¥ gay Ry, wr vy &1 9gy a
A3wr A7 ofasrs RAac wriyz dezr &

arfore, Q3 o uwe fo ar 7AT WY
® v ¥ goral § avar /¢ &, AfFT 97
ar ¥ g7 wifaw 77 @3 § 1 A Fed, wo-
wWr qr 927 3& gr AT By X ? 3T

g7 aff 1 gafwg ¥ @ny At 2w
afrax

a7 ¥ ey & aofr afee &
Fewgfrdt & art & -2 dor @ v &
gy W Ayl 9 97 Afeg far o
fs g ofafex zfase & wddt
fsgrmr & arey 71 Afeq 7 df fear wa,
qg it formr wary fax g 2ax A
fastardt § foord gw vt o woar wd
5, gl f ofez & oD wfaw
w0 & gy far aed §  wifs
ag™ 1§ 79 A a1, ¥1€ 5y v qr)
A7 afem ety ¥ Rfgrr & g8t

fest Qi | ARy wia
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Bro dYo dto faael 24 & 377 o Atfeq
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g gvtfraft Yy a5 31 ¥ av
ad Fazq1 o1 fig7 §

grartay § s a1t 3@t 9EAs
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a1¥ 97 ¥ §7¢ g Hr qgwrd W
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Wyt T Wy . 9o are
N g ot NqU gwIT war §, 7 N
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Frt 1HTF Av ¥ w4 7 qEArT
st 1z & Fo A @i gy Wy §
Ik Aar fearafema Ta¥ § s asq
aw aff i ar avw 3o ard glaar
ot wrel & g wWisy & frg ¥ Jav Aar
w57 WY §, fran ¥ &0 sy T
s &1 geere w1 fram ars At g0
CFAR T RN FF ay @ shHr Ay
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feg A3 & frar ary o w7 A0k §
frear & 5 tfy = & efifrofon
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TR SRy ag & fr g aw s ¥
wavega wime agf & 0 @werc P
afgwifeat «) frgea s & ¥ aov
¥ e § 1 ooF qIE A v AN ARATE-
¥TT aY arw =T § W qEY ATmEW
wrearade grqrdfafey Maa s §1 2
A NF sifferzz @ ard §1 s
u{% g9 oF weftq @1 £ |Y urafaay
AFTT FIX § oT g@d acw gATR Wi
6T %17 & JoedT &) fasar Y n§ fe
g0 HYo o dAlo ¥ 68 FATT wrafg}
¥ 14 fafrws =7 93 Har § 91X 9@
NfFT e 7 | arg 22 garc Awar
717 fafqgr za dar @lar g wa 4g
€771 A7 ¥ magar g= @ Tar § 1 sy
% 71 cqifan & fF $4 za gear w7 |
w222 gae e FAfRaram ) 1w
22 FWIT &Y &9 &7 ¥ A4 FEy gAY
fis fre & TarT 9T WA AT K& &30
Wi aaita ¥ frq wria fifeza /7, gat
oY & FTT FrAT F3 1 agi QY TAo Ho
Vo o Y e & foalr gw & 28
w1y ffrzT @ § N7 T A 32 w37
Wiz 9 faar #3 60 &Ny #fvew
g wrar @ T ¥ Y fawee o fafegT
e dar wex arer 2 ol ER oM@
fIfET B 1 Gdwdga daw arer § o
wmiT fear orar § f4 ag 60 s g
g, 60 ¥ Ay Hn

g A &) 5§ o< fawdl & SO ofY
arg s of afeT §fe @9 &1 wwe
!_(m#{;ifﬂ'ﬁtm HGUEIT &
wt1a wrsfag ST § |

SHRI[ SURENDRA MOHANTY (Ken-
drapara) : Mr Chairman Sir. even the
severest crities of the Minister will concede
the initiative and the sense of responsibility
that he has brought to bear upon the
activities of the Sieel Ministry. But I think
these are only up to a point, because oven if
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his most enthusiastic supporters will try to
speak about the achievemeats of the Ministry.
I am sure they will have to fumble for words,
The basic problems of the Steel Ministry in
the aspects of its production, price and
organisation have mot yet been atiacked.
Even the Steel Ministry's Report seeks to
draw a veil of secrecy on the skeletons
which are hidden in the Ministry, cupboard

First coming to production, we find
that notwithstanding the abundance of raw
material and labour needed to sustain a
flourishing steel industry, steel production i1
this country is not only lagging but dwindl
ing year by year. I think the hon. Mmster
owes an answer to this House as to what he
proposes to increase the produastion.

In 1948 Japan was producing 1.7 million
tonnes of steel. Today they are producing
93 million tonnes of steel. As against this,
in 1948 in India we were producing 1.3
million tonnes of steel, almost on par with
Japan, But what is our growth today ? We
are p.oducing today only 6.3 million tonnes
but the actual production may be 4.5 million
tonnes or so0. The hon Munister, while
replying to the debate, should not take this
eriticism in a cavalier fashion. He ought
to be concerned with production dwindling
year by year. If Japan by carrying iron ore
across the seas from India d4nd other
countries could achieve this result, why not
Indwa ?

AN HON, MEMBER : National chara-
cter,

SHRI SURENDRA MOHANTY : In
Hindustan Steel production is dwirdling,
From 6.59 million tonnes of steel ingotsin
1966-67 we have further dwindled to 6,1
million tonnes in 1970 71.

The deterioration is consistent year by
year, though production had briefly picked
up in 1969-70. The Minister has promised
that in 1.72-73 he will be able to present us
with 7.2 million tonnes of steel. If he is
able to achive it, surely, he would have
achieved a minor miracle and, 1 think, the
House should propose a Bharat Ratna for
him But I am sure, what we have heard
about Rourkela, Durgapur and Bhilai,
proguction is gaing to be further reduced
be.ause maintenance is at the lowest, in ai]
these plants, .
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Therefore, when production is lagging
behind the targets these must be a deter-
mined programme to boost production up to
the targetted level for not only bringing
down the price but also to increase the per
capira availability of steel

Today what is the idle capacity in our
Steel plants ? According to my calculations
in Rourkela it is 54.3 per cent, in Durgapur
56.2 per cent and in Bhilai 22 per cent,
which is subject to scrutiny. I think the hon,
Minister owes an answer not only to this
House but to the nation as to why such a
size of capacity lie idle in our public sector
undertakings 1 think, the worker in the
steel industry is today earning the highest
wage in the country, Not only the officers
but their workers also are paid the highest
wages in the steel Industry with the lowest
production. If the hon. Minister eannot
tackle these proplems, in the fitness of things
he ought to resign. We do not want to have
the luxury of a public sector undertaking
ealing up its capital and giving us these
disappointing results.

About | rices, Indian steel is being sold
at the highest price  During the last three
vears, 1969-70 to 1971-72, there has been
price tise on three occasions, that js, on
1 1.1970. 13 1271 and recently on 17.3.1972,
as a result of which today the increase is
of the order of Rs 75 a tonne. The last
two increases were consequent upon the in-
crease of excise duty and r1egulatory duties
of excise on steel materials but what about
the 1970 increase 7 The 1970 inereases was
due to the increased cost of production,

This leads me to another aspect, namely
that through this escalation of prices com-
panies like the TISCO and 1ISCO have
earned higher revenues and profits whereas
we have not Feen able to show similar re-
sults in the public sector, Today, the exci-e
duty alone on steel constitutes about 40 per
cent. On top of this the public sector and
the private sector companies are toying with
the idea of having another price increase at
the rate of Rs 100 a tonne. The hon.
Minister vught to take this House into con-
fidence and say what his reaction is to this
demand for increase in price. If the Govern-
ment is thinking of enhancing the price, 1
submut, a white paper on the steel economv.
manufacture and distribution, should be laid
before Parliament before any price increase
is considered.
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While the record of the Ministry is dismal
both on the production front and distribution
thet Ministry has been toying with the idea of
a holding company. The holding company
will be wholly owned by the Government
and, [ am sure, it is going to be the birgest
company in the world with a capital outlay
of Rs. 4,000 crores. | had expected some more
details about this holding company in the re-
port but the report is laconic on the holding
company, which, according to the report, has
already been sanclioned and for which a
capitai outlay of Rs. 4,000 crores would be
needed. This public sector company will
mean a thorough re-organisation of the under-
takings under the Sieel Ministry, all its
captive plants and mines and of coal and
mineral companies, under one common
umbrella.

16-00 hrs.

As far as the proposal goes, [ have no
querrel with the holding comnany. But
considering the achievermnents of the Hindus-
tan Steel which s the bigzest company in
India, I would certainly advise this House
to put a stop to the promotion of this hold-
ing company until the performance of the
Hindustan Sreel is improved. What is the
size of the loss 1hat we have been incurring?
We find, in the case of the Hindusian Sieel
Ltd., which is the bigegest company in the
country with an inve<tment of Rs 1066 crores
and which accounts for 23 per cent of the
total investment in the public <ector, the
cumulative mnet loss. as on 313 72, is Rs.
223 crores  In the case of Heavy Engineer-
ing, it is Rs. 87.83 crores; the Mining and
Allied Machinery Corporation—Rs, 36.42
crores; the T-iveni Structurals —Rs, 204,52
lakhs; the Bhara* Hvavy Plant and Vessels —
Rs 34+.18 lakhs.

Now, if the “holding company is being
promnted 1o agregate all this net loss and
to inflict it on the tax-payers in the name of
socialist econorny, then, of course, the hon,
Minister and the Government is welcome to
promoure the holding company. But if the
Government is proposing to streamline the
steel production so as to have increased
producnion and lower price, then, certainly,
the holding company needs re-thinking.
While the size may compensate the sense of
frustration and failure of the Minisiry, by
its gigantic size, it will land the natioa in
bankruptcy in no time. Therelore, 1 say,
the Government of India should not be ja
s hurry in puttiog their seal of impilmatyr

Sieel & Mines.)
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on the proposal of the holding company,
The Parliament should be taken into confl-
dence in the matter, We must know the
pros and cons of the entire economv and
how the holding company is going to imp-
rove the position.

Now, I come to another aspect of the
matter, the aspect of corruption which is
prevalent in the Steel Ministry. It is well-
known that when steel in short supply, it is
bound to bring iu its wake corruption  But
my only grievance is that there is a kind of
abetment at the high level which is leading
to corruotion. Some friends ask how. The
modus operand! is this. It now takes six
months between the allotment of quota and
its actual receipt by the actnal users, The
actual users cannot wait for this length of
time because they are not in public sector
undertakings and they do not sustain the
luxury of a socialist economy. They have
to produce or they will perish. They can-
not afford to wait for six months’ delay
between the allotment quots of and its
actnal receipt, Nuw, during this six months’
period, they have to go to the black-market.

Only the other day, on 14. 4. 72, the
hon. Minister of Steel had said on the floor
of the Rajya Sibha, that at least § percent
of steel is going to the black-market. Tt
should be much more...

SHRI S. MOHAN KUMARAMAN-
GALAM : S per cent is not under regulated
distribution. [ did not say that it was
going to the black market.

SHRI SURENDRA MOHANTY : The
only possible inference is that, Since it is
not under regulated distribution, naturally,
it goes to the black-market, If you could
work it out, I think, the SteelMinistiry's
contribution to the black money is sizeable.

It has been an important guide-line of
the Steel Minustry that indigenous product-
ion of ferro-alloys should increase. I am
bringing & specific instance to the ntice of
the hon. Minister and ailso of the Hause
and [ would request the hon. Munister to
order an inquiry into it. Sir, while the in-
creaso in production of ferro alloys is one
of the important guidelines, recently we had
imported 12,000 tonnes of ferro-silicon Even
though orders had been placed by the Hindu-
stan Stecl, by TiSCO and by the other
plaats on a ferro-silicon plant ia Orissa
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which is producing the highest quality of
ferro-siticon. these orders had been myster
iously cancelled and :2.000 tonnes of ferro-
silicon hat been imported 1 do not know
how the import could be permitted. [ am
told the import of 12,000 tonpes of ferro-
silicon cost the foreign exchequer to the
extent of Rs, 8 crores If you calculate ten
per cent cut which has gone to some intere-
sted parties through whose abatement this
could be possible, you cin well anticipate
the enormitv of corrustion that is prevail-
ing. 1 cannot wvouchsafe for i, but this
complaint which [ have received is from very
responsible quarters and | have no reason
to doubt its veracity It Is with a sense of
duty and not with a sense ol challenge that
I appeal to the hon. Mimster to at least
satisfy himself about this charge. Thisisa
matter for engiiry by the CBI, [ think,
the hon, Minister should apply his minJd to
it.

There it another point, The strenath of
the nation is measured not by shibbol eths
or chimeras or slogans but by the amount
of steel that is available The per cunita
consumption of steel in India is the lowest.
The House mav be interested in knowing the
figures In U.S.A it is 685 kgs, in Japan
it is 500 kgs, in USSR it is 430 kgs: in
UK, itis 422 kgs: whereas in india itis
15 kge  (Iterruotion) According to my figuie
itis 15 kgs. While the per capita avail-
ability of steel is the lowest in the world,
its priee i3 the highest, Itis time that a
price policy was gvolved by the Steel Mini-
stry. There must be a pool price and a
time-bound programme for allocation and
distribution of steel. Elimination of delay
in distnbution should be guaranteed. At
present there are two organisations, NMDC
and Hindustan Steel, who are engaged in
import of steel. I suggest that there should
be only one agency which should import
steel, and guidelines for fixing priority for
issue of steel licences must be lavd drwn very
firmly so that it leaves no scope for corru-
piion.

Finally, in conclusion, [ will say that
whatever | have <aii, | have said i1 no spirit
of opposition of the parly in power but as
a citizen who has to bear the brunts of the
socialstic economy. I hope, the hon. Mial
ster, while replying. will satisfy this Hous-
as to why, with easy ava'lability of resourcese
gtecl s seliing costliest, why the per cupipu,
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availability is lowest and why there is so
much of alleged corruption in steel alloca-
tion in 1Jdyog Bhiban,

SHRI P. R. SHENOY (Udipi) : Mr
Chairman, [ ritse to support the Demands
for Grants of the Ministry of Steel and
Mines and | appeal to the Ministry for
caution and justice in implementing one of
the biggest iron ore projects in the world,
namely, the Kudremukh iron ore project
The project is now at the stage of plan,
When developed, this project would be able
to export iron ore in the saleable form at
the rate of 7S million tonnes per year. The
detail project report has been prepared by
the N M.D.C. in collaboration with Marcono
Corporation of US.A and the NON
group of companies of Japan This report
is now being examined by an inter-Ministry
Working Group headed by Industries and
Mineials Adviser to the Planning Commis-
sion,

One of the important suggestions in this
report is that the iron ore from Kudremukh
should be exported in the form of slurry by
pumping it into 2§ lakh tonner ships. It
will be sailing about 10-12 miles away from
the Mangalore harbour which is now coming
up, as an act of fulfilment of the aspirativns
of the people of Mysore, The reason given
in the report is that if iron ore is exported
in the form of slurry, there will be some
savings in the operation costs even though
the facilities offered by the nearby Manga-
lore harbour are not used,

The suggestion made in this report to
export ore in the form of slurry is to be
rejected straightaway for the following
reasons, Firstly, if this suggestion is accept-
ed, there will not be any scopec for the
development of Mangalore harbour into &
modern harbour capable of accommodating
1 lakh ton ships and there will not be any
scope for the consequential industrial deve-
lopment ia the west coast of this country.
Secondly, the Mangaloro harbour  with,
out any development and without any
export of iron ore even from the Hospet
region as 1t was originally plannegd, will
be reduced to the position of a fishing
harbour and the cost of this fishing harbour
would be about Rs, .5 crores and with a
foundation for 49°* draft as allowed for this
harbour, this harbour would contiaue only
as a fishing harbour with an actual draft of
onjy 25.
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Thirdly, thousands of fishermen living
near the Mangalore harbour project will be
displaced and they will also be deprived of
fishiag facilities in the seca zome through
which the pipelines for pumping this slurry
will pass upto the ships Fourthly, there
will not be any development of infra-struc-
ture facilities in the region of the Kudre-
mukh project,

If this ore is exported in the form of
slurry, there will not be much scope for
employment. Unemployment is a big pro-
blem in this country and there may not be
scope for employment and this project will
not be employment oriented and this would
also involve a lot of foreign exchinge and
we have to give up the principle of self-
reliance if we are to accept the suggestion
made in the report.

The suggestion is made by the four
trading companies of U.SA. and Japan
In my opinion, it is not safe to rely too
much on the advice of these four trading
companies [f we accept the techniques
suggesied by these four companies, since we
are nnt familiar with these techniques, these
four trading companies will be ina position
to dictate terms with rega d to the price of
iron ore and other terms of trade when we
export the ore to foreign countries. [If we
export are in some olther form, the Manga-
lore Harbour will have to be developed and
at least in future we can have a plant near
the Kudremukh area, 8 marine steel and a
special steel plent. But if we accept the
suggestion made in the report we will never
have a steel plant near this Kudremukh ore
project.

Lastly. the whole idea of sending this
are in the form of slurry through pipes is
perhaps based more on a spirt of adventure
than on a sprit of ecnomic growth coupled
with scial justice Therefore 1 request the
Government to give up the idea of sending
rhis Kudremukh are 1n the form of slurry.
Thjs may be exported in the form of police
by iostolling a pelletisation plant or in any
other from which will benefit the country as
a whole and the Mysore State in particular.
With this single point I conclude my speech.

-} arYae gt (gwrdam) @ @y
g™ fr & g9 vy & 90 agicy w qurf
YT wger g 1 e gw arw we ¥ gRe
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18 28 hey.

The Lok Sabka then adjourned till Eleven
of the Clock om Thursday, May 4, 1973/
Vaisakha 14, 1894 (Saka).
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